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LOK SABHA DEBATES

—

' LOK SABHA

Monday, March 30, 1970/Chaitra 9, 1892
(Saka)

The Lok Sabha mer at Eleven of the Clock
[MR. SPEAKER in the Chair)

OBITUARY REFERENCE.
Death of Dr. N. B. Khare

MR. SPEAKER: | have to inform the
House of the sad demise of Dr. N. B. Khare,
who passed away at Nagpur on the 29th
March, 1970, at the age of 86.

Dr. Kharec was a Member of the Central
Legislative Assembly during the years 1935-
1937 and 1943-1946 of the Constitucnt
Assembly of India during 1947-48 and of
the First Lok Sabha during the years 1952
to 1957. He was a Member of the Viceroy's
Executive Council during the ycars 1943-46,
He was the Prime Minister of the erstwhile
C. P. and Berar and Alwar States. He was
a noted social worker and good parliamen-
tarian. . .

We deeply mourn the loss of this friend and
1 am sure the House will join me in conveying
our condolences to the bercaved family.

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI):
Sir. Dr. N, B. Khare was a well-known
public and political figure. He took an
active part in the early phase of our frecdom
struggle and underwent imprisonment in
that connection. He has rendered notable
service 1o the medical profession and in
other social welfare work.

1 should like to associate myself and this
House with the sentiments you have expressed
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and to send our condolences to the bereaved
family.

SHRI S. K. PATIL (Banaskantha): Sir,
Ialso join in these condolences. 1 have known
Dr. Khare all my life time. During 1937,
when we first made our Governments,
Dr. Khare was the Chief Minister, then
called Prime Minister of C. P. and Berar. He
was a very good social worker and a man
of independent thinking. He has died at a
mature age. But he lived all his life rendering
service to mankind.

SHR1T RANGA  (Srikakulam): Sir,
1 agree with all that has been said by all
of you. Dr. Khare came into this House in
1935 at a time when the national struggle
was at a low ¢bb and the British thought
they would be able to defeat the Congress.
We were able to defeat the Congress during
that general election. While we were together
here in the Central Legislative Assembly,
Dr. Khare used to play a very important
role. Afiecrwards, when he became Prime
Minister, it was unfortunalc that he came
into conflict with Mahatma Gandhi over a
technical crror committed by him according
to Bapu. But that technical error would not
be considered to be of any consequence at
all today in these days of amoral politics.
Dr. Khare revolted against Mahatma Gandhi
in a very spirited manner and displayed a
kind of political and personal courage which
has become very very rare now. Afterwards,
he became a member of the Viceroy's Exe-
cutive Council. During that short tenure of
his, he withdrew our High Commissioner
from South Africa, as a protest against the
policy pursued by the South African
Government. That also was a very coura-
geous thing. He was one of the minorities
of Indians in the Exccutive Council of those
days. He has quarrelled with Mahatma ol
the Congress on one side. He was supposed
to be with the British, but he would not
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bend. He would not bend either before the
Congress, with which he differed, or before
the British, He stood by India and India's
self-respect and he was able to win his way
and withdraw the Indian High Commissioner
from South Africa. In that way, he led the
way for the courngeous people and patriotic
people of our country. In retirement also
he lived like a lion and he was roaring like
a lion for the rights of the Vidarbha people.
He was a good friecnd. He wrote an auto-
biography. which is worth reading, to which
one of our friends has written a very good
introduction. We all moum his loss.

SHRI ANBAZHAGAN (Tiruchengode):
Mr. Speaker, Sir, on behall of the DMK
Party | wish to join others in expressing our
sympathy and griefl on the demise of
Dr. Khare. He was a great leader, a pioneer
in the liberation movement as well as a great
social worker. Everyone of us in this House
feels his loss. I wish you to convey to the
members of the bereaved family and other
people who are closely connected with him
our heartfelt condolences and gricf.

Nt oTwTATE Wit (W) -
wewe wErEd, §UAT Af F oF Far w1
IV g § gud O foan & 1 210 |7,
=37 F 19 a1 faemma 7 &, fag 0F
FZ7 A09F F ATY AT WA 4T H
UMET | wEw gy FHA T o wfi-
17 fAam At guEEEr ¥ AT IwE
qETIIW A qAT FT A AT
fpmr | famg o wera= &Y g A1 9AF
HMTT 97 JgiA @n-ad gr 7@y faar
a7 AW & FAG I=F FMfe F Ja7 Agremr
afY ¥ &g fadw = F7 of fram
g%z 4 ¥ AR A 67 7 oF
wreaTiEAT I ITE g 91 | FE-F
ITEY FBIT FATEAr & FTXO AN
sqfi &1 ATOW AT 9 | 4% T@IEA
¥, Fegw AW FIT ¥ AT A ATTE
4, ey wveT & aga &1 AT A A3
g | fa| ®9g wId BIgT WIRied 99
w®r ar | 37 A ammeaa # oE-
wfer sefee & e T
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AT I A 47 fady & aragE W
qE a9 [T IAF qTEg F ATS HOA G
FT Y71 q77 J9GT F1& T34 30 KT AT
AT #Y 92 3@ &1 A @ fy oot aw
vifigr @Y 2, 7z =@ wal & a1 &
ATHA AT ATA9TF § |

UF T Fq@ TOAT TIFY & AT gwHa
fa7 o | wrars & § grdar s g e
qg A& AFAfT g2 F3 | /T A9
ST F7AT g fF gl awazar I
g afrarr w1 9w

SHRI UMANATH (Puduk Kkottai): On

behalfl of my group, I also join in offering
our condolences to the bereaved family of
Dr. Khare.

SHRI VASUDEVAN NAIR (Peermade):
In the death of Dr. Khare we have lost one
of the old stalwarts of the freedom move-
ment. On behalfl of the CPI, I wish to oin
all the other Members of the House in paying
my homage to the departed leader.

*ft 7Ho TWo FAY (TAT) @ Wemd
"Z1=g, Te 7 AT g9 AW AT §FE
AT qatR F AWy guT A% W
Mo @ F ATNT ¥ T @G, AR
FHT AT AIG FTH KA F1 JYET A
forar qr 1 WA w0 7 ST 72T @
@1, I AT g T W9 § a4
AT A7 HT BY T | T A oAy wd
% fre w1 mar g g qan an f
ag HIZHT I I qHeT FO & AT I
%67 7733 @Y & fAg W ww sge
&1 a7 & fau 74 §8 AV FIA &
fqn AR W FE G|

TA a7 %1 "AxeT wfEw it fF g
feai & wradr A1 werd 7 gATd AW A
fatzgrd,gnam@w R & fF
ag Wifed WT9 gW Frl § §E - Y
e IR R AR H A g ey
fF ZarT wevE @1 AT IE A X
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freamafe sgamsad,
A FW FIT AT ATZ(WAT AT WTE-
VIFAT & | WTH IAET HG ¥ & qwwar
g & o a4y wiva gt w7 & s=1 7
2 forer®t arrd Ta %7 gw 970 §© 74-
qz g ge e aFa | IARI AT A
zafae W ed g | wIF I FYAE
& o T wad S 7 Fa g4 AT
AT WEAG THE ®Y § Ia® a9 7 7T
w1 off grag F@TE

SHRI SURENDRANATH DWIVEDY
(Kendrapara): Sir, on behalf of my party
and myself, 1 offer our condolences on the
death of Dr. Khare. He was a great patriot
and a veteran in our political life. He be-
longed to the old school of thought, no doubt.
One may differ with his political views but
it has to bc admitted that he was a person
who all along his political life had shown
courage and determination. Whenever  he
differed from his own partymen, for example,
when he was asked to resign from the Prime
ministership of CP and Berar at that time,
he showed uncommon courage to defy cven
Gandhiji and others. Although he joined
the Viceroy's Fxecutive Council when the
whole country was fighting the Britishers—
we were in the midst of the Quit India move-
ment—there is no doubt that he had never
compromised his position so far as India's
stand for freedom was concerned.

In other ficlds of activity he showed him-
self as a great scholar and a social worker.
We are sorry that such a person has gonc
from our midst. 1 wish you to send our
condolences to the bercaved family.

SHRI N. C. CHATTERJEE (Burdwan):
Mr. Speaker, Sir, on behalfl of my group 1
want to offer our tribute to the memory
of Dr. Khare. We do so not merely because
he was a brilliant member of the Chitpavan
clan—from that clan came great men of
India like Ranade, Gopa! Krishna Gokhale,
Lokmanya Tilak and Vir Savarkar—but
we offer our tribute to him because he
rendered great service to Mother India in
various capacities,

He had a brilliant academic career. He
stood first in the MB  examination but
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people were delighted to know that he came
all the way from Nagpur to Lahore and
stood first in the MD examination. That is
why he was so well up in Hindi and was so
very friendly with the Akalis.

He was a devoted follower of Deshbandhu
Chittaranjan Das and joined the Swaraj
Party. He was returned to the Central
Provinces Assembly, He later on had to
resign from it. That he did in obedience to
the mandate of the Lahore Congress. But
then again he came to the Central Assembly.

I know his worth as a member of the
Viceroy's Council. There was a lot of criti-
cism when he joined it but he proved him-
sell a successful statesman as the Common-
wealth Member. He fought for Indians in
Africa and in America. It was at his instance,
as one of my hon. friends has said, that the
High Commissioner was withdrawn from
South Africa.

I had the privilege to work with him in
the Hindu Mahasabha. I had the proud
privilege o succeed him as the President of
that organisation. The Lok Sabha had one
Member, Shri Deshpande, Secretary of the
Hindu Mahasabha, who represented two
conslituencies from the Central Provinces.
Onc was Gwalior and the other was Guna.
He had to resign one. We thought of
Dr. Khare from one of them. I went down
to Gwalior, and toured that place for days
together. The people all wanted Dr. Khare.
We made him stand from Gwalior and he
came to this Parliament with a thumping
majority.

In this Parliament there was some conflict
with Pandit Nehru. They could not pull on
together. He has described it himself in a
very fine chapter which he had contributed
to Shri Zacharia's study of Nehru.

Once, in his speech, Pandit Nehru did not
reply to his points. Pandit Nehru said—
1 quote:

“1 am very glad that Dr. Khare took
part in this debate and made the debate
very lively. He criticised our foreign
policy. 1 grant his right of criticism. When
he was on this side of the House, it
was difficult to understand his speeches
and now, when be is on the side of the
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Opposition, it has become much more

difficult to gather any meaning in  his

speeches. His criticism will have no effect

because it was only meaningless jargon.”
To that, Dr. Khare gave a befitting reply
and he said:

“My criticism did not have any cffect
not because it was mecaningless jargon,
but because Pandit Nehru had behind  him
serried ranks of voting automations who
had pawned their common sense o him.™

Sir, he was a great orator, a great speaker,
a good poct and a good writer. His bio-
graphy itself is worth studying, as my hon.
friend rightly said. We all associate with the
sentiments expressed and convey our con-
dolences to the breaved family.

MR. SPEAKER: The House may stand
in silence for a short while to express its
SOMTOW.

The Members then stood in silence for a
short while

ORAL ANSWERS TO QUESTIONS

SHRI SHRI CHAND GOYAL: Sir,
before you take up the Question, T would
like to invite the attention of the House to
two important events. First, our victory in
the Davis Cup and our young players, Shri
Premjit Lall and Shri Jaideep Mukerjee
deserve our congratulations.

MR. SPEAKER:
gratulations to them.

SHRI SHR1 CHAND GOYAL: Seco-
ndly due to the serious earthquake in Turkey,
thousands of people have died and they also
deserve our sympathies.

We extend our con-

Need-based Minimum Wage for Central
Government Employees

*661. SHRI S. M. BANERJEE: Will
the Minister of FINANCE be pleased 1o
state:

(a) whether a final dectsion has since been
taken to include the feasibility of need-based
minimum wage for Central Government
employees in the terms of reference of the
Third Pay Commission; and

(b) if not, the reasons for the same?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI1 P. C.
SETHI): (a) Government propose to include
the consideration of the need-based minimum
wage in all its aspects in the terms of re-
ference of the new Pay Commission,

{b) Does not arise.

SHRI S. M. BANERIJEE: I am happy
that after all the sacrifices made by the
Central Government employees during 19th
September sirike, the Government have
decided to include the question of “need-
based minimum wage in the terms of re-
ference to the Third Pay Commission. I
would like to know from the Government
one thing. The minimum wage in H.S.L. is
Rs. 207.50 p. in H. E. L. it is Rs. 195 and in_
H. E. C. it is Rs. 195 which arc also Govern-
ment undertakingswhereas a Central Govern-
ment employee, in Railways, in Defence or
in Income-tax or anywhere, gets Rs. 141,
1 would like to know from the Government
whether they have taken a decision to see
that the interim relief is given to compensate
for this loss, for the amount which falls
short of ranging between Rs. 195 to Rs
207.50 p., and for the rise in prices and, if
so, whether any tine-limit has been fixed for
that.

SHRI P. C. SETHI: The question of
need-based minimum wage was also consi-
dered by the National Commission which
submitted its report in August, 1969, I
would like to point for the benefit of the hon,
Member the main point that the Commission
has made:

“We have, however, acceplcd the
principle that the capacity to pay will be
a rclevant consideration in fixing the need-
based minimum wage.”

The Commission itself has recommended
this. Now, the Pay Commission is being
appointed and this question of minimum
wage is also being referred to it. On the
question of interim relief, the Pay Commis-
sion will be free to give their decision or
their recommendation with regard to the
interim relief that is to be given and, as [
stated the other day duoring the Question
Hour, the Government will consider that,

SHRI S. M. BANERIJEE: 1 am not
referring to the privale sector or private
organisations. 1 have only referred to the
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H.S. L, H. E. L. and H. E. C. which are
Government undertakings where the mini-
mum wage ranges between Rs. 195 to Rs.
207.50 p. whereas a Central Government
employee gets Rs. 141, The Pay Commission
should consider it. The Pay Commission has
not yet been appointed. It is still to be appo-
inted; it is an unborn baby. 1 would like to
know whether any time-limit has been fixed
for that, The Government has already ac-
cepled so many wage board awards and
tripartite agreements and has given a parti-
cular interim minimum wage o their em-
ployees in H.S.L., HEL. and HE.C. What
is holding it up ? Why should they not give
the minimum wage to the Central Govern-
ment employees, or at least, pay a portion
of it as interim relief without waiting for the
Pay Commission.

SHRI P, C. SETHI: The Pay Commis-
sion is soon to be born. As far as the increase
in the wage structure of HSL and HEL are
concerned, thcy are governed by Wage
Board Recommendations and they arc se-
separate and they are not linked up with
Government servants. | have said that the
Government’s sympathy is quitc clear and
the Pay Commission is going to be appointed.
We would certainly like them to go into this
question and make interim recommendations
if they so desire.

SHRI S. M. BANERJEE: | would like
to know about this—it has come out in the
newspapers—that the Pay Commission had
already been appointed with 5 Members.
Is there any truth in it ? Who is the represen-
tative on behalf of Central Government
employees? Who is the representative on
behalf of Jabour? How these representatives
are going to be nominated?

SHRI P. C. SETHI: It has not yet been
appointed; it is going to be appointed soon.
Once it is appointed the hon. Member will

. be able to know the names and the composi-
tion of the Commission.

SHRI1S. M. BANERJEE: [ want to know
whether you are going to have labour repre-
sentative or not. 1 want to know whether
labour representative is going to be appointed
or not.

SHRI P. C. SETHI:
have a person of repute, knowing

We would certainly
labour
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conditions, labour laws, knowing labour
very well and very well conversant with the
problems of labour.

SHRI INDRAJIT GUPTA: | am happy
to know that the Government has now
agreed to refer the question of the feasibility
of this minimum neced-based wage to the
Pay Commission because it was just this
question of feasibility which they refused to
refer to arbitration in 1968 which led to the
strike of September, 1969. Otherwise the
strike would not have taken place. Anyway,
better late than never. Now, they have
referred the question of feasibility to the Pay
Commission. | would like to know from
him that after these carefully prepared and
cautious steps are undertaken when the Pay
Commission gives ils verdict on this question
of feasibility, is the Government prepared
to say that they will accept without any
further change or modification whatever the
Pay Commission recommends on this score.

SHRI1 P. C. SETHI: We have already
taken the position that we would not take
it as an award but we would certainly con-
sider all the recommendations given by the
Pay Commission with greatest care and
attention and with sympathy towards labour,
(Interruption).

SHRI S.R. DAMANI: With all sympathy
for the workers, in view of the poor perfor-
mance of our Hindustan Steel, may 1 know
from the Minister why at all refer the matter
to the Pay Commussion. 1 want o know
whether production will be linked to wages
or not so that if production can increase the
workers can get betler pay.

SHRI P. C. SETHI: 1 am sorry the hon,
Member has some misunderstanding; the
main question relates o Pay Commission
and not to HSL.

SHRI SRADHAKAR SUPAKAR: Muay
1 know whether the terms of reference for
this Commission has been finalised and also
by which date this Third Pay Commission
will be actually formed?

SHRI P. C. SETHI: It is our carnest
desire and hope that during the current
session of Parliament it will be announced.

SHRI SURENDRANATH DWIVEDY:
have the terms of reference been finalised ?

-
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SHRI P. C. SETHI: This will be anno-
unced along with the composition of the Pay
Commission.

SHRI UMANATH: On the question of
interim relief the hon. Minister said that
that also will be left to the Pay C« issi
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the quantum. When the appointment of the
commission does not stand in the way of
the Government themselves declaring interim
relief, and deciding even the question of the
quantum, they can declare it themselves, and
they need not wait for a report from the pay

to be decided upon. The question is not
what the Pay Commission is going to decide.
The Question is what steps Government are
taking because already the present scale of
pay that they are gelting are the scales of
pay fixed ten years back. Seoncdly, the
last commission headed by Shri Gajen-
dra gadkar had suggested that after two
years of the implementation of their recom-
mendations, the wages must be revised. Now,
two years have elapsed. Government also,
since they themsclves desire to appoint a
Third Pay Commission, accept by implica-
tion that the present pay scales must be
revised. When they concede by implication
that the wages have gol o be revised, the
question of the appointment of the pay com-
mission should not stand in the way. In
Tamil Nadu also, the Tamil Nadu Govern-
ment had appointed a pay commission for
their employees; although they had also
earlier taken up the position that this gques-
tion would be taken up by the pay commis-
sion, subsequently, however, even when the
pay commission was sitling, they had an-
nounced interim relief to be granted to their
employces. In the light of these facts, | would
like to know what stands in the way of
Government  straightway declaring interim
relief to the Central Government employees.
When the Madras Government could do it,
if the Central Government could not do it,
is it because Shrimati Indira Gahdhi is less
progressive than Shn Karunanidhi or she is
poorer than Shri Karunanidhi? What is the
reason for the Central Government not de-
claring any interim relief?

SHRI PILOO MODI: That is becausc
this is a good Government in Tamil Nadu.

SHRI P. C. SETHI: 1 would like to
make it clear that it is not our intention to
come in the way; bul instead of taking an
ad hoc decision, we would like to be governed
by expert opinion as to what the quantum
of the interim relief should be,

SHRI UMANATH: My question has
ool been answered. | am not asking about

MR. SPEAKER:
to this question.

He has alrcady replied

SHRI UMANATH: When Government
themselves can decide on the quantum in
consultation with the representatives of
the Central Government employces, what is
the special reason why they are not taking
up the responsibility on themselves but
instead they are laving it to the pay com-
mission ?

SHRI P. C. SETHI: 1 have alrcady made
it clear that it would then be a sort of an
ad hoc decision. Rather, we would like to
depend upon the expert advice of the pay
commission.

SHRI M. L. SONDHI: The hon. Minis-
ter in his reply referred to the hirth pangs of
the pay commission; he hears the birth pangs
of the pay commission but he does not hear
the death pangs of the Central Government
cmplovees here afier the 19th September
strike. May I ask the hon. Mimster whether
Government have made any survey of the
extent of indebtedness amongst the Govern-
ment  employees.  especially  the  low-paid
Government employees? What is the amount
of increment that they get cvery year, es-
pecially in the lowest category? Can the
hon. Minister mention the amount of in-
crement at the time when the problem comes
up every year, and what actually comes in
the pay packet of the lowest-paid Govern-
ment employee more than what came last
year?

SHRI P. C. SETHI: The only difference
is that the hon. Member speaks while we have
to act. The very fact that we are going to
appoint the pay commission is an indication
of the Government’s desire to increase the
emoluments and relieve the Government
employees of their present condition.

SHRI M. L. SONDHI: Appointment of
commission is something which they have
learnt from the East India Co. and the British,
It is an old habit.
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SHR] KRISHNA KUMAR CHATTERIJI:
It is a good thing that our Government have
assured this House that the pay commission
is going to be appointed soon to enter into
the question of the feasibility of fixing mini-
mum wages. It was this question which had
come up at the time of the 19th September
strike. In view of this, may | know whether
a time-limit will be fixed for the submission
of the report by the pay commission? The
question of interim relief is also an important
one, and it has to be settled very quickly and
within a short time. Thercfore, some time-
limit should be fixed. May 1 know what
time-limit is going to be fixed?

SHRI P. C. SETHI: As far as the pay
commission’s report is concerned, that may
take a little longer time, but we would
certainly like the commission to go into the
question of interim relief if they are pleased
1o examine it and then report about it first.

ot QRo Two WY : ArzFrr ST
FT AT G2 ¥ 72 ¥ T F1 AT FH
#1 frvam &t gan, wore 3u% ATg WY
A1z F7% fafirew ¥t few 7 & Fro
TN & Gz frare § FAo amad |
T EAF AT AW FE qEAr Y 7 3 ?
3% AA-ATG § q@Ar wrgar g fr
HgA TAAHE T AT FHATK & IT97 4%
ot e qr & w@ wgars azdr A
IR A FIZATCAVA AT AT
YT 41 qIT 5H ATHA g1 ot § Ffgee
1 AT & fo AT & 7

¥ wfawa w1 32f foaiE ga% are
H 30 #47 IHE HIC WG HAA FI9T
T FIFATEANA FT WIWAT AT FHT ¥
o o1 frgE g 7 & 39 97 "
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FIZATTANA FT F41 HA Z1, qg AIAAT
T 7 *famm

ot gHo gwo WY : FATH 4 ¥ fory
2, #ma dftw & forg A & 1 e AW
# fadt #1 w5 qede § wie feet ot
ArH T |

MAoGo AE: T T
ot g ferwd : T ATRET SO ?

Wt Ho Fo ¥V : T AHAT q3-
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FET aF o Go TS FT HFAH
, 9T TH ATIZR FY A A1 AT}
A 30% FT7 o To H agrad G & |
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T &1 A7 2791 & | AR AEAT qE
Fraaw g fE 1957 AT 15 A
$feam Aa sha Y 394 ¢AF are
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oft wyg fewd : W A FT 7
W Ho Wo ¥ : ¥ FfwwA FAT

SHRI LOBO PRABHUI: There is a
total of 187 million workers in this country.
The number of Government scrvants is
about 10 million. The number of Central
Government servants is about 2.5 million
and that of State Government employees is
about 5.2 million. My question is based on
the principle of distributive justice which the
Prime Minister is emphasising. Il Govern-
ment are going to give a necd-based wage to
Central Government servants, will they ensure
at the same time that the State Government
employees will also get an equal addition 1o
their wages? Secondly, will they ensure,
even if they cannot go right up to the 187
million workers in the country, that
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something is done to increase their wages or
then income propontonately with the wage
increase arising out of need-based minimum
wage which they are giving to the Central
Government employees?

SHRI P.C.SETHI: As far as the appoint-
ment of the pay commission is concerncd,
this pay commission would certainly go into
the problems of the Central Government
employees and would give their recommenda-
tions with regard to them. But it is also true
that whatever recommendations they make
and whatever recommendations Government
may thercafter accept would certainly have
their repercussions on the State Government
employees and the employees of the muni-
cipalitics and others. But as far as the State
Government employces are concerned, it
is our consistent view that it is a matter for
the State Government to decide.

SHRI S. KUNDU: The hon. Minister
while replying to the question in a quiet and
subtle manner used the phrase ‘capacity to

pay-.

MR. SPEAKER: What is his question?

SHRI PILOO MODY: Hc has not got
a question.

SHRI SURENDRANATH DWIVEDY:
Hs is relating his question to the reply of
the hon. Minister and, therefore, he  must
refer 1o the reply,

SHRI S. KUNDU: He very subtly used
the words, “I presume from the recommenda-
tions of the National Labour Commission,
‘capacity to pay‘, and then he connecied it
with the need-based wage. 1 think the hon.
Minister is aware that the National Commis-
sion has also reported that the real wages
have gone down considerably as compared
to 1936-39, while the productivity per hour,
has increased by about 60 per cent,

SHRI PILOO MUDY. 230 per cent.

SHRI S. KUNDU:
keep quite.

Let my hon. friend

This phrasc ‘capacity to pay” is used as a
bopey by the capitalist to deny a reasonable
and living wage to the workers all along.
I would request the Minister not to use such
words as arc used by industrialists,
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The concept of need-based wage has nothing
to do with capacity to pay and will he direct
the National Pay Commission to se¢ that the
need-based wage is paid irrespective of the
capacity of Government to pay?

SHRI P. C. SETHI: All these problems
and aspects would certainly be considered by
the Pay Commission. [ am sure the hon.
member certainly does not put us in the
category of industrialists because whatever
we say is in the capacity of representatives of
labour and employees and whatever funds
available with the Government belong to
the people.

SHRI PILOO MODY:
who uses them.

It depends on

W sare fag : a9 @17 gUF A
arz a7Fre 7 frg g gawt ft @® qT
T FTAT 1 Wi FTe & WA
g9 fauig fag & Sfew 9aq ot goa
aTE1 &1 SuT A @I R g A
% wowT ¥ gfae Efeta & ot TH-
Wz wrATd g F9 F g, I T oA
Fa1 g, 8% arx @ faorg faar a1
#few gaw afm et & g
AT LT AN AR A
ST TR § {6 #a w9 § Fae
#1 afqaa ifety & oranda & 4
Fhed & A H1 AT ANGT ?

Wit W0 Wo A : fuw Efl
¥ oreqraTy A1 ATHAT At ¥ Ffawa &
9% far smo |

Off-Shore Drilling by Oil and Natural Gas
Commission
+
*662. SHRI K. M. KOUSHIK:
SHRI H. AJIMAL KHAN:

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state:

(a) whether the Oil and Natural Gas
Commission have decided to start off-shore
drilling in the near future; if so, the details
thereof; and
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(b) what is the budgeled expendilure for
this purposc and the yield of crude oil which
the new initiative is likely to give to us?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) Yes, Sir.
The first offshore well was spudded in on the
19th March, 1970, in the offshore area of
the Gulf of Cambay.

In the event of favourable results being
obtained from the first well, more wells may
be drilled. Drilling of further exploration/
development wells on the same structure and
exploration wells on an adjoining structure
will be considered thereafter.

(b) In the revised estimates for 1969-70
aprovision of Rs. 126.85 lakhs has been made
for offshore exploration. 1In the estimaies
for 1970-71, a provision of Rs. 145.90 lakhs
has been made.

It is not possible to make any reliable
estimate of the yield of crude oil, at this
stage because the cxistence or otherwise of
crude reserves will be known only afier
exploratory drilling is completed.

SHRI K. M. KOUSHIK: As we all
know, Aliabet is an island. Really it is not
sea drilling as we understand it, and our only
hope is the Bombay High. In these circums-
tances, when is Bombay High going to be
actually started? In what capacily are the
Russians working there?

SHRI D. R. CHAVAN: Exploration of
Bombay High has not been taken up yel.
So the question of Russions working there
does not arise. The question relates to off-
shore drilling in the Aliabet island.

SHRI K. M. KOUSHIK: I had not men-
tioned Aliabet island in the question.

Shri D. R. CHAVAN: The question is
whether the ONGC have decided to start
off-shore drilling in the near futur., if so,
the details thereof. This includes both shallow
water drilling and deep water drilling to which
reference was made, that is, Bombay High.
Exploration of Bombay High may take two
or three years to commence.

SHRI PILOO MODY: Why?
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SHRI D. R. CHAVAN: We arc having
negotiations with some foreign groups who
will render us technical assistance. So many
prcliminarics have to be gone into before
exploratory drilling is taken up. Commence-
ment of drilling in Bombay High is likely to
take two or three years.

SHRI PILOO MODY: All these seven
years they have been negotiating.

SHRI K. M. KOUSHIK: Are Govern-
ment still negotiating with firms  which
have done drilling for the Bombay High?
If so, with whom are they negotiating?
Secondly, will Government assure us that
the Russians who have really no idea of deep
sea drilling and who have no equipment also
will not be associated with Bombay High
so that they do not gain technical experience
at our expense, at the same time charging us
a great lot for knowhow ?

THE MINISTER OF PETROLEUM &
CHEMICALS AND MINES & METALS
(Dr. TRIGUNA SEN): 1 want to correct
the impression of my hon. friend. The
ofl shore drilling now being conducted is
not in an island.

SHRI1 PILOO MODY: Then it must be
under an island.

DR. TRIGUNA SEN: 1 am afraid Shri
Piloo Mody is suffering from beri bheri—
swollen head, The water depth in the crystal
part of the structure during the low tides is
12 metres; at high tide, it is 22 metres. The
environments of this platform are one of the
severest in the world,  Tides of 10 metres
occur only in a few arcas like Alaska. Also
there is a high current of 8 knots in the Gulf
of Cambay. This off-shore drilling is not on
the island but in the sea itself.

He asked about off-shore drilling in the
decp sea coast. ONGC has with Soviet
assistance carried out marine and seismic
survey of the entire continental shell of India
during 1962-64 and located some structures
in Bombay High, Andamans and Nicobars,
Andhra coast, Coromandel cost, Bay of
Bengal etc. In 1967, which my friend hinted,
Tenneco Oil Co. of USA offered collabora-
tion. Somec other firms made certain offers
based on contract. No decision was taken
in 1966-67 or 1968. Hon. members will agree
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that since we will have to carry on explora-
tion in all the areas in our continental shell,
it will be better in the larger interests of the
country to possess suitable cquipment for
off-shore drilling and exploration, of course
with foreign assistance, rather than to give
it on contract or share precious oil with
some contractors who wanted collaboration.

With this object in view, in the course of
the last few months, Government have taken
the following decisions, which are being
questioned. One is to  start immediately
designing and fabricating platform to cx-
plore the shallow water structure in the Gull
of Cambay, which we have done. The sccond
is 10 appoint a consultancy firm of repute
to study the conditions of the high seas in
Bombay High and suggest suitable equip-
ment we should possess for exploration.
We appointed a UK agency. They have sub-
mitted a report which we have accepted.
Within the last few months we have been
locating our engi and technicians in
off-shore drilling in different parts of the
country to help us in this. We have also
arranged financial credit to fabricate the
required equipment.

Now the Mitsubishi group who have joined
with a US off-shore firm of Hudson have
submitted tenders.  Similarly, another
Jupanese firm has submitted tenders. We
arc considering the matter and we hope
within a couple of months we will be able

.l come 10 a decision.

SHRI PILOO MODY: Why has the
Minister kept all this a secret from his
colleague ?

SHRI N. K. P. SALVE: The deep scc
driling involved in Bombay High requires
not only very specialised technigue but also
substantial foreign exchange.

May 1 therefore know from the Minister,
because the negotiations have been going in
for quite some time, whether a decision has
been taken to proceed ahead with drilling
only with collaboration or are we going to
do it on our own? If we are going to do it
with collaboration, in the technigues of deep
sea drilling the Japanese and Americans are
well known, to the best of my knowledge the
Russians are not so well known in these
techniques of deep sea drilling. May I there-
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fore know from the Minister whether, if
at all we decide on collaboration. he will
assure the House that no political considera-
tions will be allowed to prevail while going
in for this collaboration?

DR. TRIGUNA SEN: I have explained
in detail the reason why we want to go in for
owner-assisted operations. There is no poli-
tical consideration and no political consi-
deration will ever arise. | have also men-
tioned that we are trying to arrange financial
credit to fabricate the required equipment
from the Japanese side. | have also men-
tioned that two of the Japanese firms in
collaboration with two American firms have
submitted their tenders, we are considering
them. and we will come to a decision soon,
So. there is no political pressure. or anything
coming in the picture.

SHRI SURENDRANATH DWIVEDY:
I would like to know whether this explora-
tion or experiment that is going on will be
confined only to Bombay High. I would like
to know whether the Government has in
view the Balasore-Cuttack off-shore arca in
Orissia for which a seismic survey was con-
ducted.

DR. TRIGUNA SEN: 1 have explained
in detail that we are going in for a suitable
equipment Lo Lry to explore our entire con:
tinental shell where oil is available.

ot IETHE (T AT HEA HG1ET,
oF 1A q€T qq FT Afaqg fw
OF 6 & WL FH § F T7d 7S 4479
AETEIAGTHL | WHT Ha g 347
T g1 & WY a=rw fafae £ &1 =g
¢ A1 H9 § & O& g AT T g |

SHRI HEM BERUA: Today the Ques-
tion Hour started at 11.20.

st famarome . wems wEEd,
UF HA[E WAVY AT ATEAT § 6 Fva
fzmamam A fa g § .

The whole House has been ignored
by that. 3§ faqg 7 #r{ 9w =W
w7 1 | TR e ¥ Sqre far
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v ®1 ang Adt faay A =z
7g 1 OF-UF FATIA TAAT-TAAT ALAF
a1 & That meens you take one ques-
tion to save the Goverment.

SHRI BEDABRATA BARUA: The
terms on which Sovict assistance has been
offered for oil exploration have been gene-
rally honourable to this country and nothing
should be done to get a greater tic-up with
Western oil interests. At the same tine,
may I ask if it is a fact that oil drilling in
Baruipur in 24-parganas had to beabandoned
because the Russian rigs would not work
deep in carth? If so, may | know if this
ONGC, which is an Indian organisation,
though there is an clement of Sovict assis-
tance, will purchase more sophisticated
implements from the USA and if not.what
are the difficulties?

DR. TRIGUNA SEN: We arc nol pre-
fering Russians to Amwricans, rather we are
supporting both.

SHRIT BADABRATA BARUA: We
should not support them.

DR. TRIGUNA SEN: We are secking
help and assistance for our own interests
and because we do not possess sonhisticated
cquipment, we have gone to America, Ruma-
nia and Soviel Russia, for whatever ¢ juip-
ment we can get to suit our conditions. What
my hon. friend has raised. has nothing to do
with off-shore drilling.

SHRI PILOO MODY: We are glad o
receive an assurance from the Minister that
they are not doing this cither to favour this
side or that side. 1 should like an assurance
from him that he is favouring India because
according to his statement the sysiem that
he has adopted now for off-shore drilling is
confined to Aliabet. He has already lost
3-4 years in the process and this has cost as
al the rate of something like Rs. 4 crores a
month. Il you were to add it up. it comes to
an astronomical figure. Therefore, we want
an assurance from the Minister that whatever
system he decides to adopt he will start
cxploiting the resources that are available
al Bombay High. The question is guite
specific. It is Bombay High that has oil and
the fooling around they are doing in Aliabet
to throw dust in the eyes of the people is
rather a waste of time.
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DR. TRIGUNA SEN: As I said my
friend is suffering from Beriberi, may be with
swollen fect, Indian feet, which do not fit
in with imported shoes. I can assure the
hon. Members that we are doing all that we
can for the interest of the country. | explained
what steps we had taken during the last few
months. . (Interruptions.)

Demand by Indian Pharmaceutical Congress
Association for Improvement in Working of
Drug Control Act

*663 SHRIB. K. DASCHOWDHURY:
SHRI MUHAMMAD SHERIFF:

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether the demand of better working
ol Drug Control Acts was made recently by
the Indian Pharmaceutical Congress Asso-
ciation: and

(b) if so, the details thereof and the reac-
tion of Government thereto?

THE MINISTER OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a) and
(b} A copy of the Resolution passed by the
Indian Pharmaceutical Congress at its
twenty-first session in December 1969 is
placed on the Table of the Sabha. The Drugs
Control Administration at the Centre is
functioning as a part of the Directorate
General of Health Services, It is, however,
incharge of a full time officer who has neces-
sarv qualifications and experience. He is
known as Drugs Controller (India). The
States of West Bengal, Kerala, Mysore,
Maharashtra and Gujarat have independent
Drugs Control Administrations hcaded by
Technically competent Drugs Controllers
functioning directly under the State Govern-
ments. As regards the other States, a copy
of the Resolution is being sent to them for
their consideration.

RESOLUTION NO. 3 Passed at the 2lst
Session  of the Indian Pharmaceutical
Congress.

The Congress records with great satisfac-
tion the interest taken by the Prime Minis-
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ter in writing letters to the Chicf Ministers
for better and effective enforcement of the
Food and Drugs Acts in the Country. The
Congress also has noted the importance given
to the drugs legislation in the Econimic
Policy Resolution. It is imperative for effi-
cient enforcement of the Drugs and Cos-
metics Act, 1940, that a scparate Drug
Control Administration is  established in
every State under highly qualified persuns
possessing pharmaceutical qualifications and
background knowledge of drugs.

Resolved that the Drug Control Adminis-
tration both at the Centre and in the States
be constituted as an independent Depart-
ment and put under a highly qualificd and
experienced persons with pharmaceutical
qulifications. and who should be declared
Head of the Department.

Sd/- D. Chakravarti,
‘Gencral Sccretary.

Proposed by—B. S. Narayan.
Scconded by—B. K. Moza.

SHRI B. K. DASCHOWDHURY: In
view of the resolution passed by the Indian
Pharmaceutical Congress which demanded
two things, that an independent department
be constituted for better and efficient adminis-
tration of the Drugs Act and be put under
competent persons and the reply of the hon.
Minister that in some States directors or con-
trollers of drugs are functioning, 1 want to
know this. Despile this fact, we find that
there are certain spurious drugs in the
market. Arc they really taking any steps to
stop the manufacture of spurious drugs by
implementing the resolution embodied in
this reply? Sccondly, various poisons and
some other highly cxplosive material are
now being sold in the market. May | know
whether the permit system concerning them
will be changed?

SHRI B. S. MURTHY: We are per-
suading the Statc Governments to have in-
dependent drugs control administration. As
1 said in my reply, some States like West
Bengul, Kerula, Mysore, Maharashtra,
Gujarat, ctc. have already established inde-
pendent organisations for this. As far as
more cffective control is concerned, we are
also asking the State Governments to have
more drug inspectors appointed and trained.
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SHRI S. M. SOLANKI: On 9th March,
1970 Unstarred Question No. 2198 was
asked by me about drugs. There are certain
medicines and drugs which are imported
from foreign countries like dextrose B. P.
and Anyhydrous and they are converted by
certain monopolists in this country into
infusun solutions. There is a big gap between
the imported price and the price of the solu-
tions as sold here. In this way, certain mono-
polists are making huge profits and the poor
people are highly taxed by such conversion.
I want to know whether Government will
check such kind of monopolists in our country
and manufacture such drugs and solutions,
so that our poor people may not be highly
taxcd ?

SHRI B. S. MURTHY: The imports of
such drugs as mentioned by the hon.
member is being vigilantly checked. When-
ever anything spurious is detected, we arc
taking action.

Seizure of Gold in Delhi

*664. SHRI D. N. PATODIA:
SHRI RAM KISHAN GUPTA:
SHRI D. AMAT:
SHRI SHRI CHAND GOYAL:
SHRIJAGANNATH RAO JOSHI:

Will the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that a quintal of
contraband gold was seized recently in
Declhi;

(b) whether the arrest of the culprit throws
any light on the operation of many inter-
national gangs who have made Delhi the
centre for International smuggling both for
the Middle East and for the South East Asia;

() whether it is also a fact that the inter-
national smuggling through India has in-
creased during the last two years; and

(dy if so, the particular arrangements
Government have made with the Inrerpole
or international arrangements to curb the
menace ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C,
SETHD: (a) One quintal and 30 Ke. of
gold was seized by the police authorities on
4-3-70 near Rohtak in Haryana.
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(b) The arrest of the culprit throws some
light on the operation of a gang of smugglers
who smuggle gold into India from Middle
East countries through Pakistan.

(c) During the year 1968 the total value
of seizures of smuggled goods in the country
was Rs. 18.75 crores and duging the year
1969, the value of the goods seized went up
to Rs. 24,97 crores. However, It is not pos-
sible 1o estimate the extent of smuggling or
its increase on the basis of the seizure made
since the increase can also be attributed to
the intensification of anti-smuggling mea-
sures.

(d) The Customs authoritics maintain
active liaison with Interpole. Through this
organisation, information regarding the
activities and antecedents of suspect persons
and ramification of international syndicates
is received and is passed on to the field
formation.

SHRI D. N. PATODIA: The incidence
of smuggling is rising very fast in our country.
Only a very few cascs come to light. In fact
in respect of certain seizures, they are
planned seizures, with the collaboration
between the administration and the smugglers.
In this particular case, may I know whether
it is a fact that although gold was seized
from one Mr. Harbans Lal on 4ih March,
1970, the customs authoritics were prevented
from interviewing him for as many as 5 to
6 days. If that is so, what were the specific
reasons for such delay on the part of the
customs authorities interviewing him? Is it a
fact that in this whole matter, certain high-
ups in the ruling party in Haryana are in-
volved and they are determined to sce that
the case is hushed up and not permitted to
continue ?

SHRI P. C. SETHI: The police autho-
rities made out a case under section 411 of
the IPC for possession of properties.
(Interruptions). This gentleman was arrested
and produced before the magistrate and he
was taken to Ambala Jail.

SHRI RAM KISHAN GUPTA: Why
to Ambala Jail?

SHR1 P. C. SETHI: Because this cul-
prit was apprehended and caught by the
Haryana police. When the customs autho-
rities knew about it. they moved an applica-
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tion in the court as well as to the concerned
authorities that under the present rules of
customs and also under the Gold Control
Act, the gold should be handed over to them.
The police was completely right. because it
was the Haryana police who had apprehended
the culprit.

SHRI D. N. PATODIA: Where is the
reply to my question, which is a simple
question? Sir, please give me protection. [
wanted to know whether it is a fact that bet-
ween 4th March 1970 and the date on which
Shri Harbans Lal was interrogated there was
a big time lag and, if so, what is the reason
for that time lag? Is it not a fact that certain
high-ups, including the Ministers of Har-
yana, are involved and they were trying to
see that the matter is hushed up?

SHRI P C. SETHI: This is a comple-
tely baseless allegation that certain high-
ups were involved. As | have said carlier,
the police interrogated and got hold of the
culprit. Immediately. the customs autho-
ritics moved the court on the 12th and on
13th March 1970 he was remanded by the
court to the custody of the customs autho-
rities. The magistrate further ordered on
20-3-70 that the gold be handed over to the
customs authorities and it has now been
deposited with the Punjab Bank. It is not
with the Haryana police or Haryana Govern-
ment.

MR. SPEAKER: The question hour is
over,

SHRI RANGA: Sir, he has not given
the answer to the question.

MR. SPEAKER: He has already ex-
plained it.

SHRI RAM KISHAN GUPTA: Sir,
I want to ask a question.

MR. SPEAKER: I cannot extend the
question hour.

SHRI PILOO MODY: Don't extend the
question hour but extract an answer from the
Minister.
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Ceiliog on Urban Property
*665. SHRI DHANDAPANI:

SHRI SRADHAKAR SUPAKAR:

SHRI MAHENDRA MAJHI:
SHRI D. N. DEB:
SHRI N. R. LASKAR:

Will the Minister of FINANCE be pleased
to refer to the reply given to Unstarred
Question No. 146 on the 23rd February,
1970 and state:

(a) whether the Union T.aw Ministry has
given their opinion that Union Government
cannot legislate on a ceiling on urban pro-
perty;

(b) the details of communications sent
to the State Governments wilth regard to the
imposing of ceiling on urban property; and

(c) which of the States have agreed and

those who have disagreed to impose ceiling
on urban property?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1 P. C.
SETHI): (a) According to the opinion
given by the Union Law Ministry, the fixa-
tion of a ceiling on urban property is within
the exclusive legislative competence of the
States but Parliament is competent Lo legis-
late in the manner provided for under Article
252 of the Constitution.

(b) and (c). State Governments have been
requested to send in their views on the
question of a ceiling on urban property,
Interim replies have been received from a
number of Chief Ministers informing that
they are getting the matter examined.
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Comparative Prices of Liguid Ammonia
Imported from Various Countries

*667. SHRI1 K. P. SINGH DEO: Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state:

(a) the comparative prices of liquid ammo-
nia imported from various countries into
India and the agencies through which it is
dmported;

(b) the prices at which these imports have
‘been made and from which countrics; and

(c) whether any commission is payable on
these imports in India or outside; if so, whe-
ther in Indian Rupee or foreign exchange and
‘whether Government have permitted this?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS, AND MINES AND
METALS (SHRI D. R. CHAVAN):
.(a) Noammonia is at present being imported.

(b) and (c). Do not arise.
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Establishment of second Oil Refinery in
Gujarat State

*668. SHRI R. K. AMIN: Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state:

(a) whether it is a fact that the Gujarat
Refinery has asked the Central Government
Lo establish Second Refinery in Gujarat
State; and

(b) if so, the details thereof and the reac-
tion of Government thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R, CHAVAN): (a)
Yes, Sir.

(b) The question of augmenting the re-
fining capacity in Gujarat is being examined
in the light of availability of crude oil from
Gujarat oil fields and other techno-economic

aspects.

Help to Needy Stwdents by Nationalised
Banks

*669. SHRI MAYAVAN: Will the
Minister of FINANCE be pleased to state:

(a) whether it is a fact that the Nation-
alised Banks have dccided to extend a
helping, hand to needy students for further
studies under the new loans;

(b) if so, how many students were helped
and to what extent; and

(¢) the total amount so far given as aid
to the students?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) Yes, Sir. Many of the Nation-
alised Banks are providing financial assis-
tance to deserving students for higher studies
in india and abroad.

(b) and (c). The amount outstanding as
loan for education (i.e. to students mostly)
by nationalised banks stood at Rs. 1.19
crores at the end of January, 1970 and the
number of borrowal accounts for education
at 2281.
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Statement of LIC Chairman-Designate

Regarding Change In Investment
Outlook of LIC.

*670. SHRI RABI RAY: Will the
Minister of FINANCE be pleased to state:

(a) whether it is a fact that the Chairman-
designate of Life Insurance Corporation,
Mr. T. A. Pai has stated at Mangalore on
the 28th February, 1970 that there should
be a radical change in the investment out-
look of Life Insurance Corporation leading
to more stress on rural sector; and

(b) if so, the details thereof?

THE MINISTER OF SUPPLY AND
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI R. K.
KHADILKAR): (a) Yes, Sir.

(b) The L. I. C. has yet to work out
detailed proposals for Government’s con-
sideration,

Strike by Employees of Nationalised Banks
Against the Supreme Court Judge-
ment Bank Nationalisation

*671. SHRI GEORGE FERNANDES:
Will the Minister of FINANCE be pleased
to state:

(a) whether the employees of the 14
nationaliscd banks went on a strike on the
13th and 14th February, 1970 to protest
against the Supreme Court Judgement on
Bank Nationalisation;

(b) if so, the total number of employees
who participated in this strike; and

(c) whether any action has been taken
against the employees for taking part in
the strike?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) and (b). A statement giving
available information is laid on the Table
of the House.

(¢) Except Canara Bank, which has in-
structed its branches to deduct proportionate
wages for the period of the strike, from the
salary of the employees who participated in
the strike, no other bank has so far taken
any action.
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STATEMENT

1. Indian Overseas Bank: 226 employees
demonstrated and abstained from.
work for two hours on 13th February,
1970.

2. Indian Bank: 2850 employees includ-
ing 150 officers, wore protest hadges
on 13th February 1970. On 14th Feb-
ruary 1970, the employees went on two
hours" token strike at the head office
and branches.

3

Punjab National Bank: 3033 employces
in 226 offices went on two hours' token
strike on 13th February 1970 and
there was no strike in 31 offices. Re-
ports from 392 offices are not available.
There was no demonstration or strike
on 14th February 1970.

4. Syndicate Bank: 714 employees de-
monstrated and struck work on 13th
February 1970. There was no demons-
tration or strike on 14th February 1970,

5. Canara Bank: 1758 employees dc-
monstrated and went on strike on 13th
February 1970.

6. United Bank of India: Workmen stall
numbering 5262 went on strike for two
hours on 13th February 1970. During
this period, no officer was allowed to
enter the bank’s premises.

7. Allahabad Bank: On 13th February
1970, almost the entire workmen staff
oumbering about 4000 went on strike
for two hours.

8. United Commercial Bank: On 13th
February 1970 about 3500 workmen
staff, forming roughly 509, of the em-
ployees, went on a token strike for two
bours.

9. Central Bank of India: 1904 emplo-
yees, including 45 officers in the head
office and branches in Bombay, went
on strike for two hours on 13th Feb-
ruary 1970. Reports from other
branches have not yet been received.

10. Bank of India: 776 employees at the
head office and branches in Bombay
went on strike for two hours on 13th
February 1970. Information from other
branches is awaited.
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i1, Bank of Baroda: 1In Greater Bombay,
no employee struck work either on
13th or 14th February 1970, Some em-
ployees in the bank’s branches in Maha-
rashtra other than those in Greater
Bombay, went on strike for two hours
on 13th February 1970. In Gujarat,
Tamil Nadu, Madhya Pradesh, Delhi,
Uttar Pradesh, Punjab, Haryana and
Jammu and Kashmir, there was a
partial strike on 13th February 1970,
In west Bengal, Bihar, Orissa and
Assam, a large majority of the emplo-
yees participated in the strike. Exact
number of employees, who went on
strike, is not available with the Bank.

12. Dena Bank: 2647 employees went on
strike for two hours on 13th February
1970.

13. Union Bank of India: In Bombay, no
employee struck work either on 13th
or 14th February 1970. The employees
in some of the branches went on strike
for two hours on 13th February 1970,
while in some others they staged de-
monstrations on the above date. Fur-
ther details are not available with
the bank.

14, Bank of Maharashtra: As per the in-
formation available 383 cmployees in
85 branches, went on strike on 13th
February 1970. They held demonstra-
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Information from remaining branches
is awaited.

Units Sold by Unit Trust of India

*672. SHRI VALMIK1 CHOUDHARY:
Will the Minister of FINANCE be pleased
to state:

(a) the number of units sold by the Unit
Trust of India for the last 3 years, year-wise;

(b) which class of people are the main
byers of these units;

(c) whether in view of the raising of the
Income Tax exemption limits on incomes
from dividends of investments in units,
Government anticipate an increase in the
sale of units; and

(d) if so, to what extent?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) A statement giving the gross
and net sales of units made by the Unit
Trust of India since 1966-67 is placed on the
Table of the House;

(b) “Salary and wage-carners” would
appear to form the largest single group
investing in units.

(c) and (d), We do expect an increase in
the sales, but it is difficult to forecast the

tions on the 14th February 1970. exact guantum of the increase.
STATEMENT
Units Sold by the Unit Trust of India Since 1966; Year-wise:
GRoss SALES NET SALES
Year ended (after allowing for repurchases)
June 30, No. of Units Face Value No. of Units Face Value
(lakhs) (Rs. in lakhs) (lakhs) (Rs. in lakhs)
1) 2) 3) “) (5
1967 92.40 924,05 72.49 724.88
1968 153.35 1533.52 141.16 1411.59
1969 171.62 1716.17 154.91 1549.07
1-7-69
to 201.12 2011.19 186.76 1867.59

7-3-70
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Quick Settlement of Claims by L. I. C.

*673. SHRI BENI SHANKER SHARMA:

Will the Minister of FINANCE be pleased
to state:

(a) what steps, if any, have been taken for
the quick scttlement of claims with the Life
Insurance Corporation of India and whether
any time-limit has been fixed for this settle-
ment;

(b) what steps if any, have been taken to
straighten up affairs of the Life Insurance
Corporation and to increase efficiency and
to look into the grievances of the employ-
ecs;

(c) the number and nature of complaints
received during the year 1969; and

(d) the figures as compared to the corres-
ponding year: and the steps taken to reduce
the number of complaints?

THE MINISTER OF SUPPLY AND THE
MINISTER OF STATE IN THE MINIS-
TRY OF FINANCE (SHRI R. K. KHA-
DIKLAR): (a) The following steps have
been taken by the L.L.C. for expeditious
settlement of claims:

(i) Claim forms for completion by
claimants are sent quickly,

(i) Claimants are assisted in comply-
ing with the requiremcents,

(iii) Procedures have been simplified.

(iv) Continuous supervisory control is
exercised over the claims scttle-
ment operations.

No time limit as such for settlement of
claims can ¢ fixed as the Corporation can
settle any claim only when the required for-
malities are complied with by the claimants.

(b) Improvement in efficiency in any
organisation is a continuous managerial
process. Some of the steps taken by the
Corporation in this regard are as under:

(1) Rationalisation and simplification
of office procedures,

(2) Introduction of economy measures
without impairing efficiency,
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(3) Training of Agents and administra-
tive and development staff and
officers,

(4) Progressive decentralisation  of
powers,

(5) Periodical inspection and audit to
ensure compliance with office pro-
cedures and administrative instruc-
tions.

As regards grievances of the employees,
apart from the avenues open to individual
employees under the Staff Regulations, the
Corporation have set up a Grievance Machi-
nery for Class T and Class IT officers. As
regards Class TIT and Class IV employees,
their grievances are referred to Industrial
Tribunals as and when such reference be-
comes necessary under the existing labour
laws.

(c) The information for the financial year
1968-69 is as under:—

Nature of complaint No.
Claims 7321
Commissions 17000
Delay in issuc of premium
receipts 7126
Revival of policy 1391
Loan 5351
Others. 21617
Total: 61806

(d) The corresponding figures for the
whole of the Year 1967-68 arc not available.
The number of complaints received during
the period 1-4-1968 to 31-12-1968 was 47237
against 40257 complaints received during the
period 1-4-1969 to 31-12-1969,

In order to effectively deal with the com-
plaints and to bring down their number,
an exclusive department has been set up in
the Central Office and Complaint Cells have
been set up in the Divisional Offices under the
direct charge of the Divisional Managers.
Suitable remedial and disciplinary action
is taken to avoid recurrence of the complaints.
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Self-Employment Schemes Drawn up by
the Central Bank

*674. SHRIMATI SHARDA MUKER-
JEE: Will the Minister of FINANCE be
pleased to state:

(a) whether the Central Bank, one of the
nationalised banks, had drawn up certain
self-employment schemes for the engineers,
technicians, businessmen etc;

(b) if so, the details thereof; and

" (¢) how many persons were assisted by
the Bank and in what way?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) and (b). Central Bank of
India has introduced a self-employment
loan scheme to provide financial assistance to
technicians, artisans and other technically
qualified persons and professionals or per-
sons having business acumen or experience.
Under this scheme the bank would finance
viable projects which would enable the
borrowers to employ themselves and others
in gainful employment. Loans are generally
given for purchase of equipment, imple-
menls elc, or for setting up local service or
supply depots for fertilizers, seeds, etc., or
waorkshops for tractors, engines etc., and
service activities like automobile repairs and
petrol service stations. The amount of loan
available depends upon the actual require-
ment of each project, but is subject to a ceil-
ing of Rs. 1 lakh. Working capital loans are
granted against pledge or hypothecation of
stock-in-trade or book debts or bills. These
loans have to be additionally secured against
other assets of the borrower and/or one or
two guarantees. Medium-term loans are
granted for a period not exceeding 7 to 10
years for acquiring premises andfor any
capital equipment ctc., and have to be secured
against the mortgage of the assets. Loans
without security are also granted under
certain circumstances. The rate of interest
in all cases is 9 per cent per annum.

(c) Advances of the bank wunder this
scheme were, as on 3lst December 1969,
as under:

(Amounts in lakhs of Rs.)
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No. of Limits Balance
accounts sanctioned outstanding
149 15.92 13.88
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Revenue from Corporate Tax

*675. SHRI HIMATSINGKA: Will the
Minister of FINANCE be pleased to state:

(a) whether it is a fact that overall revenues
from corporate profits and the corporate tax
during the year 1969-70 have gone down as
compared to the respective figures for the
year 1968-69;

(b) if so, to what extent; and

(c) the major reasons attributed to this
lower yield of profits from the Corporate
sector during this year?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) and (b). Receipts from the
Corporation Tax are expected to rise from
Rs. 299.77 crores in 1968-69 (Accounts)
to Rs. 320.00 crores in 1969-70 (Revised
Estimates).

(c) Does not arise.

Order of priority allotted to three coal-based
Fertilizer plants

*676. SHRI G. C. DIXIT:
SHRI A. S. SAIGAL:
SHRI NATHU RAM AHIRWAR:
SHRI MANIBHAI J. PATEL:
SHRI LAKHAN LAL GUPTA:

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state:

(a) whether priority has been allotted for
the Coal based Fertilizer Plants at Korba,
Talcher and Ramagundam;

{b) whether this order of priority has been
changed and if so, the reasons thereof; and

(c) when the construction of the Plant
at Korba will start?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAYAN): (a) Yes,
sir.

(b) The Talcher and Ramagundam pro-
Jects will be taken up for implementation in
the first instance as soon as foreign exchange
is tied up. Phasing of the Korba project
will be d=termined after the foreign exchange
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required for the other two projects is arrang-
ed,

(c) Tt is not possible at present to indicate
when exactly the construction of the project
at Korba will start; this will depend on how
soon the foreign exchange for these projects
can be tied up.

Production Oil from Coal

*577. SHRI NITIRAJ SINGH CHAU-
DHARY: Will the Minister of PETRO-
LEUM AND CHEMICALS AND MINES
AND METALS be pleased to state:

(a) the result of feas bility studies made
by the Central Fuel Research Institute re-
garding the production of oil from coal; and

(b) whether the findings would be imple-
mented, il so when?

THE MINISTER OF PETROLEUM
AND CHEMICALS, AND MINES AND
METALS (DR. TRIGUNA SEN): (a) and
(b). The laboratory experiments conducted
at the Central Fuel Research Institute showed
encouraging results for conversion of coal
{Neyveli lignite and Assam coal) to oil by
direct hydrogenation or by Fishcher Tropsch
synthesis via gasification. Further work is
in progress.

Memorandum from Rickshwalla’s Association,
Hyderabad

*678, SHRI MADHU LIMAYE: Will
the Minister of FINANCE be pleased to
state:

(a) whether a Memorandum was received
from the Rickshwalla's Association of Hy-
derabad complaining that the State Bank
of India and the State Bank of Hyderabad
were refusing them loans without 25 per cent
margins;

(b) if so, what action Government have
taken; and

(¢) whether Government consider Ricksha-
wallas less trusiworthy than other sections
of the society?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) Yes, Sir.

(b) The State Bank of India has examined
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the matter care‘ully and has modified its
scheme in December, 1969 permitting the
granting of loans to cover 100% of the cost
of vehicles in deserving cases without insist-
ing on a downpayment of 20% as stipulated
in the original scheme.

(¢) Does not arise.

Expenditure on Foreign Advisers Working
in Central Ministries

*679. SHRI N. SHIVAPPA: Will the
Minister of FINANCE be pleased to state:

(a) whether it is a fact that a number of
foreign advisers are working in each
Ministry; and

(b) il so, the number of and nationality
of these foreigners and the annual expendi-
ture that Government are incurring on this
account?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P, C.
SETHI): (a) and (b). Information is being
collected and will be laid on the Table of
the House.

TAEAT €1 AETTAT
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Measures for Working of Nationalised Banks
after Supreme Court's Judgement

*681. SHRI HEM BARUA: Will the
Minister of FINANCE be pleased to state:

(a) whether it is a fact that the Reserve
Bank of India has already taken somc
measures for the working of the 14 nation-
alised banks after the verdict of the Supreme
Court; and

(b) if so, what are these measures and
whether these measures were taken under
instructions of Government?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) Yes, Sir.

(b) On the 22nd January, 1970 the Re-
serve Bank had issued to the fourteen
nationalised banks certain directives under
Section 35A of the Banking Regulation Act,
1949, requiring them to obtain its prior
approval before putting through certain
transactions. These, inter alia, covered grant
of certain types of advances in excess of
Rs. 25 lakhs, investments in excess of Rs. 1
lakh in shares and debentures of joint stock
companies or advances there against above
Rs. 5 lakhs, appointment and extension of
services of senior executives, expenditure on
land/buildings above specified amount as
also making provision and appropriations
out of the profits for 1969,

On the pronouncement of the judgement
of the Supreme Court declaring the Banking
Companies (Acquisition and Transfer of
Undertakings) Act 1969, void, the Reserve
Bank reissued the directives to the fourteen
banks which had just reverted to private
ownership. In the interest of the depositors
of thesc banks, the Reserve Bank also appo-
inted, in terms of the powers conferred on it
under Scction 36AB of the Banking Regula-
tion Act, 1949, one of its officers as an addi-
tional director on the Boards of Directors
of each of the 14 banks.

Consequent on the issue ol Ordinance
No. 3 of 1970 on the 14th Fcbruary, 1970,
renationalising the 14 banks, the Reserve
Bank rescinded the order appointing the
additional director on the Board of Direc-
tors of each of the 14 banks, On the 16th
February, 1970, directions more or less on
the same lines as those issued on the 10th
February, 1970 were issued to the Custodians
of the re-nationalised banks.

These measures were taken by the Reserve
Bank of India in the public interest and in
order to secure the proper management of
the banks concerned, and not under instruc-
tions from Government.

Proposal to set up Insurance Corporation
to Stand Security for Loans given
by Naticoalised Banks

*682. SHRI YASHPAL SINGH: Will
the Minister of FINANCE be pleased to
state;
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(a) whether an insurance corporation is
proposed to be set up to stand security for
loans given by nationalised banks;

(b) if so, at what stage the proposal is;
and

(c) how long it will take to materialise?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHT): (a) Government had appointed
a Working Group to go into the question of
providing guarantees in respect of bank
advances to the hitherto neglected sectors.
The Working Group has submitted its re-
commendations to Government. One of the
recommendations is that the provision of
guarantees should be entrusted to a statutory
Corporation.

(b) The recommendations of the Working
Group are under active consideration of the
Government.

(c) The Government’s final decision is
likely to be available within a few weeks.

Seminar on Landscape Architecture
*683. SHRI YAIJNA DATT SHARMA:

SHRI HARDAYAL DEVGUN:
SHRI JAI SINGH:

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether it is a fact that some sugges-
tions were made at a seminar on Landscape
Architecture recently held in Delhi to have
big and small gardens in the towns which
could become ‘a special pleasurc domain’
for the blind;

(b) whether it is also a fact that no such
special gardens exist in India at present;
and

(c) if so, whether Government propose
to embark upon such a scheme especially
when there are more than five million blind
persons in India?

THE MINISTER OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K, K. SHAH): (a) A paper
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on the subject is reported to have been pre-
sented at the seminar.

(b) Yes, Sir.

(c) The proceedings of the Seminar have
not yet been finalised by the School of Town
Planning and Architecture, New Delhi, who
arranged the seminar. Until the proceedings
are finalised and made available to Govern-
ment, it is difficult to express an opinion.
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Houses to Displaced People on No-profit
and No-Loss Basis

*685. SHRT BAL RAJ MADHOK: Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be

pleased to state:
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(a) whether it is a fact that Government
stands committed to give houses to the dis-
placed people in its colonies on no-profit
and noloss basis;

(b) whether it is also a fact that Govern-
ment are demanding prices for the land in
such colonies much above the cost of land
nd its development as itsell admitted by
Government in some of its notes and com-
munications;

(c) whether it is also a fact that Govern-
ment are contemplating a steep increase in
base money for such lands after the com-
pletion of twenty years;

(d) if so, whether it will not amount to a
breach of faith and injustice to the dis-
placed persons; and

(e) whether Government will discuss the
whole matter with the representatives of the
colonies and their elected representatives in
Parliament before proceeding further in this
matter ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH): (a) to (e).
The information required is being collected
and will be laid on the Table of the House.

Establishment of Coordination between:
Research and Industry

*686. SHRI G. Y. KRISHNAN: Will
the Minister of PETROLEUM AND CHE-
MICALS AND MINES AND METALS
be pleased to state:

(a) whether Government have taken any
specific  steps to  establish  co-ordination
between research and industry particularly
in the ficld of Steel, Chemicals and Instru-
mentation industries;

(b) what measures have been taken to
reorganise and improve science administras
tion structure; and

{c) whether a high level working group of
Young Indian Scientists working abroad is
proposed to be set up to improve the situa-
tion?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS, AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) Yes, Sir. An
Expert Committee has been constituted by
the Council of Scientific and Industrial Re=
search consisting of representatives of the
Steel, Chemical, Instruments and Engineer-
ing industry, Directorate General of Techni-
cal Development, Plaoning Commission
and Federation of Indian Chambers of Com-
merce and Industry with the following terms
of reference:

(i) to provide guidelines to the
National Laboratories/Institutes_in
planning their programmes;

(ii) to identify major arcas of impor-
tance; and

{iii) lo coordinate activitics of the
National Laboratories/Institutes
with the public and private sector
industries.

(b) Reorganisation and improvement of
Science Administration Structure is a con-
tinuing effort and the policies regarding the
organisation structure cannot be visualised
as a permanent frame-work. A committee
on Organisation of Scientific Research has
been constituted to look into the isolated
departments of Government to give them a
viable and flexible character so as to enable
them to discharge their functions more
effectively.

(c) No, Sir.
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Report of World Bank on India’s Economy

*690. SHRI VIRENDRAKUMAR
SHAH: Will the Minister of FINANCE be
pleased to state:

(a) whether Government’s attention has
been drawn to a news despatch from Tokyo
appearing in Hindu of the 9th January,
1970, under the caption “Gloomy World
Bank Report Holds up Japanese Aid™;

(b) whether it is a fact that some recent
World Bank reports have been depicling the
Indian Economy in a gloomy light, question-
ing India’s ability to service her mounting
forcign debts;

(c) whether Government agree that the
opinions expressed by the World Bank can-
not be ignored lightly in view of their likely
impact on our image outside;

(d) il so, whether the conclusions of the
World Bank about India are factual and
valid; and

(¢) if not, the grounds on which Govern-
ment differ from the World Bank conclu-
sions and the details of efforts made to con-
vince the World Bank ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI):
(a) Yes, Sir.

(b) No, Sir.

(¢) to (). Do not arise.

Percentage of Scheduled Castes/Scheduled
Tribes Working in L.I.C. and Banks

4326. SHRI 5. M. SOLANKI: Will the
Minister of FINANCE be pleased to slatc
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the percentage of Scheduled Castes and
Scheduled Tribes in Life Insurance Corpo-
ration and Banks after nationalisation?

THE MINISTER OF SUPPLY AND
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI R. K.
KHADILKAR): So far LIC is concerned
the required information is as under:

Classification Scheduled Scheduled
of posts/ Castes Tribes
services’

Class 1 0.07%; 0.04%
Class 1T 0.12%, 0.04%,
Class 111 0.71% 0.07%¢
Class 1V 12179, 0.69%,

So far as Banks are concerned, the re-
quired information is being collected and will
be laid on the Table of the House as soon as
it is available.

fgedt ®x g TIgT ®A T GWA
FTHTE AT

4328, Y AW W4 s FT
faw wdft og @A &1 O v 5

(%) war ag == & fF et aar
AAAT IAT FHFTT AT (T AT ATH
T FHRET F1 A T AR
faw o @ & o fis e wsht zrge
AT ary &t feo o §;

(&) 7 @fr &ror & s
fefrege w7 o s ¥ R E;
e

() afz &, @t w@w FTE T
farae 3w vy wfes Foemm
Y w7 & A A1 GTETAT FT X T
¥awd g7

faer qarm § g A& (T To
wo BFY) : (F) A, @

(&) 1-1-1961 FT 45 a9 7 F9

o ars &t fom aof  fafos



51 Written Answers

aigfvest & forq adwm wRwt & A
feedr zvgfor &1 whmaor sfqad &0
g wimeo F1ateg & w07 F@ @
a7 &Y fagr sttt & 1 odr § fawg
Frar g & At whmaonfagi s
100%o ¥ 300%o aF & A9H% gTEHIU
& wfafm, wfmrofag 1 o wfas
SreATed 27 &1 gfer & wfmeror-arzawn
H HEATITA FA AT AWt sAfaagi w1
12 "1 & faq oF deaadt wfaw
arfa® 379-7fg F =7 ¥ faeirg Tz
o fag ama

(7) 1T 9w (@) F IAT A
QA gT g A9 A& 4T |

Payment of Income Tax by Film Companies

4329. SHRI JUGAL MONDAL: Will
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the Minister of FINANCE be pleased to
state:

(a) the income-tax and other taxes paid
to Government by each Director alongwith
their share-holders of the film companies,
namely Bombay Film Laboratories Ltd.,
Motimahal Theatres Pvt. Ltd.,, Filmalaya
Pvt. Ltd. and Filmistan Pvt. Ltd. during the
last three years;

(b) whether Income-tax arrears are due
from these companies; and

(c) if so, the amount due from cach com-
pany and the steps taken to recover the
same ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) The requisite information
regarding the Directors of the compunics is
given below:

Mame of the Company

Taxes paid during

(Rupecs )
Name of the Director 66-67 67-68 68-69
BomBay FiLM LARORATORIES PvT. LTD, :
Shri R. H, Wadia 4460 2301 9325
MoTiMaHAL THeATRES PvT, LTD. :
Rai Bahadur Motilal Chamaria - - -
Shri Tarachand Saraogi _— — —
FILMALAYA PvT. Ltd. :
Shri 8. Mukherji — 1250 30684
Ram Kishore Mukherji - - -
Subir Mukherji —_ _— -_
JFILMISTAN PvT. Ltd,
Shri N. P. Jalan 6952 — —
Shri Ashok Kumar Jalan 1671 3342 53713
830 (WT)— -
Shri Tolaram Jalan 1716 35453 2488
Shri Champalal Jalan 1716 1716 5794

As there may be several shareholders in
cach of the companies, the collection of in-
formation regarding all the sharcholders
involves considerable time and labour. How-
ever, il the Hon'ble Member desires to have

information regarding any particular share-
holder(s), the same will be duly furnished.

{b) and (c). The rejuisite information is
given below:
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Name of the Company Arrear out-
standing
(in Rs.)
n 2

Steps taken for recovery

3)

Bombay Film Laboratories
Pvt. Ltd. Nil

Motimahal Theatres Pvt, Ltd. 10,05,505
Filmalaya Pwt. Ltd. 5.56,734
Filmistan Pvt. Ltd. 1,36,00,000

Recovery certificates have been issued.
Attachment certificates have also been

issued to attach the properties of one
of the Directors Rai Bahadur Motilal
Chamaria who is now reported to be
dead. The Company has gone in liquida-
tion,

Recovery certificates have been issued.

The assessee company belongs to the
lalan Group of cases. Substantial addi-
tions made in the assessments are dis-
puted in appeals. The disputed demand
is Rs. 1,28,44000. The demands are
covered by certificates. The group has
been granted instalments, according to
which a sum of Rs. 10 lakhs is being
paid during this year in monthly instal-
ments of Rs. 2 lakhs each commencing
from November, 1969 to March, 1970.

Delegation from West Germany

4330. SHRI BABURAO PATEL: Will
the Minister of FINANCE be pleased to
state the names of the places visited by the
members of the West German Delegation who
came to India in January, 1970 and the names
of the Indian Industrialists, Ministers and
officials whom they met and the nature of
talks they held?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1 P. C.
SETHI): A statement showing the itinerary
of the Delegation and the names of the
Ministers, officials and industrialists met by
the Delegation is laid on the Table of the
House. [Placed in Library. See No. LT-3016
170]

The talks held by the Delegation were of
a fact finding nature and related to the invest-
ment  opportunitics in the country, the
Government of India's policies and proce-
dures in regard to forcign investment and
collaboration ctc.

Bauxite Deposits in Madhya Pradesh

4331. SHRI BABURAO PATEL: Will
the Minister of PETROLEUM AND CHE-
MICALS AND MINES AND METALS
be pleased to state:

{a) the amount and value of Bauxite near
the site of the Korba aluminium plant in
Madhya Pradesh and the name of Tehsils
where the bauxite deposits and found;

(b) whether there are more bauxite depo-
sits in Surguja and Balaghat districts of
Madhya Pradesh, if so, their amount and
value; and

(c) whether it is a fact that diamond de-
posits have also been found in the Satna,
Sagar and Damoh districts of Madhya
Pradesh?

THE MINISTER OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (DR. TRIGUNA SEN): (a) 20
million tonnes of bauxite valucd at more
than Ks. 20 crores hawe been proved in
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Amai<antak Plateau within Shahdol, Mandal
and Bilaspur districts for feeding Korba
Aluminium Plant.

(b} Yes, Sir. The preliminary estimated
reserves of all grades in deposits so far ex-
plored are 3.64 and 7.65 million tonnes in
Balaghat and Surguja districts respectively.
The deposits are mostly small and widely
scattered, having not much economic sig-
nificance.

(c) No diamond deposits are reported from
Sagar and Damoh districts of Madhya
Pradesh. Diamonds were earlier mined in
Satna district, but no recent mining has been
reported.

Amount spent by L.I.C. on Printing and
Stationery

4332. SHRI BABURAO PATEL: Will
the Minister of FINANCE be pleased to
state:

(a) whether it is a fact that the Life Insu-
rance Corporation spends over Rs. 1 crore
every year in printing and stationery;

(b) whether it is a fact that as reccommended
by the Morarka Committee a building for
sciting up a printing press was constructed
at Vile Parle to save wasteful expenditure
in printing; and

(c) the reasons why it is now decided not
to use this building for the press and the
purpose for which the said building will be
used ?

THE MINISTER OF SUPPLY AND THE
MINISTER OF STATE IN THE MINIS-
TRY OF FINANCE (SHRI R. K. KHA-
DILKAR): (a) The Corporation’s expen-
diture under the head “Pringing and Sta-
tionery" during the years 1966-67 to 1968-69
was as under:

1966-67 Rs. 50.48 lakhs
1967-68 .. Rs. 9856 ,
1968-69 Rs. 10569

The major items of expenditure under the
above head are (i) printed forms and books,
(i) stationery, (i) Adrema Plates and (iv)
1BM and ICT Cards.

(b) and (¢) The building at Vile Parle will,
as planned, be utilised as an office building.
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Its construction was started before the
Morarka Committee recommended setting
up of a printing press.

Seizure of Books

4333, SHRI BABURAO PATEL: Will

the Minister of FINANCE be pleased to
state:

(a) the names of the books fseized by
Customs, with names of authors and reasons
for their seizure, during the last year; and

(b) the number and value of books im-
ported annually during the last three years?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) A list showing the names
of the books seized by the Customs authori-
ties during the year 1969 with the names of
authors is laid on the Table of the House.
[Placed in Library. See Wo. LT-3017/70.]
Apart from the prohibition under Import
Trade Control Order on the import of certain
specifiecd magazines of an undersirable
nature, there arc prohibitions on the import
of books which contain obscene matters,
deal with infantry or guerilla tactics, incite
people to violence or sabotage, creat commu-
nal disharmony, are indecent or scurrilous,
question the territorial integrity of the
country, are likely to undermine friendly
relations with foreign States etc. The books
in the enclosed list have been seized for
contravening these prohibitions.

(b) The value of books imported during
the last three years is given below:- (The
figure of number imported is not available).

Year Value in Rs.
1967-68 3.69 crores
1968-69 4.63 crores
1969-70 (April to 3.04 crores

December, 1969)
e wtm | wragw dwt W warg
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Alleged Bungling in Grant of Contrac t for
Float-ore Mining at Bailadilla Iron
Ore Mines

4337. SHR] RAMACHANDRA VEER-
APPA: Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state:

(a) whether it is a fact that tenders were
invited for float-ore mining a few months
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back at Bailadilla Iron Ore Mines of National
Mineral Development Corporation;

(b) whether the work was awarded to the
lowest tender who failed to keep up the
schedule of production;

(c) whether instead of imposing penalty
in terms of the penalty clause of the contract,
the party was allowed to supply much lower
quantities of ore to pick-up the best area
located at the shortest distance from the
stock-pile; and

(d) if so, the reasons for not terminating
the contract and inviting the tenders afresh?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (DR. TRIGUNA SEN): (a) Yes,
Sir.

(b) to (d). The work was awarded to the
lowest tenderer afier verifying the previous
expericnce.  During the actual execution of
the contract, however, the performance was
found to be unsatisfactory. Keeping in view
the paramount need to maintain production
at the project, and the practical effect of
(i) terminating the contract or (ii) imposing
a penalty and getting involved in protracted
litigation, with consequent likely stoppage
of float ore mining for a considerable period
of time, it was considered that the balance
of advantage would lie in waiving the penalty
till 16th December, 1969 and allowing the
party to work in a smaller area. Accordingly,
certain areas were got released from the
party and allotted to two other contractors.
The contractor agreed to release these arcas
only if the Central block was allowed to
remain with him.

Loss Suffered by Bailadilla and Kiriburu
Mines due to delay in supply of spare parts

4338. SHRI RAMACHANDRA VEER-
APPA: Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state:

(a) whether it is a fact that supply of
spare parts and replacement of old equip-
ment at Bailadilla and Kiriburu mines has
been delayed;

(k) _whelher the delay has resulied in loss
of production at both the mines;
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(::) what were the causes of delay; and

(d) whether the Director of Finance is
also Incharge of Purchase Organisation?

THE MINISTER OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (DR. TRIGUNA SEN): (a) The
Kiriburu Project has been working at a loss
and has therefore, not been able to generate
resources for meeting replacements. Replace-
ment requirements at Kiriburu, where needed,
have since been met out of funds obtained
from Government. Spare parts, where needed,
are also being, obtained. Since there are many
imported equipments in operation both in
Bailadila and Kiriburu, the spares required
therefore, have also to be imported following
the prescribed import procedure.

(b) In Kiriburu mine, production during
the current year has been almost according
‘to the planned target, keeping in view the
available stocks at the mine and the port
and the availability of ships. At Bailadilla,
monthly production lcvel upto October,
1969, was satisfactory. However, during
November and December, 1969 there was
slippage in the production due primarily to
strained labour situation and adoption of
‘go slow’ tactics by the operators. As a
result of the settlement reached with the
workers towards the end of December,
1969 and other steps taken by the manage-
ment, the production trend in the last quarter
of 1969-70 has shown a distinct improve-
ment.

(c) Does not arise.
(d) Yes, Sir, since August, 1969.

Deputation of CPWD Engineers to the
Ministry of Railways

4339, SHRI S. D. SOMASUNDARAM:
Will the Minister of HEALTH AND FAMI-
LY PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT  be
pleased to state:

(a) whether it is a fact that the Central
Public Works Department has lost six posts
of Executive Engineers by not sending charac-
ter rolls of selected persons for appointment
as Vigilance Officers in the Ministry of
Railways;

(b) whether it is also a fact that the Central
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Public Works Department is refusing to send
the experienced and good Assistant and
Executive Engineers on deputation to the
Delhi Development Authority, other Govern-
ment Undertakings and Departments even
though there are reversions and stagnations
without the timely promotion; and

(c) if so, the reasons therefor and the
action proposed to be taken in complying
with the requirements of other departments
in regard to the requirement of Engineers of
all categories ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY): (a) No, Sir. The
Department  recommended a  number of
good Exceutive Engineers for deputation o
the Ministry of Railways against their demand
for 2 Executive Engineers for their Vigilance
Cell. So far, the Ministry of Railways have
not considered any of them as suitable for
appointment against these posts. The ques-
tion of recommending some more names is
under consideration.

(b) No, Sir. Names of suilable officers for
deputation to the Delhi Development Autho-
rity and other Government Undertakings are
recommended from time to time.

(c) In view of replies to (a) and (b) above,
the question does not arise.

Sectional Officers in C.P.W.D.

4340. SHRI §. D. SOMASUNDARAM:
Will the Minister of HEALTH AND FAMI-
LY PLANNING AND WORKS; HOUSING
AND URBAN DEVELOPMENT be
pleased to refer to the replies given to the
Unstarred Question Nos. 4824 on the 25th
August, 1969 and 3816 on the 15th Decem-
ber, 1969, respectively and state:

{#) the reasons for not treating Sectional
Officers as industrial staff while they are
hundred percent responsible for the work
done by the Industrial StafffW.C. staff;

(b) whether it is proposed to allot free
Government accommodation to the Sec-
tional Officers who are mainly responsible
for construction of Government accommoda-
tion etc. on the basis of free Railway passes
issued to the Railway employees; and
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(¢) whether the C.P.W.D. department pro-
pose to give up recruitment according to
decade old recruitment rules which have no
provision to promote meritorious candidates
in the name of quota system as stated in
answer to Unstarred Question No. 3823 on
the 15th December, 19697

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING AND WORKS; HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY): (a) The Sectional Offi-
cers are not being treated as industrial stafl
because their role is primarily that of super-
vision and organising of the work at site
both in construction and maintenance. They
also work in offices in Planning units.

(b) No, Sir.

(c) The question of revising the recruit-
ment rules for Engineering posts in  the
C. P. W. D. is under consideration. Ewen
at present there is provision in the rules for
promotion of meritorious candidates.

Payment of Special Allowance in C. P. W. D.

4341, SHRI S. D. SOMASUNDARAM:
Will the Minister of HEALTH AND FAMI-
LY PLANNING AND WORKS; HOUSING
AND URBAN DEVELOPMENT be
please to state:

(a) whether it is a fact that the Delhi
Electric Supply Undertaking and U.P. Elec-
tricity Board are giving special electrical risk
allowance to their Supervisory stafl’ in addi-
tion to overtime allowance;

(b) whether it is also a fact that C.P.W.D.
has decided to sanction such allowance to
its employees; and

(c) il so, the details thereof and if not,

the reasons for not sanctioning such allow-
ance?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS; HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY): (a) Information is being
collected and will be laid on the Table of
the House.

(b) Mo, Sir.

(¢) No such proposals have cver been made
out and considered.
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Effect of Contaminations from Use of
Utensils on Human Life

4342. SHRI CHANDRA SHEKHAR
SINGH: Will the Minister of HEALTH
AND FAMILYPLANNING AND WORKS;
HOUSING AND URBAN DEVELOP-
MENT: be pleased to state:

(a) whether it is a fact that the increased
use of utensils made of aluminium has in-
creased the contamination of food in India
and whether it is also a fact that the same
is true in the case of stainless steel utensils;

(b) whether any detailed study has been
made in India about the extent of toxicity
caused in the human system through the
extensive use of utentils made of the above
two metals or its salt derivatives which are
formed  during the cooking process of
foods; and

(c) if so, what preventive measures are
being contemplated by Government to stave
off the dangers to human lives through such
contamination?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS; HOUSING
AND URBAN DEVELOPMENT: (SHRI
B. 5. MURTHY): (a) No. The sutensils
made of siainless steel do not appear to have
given toxic effect or given rise 1o contamina-
tion. However, danger to health may arise
if utensils made of all kinds of aluminium
scrap of unknown purity and not conflorming
to the specifications prescribed by the LS.1,
are used.

(b) No detailed study has been made in
India. As a result of the research work
done abroad on the subject, it has been
established that utensils fabricated out of
right quality of the metal do not cause any
toxicity to the human system.

(¢) Necessary amendments to Clause 4
of Sub-rule 5 of Rule 49 of Prevention of
Food Adulteration Rules, 1955 was issued
forbidding the usc of any aluminium con-
tainer other than those conforming to 15: 20
or IS 21. Containers made of aluminium not
conforming to 1S: 20 or IS: 21 when used
for the preparation of food shall be deemed
to render it unfit for human consumption.

The Government of India issued a circular
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-on the 8th January, 1959 requesting all State
‘Governments/Administrations to exercjse
stricter control over the small scale utensils
manufacturers in their respective areas to

that al conforming to IS:
20 and 1S: 21 was used for the manufacture
of utensils.

Retirements in C.P.W.D. During 1970

4343, SHRI S. D. SOMASUNDARAM:
Will the Minister of HEALTH AND FAMI-
LY PLANNING AND WORKS; HOUSING
AND URBAN DEVELOPMENT be
pleased to state the number of class T and
class 11 officers in C.P.W.D. likely to be
retired at the age of fifty and fifty-five during
the year 19707

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS; HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY): The review of the cases
of Class I and Class 11 officers for continuance
beyond the age of 50/55 ycars is being made
from time to time and it is not possible to
give the figures of Class T and Class 1l officers
likely to be retired during 1970.

Appointment of Civil Assistant Engineers
in C. P. W, D.

4344, SHRI 5. D. SOMASUNDARAM:
Will the Minister of HEALTH AND FAMI-
LY PLANNING AND WORKS; HOUSING
AND URBAN DEVELOPMENT be
pleased to refer to the reply given to Un-
starred Question No. 8498 on the 5th May,
1969 and state:

(a) whether recruitment in relaxation of
the competitive examination could be made
under the recruitment rules for the Central
Engineering Service Class 11 only from
amongst the temporary Engineers and Sec-
tional Officers working in the Central P.W.D.

{b) whether a huge number of such officers
eligible for selection were ignored;

(c) whether the direct appointment can be
made only by selection on the basis of merit;

{d) whether the recruitment rules for the
TClass 11 service were duly amended and
gazetted in order to legalise these ad hoc
appointments; and
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(e) whether according to para 8 of the
General Principles of seniority etc. issued by
the Home Ministry on the 22nd December,
1969, the ad hoc appointments are only those
which are made without consulting the
U.P.S.C. and whether the ad hoc appointees
cannot be kept for more than 3 to 6 months
whereas these 38 Assistant Engineers are
continuing from 4 to 5 years?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY): (a) to (e) The informa-
tion is being collected and will be laid on the
Table of the House.

Suspension of Leaders of Indian Oil Workers"®
Union by Calcutta Branch of Indian Oil
Corporation

4345. SHRI BHAGABAN DAS:
SHRI MOHAMMAD ISMAIL:
SHR1 GANESH GHOSE:
SHRI A. K. GOPALAN:

Will the Minister of PETROLEUM AND
CHEMICALS AND  MINES AND
METALS be pleased to state:

(a) whether the management of Caleutta
branch of the Indian Qil Corporation sus-
pended six leaders of the Indian Oil Workers’
Union;

(b) if so, the reasons therefor;

(c) whether the management and the
Indian ©Oil Employees Union, Calcutta,
filed identical complaints to the Police against
these suspended workers;

(d) if so. the reaction of Government
thereto; and

(e) the steps taken by Government in this

regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) Yes.

(b) and (c) The six employees physicaHy
assaulted two other employees (Leaders of
Indian Oil Employees Union) during office
hours in the Corporation's canteen. The
Management thereafter called the Polite
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and a case was registered with the Police
authorities. The Indian Oil Employees Union
as weli as the Indian Qil Workers Union also
registered cases with the Police Authorities
with counter charges.

(d) and (¢) It is proposed to wait for the
outcome of the police case in the matier,
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Bank Account of Former Chief Engineer,
P and T Department in Foreign Countries

4347, SHRI BANSH NARAIN SINGH:
SHRI RAM SWARUP VIDYARTHI:

Will the Minister of FINANCE be pleased
to state whether Government propose to con-
duct an enquiry to the effect that Shri P.M.
Agarwala, former Chief Engineer, Posts and
Telegraphs Department has no account in
any bank in foreign countries?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): The Enforcement machinery is
set in motion only when it is known or sus-
pected that a person has maintained an un-
authorised account aborad and has thereby
contravened the provisions of the Foreign
Exchange Regulation Act. In the circums-
tances, the guestion of conducting any en-
quiry in this case does not arise.

Plaza Dedicated to the Memory of Mahatma
Gandhi and Martin Luther King

4348. SHRI M. L. SONDHI: Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS; HOUSING
AND URBAN DEVELOPMENT be pleased
10 state:

(a) whether it is a fact that a plaza has
been dedicated to Mahatma Gahdhi and
Martin Luther King in the Lodhi Estate
area in New Delhi;

(b) who has provided the land for the
purpose;

(c) whether it is a fact that the low income
employees of the India International Centre
who were promised housing accommodation
will be deprived of that elementary right
now,

(d) whether it is also a fact that both
Mahatma Gandhi and Martin Luther King
were against pomp and show and gave prio-
rity to the service of the poor including
housing facilities to the homeless; and

(¢) whether Government propose to direct
thé India International Centre to make imme-
diate provision of housing facilities to its
employees?

CHAITRA 9, 1892 (SAKA)

Written Answers 70

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY): (a) A plaza has been
constructed. A pillar, about 7 ft. high, on
the two sides of which quotations from
Mahatma Gandhi and Martin Luther King
are inscribed, both in Hindi and English,
has also been constructed in the plaza.

(b) The land under the plaza is partly
leased by Government to the Ford Founda-
tion and partly belongs to the New Delhi
Mounicipal Committee.

(c) Government are not aware of any such
promise,

(d) Yes.

(¢) Government have no authority to give
such directions to a private Institution like
the India International Centre.

Allegations Against Shri L. C. Jain,
Ex-Director-General, Posts and Telegraphs.

4349. SHRI JYOTIRMOY BASU:
SHRIHUKAMCHANDKACHWAI:

Will the Minister of FINANCE be pleased
to state:

{a) whether Government have received
a letter (undated) addressed to the Prime
Minister by dealing staff of (1) Delhi Airport
Sorting Office, (2) Customs Staff, Safdajung
Airport, New Delhi and (3) Foreign Post
Office Staff, New Delhi. containing allega-
tions against Shri L. C. Jain, Ex-Director~
General of Posts and Telegraphs, of sending
parcels from Japan to India containing gold
and watches valued at several lakhs of
rupees; and

(b) if so, what action, if any has been taken
on these allegations?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C,
SETHI): (a) Yes sir. such an unsigned
letter was received.

(b) Two bags addressed to Shri L.C. Jain,
the then Director-General, Posts and Tele-
graphs, received from Tokyo. were examined.
The bags were found to contain dutiable
goods valued at Rs. 123/- only. Duty was
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charzed on these goods and the goods were
released since the goods were gifts and of
small value. There was no gold or watch.

Sale of Chinese Consumer Items in India

4350. SHR1 RAM SINGH AYARWAL:
Will the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that large quanti-
ties of consumer items from China are re-
gularly comine in the Indian markets;

(k) whether it is also a fact that these
items arc openly sold in most of the Indian
towns includine Delhi; and

(c) if so, the steps taken by Government
to check this war on the economic fromt?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) and (b). Chinese goods such
as fountainpens, watches, mechanical lighters,
thermos flusks and silk fabrics which are
brought as bagguge by passengers and crew
members and are also smuggled from Nepal
into India arc sold in small gquantitics by
petty shopkeepers and hawker mainly in the
major ports and in the towns near the Indo-
Nepal border.

(¢) Preventive units of the Customs and
Central Excise Department collect intelligence
and conduct raids over premises used for
storing such goods in substantial quantities.
Number of check posts have been established
along Indo-Nepal border to check the flow
of such goods into India. Penalties are im-
posed in addition 1o confiscation of goods.
Prosecutions are also launched against
persons involved in cases concerning goods
in large gquantities. Customs Act has been
amended to facilitate detection and confisca-
tion of smuggled goods.
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Payment of Medical Allowance to Emplo-
vees Working under Government of Manipur

4352, SHR1T M. MEGHACHANDRA:
Will the Minister of HEALTH AND FAMI-
LY PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state:

(a) whether Government are considering
the payment of medical allowance at flat
rate for the employees under the Govern-
ment of Manipur to avoid payment of medi-
cal reimbursement bills;

(b} if so, the amount of the said allowance;
and

(c) the names of the States in which such
a medical allowance is so far paid?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY): (a) No.

(b) Does not arise.

(c) The Government of West Bengal
pays monthly medical allowance to its em-
ployees. No medical allowance is paid by
ihe following States:

1. Rajasthan
2. Delhi
3. Assam

4, Orissa

w

Punjab

6. Maharashtra

7. Bihar

8. Madhya Pradesh
9. Haryana

10. Tamil Nadu

11. Gujarat

12. Kerala

13. Manipur

Information about other States is nat
weadily available.
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Smuggling in India

4354, SHRI JYOTIRMOY BASU: Will
the Minister of FINANCE be pleased to
state:

(a) whether the attention of Government
has been drawn to the report in the 'Econo-
mic Times' dated the 29th January, 1970
entitled ‘Smuggling is big business’; if so,
whether the facts on smuggling and the
modus operandi of smugglers as stated in the
above report are truce;

(b) whether Government are aware that
the contraband trade in India is mostly con-

trolled by the foreigners;

(c) whether it is also a fact that the anti-
smuggling measures adopted by Govern-
ment have failed to arrest the smuggling
business in the country; and

(d) if so. the action contemplated by
Government to deal with the situation ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) The attention of Govern-
ment has been drawn to the repoit. Some
parts of the report are broadly correct
others are only partly correct while some are
mere estimates and inferences which may or
may not be correct.

(b) It is difficult to say one way or the
other,

(c) and (d). Tt cannot be said that anti-
smuggling measures of the Government have
failed to arrest the smuggling business in
the country.

Increased value of seizures during the last
few years shows that the steps taken by
Government have been proving successful.
The Government are also keeping the situa-
tion under close watch so that suitable steps
can be taken to meet new developments.

Technicians Required by ONGC for its
Expansion Programmes

4355. SHRI1 SITARAM KESRI:
SHRI C. MUTHUSAMI:
SHRI R. K. AMIN:

SHRI J. MOHAMED IMAM:
SHRI R. R. SINGH DEO:
SHRI K. M. KOUSHIK:

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state:

(a) whether it is a fact that the Oil and
Natural Gas Commission is facing difficulty
in securing the services of technicians for
its expansion programmes;

(b) if so, whether the Oil and Natural
Gas Commission has worked out its total
requirement of different type of technicians
required by them;

(c) if so, the details thereof: and

(d) the steps Government propose to take
to secure the services of trained technicians?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) and (b). Even
though the Commission is not facing any
particular difficulty in securing the services
of technicians, for the reasons of forward
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planning, ONGC has tentatively formulated
a manpower plan for the next ten years.

(c) As per the tentative assessment made
under this manpower plan, the Commission
would require about 1700 additional Scientists.
and Engineers of various descriptions by
1973-74 and about 3200 Scientists and Engi-
neers by 1978-79,

(d) The Commission is continuously build-
ing up most of its technical cadres and has
also provided for adequate training facilities
where the new entrants can be trained and
oriented for the jobs. For jobs of a very
specialized nature, where Indian technicians
still lack the necessary know-how, services
of foreign experts have been, and will con-
tinue to be, obtained, for the minimum
period required.

Project Report for Setting up Zinc Smelter
Unit at Visakhapatnam

4356. SHR1 N. R. DEOGHARE: Will
the Minister of PETROLEUM AND CHE-
MICALS AND MINES AND METALS
be pleased to state:

(a) the expenditure incurred by Govern-
ment on the preparation of a Project Report
for setting up Zinc Smelter Unit at Visakha-
patnam;

(b) whether the work on the Project Re-
port has becn completed; if not, the position
of work to be completed;

(c) whether the Project Report was got
prepared without taking a firm decision on
the necessity for the Zinc Smelter Unit: and

{d) il so. the reasons therefor?

THE MINISTER OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(DR. TRIGUNA SEN): (a) Total expendi-
ture of Rs. 16,36,647 has been incurred so far
by the Government including Rs. 15, 18,028
paid to M/s. CENTROZAP of Poland in
terms of the contract entered into with the
Polish agency for the preparation of the
Detailed Project Report.

(b) to (d). Tt is expected that the Detailed
Project Report will be ready by the end of
May, 1970. In taking the decision to get the
Detailed Project Report completed, the need
for additional smelting capacity based on
imported concentrates was recognised.
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Depending on the economic viability of the
Project as assessed from the Dctailed Project
Report, a decision on implementing the
project will be taken.

Advertisement of Contraceptives

4357. SHRI MADHU LIMAYE: Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state:

(a) whether it is a fact that Government
are patronising certain varieties of contra-
captives and are discouraging or discriminat-
ing against manufacture of other varieties;

(b) if not, the rcason for not permitting
advertisement of contraceptive pills in the
country while other forms of contraceptives
are being advertised on a lavish scale: and

{c) whether some vested interests are play-
ing a part in this policy of discrimination?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDRASEKHAR): (a) No.

(b) The adwertisement of drugs is regulated
under the “The Drugs and Magic Remedies
(Objectionable Advertisements) Act, 1954
and the Rules there-under, The advertise-
ment of contraceptives is normally not per-
mitted. In 1966 the marketing of oral con-
traceptives was approved according to certain
preconditions, specially the following:—

(i) The retail sale of the oral contracep-
tives shall be effected only on the
prescription of a registered medical
practitioner: and

(ii) No advertisements of oral con-
traceptives in the lay press will be
permitted.

In view of this the Government
decided not to permit the advertise-
ment of contraceptive pills specially
in the lay press, This is because,
it was feared that the public might
use the pill without consulting a
doctor.

{c) Does not arise.
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Application for Soda Ash Plant by Companies -
Otber than Tata Chemicals

4358. SHRI C. K. CHAKRAPANI:
SHRI BHAGABAN DAS:
SHRI K. RAMANI:
SHRI K. ANIRUDHAN:
SHRI UMANATH:
SHRI P. RAMAMURTI:
SHRI NAMBIAR:
SHRI JYOTIRMOY BASU:
SHRI PASHABHAI PATEL:
SHRIMATI SHARDA MUKERIJEE:

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state:

(a) whether any other company, except
Tata Chemicals. had applied for licence in:
the ficld of soda ash plant;

(b) if so, the details thercof; and

(c) the reasons for giving priority for ex-
pansion to Tata Chemicals over others?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) Yes.

(b) Messrs. Saurashtra Chemicals, Por-
bandar, applied for an industrial licence for
effecting substantial expansion to their soda
ash capacity from 500 tonnes/day to 800
tonnes/day at an cstimated capital outlay
of Rs. 459 lakhs with a foreign exchange
component of Rs. 70.50 lakhs,

(c) The application of M/s. Saurashtra
Chemicals was received after a decision was
taken on the application of Messrs. Tata
Chemicals. There was, therefore, no question
of priority bul the latter was considered as
it was received carlier,

West German Investment in India

4359. SHRI N. K. SOMANI:
SHRI MEETHA LAL MEENA:
SHRI A. DIPA:
SHRI D. AMAT:
SHRI C. MUTHUSAMI:
SHRI PRAKASH VIR SHASTRI:

Will the Minister of FINANCE be pleased’
to state:
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(a) whether Government’s attention has
been invited to a report in the Statesman of
the 10th January, 1970 regarding the anti-
cipated increased private German invest-
ment in our country; and

(b) if so, the initiative, if any, being taken
by Government to ensure such investments
in our country?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) Yes, Sir. This report appeared
with reference to the observations made by
the Executive Director of the Indian Invest-
ment Centre in a Press conference held in
New Delhi on the 9th January, 1970, two
days before the arrival of the German dele-
gation in India. The Executive Director
made a gencral statement saying that the
Indian Investment Centre had identified about
30 illustrative items in chemical, engineering
and other industries which offered possibili-
ties for increased co-operation between India
and the Federal Republic of Germany. He
added that these arcas of investments could
provide a scope for an additional German
investment of the order of about Rs. 60
crores.

(b) The potentiality for investment and
the Government policy in regard to foreign
investments in India were discussed with the
West German Business Delegation. Specific
proposals involving West German invest-
ment collaboration, when received, will be
considered in the normal way on merits.

Speech of Chief Minister of Orissa on
Leprosy

4360. SHRI GADILINGANA GOWD:
Will the Minister of HEALTH AND FAMI-
LY PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state:

(a) whether the Chief Minister of Orissa
has urged a systematic and sympathetic
campaign to remove the social stigma attached
to leprosy and the general horror for the
disease caused by our traditional beliefs
in the country; and

(b) if so, the reaction of Government
‘thereto and the steps taken by Government
4in this regard 7
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY): (a) Yes.

(b) To remove the wrong notion and
stigma attached to leprosy, the Govern-
ment has intensified health education on this
diseasc by means of radio talks, holding of
exhibitions, distributing leaflets and pamph-
lets and film shows etc.
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Income-Tax due from concerns of Sahu-
Jains Question

4363, SHRI P. C. ADICHAN:
SHRI NIHAL SINGH:

Will the Minister of FINANCE be pleased
to staic the amount of Income-tax arrcars
due from different concerns of Messrs Sahu-
Jains particularly those operating in Delhi/
New Delhi 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): The requisite information is
given in the Statement laid on the Table of
the House.

Statement

Name of concern

Commissioner Amount of

of Income-tax income-tax

charge arrea
Rs.
) @ &)
M/s Rohtac Industries Ltd. Calcutta Nil (Fxclading  demands stay-
Dalmianagar (Central) ed by appropriate  autho-
rity and  amounts pending
adjustments).
M/s Ashoka Marketing Ltd., Calcutta ., Nil —do—
M/s New Central Jute Mills Lid.,
Calcutta - Nil —do--
Nil —do—

M/s Bharat Collieries Lid., Calcutta .
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n @ (&)}
M/s Sahu Jain Ltd., Calcutta . Nil —do—
M/s 8.K.G. Sugar Ltd., Calcutta " Nil —do—
M/s Parashava Properties Lid.,
Calcutta - Nil —do—
M/s Universal Investment Ltd.,
Dalmianagar at present New Delhi i Nil —do—
M/s Albion Plywood Ltd., Calcutta " Nil —do—
M/s Sahu Jain Services Ltd,, Calcutta 5 Nil —do—
M/s Bharat Overscas (P) Ltd., Calcutta ., Nil —do—
M/s Jaipur Udvog Lid,, Delhi 20,05,000  (Excluding demands stay-
Swaimadhopur (Central) ed, amounts [pending ad-
justments and  payments
recently made by cheques
awaiting encashment),
M/s Bharat Nidhi Ltd. " 46,61,000  (Excluding demands

stayed).

Growth without Intlation

4364. SHRI BENI SHANKER SHARMA:
Will the Minister of FINANCE be pleased
to state:

(a) whether steps to ensure growth without
inflation have been considered;

(b) if so, with what results; and

(c) the steps proposed to be taken in this
.direction?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) to (c). Growth with stability
and social justice is a major objective of the
Government's policy. The budget for 1970-
71 proposes various measures to step up the
level of over-all investment in the economy
amd raise  resources in a0 non-inflationary
manner. The Plan outlays are proposed to
be increased by about Rs. 400 crores 1o Rs,
2637 crores i 1970-T1. and o substantial
efTort s hc'mg made to rase larger resoruces
through additional taxation as well as through
intensificd  programmes  of  small saving
collections and market borrowings,

Lawyers Fngaged by Government to Defend
Banks Nationalisation case

4305, SHRI SAMAR GUHA: Will the
Minister of FINANCE be pleased to state
the names of the lawyers engaged by Govern-
ment for defending the Bank Nationalisation
Act case?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): The names of the lawyers engaged
by the Government in contesting the writ
petitions in the Supreme Court challenging
the validity of the Banking Companies (Ac-
quisition and Transfer of Undertakings)
Ordinance, 1969 and the Act replacing the
Ordinance are:

S/Shri Niren De
Attorney Genceral

Jagdish Swarup
Solicitor General

M. C. Setalvad
C. K. Daphtary
N. S. Bindra

Dr. Syed Mohd.
N. H. Hingorani.
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Sclection of Directors of Board of Directors
of Public Undertakings

4366. SHRI VIKRAM CHAND MAHA-
JAN: Will the Minister of FINANCE be
pleased to state the basis on which the
Directors are selected to serve on the Board
of Directors of Public Sector Undertakings?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): In making appointments to the
Boards of Directors of Public Enterprises,
Government always keeps in view the suit-
ablity and professional competence of the
persons 1o hold such appoiniments. For
facilitating sclection to the posts of full-time
Directors, the Burcau of Public Enterprises
maintains panels of suitable persons, drawn
up from among those serving in Induistry,
Public Enterprises, as well as Government
Services. ete. These appointments of Direc-
tors, full-time and part-time, are finally
approved by the Government.

Labour Minister’s Speech re. Nation-
alisation of General insurance

4368. SHRI1 5. 5. KOTHARI: Will the
Minister of FINANCE be pleased to state:

(a) whether it is a fact that the Union
Labour Minister recently stated in a speech
at Calcutta that the Government propose to
nationalise general insurance;

(b) if so, whether it is proper for individual
Ministers to make policy pronouncements of
major significance outside Parliament even
though firm decisions may not have been
taken by Government; and

(c) whether the Prime Minister will direct
her Ministers not to do so in future?

THE MINISTER OF SUPPLY AND THE
MINISTER OF STATE IN THE MINIS-
TRY OF FINANCE (SHRI R. K. KHADIL-
KAR): (a) No, Sir. He referred only to the
economic resolution passed at the AIC.C.
session at Bombay which covered, inter alia,
nationalisation of general insurance.

(b) and (¢). Do not arise.

Jewellery belonging to the Late Nawab
of Rampur

4369, SHRI A. SREEDHARAN: Will
the Minister of FINANCE be pleased to
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state whether the exemption granted by the
Central Board of Direct Taxes to the so-
called heirloom or dynastic jewellery of the
late Nawab of Rampur was withdrawn?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): The heirloom jewellery of the
late Nawab of Rampur was recognised as
such by the Central Government before the
commencement of the Wealth-tax Act, 1957.
The value of such jewellery would, therefore,
be exempt under section § (1) (xiv) of the
Wealth-tax Act, 1957, without a formal re-
cognition by the Central Board of Direct
Taxes in terms of the Wealth-tax (Exemp-
tion of Heirloom Jewelley of Rulers) Rules,
1958. Since the exemption was not granted
by the Central Board of Direct Taxes, the
question of their withdrawing it does not
anse.

Valuables belonging to the Begum of Rampur

4370. SHRI A. SREEDHARAN: Will
ithe Minister of FINANCE be pleased to
state:

(a) whether any jewellery scized in a raid
carricd out in a jeweller's firm at Bombay
and claimed by the jeweller as belonging
to the present Begum of Rampur (Afiab
Zamani Begum) has been admitted by the
said Begum of Rampur as belonging to her;

(b) il so, whether necessary action has
been taken by the Wealth Tax authorities
and if not, the reasons thereflor; and

(c) the value of the items of jewellery
seized during the raid ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a)to(c). The requisiteinformation
is not readily available and is being collected,
The same will be laid on the Table of the
House as carly as possible.
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Rate of Growth of Economy in India

4372. SHRI SHIVA CHANDRA JHA:
Will the Minister of FINANCE be pleased
to state:

(a) whether Government’s attention has
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been drawn to the recently published
Colombo Plan Committee Report in which
India's place in the rate of growth is 8th
among the 12 Asian countries (even Pakis-
tan's rate of growth of the economy is higher
than that of India's); and

(b) if so, the reaction of the Indian
Government thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI] P. C.
SETHI): (a) and (b). The Government are
aware that the review in the Seventecnth
Annual Report of the Consultative Commitiee
of the Colombo Plan shows that the real
growth rate recorded by India in 1968 was
about the lowest among the twelve countries
of the Colombo Plan Region for which data
were available. However, in interpreting this,
account has to be taken of the fact that the
relatively small increase in India’s real
national income in 1968-69 took place in the
witke of a rise of 8.9 per cent in the immedia-
tely preceding year,

Exemption from payment of Wealth Tax
to the Nawab of Rampur

4373, SHRI K. ANIRUDHAN: Will
the Minister of FINANCE be pleased to
slate:

(a) how cxemption, under Section 5 (1)
(X1V) of the Wealth Tax Act, 1957. was
granted to the piesent Nawab of Rampur in
respect of the same peices of dynastic or
heirloom jewellery of the late Nawab of
Rampur, who himself had never claimed
exemption in respect of the said heirloom
or dynastic jewellery;

(b) whether any raid was conducted by the
officials of any of the department of the
Ministry of Finance at any time after the
Ist August, 1969 at the residence of the
present Nawab of Rampur at 2, Sardar
Patel Road, New Delhi; and

(¢) if so, whether any undeclared or un-
disclosed items of jewellery were found or
seized by the Officials?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) On receipt of a petition from
the successor to the late Nawab of Rampur,
the Central Board of Direct Taxes, after
making necessary enquiries, were satislied
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that 7 (Seven) items of jewellery were re-
cognised as heirlooms by the Central Govern-
ment before the commencement of the Wealth
Tax Act, and that they were, therefore,
entitled to exemption from wealth tax in the
assessments of the successor Nawab not-
withstanding the fact that the late Nawab
had not claimed such exemption in respect
of these items in the Wealth Tax returns
filed by him,

(b) and (c). In connection with the investi-
gations into certain transactions suspected
to involve contravention of the Customs
Act, 1962 and the Foreign Exchange Regula-
tion Act, 1947, the Nawab and Begum of
Rampur were contacted towards the end of
June 1969, They readily furnished the docu-
ments required for investigation und produe-
ed the wvaluables for inspection. There was,
therefore, no need for a “raid.”

With a view to preventing any transfer or
disposal of the jewellery pending further in-
vestigation from the Direct Taxes angle, an
order under section 132 (3) of the Income-
tax Act, 1961, was served on the Begum of
Rampur on 25th August, 1969 to deposit
the same with the State Bank of India, New
Delhi. For the purpose of making an order
under section 132 (3), it was necessary to
first issue an authorisation under section
132 (1) of the Income-tax Act. 1961, which,
in this case, was onlv a statutory formality.
No search was physically carried out. and no
seizure was made.

Valuables belonging to the Nawab of
Rampur

4374. SHRI K. ANIRUDHAN:
SHRI A. SREEDHARAN:

Will the Minister of FINANCE be pleased
to state:

(a) whether at any time the present Nawab
of Rampur filed any details in respect of the
description, weight and value of the so-called
dinastic jewellery or heirloom, with the
Central Board of Direct Taxes or with any
other concerned departiment of Government
for the purpose of granting recognition
wnder the Wealth Tax (Exemption of Heir-
loom Jwellery of the Rulers) Rules, 1958;
and

(b) if so, the value given and whether it
was in consonance with the value of the same
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pieces of jewellery of the dynastic or heir-
loom jewellery given by the late Nawab of
Rampur?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) The present Nawab filed
before the Central Board of Direct Taxes,
an application dated 30-11-1968 under Rule
2 of the Wealth Tax (Ex:mption of Heirloom
Jewellery of the Rulers) Rules, 1958. In this
application the description of the jewellery
was given but the approximate weight and
the value of the said jewellery were not
given.

(b) Does not arise.
Abolition of ‘P’ Form

4375. SHRT SRADHAKAR SUPAKAR:
SHRI1 P. C. ADICHAN:
SHRIHUKAMCHAND KACHWAI:
SHRI KANWAR LAL GUPTA:
SHRI SHARDA NAND:

SHRI SURAJ BHAN:

Will the Minister of FINANCE be pleased
to state:

(a) the reasons for the relaxationin the
issuc of *P" form for citizens intending to
go abroad;

(b) whether Government are considering
the total abolition of these forms in the near
futur. ; and

(¢) if 50, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) ‘P* form control was intro-
duced with effect from 8th June, 1962, and has
been in opeation for more than 7 years.
The recent relaxation has been made to enable
those who have not had an opprotunity to go
abroad for some time (for more than three
years) to make one trip.

(b) No, Sir.
(c) Does not arise.
Memorandum regarding Financial Assistance

for Development of Ravalaseema in
Andhra Pradesh

4377. SHRI P. VENKATASUBBAIAH:
Will the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that a deputation
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consisting of the Chief Minister of Andhra
Pradesh and some Members of Parliament
and Legislative Assembly, Andhra, submitted
a memorandum regarding the financial
assistance to be given for the development of
Rayalaseerna area of Andhra Pradesh; and

(b) if so, what steps Government propose
to take in the matter?

THE MINISTER OF SUPPLY AND THE
MINISTER OF STATE IN THE MINIS-
TRY OF FINANCE (SHRI R. K. KHADIL-
KAR): (a) A deputation of Members of
Parliament and Legislative Assembly led by
the Chief Minister of Andhra Pradesh met
the Prime Minister. No memorandum was,
however, presented.

(b) Does not arise.
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Full Neutralisation to Central Government
Employees

4380. SHRI M. L. SONDHI:
SHRI MAYAVAN:

Will the Minister of FINANCE be pleased
to state:

(a) whether Government will discuss the
steps to be taken to provide full neutralisa-
tion with Central Government Employees
representatives in view of the gloomy price
front indicated in the Economic Survey;
and

(b) if so, when and the basis on which
Government intend to provide protection to
Central Government Employees against the
upward pressure on prices acknowledged in
the Survey?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) and (b) No Sir. The 12-
monthly average of All India Consumer
Price Index (1949-100) as available upto the
month of January, 1970 is 213 41. Dearness
Allowance increasce has already been allowed
on the basis of 12-monthly average level of
215 from 1-9-68. Accordingly the question
of grant of increase in Dearness Allowance
to Government emplovees unless the average
reaches 225, does not arise. Currently the
extent of neutralisation provided at the
lowest pay range is 90%. The Third Pay
Commission, which is to be set up shortly,
is expected to consider the entire structure of
salaries and allowances of all Central Govern-
ment employees. In view of this, the gquestion
of Governmen!t oiscussing any steps with
Government employees does not arise.
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Appointment of Chairman/General Manager
of Copper Corporation of India.

4383, SHRI S. KUNDU: Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state:

(a) whether a youngman of 35 years who
has practically no experience of copper
mincs is being appointed as General Manager
or Chairman of Copper Corporation of
India; and

(b) if not, who is being appointed for this
post and whether any advertisement was
given in the Press for recruitment to this post 7

THE MINISTER OF PERTOLEUM AND
CHEMICALS AND MINES AND
METALS (DR. TRIGUNA SEN): (a) and
(b) Shri Daya Dhaon aged aboul 36 ycars
has been appointed as Chairman-cum-Manag-
ing Director of Hindustan Copper Limited,
with effect from 20-2-70. Shri Dhaon had
been previously working with M/s. Bird and
Company, for over a decade and held various
top level managerial posts. He is also em-
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panelled by the Bureau of Public Enterprises
in schedule ‘C' (Rs. 2500-3000 PM) for
appointment to top executive posts in public
sector underiakings. A number of names
including that of Shri Dhaon were consi-
dered for this post and finally his appoint-
ment was approved by the Appointments
Committee of the Cabinet.

Demand for Upgrading of Kamptee Cantt
to B-1 Class

4384, SHRI N. R. DEOGHARE: Will
the Minister of FINANCE be pleased to
state:

(a) whether it is a fact that the Central
Government employees working in Kamptee
Cantt. have demanded that Kamptee Cantt.
should be treated as part of Nagpur and
upgraded from B-2 to B-1; and

(b) if so. the reaction of Government in
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1 P. C.
SETHI): (a) Yes, Sir. The Central Govern-
ment employees have demanded that Kamptee
Cantt should be treated as part of Nagpur,
which should be upgraded from B-2 to B-1
class.

(b) According to the cxisting criteria,
Kamptee does mot qualify for payment of
house rent and compensatory (city) allo-
wances to employees stationed there at
Nagpur rates, as it is a separate Municipality
not contiguous to Nagpur Corporation.

Block Grants to States

4385, SHRI S. K. SAMBANDHAN:
Will the Minister of FINANCE be pleased
1o state:

(a) the amount of Block Grants released
to different State Governments during each
of the years 1966 1o 1969,

(b) whether Government have any in-
formation with regard to spending of these
grants by the State Governments;

(c) if so, the details of amounts spent by
different State Governments; and

(d) if not, the steps taken to sec that the
amounts sanctioned are spent for that
purpose during the same period?
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THE MINISTER OF SUPPLY AND THE
MINISTER OF STATE IN THE MINIS-
TRY OF FINANCE (SHRI R. K. KHADIL-
KAR): (a) During the years 1966-67 to
1968-69, grant assistance for State Plan
schemes was not provided in the form of
block amounts.

(b) to (d) Do not arise.
Losses to Public Sector Undertakings

4386. SHRI MAYAVAN:

SHRI S. K. TAPURIAH:

SHRI RAGHUVIR SINGH
SHASTRI:

SHRI CHENGALRAYA NAIDU:

SHRI SAMINATHAN:

SHRI N. R. LASKAR:

SHRI BISWANARAYAN
SHASTRI:

SHRI HUKAM CHAND
KACHWAT:

SHRI ONKAR LAL BERWA:

SHRI SHARDA NAND:

SHRI T. P, SHAH:

Will the Minister of FINANCE be pleascd
to state:

(a) whether it is a fact that 73 Central
Government Public Undertakings in opera-
tion during the year 1968-69 showcd a n.t
loss of about Rs. 28 crores as against the
net loss of Rs. 35 crores in the previous
year;

(b) if so, the names of the undertakings
which are incurring continuous losses;

(c) whether it is a fact that the main
undertakings which are incurring losses are
Hindustan Steel Ltd. and Heavy Enginccring
Corporation Ltd.;

(d) if so, the steps being taken to see that
in the year 1970-71 the margin of loss is
reduced; and

(e) the names of the undertakings likely
to yield profit?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) The working results of 73
Public Enterprises (excluding those under
construction and L.I.C.) during 1968-69
showed a net loss of Rs. 28 crores after depre-
ciation, interest, tax and write off of deferred
revenue expenditure.  The corresponding
position in respect of 1967-68 was that 67
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Public Enterprises (excluding those under
construction and LIC) showed a net loss of
Rs. 38 crores.

(b) The names of the undertakings which
incurred losses consecutively during the
years 1966-67, 1967-68 and 1968-69 are in-
dicated in the attached statement.

(c) Yes, Sir.

(d) and (e¢) While the position regarding
profit/loss of the Public Enterprises during
1970-71 will be known only after the financial
year is over and all the enterprises close their
Annual Accounts, it is still more difficult
to name the undertakings which are likely
to yield profit. While efforts are being made
to reduce losses in Public Enterprises by
stepping up their production, removing, as
speedily as possible, the various impedi-
ments for improving the working results,
as also improving the managerial and techno-
logical efficiency in Public Enterprises, the
latter will depend also on other factors like
the rate of growth of cconomy, buoyancy of
the market conditions, general state of indus-
trial relations. availability of raw materials.
etc. In the circumstances., it is not possible
to predict at this stage with anv degree of
certainty which particular enterprises will
earn profits in 1970-71.

Statement

Heavy Engineering Corpn. Lid.

Indian Drugs & Pharmaceuticals Ltd.

Heavy Electricals Lid.

Bharat Heavy Electricals Ltd,

Neyveli Lignite Corpn. Litd.

National Mineral Development

Corpn. Lud.

7. National Instruments Ltd.

8. Central Road Transport Corpn. Ltd.

. Prage Tools Ltd.

10. Hindustan Salts Ltd.

11. National Buildings Construction
Corpn. Ltd.

12. Central Fisheries Corpn. Litd.

13, Janpath Hotel Ltd.

14, Hindustan Steel Ltd.

15. National Research Dev. Corpn. Ltd.

16. Rehabilitation Industries Corpn.

Lid.

17. National Small Industries Corpn.
Lud.

IR I



97 Written Answers

Detection of Three Time-Bombs in a
Railway Wagon in the Barauni
Refioery Shed

4387. SHRI D. N. PATODIA:
SHRI DEVINDER SINGH
GARCHA:
SHRI VALMIKI CHAUDHARY:

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state:

(a) whether it is a fact that recently three
time-bombs complete with fuse wires were
detected from a railway wagon in the
Barauni Refinery Shed;

(b) whether full inguiry into the matter
has been made; and

(c) whether the incident indicates any
well-planned saboteur activity developing
in the region and if so, the particulars there-
of?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
‘CHEMICALS AND MINES AND METALS
(SHR1 D. R. CHAVAN): (a) and (b) No.
Enquiry made in the maiter revaled that,
©out of 50 tanks mines sent by an ordinance
factory in a wagon for unloading at Dinapur,
3 tank mines continued to be in the box
wagon, without being unloaded. The wagon
was considered as empty and was, therefore,
sent to the refinery for loading raw petroleum
<oke,

(c) Does not arise.

‘Views of F. 1. C. C. 1. Regarding
Nationalisation

4388. SHRI GADILINGANA GOWD:
"Will the Minister of FINANCE be pleased
o state:

(a) whether the Federation of Indian
LChambers of Commerce and Industry vehe-
mently opposed nationalisation as an answer
1o the serious problems facing the economy;
and

(b) if so, the reaction of Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY QF FINANCE (SHRI P. C,
SETHI): (a) and (b) The Govemnment is
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aware of the views of the Federation of Indian
Chambers of Commerce and Industry re-
garding nationalisation. It is the view of
the Government that decisions on pation-
alisation of any enterprise are to be taken
with reference to the needs of the economy
and national interest.

¥ & a9 & W AT =T AT §EAT

4389. WY wgTWiAE WA : ¥
iferam aqr TaTaA Wi W aq an
AT A FATH F1 FAT FH47 F F F qw
7 T A9 N A T § HG aF
feat wofa g€ & @ar qw § Iy
FA & a1 FT Fa aF [0 ST 7 IEN
fou s Y g 7

qaYfeaw agr TEaR W e adqn
a7g HAE 7 T9q {A' (7 qWo o
wEW) - FH X JHT AGT FAF AT A
o AR = A9 794 &7 AfGE
HATeqAT AAT AF TATH AT H § |

Setting vp of B. H. C. Plant by
Orissa Cement Ltd.

4390. SHRI K. P. SINGH DEO:
SHRI D. AMAT:

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state:

(a) whether Orissa Cement Ltd.; a State
Public Sector Undertaking has applied for
setting up @ BHC Plant in Orissa;

(b) whether he has given a favourable
opinion for setting up such a plant In Orissa;

(c) whether the plant when commissioned
would utilise the surplus chlorine of the
caustic soda plant at Ganjam of Jayashres
Chemicals, also a public sector unit;

(d) whether the Industrial Development
Corporation of Onssa, a State Government
undertaking, has financial interest in Orissa
Cement Ltd.;

(e) whether the proposed unit will offer
opportunity for employment and if so, to
what extent; and
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(f) the reasons for delay in granting the
licence ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R, CHAVAN): (a) Yes: Orissa
Cement Ltd. is not a State Public seclor
undertaking.

(b) The application has been recommended
by this Ministry to the Licensing Committee.

{c) Yes. But Jayashree Chemicals is not
a State public sector unit,

(d) Government have no information on
the point.

{¢) According to the information furnished
by Orissa Cement Ltd. in their application.
employment opportunitics may be created
for 41 persons out of which 36 fall under
skilled/unskilled. 2 under clerical. 2 under
supervisory and | under managerial cate-
gories.

(f) This application along with similar
others has been placed before the Licensing
Committee for consideration as required
under the Industries (Development and
Regulation) Act, 1951, The minutes of the
Committee are awaited.

Public Sector Projects in Orissa

4391, SHRI RABI RAY: Will the Minis-
ter of FINANCE be pleased to state:

(a) whether Government's attention has
been drawn to the statement made by the
Chief Minister of Orissa in New Delhi on the
5th February that Central Government
should ensurc that a large proportion of the
investment in the public seclor projects is
allocated specifically to the industrially
backward Statcs during the Fourth Five Year
Plan; and

(b) if so, the percentage of total investment
in public sector undertakings already allo-
cated during the Fourth Five Year Plan to
the backward States and the details thereof ?

THE MINISTER OF STATE IN THE
MIMISTRY OF FINANCE (SHRI P. C.
SETHI): (a) Yes, Sir.

(b) A list of the Central industrial and
mineral projects proposed to be set up in
the public sector during the Fourth Plan
period is given in the Draft Fourth Five
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Year Plan Report which has already been
laid on the Table of the House. While weight-
age is given to the location of public sector
projects, to the extent possible, in backward
areas. the problem of balanced regional
development requires the simultaneous use
of a large variety of policy instruments not
only by the Central Government but also-
by the State Governments and private and
cooperalive sectors

Top Posts Lying Vacant in Public
Undertakings

4392. SHRI SITARAM KESARI:
SHRI VIRENDRA KUMAR SHAH®

Will the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that certain vacan-
cies at the top in various Public Undertakings
have not been filled for sometime past;

(b) if so, the reasons therefor; and

{c) the details of the vacancies which have
remained unfilled?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI1 P. C.
SETHI): {a) to (c) On the basis of the
incumbency position, etc., communicated
as on Ist January, 1970, the following top
posts in Public Enterprises were vacant:

1. Executive Director, Mational Re-
search Development Corporation.

2. Managing Director, Central Fisherics.
Corporation.

3. Managing Director, National Tex-
tile Corporation Ltd.

4, General Manager, Film Finance
Corporation.

5. Director, State Trading Corporatiom
of India Ltd.

6. Managing Director, Bharat Alumi-
nium Co. Ltd.

7. Geperal Manager, Koyna Alumi-
nium Project.

8. Deputy Chairman, Hindustan Steel
Ltd.

9. Director (Finance), Hindustan Stcel
Ltd.
" 10, Director (Commercial), Hindustam
Steel Ltd.
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11, Managing Director, Hindustan
Organic Chemicals Ltd.

12, Full time Chairman,
Aecronautics Ltd.

13. General Manager, Sindri Unit of
Fertilizer Corporation of India.

14, General Manager, Trombay Unit
of Fertilizer Corporation of India.

15. General Manager, Durgapur Unit
of Fertilizer Corporation of India.

16. General Manager, Planning and
Development Division, Fertilizer
Corporation of India.

17. General Manager, Kalamassery Unit
of Hindustan Machine Tools Ltd.

18. Deputy Managing Director, Hindus-
tan Machine Tools Ltd.

Hindustan

The Administrative Ministries were endea-
vouring to locale suitable incumbents for
these top posts, having regard to the nature
of experience required, etc. In some cases
it has been decided not to fill up the post for
administrative reasons for some time, as in
the case of Genaral Manager, Film Finance
Corporation, etc. Some of the posts men-
tioned above, like Director (Commercial),
Hindustan Steel Ltd. have also been filled
up since.

Setting up of Caustic Soda Chlorine Plant
at Korba by M. P. Audyogic Vikas Nigam

4393. SHRI NITIRAJ SINGH
CHAUDHARY:
SHR1 SHASHI BHUSHAN:
SHRI G. C. DIXIT:
SHRI NATHU RAM AHIRWAR:
SHR1 MANIBHAI J. PATEL:
SHRI LAKHAN LAL GUPTA:

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state:

(a) whether it is a fact that a letter of
intent has been issued to the Madhya Pradesh
Audyogic Vikas Nigam for a Caustic Soda
Chlorine Plant at Korba; and

(k) if so, whether it will not te possible to
utilise the Chlorine by locating one of the
Central Government’s = proposed BHC-
DDT plant at Korba?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) Yes.

(b) No. There is no scope now for setting
up a BHC-DDT plant by Central Govern-
ment at Korba.

Financing of Agricultural Schemes by State
Bank of India in Dry Farming Areas

4394. SHRI N. R. LASKAR:
SHRI MAYAVAN:
SHRI CHENGALRAYA NAIDU:
SHRI DEVINDER SINGH
GARCHA:

Will the Minister of FINANCE be pleased

to state:

(a) whether it is a fact that State Bank
of India has prepared a scheme to co-ordinate
the efforts with the State Governments and
to finance agricultural schemes in the dry
farming areas:

(b) if so, what is the scheme and how
many State Governments have approved
those schemes;

(c) in what State the finance agricultural
schemes in the dry farming areas have been
started; and

(d) on what conditions?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI1 P. C.
SETHI): (a) Yes, Sir.

(b) and (c¢). The State Bank of India has
decided to extend the activities for boosting
production in dry farming areas by under-
taking during 1970-71 at least one integrated
scheme of dry farming in a selected area, in
each State, involving the application of
modern technology adaptable to local con-
ditions. The schemes are formulated in con-
sultation with the concerned State Govern-
ments and the Indian Agricultural Research
Institute.

One such scheme which is in the course
of implementation in the Vidarbha region of
Maharashtra envisages the introduction of
Hybrid and other improved varieties of
soyabean, cotton, jowar, bajra, - moong,
groundnut and rice under multiple cropping
over about one lakh acres belonging to about
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10,000 farmers. With the implementation of
the scheme, the production of foodgrains and
other crops is estimated to rise by 30,000
tonnes worth about Rs. 2.33 crores and the
additional income which will accrue to each
farmer with an average holding of about
10 acres is estimated at Rs. 2,200 per annum.
Incidentally there will be saving in foreign
exchange through a reduction in the import
of soyabean oil to the extent of about Rs.
102 lacs and addition to the foreign exchange
carnings of the country with the export of
soyabean meal/cake of about Rs. 63 lacs

annually. Similar schemes for other States
are under preparation.

(d) The terms and conditions on which
advances will be granted are bricfly set out
in the statement laid on the Table of the
House. [Placed in library. See Wo. LT-
3020/70).]
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Long Stay of Oficers in the Office of
Controller of Defence Accounts, Patna

4396. SHRI SURAJ BHAN: Will the
Minister of FINANCE be pleased to state:

(a) whether any period has been prescribed
for which an Officer of the Defence Accounts
Department can stay at one place;

(b) if so, what, and if not, the reasons
therefor;

(c) whether there are Officers working in
the office of the Controller of Defence
Accounts, Patna for more than seven years;

(d) if so, the reasons therefor; and
(¢) whether Government  propose 1o

transfer all such officers to other places;
if so, when?

THE MINISTER OF SUPPLY AND THE
MINISTER OF STATE IN THE MINIS-
TRY OF FINANCE (SHRI R. K. KHADIL-
KAR): (a) No, Sir,

(b) It has been considered administratively
unnecessary to fix the stay of an officer in
one place. as it is always open to the com-
petent authority to order a transfer whencver
this is considersd neccssary.

(c) Yes. One officer has been serving in
that office for more than 7 years.

(d) and (¢). Please see answer to (b) above.
The transfer of this officer will be considered
when it becomes administratively necessary.
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Complaints regarding Smuggling by Employees
of Indian Airlines and Air India

4398. SHRI RAM AVTAR SHARMA:
Will the Minister of FINANCE be pleased
1o state:

(a) whether Government's attention has
been drawn to the smuggling carried on by
the employees of the Indian Airlines and Air
India, who travel to foreign countries on their
passes issued to them; and

(b) if so, the action taken by Government
10 check this?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C,
SETHI): (a) During the last three years,
3 such employees of the Air India and one
of the Indian Airlines were caught smuggling.

(b) Customs officers exercise vigilance over
suspect crew and airline staff besides the
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usual preventive precautions taken by them
as part of their day-to-day duties.

Irregularities in the Sale of Country
Liquor in Delhi

4399. SHRI DEVINDER SINGH GAR-
CHA: Will the Minister of FINANCE be
pleased to state:

(a) whether Government are aware about
the growing irregularities in the sale of
country liquor and working of the bonded
ware-house and country liquor shops in
Delhi;

(b) if so, the remedial measures Govern-
ment propose 1o take in this regard;

(c) the number of deaths occurred in
Delhi on account of drinking poisonous
liquor during the last three years; and

(d) the steps taken by Government to stop
illicit distillation?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI1 P. C.
SETHI): (a) Government is not aware of
any growing irregularities in the sale of
country liguor and in the working of the
bonded warehouse and country liquor shops
in Delhi.

(b) The Government have, however up-
graded the post of the officer in charge of
the bonded warehouse from sub-Inspector
to that of Inspector in order to have more
efficient supervision.

(¢) The number of deaths due to consump-
tion of poisonous/spurious liquor during the
last three years is as below:

1967 — 7

1968 — 30 (including 3 due to ex-
cessive drinking of
liquor)

1969 — 18

(d) To curb the illegal production of
liquor, the Police and Bxcise authorities of
the territory keep a strict watch on the boot
leggars and frequent reids are organised.
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Fertilizer Projects Under Fourth Plan

4401, SHRI HIMATSINGKA: Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state:

(a) whether it is a fact that at least nine

out of ten fertilizer projects envisaged under
the Third Five Year Plan failéd to come up,

if 30, the main Teasons therefor;
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(b) the broad details of the fertilizer pro-
duction programme as envisaged under the
final Fourth Plan; and

(c) the likely gap in the requirements and
production of fertilizers in the country at the
end of the Plan; and

(d) whether prospects are being explored
for setting up additional fertilizer production
capacity for the private sector under the
Fourth Plan and the estimated resources
available in that sector for the purpose?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) Of the ten
fertilizer projects licensed to be established
in the private sector during the Third Plan
Period only one went into production during
that period. Two more went inte production
after the Third Plan period and the rest
did not materialisc because the promoters
could not finalise the foreign collaboration
arrangements and finances for the projects.

(b) The present status of the fertilizer pro-
gramme is given below:

Nitrogen P, Oy
(Million tonnes)
Existing capacity 1.344 0.421
Capacity under
construction 1.210 0.423
Capacity approved in
principle but not yet
firmed up 2.146 0.598

(c) The following is the estimated require-
ment, production and shortfall of fertilizers
at the end of Fourth Plan:

(Million tonnes)

Reguire-  Produc-  Short-
ment tion Jall
Nitrogen 3.20 1.96 1.24
Phosphatic ~ 1.40 060 080
Potassic (K40) 090 . Nil 0.90

" (d) Yes. Tt is not possible to give anesti-
mate of the resources available in the private
séctor for-this purposo.
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Payment of Income Tax by Film
Companies

4403. SHRI ARJUN SINGH
BHADORIA:
SHRI JUGAL MONDAL:

Will the Minister of FINANCE be pleased
to state:

(a) the total amount of I[ncome-tax realis-
ed from the film companies namely, All India
Theatres (P) Ltd., Natraj Studio (P) Ltd.,
Bombay; Prasad Production (P) Ltd.. Bom-
bay: Associated Film Industries (P) Ltd.,
Bombay; Johar Films (P) Ltd.,, Bombay;
Mahal Pictures (P) Lid., Bombay; Anna-
poorna Picture (P) Lid., Madras and Devi
Films (P) Ltd., Madras during the current
year and also during the last 3 years;

(b) the names and addresses of the Direc-
tors of the companies together with the
names of their share holders who had paid
Income-tax during the same period;

(c) whether it is a fact that a large amount
of Income-tax is outstanding agninst these
film companies; and

(d) if so, the amount due from each and the
steps taken to realise the same?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) to (d). The requisite informa-
tion regarding the film companies and their
Directors is being collected and will be laid
on the Table of the Sabha as early as possible.

As there may be several shareholders in
each of the companics, the collection of
information regarding all the shareholders
would involve considerable time and labour.
However, if the Hon'ble Members desire
to have information about any particular
shareholder (s), the same would be duly
furnished.

Income-tax Due from Film Cuwmk_'!

4404. SHRI ARJUN SINGH BHA-
DORIA:t Wil the Minister of - FINANCE
be pleased te-states .

(a) the amount of Income-tax paid by each

Director and each shareholder of the film’

companies New: Delhi Theatres (P) Ltd.,
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Eagle Pictures (P) Ltd. and Cinefones (P)
Ltd. Delhi during the last three years:

(b) whether the payment of Income-tax
has been outstanding against these com-
panies; and

(c) if so, the amount thereof and the steps
taken to realise the arrears?

THE MINISTER OF STATEIN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) to (¢). The requisite informa-
tion is not readily available. Information
regarding these Companics and their Direc-
tors is being collected and will be laid on the
Table of the House as carly as possible.

Purchase of Booklet ‘Khandani Munsooba
Bandi’

4405. SHR1 5. M. BANERIEE: Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
1o state:

{a) whether it is a fact that between Octo-
ber, 1968 and November, 1969 more than 5
lakh copies of a booklet, namely ‘Khandani
Munsooba Bandi® were purchased by the
Department of Family Planning for distri-
bution through a socicty which has actually
no existence;

(b) il so, whether any enquiry has been
made; and whether the Islamic Reforms
Sociely made public allegations against some
of the officials of this Department who were
involved in this deal: and

(c) if so, whether any enquiry was held
and if sv, the results thereofl?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDRASEKHAR): (a) 5.5 lakh copies
of the pamphlet (3.5 lakh in Urdu, entitled
“Khandani Munsooba Bandi" and 2 lakh
in Hindi entitied “PARIVAR NIYOJAN—
QURAN AUR HADIS KI ROSHNI
MAIN") were porchased from the Islamic
Research Society between October 1968 and
November, 1969. They were entrusted to-
Directorate of -Advertising and Visual Publi-
city, Ministry of Information and - Broad-
casting for distribution.” The Islamic Re-
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search Society is a Registered Body under the
Registration of Societies Act XXI, 1860.

(b) and (c). The National Council for
Social Reforms, which is an unregistered
body, levelled some allegations against the
Islamic Research Society and also against
some officials of the Department of Family
Planning. The matter has been looked into
and the transaction has been found to be in
order.

Contract for Family Planning Publicity
to Foreign Advertising Firm

4406. SHRI1 S, M. BANERJEE: Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased

1o state:

(a) whether it is a fact that a contract of
worth millions of rupees for Family Planning
publicity is being given to a foreign advertis-
ing firm called Clarion Mc-Cann Advertising
Services Ltd.:

{b) if so, whether this is against the assu-
rance given on the Floor of the House that
no foreign agencies will be given such
contracts;

(e) whether it is also a fact that the Secre-
tary, Family Planning Department is pursuad-
ing the Information and Broadcasting Minis-
try to agree for the involvemant of foreign
agency in the family planning campaign in
league with U.S. Agency of International
Development; and

(d) if so, the reaction of Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
‘CHANDRASEKHAR): (a) to (d). Though
no contract for Family Planning Publicity
has been placed by the Department of
Family Planning with Clarion Me-Cann
Advertising Services Limited, the United
States Agency for International Develop-
ment offerd as a gift in May, 1969, to the
Department of Family Planning, art work
and materials for Nirodh publicity. This
ds being prepared by Mys. Clarion Mc-Cann
under contract from USAID. The total
<ontract amount is Rs. 7.57 lakbs including
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the cost of materials. Clarion McCann's
quotation was the lowest and of good quality
among the competitive offers made by Indian
companies. According to information avail-
able with Government, this firm is an Indian
concern, registered under the Indian Com-
panies Act of 1956 with a majority of Indian
shareholders. Furthermore, clearance was
given to USAID after obtaining the approval
of the Department of Economic Affairs and
Finance as per standing instructions of the
Ministry of Information and Broadcasting.

The actual printing and production of
publicity material as well as advertisements
in appropriate media for the Nirodh camp-
aign will be undertaken by the Directorate
of Advertising and Visual Publicity of the
Ministry of Information and Broadcasting.

In regard to the assurance given in Parlia-
ment and referred to in para (b) of the Ques-
tion, the Rajaya Sabha Resolution of May 4,
1956, only directed that preference should
be shown to Indian controlled and Indian
owned advertising agencies in the matter of
advertising done by Government and its
subordinate formations. It was only on the
13th March 1970, that another Resolution
was moved in the Rajaya Sabha wherein
Government were directed that no adver-
tising shall, hereafter, be issued through
foreign advertising agencies, whether wholly
or partly owned by foreigners. The contract
in question was given by USAID for art
work and material meant to be gifted to
Government in July, 1969, much before the
13th March, 1970, Resolution was moved
in the Rajya Sabha.

The Question raised in para (¢) does not
arise. The correct position has been ex-
plained to the Ministry of Information and
Broadcasting. The question of this Ministry
persuading the Information and Broad-
casting Ministry to involve foreign agency
in the Family Planning Compaign in league
with USAID agency does not therefore
arise.

Conveyance Allowance Permissible for
C. P. W. D, QOfficers

4407, SHRI §. M. BANERJEE: Will the
Minister of HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
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AND URBAN DEVELOPMENT be pleased
to state:

(a) the rates of Conveyance Allowance
permissible for various slabs of mileage for
C.P.W.D. officers;

(b) when these rates and slabs were fixed;

(c) the cost of petrol and maintenance at
the time of fixation of these rates;

(d) the prevailing rates of petrol and main«
tenance at present; and

(e) whether Government propose o revisc
these rates in view of the increased cost of
petrol and maintenance and if so, when
Government will announce the revised rates
of conveyance allowance for different slabs?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING: AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.
S. MURTHY): (a) The rates of allowance
prescribed by the Ministry of Finance and
payable to the officers of C.P.W.D. are as
under:
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Rates of conveyance
allowances Tor journcys by

Average
monthly travel
on oflicial duty

Owned motor  Other mt\:i-cs

car of convey-
ance
201-300 K. Metres Rs. 60 P.M. Rs. 20 P.M,
101-450 Rs. 90 P.M. Rs. 30 P.M.
451-600 Rs. 120 P.M. Rs. 40 P.M.
601-800 " Rs. 150 P.M. Rs. 50 P.M.
Above 800 ,,  Rs. 180 P.M. Rs. 50 P.M.

(b) The above rates were fixed in May,
1961,

(¢) This is not known to this Ministry.

(d) The retail price of petrol is Rs. 1.20P.
per litre at present inclusive of taxation in
Delhi, There can be no uniform rate of cost
of maintenance for all conveyances.

(e} The matter is under consideration.

Change in Mode of Drawal of Salary by
Class I1 Officers of Government

4408. SHRI S. M. BANERJEE: Will the
Minister of FINANCE be pleased to state:

(a) whether the mode of drawal of salary
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has been changed in certain categories of
class II Officers of Government of India;

(b) whether certain categories of Class 11
officers have been excluded from this change;

(c) if so, the reasons for exclusion and
the categories of officers excluded; and

(d) whether Government propose to end
this discrimination and follow uniform policy
in this regard for all class II officers?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) to (d). Gazetted officers (in-
cluding class 11 Gazetted) generally draw
their salaries by submitting bills to treasuries.
The main changes that have recently been
made in the arrangement are —

(i) In some Ministries/Departments/
Attached Offices, especially where
the officers are liable to frequent
transfers from one Accounts Circle
to another, payments are made
under a centralised system, by
which cheques are issued by the
Accounts Ofticer for credit to the
Officers’ accounts in banks.

(i) In some Ministries/Departments/
Attached Offices where the centra-
lised system has not been introduced
payments in respect of officers not
ordinarily liable to frequent trans-
fers from one Accounts Circle to
another are made by ‘heads of
offices’ in the same manner as for
non-gazetted officers.

The above changes have been recommended
by the Administrative Reforms Commission
in their report on Finance, Accounts and
Audit, These are however being implemented
in a phased manner after taking into account
the extent of work involved, The question
of any discrimination between different cate-
gories of officers does not therefore arise.

qreAm geamt, w41, safagi wfy
& faket a7 7 =y

4409. Sl WTTAT A :
=t WiETT §TH AT
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Y O W WHAT
Y Yo qYo WY :

Fa1 fawer HAT ag AT HY FAT F4T
f¥ .

(%) @1 7FX 1 08 wrE@A
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TAAT

Stoppage of Work at Government of India
Press, New Delhi

4411, SHRI H. AJMAL KHAN:
SHRI N. SHIVAPPA:
SHRI K. M. KOUSHIK:

Will the Minister of HEALTH AND

FAMILY PLANNING AND WORKS,
HOUSING AND UKRBAN DEVELOP-
MENT be pleased to state:

(a) whether recently work at the Govern-
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ment of India press at Rouse Avenue, New
Delhi was stopped suddenly; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.
S MURTHY): (a) Yes.

(b)Y For the orderly exit of workers during
the printing of the Railway Budget papers,
the Security Officer of the Press had got an
iron rod fixed at the gate. This rod accident-
ally slipped and fell on one of the workers
at about 6,30 P.M. at the end of the first
shift on the 2Ist February. Alleging that
the worker had been injured, others refused
to go to work. After persuasion by the
officers of the Department the workers
resumed work at about 11 P.M. The medical
report stated that the worker had not suffered
any visible injury.

Income-tax Due from Film Producers

4412. SHRI JUGAL MONDAL: Wil
the Minister of FINANCE be pleased to
refer to the reply given to Unstarred Question
No. 3844 on the 15th December, 1969 and
state:

(a) whether it is a fact that huge amount
of Income-tax is outstanding at present in
the names of Film Producers Shri Vijay
Bhatt, Shri Shanker Bhatt, Shri B. R. Chopra,
Shri T. R. Ramana, Madras, Shri A. Bhim
Singh, Madras, Shri L. V. Prasad, Madras,
Shri Vasu Menon, Madras, Shri S. L. Jalan,
Caleutta, Shri Shakti Samanta, Shri A. R.
Kardar, Shri Subodh Mukerjee, Shri A. A,
MNadiadmala, Bombay:

(B} whether it is a fact that payment of
Income-tax is not commensurate with their
actual income and if so, whether Govern-
ment propose to  determine  their actual
incomes;

(c) the amount of income-tax outstanding
in each case and since when;

(d) whether any case of concealment of
Income has been detected and if so. the
amount thercof, and the action taken; and

(¢} whether their houses have been raided

during the above period and if so. the un-
accounted money recovered from each during
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the raids and the action taken against them?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) to (¢). The requisite infor-
mation is given in the Statement laid on the
Table of the House. [Placed in Library. See

No. LT- 3022/70].

(b) Proper assessments have been made in
the cases of producers referred to in Part (a)
of the Question and their tax liability is in
accordance with their total incomes as deter-
mined by the Department.

Income-tax Due from Film Producers

4413, SHRI JUGAL MONDAL: Will
the Minister of FINANCE be pleased to
refer to the reply given to Unstarred Ques-
tion No. 3844 on the 15th December, 1969
and state:

(a) whether it is a fact that a huge amount
of Income-tax is outstanding at present in
the names of the filim producers Shri J. Om
Prakash. Shri S. Mukherjee. Shri Devender
Goel, Shri Mohan Sehgal, Shri Gulshan Rai,
Shri Ajit Bose, Calcutta, Shri G. B. Mansata,
Shri P. K. Das, Calcutta and Shri O. P.
Ralhan, Bombay.

(b) if so, the amount of income-tax out-
standing in each case and since when this
amount is due;

(c) the steps taken so far to recover the
same; and

(d) whether any case of concealment of
Income has been detected by Government
and if so, the amount of concealment and the
action taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI1 P. C.
SETHI): (a) to (d). The requisite informa-
tion is given in the Statement laid on the
Table of the Sabha. [Placed in Library. See
No. LT-3023/70].

Raids on Film Companies

4414, SHRI JUGAL MONDAL: Wul
the Minister of FINANCE be pleased e
slate:

(a) the names of the film distributing or
film producing companics of Bombay and
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Tamil Nadu whose offices were raided by the
Police and the Finance Ministry officials
during the last three years on charges of tax
evasion, over-invoicing and under-invoicing
and other corrupt practices:

(b) the details of the papers seized during
thesc raids and the amount of tax evasion,
under-invoicing and over invoicing in rupees
detected during the raids during these vears:
and

(c) the names of those under investigation
by the C.B.l. for the charges referred to
above?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a)to (¢). The information is being
collected and will be laid on the Table of
the Sabha.

Payment of Wealth Tax by Film People

4415. SHRI JUGAL MONDAL: Will

the Minister of FINANCE be pleased to
State:

(a) the names of the film stars in Film
industry who are paying wealth tax on wealth
ranging from Rs. one lakh to Rs. five lakhs
and Rs. five lakhs to Rs. ten lakhs;

(b) the value of wealth possessed by each
and the amount of wealth tax paid by each
of them during the last three years; and

(¢) the names of the film stars whose
declared wealth was increased by the wealth
tax officers during the same period and the
amount of increase effected in each case?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI: (a) to (). The requisite informa-
tion 15 not readily available and its collection
will involve enormous time and labour which
may not be commensurate with the results
likely to be achieved. If the Honourable
Member secks information regarding any
particular film star. the required information
would be gathered and furnished.

Second Malaysian Orthopeedic Meeting

4416. SHRI MUHAMMAD SHERIFF:
SHRI B. K. DASCHOWDHURY :

Will the Minister of HEALTH AND
FAMILY PLANNING: AND WORKS,

MARCH 30, 1970

Written Answers 120

HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether Indian surgeons are going to
participate in the 2nd Malaysian Qrtho-
paedic meeting held at Kuala Lumpur in the
months of April/May, 1970;

(b) if so, the details thereof; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.
S. MURTHY): (a) No Indian surgeon has
approached the Government of India in
this behalf.

(b) and (c). Do not arise.
Bank Loans for Transport Operators

4417. SHRI MUHAMMAD SHERIFF:
Will the Minister of FINANCE be pleased
Lo state:

(a) whether Government propose Lo g:’v_.c
bank loans for the transport operators in
the country ; and

(h) il so. the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a)and (b). The nationalised banks
have prepared schemes for providing direct
finance to road transport operators. The
schemes which provide for finance to road
transport operators also provide for financing
purchase of taxis, auto-riskshaws etc, Thlrc
loan advanced in the case of rickshaws is
ordinarily to the extent of about Rs. 500/-
or the entire cost. In the case of auto--
rickshaws, loan is granted usually uptlo
Rs. 5000/- subject to a margin of 25 per cent.
In the case of taxis, trucks and buses, loans
are given upto 70 to 75 per cent of the value
of the new vehicle subject to the maximum
of about Rs. 60,000, In the case of rickshaw
owners, the minimum margin is not always
insisted upon, but the vehicle has 1o be hypo-
thecated to the bank. The loan is repayable
in suitable monthly instalments of 24 to 30
months. Interest charged is around 9 per-
cent.  As at the end of January, 1970, the
amount outstanding as advances of the banks
in the public sector to transport operators.
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stood at Rs. 15.1 crores and the number of
borrowal accounts at 6362.

Assistance to Indonesia

4418. SHRI D. N. PATODIA: Will the
Minister of FINANCE be pleased to state:

(a) whether it is a fact that during dis-
cussion with the Indonesian Foreign Minis-
ter, an assurance has been given that India
will give aid to Indonesia for the cconomic
development of that country; and

(b} if so, whether the quantum of aid to
be given to Indonesia has becn decided
upon and, if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) No. Sir.

(b} Does not arise.

Difficulties in Admission to Medical Celleges

4419, SHRI D. N. PATODIA: Will the
Minister of HEALTH AND FAMILY
PLANNING; AND WORKS. HOUSING
AND URBAN DEVELOPMENT be pleased
to stale:

ta) whether it is a fact that the students
face many difficulties in obtaining admission
to various medical colleges in the country;
if so. the types of diicultics caused 1o the
students;

(b) whether it is a fact that several medical
colleges and institutions have imposed con-
ditions for admission which are discrimina-
tory and at times communal in pature; il
if s0, the particulars thereof;

(c) whether it is also a fact that in several
States, the students are required to execute
service bonds and in several institutions,
capitations and donations arc demanded;
if s0. the particulars thereof; and

(d) the steps Government have taken and
propose to take to eliminate such discrimina-
tions within the country ¥

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.
S. MURTHY): (a) The difficulties in
finding admission to Medical Colleges, inter
alia, are:—
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(i) inadequacy of seats in comparison
to demand;

(ii) restrictions imposed by some insti-
tutions with regard to domicile;

(iii) restrictions imposed by some insti-
tutions with regard to the pre--
admission qualification which is
required to be obtained from a
Board/University inside the State
in which the admitting institution
is located;

(iv) capitation fees charged by some
private medical colleges.

(b) In a large number of Medical Colleges
admissions are made on the basis of domi-
cile. Tn two medical colleges some seats are
set apart for admission on denominational
basis.

(¢) Information regarding the execution of
service bonds by students admitted to State
medical colleges is not readily available. The
students who arc eiven stipends/scholar-
ships are, however, gencrally required to
execule bonds for service.  Cupitation foos/
donations are chareed only by the private
medical colleges ar Warangal and Kakinada
in Andhra Pradesh, Jamshedpur in Bihar,
Sholapur in Maharashtra, and Gulbarga,
Belgaum, Manipal and  Devapagere in
Mysore.

(d) In pursuance of the recommendation
of the National Integration Council, the
State Governments have been asked Lo con-
sider the removal of domiciliary restrictions
in the matter of admission to medical collcges.
In addition they have been advised not to
encourage the establishment of private
medical college, and to take over private
medical colleges as far as possible.

Oil Refinery at Sawai Madhopur in Rajasthan

4420. SHRI D. N. PATODIA:
SHRI MEETHA LAL MEENA:

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS

be pleased to state:

(a) whether it is a fact that the Governs
ment of Rajasthan have urged the Centre
to set up an oil refinery near Swai Madhopur;
and

(b) if so, whether the Central Government
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hlh.eonﬂdemd the issue and if so, the
decision taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
‘CHEMICALS AND MINES AND MFTALS
(S8HRI D. R. CHAVAN): (a) Yes.

(b) This, and similar requests made by
other State Governments are being kept
I:.: view for consideration at the.appropriate
llrr_le when the necessity for additional re-
fining capacities is considered,

Development of Surakachar Coal Mines
for Supply of Coal to Fertilirer Plant
at Korba

4421, SHRI JAGANNATH RAO JOSHI:
SHRI SHASHI BHUSHAN:
SHRI G. C. DIXIT:

SHRI NATHU RAM AHIRWAR:

SHRI MANIBHAI J. PATEL:

SHRI LAKHAN LAL GUPTA:

SHRI NITIRAJ SINGH CHAU-
DHARY:

Will the Minister of PETROLEUM AND
CHEMICALS AND  MINES AND
METALS be pleased to state:

(a) whether it is a fact thar the National
Coal Development Corporation developed
_Surak.nchar Coal Mines and also invested
in mining equipment for the purpose of
supplying coal to the proposed Fertilizer
Plant at Korba;

(b) what is the investment made and
whether it is not economical to work these
mines except for local supply for the plant;

{c) whether a Railway bridge has been
constructed on Hasdeo river to connect
Surakachar and the site of the Fertilizer
Plant, if so, the cost of the bridge: and

(d) whether the costs at parts (b) and (c)
al:!ogw have been taken into account in deter-
mining the priority for the three coalbased
fertilizer plants, if 50, whether the plant at
Korba would be given top priority ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) Surakachar
coal mine was taken up by National Coal
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Development Corporation as part of the
coal development programme of the public
sector in the Third Plan to meet the antici-
pated demand for coal by Railways, power
stations and other steam raising plants,
particularly in Western India.

(b) The investment made in Surakachar
Colliery by National Coal Development
Corporation till 30-9-1969 is Rs. 9.31 crores.
In the present market conditions, the mine
cannot be worked cconomically unless it
works to target capacity.

(c) A railway bridge across Hasdeo river
was constructed at a cost of Rs. 38.40 lakhs
in connection with extension of the Champa-
Korba branch upto Gevra Road and was
opencd to traffic on 1-4-65. The sidings to
serve the Surakachar and Banki Collierics
have been provided from Gevra Road
Station on Assisted/Private siding terms,

(d) The priority of the plants has been
determined taking into consideration all
relevant factors. The Talcher and Rama-
gundami Fertilizer Projects will be taken up
for implementation immediately. Phasing of
the Korba Fertilizer Project will be dcter-
mined after the foreign exchange required for
the other two projects is tied up. The pros-
pects for marketing of the products of Talcher
and Ramagundam projects are betler as
compared to those of Korba.

Purchase of Machinery from USSR for
setting up Coal-based Fertilizer Plants

4422. SHRI DHANDAPANI:
SHRI N. R. LASKAR:
SHRI MAYAVAN:
SHRI SAMINATHAN:
SHRI CHENGALRAYA NAIDU:
SHRI YAIJNA DATT SHARMA:
SHRI HARDAYAIL. DEVGUN:
SHRI JAI SINGH:

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state:

(a) whether it is a fact that the Union
Government has decided to purchase machi-
nery from the Soviet Union to set up coal-
based Fertilizer Plants; and

(b} 1If so, the conditions on which U.S.5.R.
has agreed to supply the machinery?



125 Written Answers

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS

(SHRI D. R, CHAVAN): (a) No decision

has yet been taken in respect of the source/
sources from which the equipment for the
coal based fertilizer plants, not indigenously
manufactured, is to be obtained. The possi-
bility of getting some of the equipment from
'U.S.S.R. has been under study.

(b) Does not arise at present.

‘Subsidy for Setting ap of Hospitals by
People in Rural Areas

4423, SHRT DHANDAPANTI:
SHRI R. K. BIRLA:
SHRI N. R. LASKAR:
SHRI MAYAVAN:
SHRI SAMINATHAN:
SHRI CHENGALRAYA NAIDU:
SHRI RAM AVTAR SHARMA:

Will the Minister of HEALTH AND
FAMILY PLANNING; AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether in view of the acute shortage
of medical facilities, particularly in rural
areas, Government are considering a scheme
to subsidise setting up of hospitals by the
people themselves; and

(b) if so, the main features of the scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.
S. MURTHY): (a) There is an undoubted
shortage of medical facilities generally which
shortage is even more pronounced in the
rural areas. Nevertheless there is fairly vide
<overage even in the rural areas provided by
a net-work of 4938 Primary Hecalth Centres
and 23.075 Sub-Centres. in addition to rural
dispensaries. It is proposed to strengthen
the basic hecalth services at the Primary
Health Centres for which the Central Govern-
ment will offer 1007, Central assistance to the
State Governiments.

There is no proposal to subsidise the
selting up of hospitals by the pcople. How-
ever, a Sub-Committee of the Central
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Council of Health has recently recommended
that voluntary organisations running medical
institutions should be encouraged by giving
grants on the condition that they should
rescrve at leasi 20% of the total beds as froe
beds for people belonging Lo the middic and
low income graups.

Approach to Nationalised Banks for
Help for Rural Medical Facilities in
Fourth Plan

4424. SHR1 DHANDAPANI:
SHRI R. K. BIRLA:
SHRI N. R. LASKAR:
SHRI MAYAVAN:
SHRI SAMINATHAN:
SHRI CHENGALRAYA NATDU:
SHRI RAM AVTAR SHARMA:

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether Government are considering
to approach the nationalised banks to help
in implementing the Scheme for providing
medical facilities to rural areas during Fourth
Five Year Plan; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI

B. 5. MURTITY): (a) No.
(b) Does not arise.
Tariff Commission Recommendations

regarding Drug Industry

4425. SHRI DHANDAPANI:
SHRI N. R. LASKAR:
SHRI MAYAVAN:
SHRI RABI RAY:
SHRI SAMINATHAN:
SHRI CHENGALRAYA NAIDU:
SHRI YAINA DATT SHARMA:
SHRI HARDAYAL DEVGUN:
SHRI JAI SINGH:
SHRI YASHWANT SINGH

KUSHWAH:

SHRI DEVEN SEN:
SHRI BISWANARAYAN SHASTRI:
SHRI RAM GOPAL SHALWALE:
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SHRI ONKAR LAL BERWA:
SHRI P. L. BARUPAL:
SHRI JYOTIRMOY BA'V:

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state:

(a) whether it is a fact that the Union
Government are considering to have a new
price structure for drugs;

(b) if so, whether Government have exa-
mined the report of the Tariff Commission
which had inquired into the cost structurc
of the drugs;

(¢) if so, when the final decision is likely
to be announced;

(d) what is the total price increase; and

(e) whether Government have also given
ultimatum to the drug industry to reduce the

price of drugs or suggest proposals in
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN): (a) to
(d). The Tariff Commission which went into
the cost structure of some essential drugs
have made certain recommendations which
are under consideration of the Governmeni.
Government’s decision on the fair selling
prices of drugs will be announced shortly
in the light of the recommendations of the
Tariff Commission.

(e) No ultimatum as such has been given
to the drug industry. The Government had
recently met the representatives of the
industry in order to ascertain their view
points in regard to the reduction of drug
prices. They were told to convey their views
within ten days of the meeting.

Non-Implementation of Licences Granted
to Entrepreneurs for Expansion of Big
Chemical Units

4426, SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of PETRO-
LEUM AND CHEMICALS AND MINES
AND METALS be pleased to state:

(a) how many entreprencurs who were
given licences for expansion of big chemicals
units in the last three years or before have
not implemented them by now;
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(b) the names of such entrepreneours; and

(c) whether Government has cancelled
their licences or not?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN): (a) aqd
(b). A statement giving the information in
so far as the Ministry of Petroleum and
Chemicals and Mines and Metals is con-
cerned is placed on the Table of the Sabha.

(c) Two licences at S. Nos. 2 and 10 of the
statement have been revoked. The question
of cancellation of two licences at S. Nos. 1
and 9 is under examination. In other cases
the validity period of the licence has not
expired and therefore the question of cancel-
lation does not arise.

Starement

1. M/s. Bengal Immunity Co. Ltd.,
Calcutta,
M/s. Sandez (India) Lid.. Bombay.
M:s. Hindustan lad..
Pimpri.

4. M/s. Ciba of India 1td. Bombay,

5. Mis. Associated Capsules Private
Lid., Bombay.

6. Mjs. Amar Dye-Chem Lid., Bombay.

7. Mys. Suhrid Geigy Ltd., Baroda.

8. M/s. Tata Chemiculs Ltd., Bombay.

9. M/s. Pesticides Lid., Bombay.

10. M/s. Hindustan Heavy Chemicals
Lid., Calcutta,

11. M/s. Shriram Chemical Industries,
Kota (Rajasthan).

12. M/s. Atul Products Ltd., Atul.

13. M/s. Ahmedabad Manufacturing &
Calico Printing Co. Lid., Bombay.

14. M/s. National Rayon Corporation
Lid.. Bombay.

15. M/s. Kanoria Chemicals & Indus-
tries Ltd., Renukoot (U.P).

16. M/s. Shri Gopal Paper Mills Lid.,
Jagadhri (Haryana).

17. M/s. Saurashtra Chemicals, Por-
bandar (Gujarat).

18, M/s. Indian Dyestufl
Ltd.. Bombay.

19. M!s. Fertiliser Corporation of India
Ltd., New Delhi.

Antibictics

Industries
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Experiments on Herbs

4429. SHRI S. K. TAPURIAH:
SHRI BISWANARAYAN
SHASTRI:

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether it is a fact that hall a dozen
drugs based on herbs and plants have passed
chemicals and clinical tests at All India
Institute of Medical Sciences, New Delhi; and

(b) whether Government will encourage the
commercial manufacture of these drugs to
save foreign exchange and also to obviate
the fear of many side effects of allopathic
medicines?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.
5. MURTHY): (a) About hall a dozen
medicinal plants and/or their active principles
are currently under chemical and/or clinical
investigation at the All India Institute of
Medical Sciences, New Delhi and elsewhere.

(b) The question of commercial manu-
facutre of drugs can be considered only after
the drugs have been clinically tested and
found effective.

Residential Plots to Citizens of Old Delhi

4430. SHRI S. K. TAPURIAH: Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased

to state:

(a) whether it is a fact that Government
have under consideration a scheme to give
plots to those residing in the Old city of
Delhi, on priority hasis and on cheap rat.s,
in some new coloniecs; and

(b} il so, the details of the scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B,
S. MURTHY): (a) and (b). The following
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categories of persons in the Low and Middle
Income Groups are proposed to be allotted
plots of land, at pre-determined rates appli-
cable to those Groups, on priority basis:

(1) Persons who own or are tenants of
properties in areas which have been
declared as ‘clearance arcas’ under
the Slum Arcas (Improvemen: and
Clearance) Act, 1956,

(2) Persons owning houses/plots in the
congested localities in the old city
measuring less than 80 square yards
whose houses have been declared
dangerous and thev are not allowed
to rebuild in pursuance of the re-
quirements of the Master Plan or
Building bye-laws of the Municipal
Corporation of Delhi.

The allotments will be subject to certain
restrictions, such as:

(a) The person concerned does not own
a house or a residential plot in the
Union Territory of Delhi in his/
her name or in  the name of his/her
wile/husband or any of his'ker
dependent relations including un-
married children.

(h) Clear possession of the property
has been given to the authority con-
cerned.

(c) Persons who are given land in licu
of compensation will not be eligi-
ble for any other benefits or faci-
lities for rehabilitation under the
Slum Clearance Scheme.

Yaloe of Indian Rupee

4431, §"1R1 S. K. TAPURIAH:
SeiRl SHIVA CHANDRA JHA:

Will the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that the value of
Rupee is again going down and that US
Dollar and Pound Sterling is being quoted
in unofficial market at rates far above the
official rates;

(b) the rates quoted unofficially both for
US Dollars and Pound Sterling on the first
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of every month since August, 1969 to Feb—
ruary, 1970;

(c) the reasons for this decline in the
value of Rupee; and

(d) the present external value of Rupee
vis-a-vis the pre-devaluation period official’
parity?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIL P. C.
SETHI): (a)and (b). The value of the rupee,.
that is, its official rate of exchange in lerms
of U.S. Dollar. has remained unchanged
since lhe devaluation of the rupee in June,
1966. Transactions carried out at a rate of
exchange different from the official rate of
exchange are a contravention of the exchange
control regulations. These illegal and un-
authorised transactions which are of a
sporadic and marginal character have little
relevance to the strength of the rupee. Tt is
not possible to give any reliable figures of
the so-called unofficial quotations of the
rate of exchange of the rupec as they are
wholly unauthorised and unrecognised.

(¢) Docs not arise.

(d) The current par value is Re. 1=13.33
U.S. cents as against a par value of Re. 1=
21 U.S. cents prior to 6th June, 1966.

Setting up of Working Group for Manganese:
Tndustry

4432. SHRI R. K. BIRLA: Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be

pleased to state:

(a) whether it is a fact that a working
group has been set up to look into the pro-
blems of manganese industry;

(b) if so, who are the members of the:
group; and
(c) on what lines the group has been aksed

to submit the report and by what time the
report will be submitted ?

THE MINISTER OF PETROLEUM.
AND CHEMICALS AND MINES AND-
METALS (DR. TRIGUNA SEN): (a) Yes,
Sir,

(b) List of members is laid on the Table:
of the House. [Placed in Library. See No.
LT-3024/70). : '
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(c) The terms of reference for the Working
Group is enclosed. An interim report is
expected to be submitted in April, 1970.

Incidence of Taxation in India

4433, SHRI R. K. BIRLA:
SHRT MANIBHAI J. PATEL:

Will the Minister of FINANCF be pleased
to state:

(a) whether the attention of Government
has been drawn to a recent study under-
taken by the Chamber of Commerce.,
Calcutta on tax burden in India in which it
has been shown that tax incidence in India
is the highest in the world:

(b) if so, the reaction of Government
thereto;

(c) whether Government have themselves
conducted such a comparative study of tax
incidence in India wis-a-vis other countries
and if so, the details thereof; and

(d) if not, whether Government are con-
templating to do so in the near futurc?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI1 P. C.
SETHI): (a) The Government are not
aware of any such study undertaken by the
Chamber of Commerce, Calcutta;

(b) Does not arise;

(c) and (d) No such study has been attem-
pted as it would not be possible to make
precise comparison of incidence of corporate
taxation in different countries.

Discovery of Deposits of Iron Ore in North
Arcot District of Tamil Nadu

444, SHRIMATI ILA PALCHOUDHURI*

SHRI P. C. ADICHAN:

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased Lo state:

(a) whether it is a fact that large deposits
of lron Ore have been discovered recently
in North Arcot District (Tamil Nadu);

(b) if so, their exact locations and the
estimated approximate quantity of the depo-
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sits, the quality and their value generally
speaking ;

(c) when the mining operations are likely
to be taken in hand; )

(d) whether the mines will be worked by
the Central Government or by the State
Government or jointly, and

(e) if jointly. what will be share percentage
in expenditure and profit of the Central
and the State Governmenis?

THE MINISTER OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (DR. TRIGUNA SEN): (a) and
(b), Investigations arc being carried out
under United Nations Development Pro-
gramme for iron ore near Tiruvannamalai,
North Arcot District, Preliminary inference
of 50 million tonnes of magnetite-quartzite
containing 33-40%; iron ore has been reported
by the United Nations Development Pro-
gramme for the occurrences near Tiruvan-
namalai.

{c) The investigation is still in progress.
The question of undertaking mining will
arise afier the present investigation is coms=
pleted.

(d) and (e) Do not arise at present.
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Setting up of Pelletisation Plant at Balladilla
by N. M. D. C.

4436. SHRI SHASHI BHUSHAN:
SHR1 G. C. DIXIT:
SHRI NATHU RAM AHIRWAR:
SHRI MANIBHAI J. PATEL:
SHRI LAKHAN LAL GUPTA:

SHRI JAGANNATH RAO JOSHI:

SHRI NITIRAJ SINGH
CHAUDHARY:

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state:

(a) whether it is a fact that the National
Mineral Development Corporation have
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under consideration the setting up of a
pelletisation plant at Bailadilla in the Public
Sector to make use of iron ore fines; and

(b) il so, when this plant is proposed to
be set up?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (DR. TRIGUNA SEN): (a) and
(b). The National Mineral Development
Corporation Limited, has commissioned a
techno-economic feasibility study on the
establishment of a pelletisation plant based
on iron ore fines and bluc dust in the Baila-
dilla area. The feasibility report is expected
by the middle of 1970. An investment deci-
sion on the establishment of the plant can be
taken only after examining the feasibility
report.

Accommodation for Emplovees of the
Employees Provident Fund Organisarion
from General Pool

4437, SHRI SHASHI BHUSHAN: Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state:

(a) whether the employees of the Emplo-
yees Provident Fund Organisation were ever
considered eligible for accommodation in the
general pool of accommodation of Central
Government employees; and

(b) if not, how some of the officers of the
Employees Provident Fund Organisation who
were not having any lien in  Central Govern-
ment were allotted accommodation from the
general pool?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING: AND WORKS, HOUSING

- AND URBAN DEVELOPMENT (SHRI B.

S. MURTHY): (a) No, Sir.

(b) Only in one case the allotment was
made to an employee of the Employees
Provident Fund Organisation having no
lien in the Central Government, as a special
case, on the ground of death of her husband.
The allotment was lled in her name
with effect from 1st February, 1969 and
eviction proceedings have been initiated for
getting the house vacated.
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Arrears of Income-Tax above Rs. 5 Lakhs

4439, SHR1 BHOGENDRA JHA: Will
the Minister of FINANCE be pleased to
refer to the reply given to Unstarred Ques-
tion No. 2112 on the 1st December, 1969
and state:

(a) whether the information regarding
arrears of Income-tax above Rs. 5 lakhs
in the cases of 75 families of Monopolies
named by the Mahalanobis Commission has
since been collected; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) Yes, Sir.

{b) The requisite information is given
in the Statement laid on the Table of the
Sabha. [(Placed in Library. See No. LT-
3025/70].

Analysis of Arrears Demands

4441, SHRI BHOGENDRA JHA: Will
the Minister of FINANCE be pleased to
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refer to the reply given to Unstarred Ques-
tion No. 1044 on the 2nd March, 1970 and
state:

{a) whether the analysis of the arrear
demands above Rs. 1 lakh has since been
completed; and

(b) if so, the details thereof; and

(c) the concrete results of fixing up of
the responsibility of officers for their accu-
mulation and the officers against whom
action has been taken for the same?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C,
SETHI): (a) The analysis of the arrear
demands above Rs. 1 lakh and below Rs. §
lacs has not yet been completed.

(b) Does not arise.

(c) as the analysis of the arrear demands
above Rs. 1 lakh and below Rs. 5 lakhs
has not been completed so far, the question
of fixing responsibility for the accumulation
of such arrears or taking action against the
erring officers, if any, does not arise.
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Department of Obstetrics In Medical
Colleges in Orissa

4443, SHRI P. K. DEO:
SHRI K. P. SINGH DEO:
SHRI D. N. DEB:

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING ANWD URBAN DEVELOP-
MENT be pleased to state:
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‘(a} whether a new Department of Obste-
trics has been sanctioned to any of the
Medical Colleges in Orissa;

(b) the financial assistance to be given in
the next five years;

(c) whether Government of Orissa have
claimed and received the money for opening
this Department; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING: AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRT B.
5. MURTHY): (a) A post Graduate
Department of Obstetrics and Gvnaecology
has been approved in the current vear in the
Medical College, Cuttack for grant of Central
assistance during the Fourth Five Year
Plan.

(b) Central assistance for Post graduate
medical departments in the Fourth Five
Year Plan will be provided on the following
pattern subject to a maximum of Rs. 10
lakhs per Department during the Plan
Period.

Non-recurring expenditure:

(i) Buildings: For the construction of
additional buildings for laboratory
and clinical training in the Depart-
ment concerned.

(ii) Equipment: For the provision of
special equipment required for the
Department,

Recurring Expenditure:

(iy Sraff: For the provision of addi-
tional staff in accordance with the
pattern of staffing recommended
by the Medical Council of India
and the affiliating university con-
cerned.

(ii) Stipend: For the payment of sti-
pends to ten Post graduate students.
admitted to the department at the
rate prevalent in the region or
approved by the affiliating univer-
sity.

(c) and (d). Central assistance under the
Centrally Sponsored Scheme for the esta-
blishment of Post Graduate Medical and
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Dental Departments is not released for indi-
vidual departments separately. The Govern-
ment of Orissa preferred a claim for Rs.
6.47 lakhs during the current year for their
post graduate departments. The amount
has been sanctioned.

Ore Dressing Investigations Done by Indian
Bureau of Mines for Private Parties

4444, SHRI S. M. KRISHNA:
DR. SUSHILA NAYAR:

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state:

(#) whether it is a fact that ore dressing
investigations arc not being taken up by
the Indian Burcau of Mines from private
partics on charge basis;

(b) whether private
facilities ol this nature;

partiecs have any

(¢) if not, wherc the ore dressing investi-
gations are done on their behalf;

id) the number of investigations disposed
of during the Jast three years, year-wise and
the number pending with 1.B.M. on account
of private parties; and

(¢) the number of investigations proposed
to be disposed of during the Fourth Plan
period ?

THE MINISTER OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(DR. TRIGUNA SEN): (a) No.

(b) No.

(¢) The ore dressing investigations for the
private parties are mainly carried out in the
Indian Burcau of Mines and the National
Metallurgical Laboratory. Some labora-
tories under the C.S.I.R., i.c. at Hydcrabad,
Bhubaneshwar etc., carry out certain bene-
ficiation tests on specific minerals,

(d) The number of investigations taken
up in the last three years, including pilot
plant tests, were as under:—
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Year Total No. Private
sector mines
1966-67 18 —_
1967-68 19 2
1968-69 25 1

Written Answers 142°

No sample from the private mines is
pending.

(e) The number of investigations expected
to be taken up during the Fourth Five Year
Plan period is 150.

Aid from US Aid Mission in benefi-
ciation of Rock Phosphate in India

4445, SHRI 5. M. KRISHNA:
DR. SUSHILA NAYAR:

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state:

(a) whether it is a fact that the US. Aid
Mission is rendering some held in beneficia-
tion of rock phosphate deposits in the
country; and

(b) if so, the nature and exteng of help
being given by the Mission?

THE MINISTER OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(DR. TRIGUNA SEN): (a) and (b). Yes,
Sir. With a view to explore the rockphosphate
deposits in Mussooric area of Uttar Pradesh
expeditiously, the Government of India
entered into an agreement with the US AID
Mission to India wide Aid Loan No. 386-H-
115, Consulting Services known as ‘Opera-
tion Softrock’. Under this agreement US
AID have provided, among others, the ser-
vices of One Extractive Metallurgist for
conducting beneficiation tests on phosphate
rock samples from selected areas for deter-
mining best method for obtaining concen-
trate for manufacture of phosphatic ferti-
lizers, demonstrating correct methods for
designs, start-up and operation of pilot
plant for beneficiation of medium grade
phosphates and imparting training in latest.
techniques in rock phospt beneficiati

Location of Ol Bearing Structure In Dum-
duma and other Areas of Asam

4446. SHRI S. M. KRISHNA:
DR. SUSHILA NAYAR:
SHRI YASHPAL SINGH:
SHRI D. N. PATODIA:

Will the Minister of PETROLEUM AND-
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‘CHEMICALS AND MINES AND METALS
be pleased to state:

(a) whether it is a fact that the Oil India
Limited has struck oil-bearing structure in
the Dumduma and other areas of Assam
during the first week of March, 1970;

(b) if so, whether any assessment has also
been made regarding the reserves of this
place; and

(c) the time by which the exploitation work
will be started ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R, CHAVAN):
(a) and (b). Duarmara Test-well in the Dum-
Duma area produced a small quantity of
condensate and some oil/gas for a few days.
Later, however, water appeared in the pro-
duction and oil production declined sharply,
indicating that the accumulation concerned
is very small. Further tests are under way.

(c) Exploitation work wille ommence if
and when reserves capable of commercial
exploitation have been discovered.
Country’s Population Control Programme
4447. SHRI DEVINDAR SINGH

GARCHA:
SHRI R. K. BIRLA:

SHRI YALMIKI CHOUDHARY:
SHRI SITARAM KESRI:

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) the main recommendations made by
the ten-men mission headed by Mr. Leo
Mates, Director of the Institute for Inter-
‘national Economics and Politics, Belgrade
who visited India last year to help the
-country’s population control programme;

(b) whether Government have taken any
decision on these recommendations; and

(c) if so, the details thereof?
THE MINISTER OF STATE FOR

HEALTH AND FAMILY PLANNING
AND WORKS, HOUSING AND URBAN
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DEVELOPMENT (DR. 5. CHANDRA-
SEKHAR): (a) Copies of the Report of
the United Nations Advisory Mission on the
evaluation of the family planning programme
of the Government of India are available in
the Library of the Parliament. The summary
of the recommendations has been given in
Chapter XI1 of the Report.

(b) and (c). There commendations are
being examined.

Special Financial Assistance to States

4448. SHRI DEVINDAR SING GARCHA:
SHRI D. N. PATODIA:
SHRI VALMIKI CHOUDHARY:

Will the Minister of FINANCE be pleased
to state the amount of special assistance to
be given to each State during the year
1970-717

THE MINISTER OF SUPPLY AND THE
MINISTER OF STATE IN THE MINIS-
TRY OF FINANCE (SHRT R. K. KHADIL-
KAR): The quantum of special assistance
to be provided to the States in 1970-71 to
cover the gaps in their resources has not yet
been finalised.

Fire in South Block Basement

4449, SHRI V. NARASIMHA RAO:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether the Delhi Police has been told
not to investigate into the cause of the fire
which broke out in the furniture godown of
the Central Public Works Department in
South Block basement on January, 17, 1970;
and

(b) if so, the reasons therefor?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH): (a) and (b).
The Security Officer of the Ministry of
Defence did not allow any one, including
the Police, not connected with fire fighting
operations, to enter the premises. There was
also negligence in C.P.W.D. for not taking
appropriate action.
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A departmental enquiry into the cause of
the fire for fixing responsibility for negli-
gence has been ordered,

Financial Assistance to Orissa Government

4450. SHRI RABI RAY: Will the
Minister of FINANCE be pleased to state:

(a) whether it is a fact that there is a defi-
cit in the Orissa budget this year:

(b) if so, the amount thereof; and

(¢) the quantum of Central assistance to
the Orissa Government to overcome this
deficit?

THE MINISTER OF SUPPLY AND
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI R. K.
KHADILKAR): (a)and (b). In the Budget
Speech of the Orissa Chief Mipister, while
presenting the Budget Fstimares of 1970-71,
an anticipated deficit of Rs. 32.09 crores in
1969-70 has been indicated.

(¢) The Government of India are providing
special assistance amounting to Rs. 32
crores during 1969-70 10 the State Govern-
ment. this being the gap in resources assessed
by the Planning Commission.

Increase in the Amount of Pension for Central
Government Employees Workers

4451. SHR1 RABI RAY:
SHR1 JAGANNATH RAO
JOSHI:

Will the Minister of FINANCE be pleased
1o state:

(a) whether it is a fact that the Govern-
ment have decided to increase the amount
of pension for employees of Central Govern-
ment; and N

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) and (b). With cffect from Ist
March, 1970, all Central Government pen-
sioners including those in receipt of family
pensions, will get a minimum of Rs. 40/-
p.m., inclusive of ad hoc and temporary
increase, if applicable. Apart from this
there is no proposal to revise the amounts
of pensions.
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Orilentation to Private Medical Practitioners.
for Family Planning Programme

4452. SHRI VALMIKI CHOUDHARY:
SHRI DEVINDAR SINGH
GARCHA:

Will the Minister of HEALTH AND-
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

_(a) w!nc-lher Government have a Plan to
give orientation in Family Planning Pro-
gramme to about ten thousand private medi-
cal practitioners in the near future;

(b) if so, how much expenditure will be
incurred by Government on this;

(c) whether there is any proposal to give
honorarium to Doctors who render clinical
services for Family Planning to  their
patients;

{d) if so, the details thereof: and

(e) the number of such Doctors available
in different States and Union  Territories ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. 5.
CHANDRASEKHAR): (a) Yes. to the
General Medical  Practitioners  who  are
members of the Indian Medical Association,

(b) Rs. 5,05.800 approximately.
(€) Yes.

(d) Following remuneration to doctors.
for clinical services and follow-up treatment
has been provided:

Per case
IUCD Rs. 11.00
Vasectomy Rs. 30.00
Tubectomy Rs. 40.00

(¢) The numbers proposed o be oriented
in Family Planning in States and Union
Territories are as under:—

Andhra Pradesh 500
Assam - 300
West Bengal 2000
Bihar 1200
Bombay (capital) 800
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Gujarat ., 700
Haryam .. 70
Kerala &% 450
Madhya Pradesh 500
Tamil Nadu 650
Mabharashtra 800
Mysore 500
Orissa 200
Punjab 180
Rajasthan 200
Uttar Pradesh 800
Himachal Pradesh .. I 30

9880

-482 General Medical Practitioners from the
States, Union Territories have so far been
oriented with the help of the Indian Medical
Association, New Delhi. The support of
doctors who are not yet members of the
‘Indian Medical Association is also being
enlisted for the Programme.

Suggestion  given by Gandhi Centenary
International Conference to L. L. C.

4454, SHRI BENI SHANKER SHARMA :
"Will the Minister of FINANCE be pleased
to state:

{a) whether the Gandhi Centenary Inter-
national Conference held recently in New
Delhi has recommended to Government to
issue a directive 10 the Life Insurance Cor-
poration to introduce life, accident and motor
insurance policies at lower rates of premium
for non-drinkers;

(b) whether the suggestion has been given
.a consideration; and

{(e) il so, with what resulis?

THE MINISTER OF SUPPLY AND THE
MINISTER OF STATE IN THE MINIS-
TRY OF FINANCE (SHRI R. K. KHA-
DILKAR): (a) No, Sir.

(b) and (¢). Do not arise.

Persons Employed in Khetri Copper
Project

4455. SHRI BENI SHANKER SHARMA :
‘Will the Minister of PETROLEUM AND
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CHEMICALS AND MINES AND METALS
be pleased to state:

(a) the number of officers who have been
employed at Khatri Copper Project in the
Head Office as well as at the Project in the
pay scale of Rs. 325—575 and above along
with their designations, department-wise:

(b) how many of them hail from Rajasthan
and how many from other States; and

(c) what steps have been taken to ensure
employment for men from Rajasthan who
are found suitable for those jobs?

THE MINISTER OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (DR. TRIGUNA SEN): (a) and
(b). A statemment giving the details is laid on
the Table of the House. [Placed in Library.
See No. LT-3026/70).

(¢) (i) Selection Committees set up for
recruitment for the posts include
one representative of the State
Government, preferably the State
Government official who is on
Board of Directors.

(ii) The Government of India have
laid down certain guidelines for
Recruitment of personnel in
public sector undertakings and
these arc being followed by the
Company:

(a) For middle level technical
and non-technical posts (Rs.
350—850),recruitment is made
on All-lndia basis, merit and
qualifications being the prin-
cipal criteria. Care is taken
to ensurc that local candi-
dates receive a fair deal.

(b) In case of higher technical
and non-technical posts,
carrying a salary of Rs. 600/-
and above, the posts are
advertised on All-India basis;
in addition to candidates who
apply in response to adver-
tisements, those who have
applied on their own or have
been retrenched from other
Government Projects are also
considered.  Vacancies are
also  notified 1o National
Employment  Service, Direc-
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tor General, Employment and
Training and = Buresu of
Public Enterprises to sponsor
names of suitable candidates
on their panel.

National Mineral Policy

4456. SHR1 BENISHANKER SHARMA.:
SHRI RAGHUVIR SINGH
SHASTRI
SHRI D. N. PATODIA:

Will the Minister of PETROLEUM AND
‘CHEMICALS AND MINES AND
METALS be pleased to state;

(a) whether any National Mineral Policy
has been evolved for the country; and

(b) if so, the details thereof?

THE MINISTER OF PETROLEUM AND
‘CHEMICAL AND MINES AND METALS
-(DR. TRIGUNA SEN): (a) and (b). The

National Mineral Policy is outlined in the
Industrial Policy Resolution of 3oth April,
1956, according 0 which  the future
-¢_1f-‘\’t'|0nmem of the undermentioned minerals
is the exclusive responsibility of the State:—

Coal and Lignite; Mineral oils; Mining
of Iron ore, manganecse ore, chrome ore,
g’,p“fum’ sulphur, gold and diamond;
mining and proceessing of copper, lead,
z;r.;c. tin, molybdenum and wolfram;
minerals specified in the Schedule to the
Atomic Energy (Control, Production and
Use) Order, 1953,

The Resolution, however, does not pre-
<lude the expansion of the existing privately
owne_d units, or the possibility of the State
sc&‘:un_ng the co-operation of private enter-
prise in the establishment of new units, when
national interests so require, Whenever co-
‘operation with private enterprise is necessary,
the State Shall ensure, either through majo-
rity participation in the capital or otherwise,
that it has the requisite powers to guide the
po!‘icy and control the operation of the under-
taking. The Resolution further provides
that there will be no ban on small privately
owned units undertaking small scale mining.

As regards the remaining minerals, the
State will increasingly participate in their
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working. At the same time private enter-
prise will also have the opportunity to deve-
lop in this field, either on its own or with
State participation.

Anti-Leprosy Day

4457. SHRI S. C. SAMANTA: Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
1o state:

(a) whether the President inaugurated the
martyrdom day of Mahatma Gandhi in
Delhi as *Anti-Leprosy Day’ to highlight the
lot of 2,50,000 Indians who suffer from this
discase;

(b) if so, whether a fund raising campaign
was launched by the Prime Minister for the
welfare of those affected with leprosy which
is still fairly widespread in the country;

(c) the number of voluntary organisations
at present functioning in the country as
Lepar Ashrams; and

(d) whether they are recciving any mone-
tary help from the Central as well as State
CGiovernments ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.
S. MURTHY): (a) Yes. Therc are about
25 lakhs of persons suffering from leprosy in
the country.

(b) No.

(c) There are at present 219 Inpatient
Institutions in the country.

(d) Yes, out of 219 institutions, 37 are
receiving grant-in-aid from the Govern-
meni ol India, for participating in the Lep-
rosy Control Programme. Some of the insti-
tutions are receiving financial assistance from
the State Governments also.

Scheme for Relief to Educated Unemployed

4458, SHRIMATI SHARDA MUKER-
JEE: Will the Minister of FINANCE be
pleased to state:

(a) whether the nationalised Banks have
any scheme for relief of the unemployed
among the educated young men;
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(b) if so, the details thereof; and

{c) how many educated unemployed were
given assistance and in what way by the
Central Bank?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a)and (b). The nationalised banks
have prepared schemes for providing credit
facilities to the neglected sectors of the
economy which include the educated un-
employed as well. Financy is provided to the
educated unemployed persons for their self-
employment and for setting up small indus-
tries. Thus doctors, architects, engineers,
and other professionals may obtain bank
loans to set up their practice and to enable
them to purchase equipment and tools and
also for their working capital requirements.
Qualified engineers can get credit to set up
small-scale industries if their schemes are
viable, The loans are granted usually against
a pledge of hypothecation of stocks or
machinery or equipment with suitable mar-
gins and/or with additional gurantee of the
insuracne policy of the buyer. The loans
are repayable in instalments; interest charged
is around 9 per cent.

(c) Under its schemec for assistance to
educated unemployed technicians and engi-
neers, Central Bank of India has, so far,
provided financial assistance by way of term
loun for purchase of machinery and equip-
ment and working capital requirements o
14 such borrowers. The limits sanctioned
aggregated to Rs. 1.3K% lakhs and the amount
outstanding stood at 0.85 lakhs on 3lst
December, 1969, Upto 31st January, 1970,
the bank granted limits aggregating Rs.
86.71 lakhs to 53 graduates possessing techni-
cal know-how for sctting up their own in-
dustries.

Increase in Cost of Building
Materials in Delhi

4459, SHR1 HIMATSINGKA:
SHRI YASHPAL SINGH:

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether it is a fact that construction
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of building particularly in Delhi/New Delhi
has become 20 per cent costlier over a period
of one year;

(b) the comparative prices of different
building materials and the cost of labour
today and those in January, 1968 and
January, 1969;

(c) whether it is a fact that most of the
building material is not available to the
builders at fair or controlled prices; and

(d) if so, the specific steps Government
are taking to ensure that the material is
available to the builders at fair prices, parti-
cularly in view of the shortage of housing
accommeodation in the country in general
and in Delhi/New Delhi in particular?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING: AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.
S. MURTHY): (a) Yes, Sir. The increasc
during the last onc year is about 16 to 20
per cent.

(b) A statement showing the comparative
prices of various building materials and
different categories of labour in January,
1968, January, 1969 and at present is laid
on the Table of the House. [Placed in Library.
See No. LT-3027/70).

(c) and (d). Bricks and cement are availa-
able in Delhi and New Delhi at fixed prices.
As regards steel there is no statutory control
over the prices of steel and due to expanding
demand in the local market, the price of
steel has gone up. Government are taking
steps to relieve the shortage by releasing
larger quantity of steel for domestic market.

Exploration of oil deposits in Tripura

4460. SHR1 KIRIT BIKRAM DEB
BURMAN:
SHRI BISWANARAYAN
SHASTRI:

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND.
METALS be pleased to state:

(a) whether rich oil reserves have been
struck near Agartala in Tripura;

(b) if so, the precise estimates about these
reserves and how far they show prospects
of viable oil yield from this area; and
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(c) the steps taken to further explore the
oil deposits in Tripura and the financial pro-
vision made threfor for the year 1970-717

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN): () No.

(b) Does not arise.

(c) Detailed geological mapping of the
Baramura structure in Tripura has been
completed and it is proposed to drill an ex-
ploration well on the structure. Detailed

geological mapping of some of the other
exposed structures in Tripura is in progress.

On a limited programme of drilling two
wells in Tripura, which is in vicw at present,
an expenditure of Rs. 2.89 crores is envisaged.
A large part of this expenditure is likely to
be incurred in 1970-71 for which the neces-
sary financial provision has been made.
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Substitution of Naphtha by Heavy Residue
for Fertilizer Production

4463. SHRI NITIRAJ SINGH
CHAUDHARY:
SHRI NATHLU RAM AHIRWAR:

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased 1o stale:

(aV whether a three million-ton refinery
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can su;_:ply naphtha enough for 1000 ton
ammonia plant for production of fertilizers;

(b)‘ whether heavy residue can also be a
substitute for Naphtha for fertilizer produc-
tion;

() whether coal, specially low grade coal
a_nd lignite can also be substitutes for ferti-
lizer production; and

(d) if so, why fertilizer plants based on coal
are being set up?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND

CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN):
(a) Yes.
(b) Yes.
(c) Yes.

(d) The important considerations for
setting up coal-based fertilizer plants are:

(i) The anticipated shortage of indi-
genous naphtha and other petro-
leum feed stock.

(iiy Awvailability of inferior grade coal
on a large scale as feed stock.

(iii) The plants can be located ncar the
source of coal.

Policy Regarding Attachment of Petro-
chemical Plants and Fertilizer Plants
with Refineries

4464. SHRI NITIRAJ SINGH
CHAUDHARY:
SHRI NATHU RAM AHIRWAR:

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state:

(a) whether promotion  of integrated
complexes of refineries petro-chemical plants
coupled with fertilizer production plants is
the best approach;

(b} if so, why all the refincries have not
petro-chemical plants and fertilizer plants
attached to them;

(c) if not, which policy is taken as the
best suited ?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN): (a)to
(c). Although the promotion of integrated
complexes of refinery, petro-chemical plants
and nitorgenous fertilizer plants will gene-
rally have advantages, it is not always possible
for reasons such as inadequacy of feed-
stock, inadequate market potential, trans-
port difficulty etc. to develop such integrated
complexes around all refineries simulta-
neously. It is, however, Government’s policy
that as and when all necessary conditions
are fulfilled, petro-chemical complexes should
be prom‘oted alongside a refineryin a feasible
integrated manner.

Consumption of Fuel Oil for Power
Generation

4465. SHRI NITIRAJ SINGH
CHAUDHARY:
SHRI NATHU RAM AHIRWAR:

Will the Minister of PETROLEUM AND

CHEMICALS AND MINES AND
METALS be pleased to state:
(a) whether fuel oil is being used in the

country for power generation;
(b) if so, its annual consumption;

(c) whether banning of fuel oil for power
generation is under consideration of Govern-
ment; and

(d) if not, whether
consider this now?

Government  will

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN): (a)
Yes.

(b) The annual consumption of all grades
of fuel oils for power generation during 1969
was approximately as under:

(Kilolitres)
Regular Fuel Hot Heavy Low Sulphur
0il Stock Heavy Stock
130,630 241,732 787,000

(c) and (d). The techno-economic feasi-
bility of using the various grades of fuel oil
feedstock for fertilisers is under considera-
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tion and depending on the results of the
studies now being made, the desirability of
-discouraging the use of fuel oil for power
‘generation, will be considered at the appro-
priate time.

QOil Reserves and Demand of Petro-
leum Products

4466. SHRI NATHU RAM AHIRWAR:
SHRI NITIRAJ SINGH
CHAUDHARY:

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state:

(a) the proved oil reserves within the
country and the annual demand of petroleum
products and the likely demand in 1975
and 1980;

(b) how long the national reserves are
likely to last; and

(c) whether hydrocracking would help
supply of more petroleum products?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
‘CHEMICALS AND MINES AND METALS
{SHRI D.R. CHAVAN): (a) The recoverable
reserves of crude oil are approximately 131
million tonnes. The consumption of petro-
leum products in 1969 was 17 million tonnes,
which is expected to rise to 31 million tonnes
in 1975 and to 43 million tonnes in 1979.

(b) It is difficult to assume how long the
national reserves are likely to last as some of
the fields discovered are in different stages
of development and their production capa-
cities are yet to be determined. It is also
Jlikely that new fields may be discovered by
exploration done in the course of develop-
ment in the already discovered fields.

(¢) Hydrocracking is a secondary refining
process and only converts one type of oil
into another. It does not produce more
petroleum products from a given crude but
changes the product pattern by producing
fighter product, like keroscne and diesel at
the expense of residual oil.

Survey of Andamans by Qil and Natural
Gas Commission

4467. SHRI K. R. GANESH: Will the
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Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state:

(a) how many times the Oil and Natural
Gas Commission have visited Andamans
during the last five years;

(b) whether they have submitted any
report to the Government; and

(c) if so, their findings?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN): (a)
Geological field parties of the O. N. G. C.
have carried out geological mapping in
Andamans during 1964-65 and 1965-66 field
scasons and mapping is being continyed in
the current (1969-70) field season.

Besides the above mentioned parties Prof.
N. A. Ercmenko, an U. N. Expert attached
to the Commission’s Institute of Petroleum
Exploration, visited Andamans during April,
1968 along with two other officers of the
ONGC.

(b) The field parties have been submitting
to the Commission monthly reports on the
progress of work done by them and annual
reports on the work done by them during
each preceding ficld season.

A report was submitted also on the visit
of Prof. Eremenko and others to the Anda-
mans and this was forwarded to the Minis-
try of Petroleum and Chemicals in March,
1969.

(c) Possibility of favourable structural
conditions existing in the Archipelage Group
of Islands, has been indicated. However,
the position in this regard will be known more
reliably only after completion of the geolo-
gical mapping of this group of islands.

Introduction of Shift System in Customs
Department of Madras Airport

4468. SHRI S. K. SAMBANDHAN:
Will the Minister of FINANCE be pleased
1o state:

(a) whether therc is any proposal to in-
troduce Second Shift System in the Customs
Department at the Madras Air Port; and

(b) if so, the details thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P, C.
SETHI): (a) and (b). A proposal to this
effect is under examination.

Post-Graduate Medical Education
in

4469, SHRI D. AMAT: Will the Minis-
ter of HEALTH AND FAMILY PLANN-
ING AND WORKS, HOUSING AND
URBAN DEVELOPMENT be pleased to
state:

(a) The amount provided for Post-Graduate
Medical Education in Orissa under the
Fourth Five Ycar Plan and the details of
the scheme for development of such educa-
tion in that state under the Plan;

(b) whether it is a fact that the State
Government have impressed that minimum
requirement of the scheme would be of the
order of Rs. 75 lakhs and against that Central
Assistance of Rs. 40 lakhs only arc being
made available for the said wholly centrally
sponsored scheme; and

(c) if so, whether the State Government
have represented in the matter urging upon
the Central Government to grant an addi-
tional assistance of Rs. 35 lakhs and Govern-
ment’s reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.
S. MURTHY): (a) There is no statewise
allocation of Central funds for starting Post-
Graduate Departments under the Centrally
Sponsored Scheme for the establishment of
Post-Graduate Medical and Dental Depart-
ments in the Fourth Five Year Plan. The
State Governments are required to formulate
their proposals for starting such Departments
and seck Central assistance for them. Central
assistance for each department is provided
on an approved pattern which applies to all
States.

(b) and (¢). According to the approved
pattern Central assistance for the Post-Gra-
duate Medical Departments will be provided
upto a maximum of Rs. 10 lakhs per Depart-
ment during the Fourth Plan period. The
Government of Orissa have informed that
they would need Central assistance to the

MARCH 30, 1970

Written Answers 1600

extent of Rs. 75 lakhs for four Post-Graduate:
Departments, three of which were started
before the commencement of the Fourth
Five Year Plan. They have been informed
that the provision of Central assistance is
regulated by the pattern approved for the
respective Plans and that such assistance
is Plan-bound, They have also been aksed
to furnish the requisite details for the assis-
tance sought for by them on the basis of the
pattern laid down by the Central Governs
ment.

Scheme to give Accommodation at
Concessional Rates to Artists

4470. SHRI GADILINGANA GOWD:
Will the Minister of HEALTH AND FAMI-
LY PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to statc:

(a) whether Government have chaiked
out any scheme to give accommaodation ar
concessional rates to artists as in the case
of some other categories of persons not
normally entitled to Governmen? accommo-
dation: and

(b) if so, the details thereof”

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS HOUSING
AND URBAN DEVELOPMENT (SHRI B.
S. MURTHY): (a) No, Sir.

(b) Docs not arise.

Protection of Pay of Income Tax Officers

4471. SHRI GADILINGANA GOWD:
Will the Minister of FINANCE be pleased
to state:

(a) the number of the candidates selected
for appointment as Income-tax Officers
(Class 11) on the basis of Direct Reccuitment
Examination conducted by Union Public
Service Commission in the year 1966 and who
actually joined the Department;

(b) the number of candidates who were
already in Government service and drawing
a higher basic pay in their regular posts in
their parent departments than the minimum
of the pay-scale of Income-tax Officers’
Class 1I:
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(c) whether any representations have been
received from these candidates for protection
of their basic pay which they were drawing
prior to joining the Department and if so,
the number of cases finalised;

(d) whether Government propose to pro-
tect their last pay drawn; and

(e) if so, the time likely to be taken by
‘Government in arriving at a decision?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C,
SETHI): (a) 199 candidates were selected
out of which 183 actually joined,

(b) Information is being collected and
will be laid on the Table of the House, when
ready.

(c) Yes, Sir. Representations were received
from several officers including those, who
werc in Government service before their
appointment as Income-tax Officers, Class IT
for the fixation of their pay. Orders were
issuced in December, 1969, regulating the
pay of all officers.

(d) The pay of officers is to be protected.
if it is permissible under the orders issued
by Government.

(c) Does not arise.

Scheme for Effective Involvement of the
Working Class in Family Planning

4472, SHRI GADILINGANA GOWD:
‘Will the Minister of HEALTH AND FAMI-
LY PLANNING; AND WORKS, HOUS-
ING AND URBAN DEVELOPMENT be
Ppleased to state:

(a) whether Government have chalked
out a scheme for effective involvement of the
working class in family planning; and

(b) If so, the detailed aspects of the scheme
in volved?

THE MINISTER OF STATE FOR
'HEALTH AND FAMILY PLANNING;
AND WORKS, HOUSING AND URBAN
'‘DEVELOPMENT (DR. S. CHANDRA-
‘SEKHAR): (a) Yes.

(b) The details of the scheme for involving
:the working classes in Family Planning are
given below:
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Special patterns of assistance have
been prescribed for helping the
public sector undertakings, units
in private industry, voluntary or-
ganisations and the tea gardens.

In the coal mining areas, family
planning services are being provided
through the Coal Maines Welfare
Organisation for which a special
set-up has been sanctioned.

For the workers coming within the
purview of the Employees State
Insurance  Act, family planning
service facilities are provided under
the ESIC Scheme by the Insurance
Medical Officers.  All dispensaries
and hospitals under the Scheme,
are equipped for providing facili-
ties for advice, supply of appliances
and insertion of [UCDs etc. and the
hospitals also have facilities for
sterilization operations.

Special organisations have been
created under the Ministries of
Defence and Railways for the pro-
vision of Family Planning services
to the large number of employees
working under these Ministries.

The usual compensation money
at the prescribed rates is paid to
the working classes through the
various organisations rendering
family planning services within their
respective  jurisdictions. Special
casual leave as per Govl. rules is
also allowed to the Government
cmployees as also to some non-
Govt. employees for undergoing
sterilization operations and for
IUCD insertions,

In addition to the compensation
money admissible under the Govern-
ment rules, many undertakings in
the private industrial sectors are
also making payments to their em-
ployees as an incentive to accept
sterilization/IUCD insertions.

A special scheme has been put into
operation for eudcation and motiva=
tion of the employees of the various
Govt. offices in Delhi and also for
the distribution of Nirodh to them
through the Welfare Officers in the
Ministries/Departments.
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VIIT Other schemes intended to reach
out to the large number of indus-
trial and trade emplovees with the
family planning programme through
the various All India Bodies like the
Federation of Indian Chambers ol
Commerce  and  Industry  and
United Planters  Association  of
South India cic.. are also under
consideration,

IX Additional efforts arc also contemp-
lated Tor launching on an experi-
mental  basis, special schemes 1o
cover various pochets in which the
industrinl - population
trated.

s coneen-

X Special awards have besn institunted
for commendable performance in
family planning work among the
industrial workers.

X

The «taff of some of the other
Departments, ¢.g. the Department
of Agriculture, the Department of
Social Welfare, have been provided
guidelines for helping the popula-
risation of the family planning pro-
gramme by their workers in addition
to their other normal functions.
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Alleged Discriminatory Policies in Favour
of State Bank of India

4475. SHRT MADHU LIMAYE: Will
the Minister of FINANCE be pleased to
state:

(a) whether Government  have passed
orders that all public sector Banks should
share the public sector accounts on an equit-
able basis; and

(b) whether Government are aware of
great public inconvenience because of some of
its discriminatory policies still continuing in
favour of the State Bank of India?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) It has been accepted in prin-
ciple that the public sector enterprises could
have their banking arrangements with any
suitable bank in the public sector. At a recent
mecting of the Coordination Committce of
Public Sector Banks the general view taken
was that (i) new public sector undertakings,
which needed to establish bank accounts,
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could be left free to choose their bankers from
among the banks in the public sector, and
(ii) existing undertakings which had bank
connections already but were in need of large
additional limits, (as in the case of Food
Corporation of India) could have the addi-
tional limits shared by other banks in the
public sector. The manner in which this
general view should be implemented in
practice has to be examined so as to avoid
serious difficulties arising from unplanned
opening of accounts. Tt will also be desirable,
to lay down the terms and conditions under
which participation arrangements of the
type proposed may be entered into. Approp-
riate instructions will be issued by the Govern-
ment without undue delay.

(b) Presumably, the reference is to cash
transactions on Government account under-
taken at present only by the State Bank and
its subsidiaries as agents of the Reserve
Bank. The Government intends to entrust
Government business also to the other banks
in the public sector as and when satisfactory
arra gements for the conduct of such busi-
ness, particularly in the matter of training of
staff, have been made in these banks.

Direct Advances to Agriculturists by
the Public Sector Banks

4476. SHRI MADHU LIMAYE: Will
the Minister of FINANCE be pleased to

state:

{a) what were the direct advances to agri-
culturists by the Public Sector Bank as on the
31st December 1969;

(b) what were the advances to small scale
industries by the Public Sector Banks as on
the 31st December, 1969;

{c) the number of total borrowing accounts
of each of the Public Sector Banks shown
against their total advances as on the st
December, 1969

(d) whether it is a fact that as reported
in Dr. Gadgil's Report of the National
Credit Council the number of accounts in
fact have been going down year after year
instead of increasing with development of
banking; and

(e) what steps have the Government and
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the Reserve Bank of India taken to set right
this serious state of affairs?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a)and (b) Advances of the public
sector banks to agriculturists and small scale
industries as outstanding at the end of
December, 1969 were as under:

(Rs. crores)
Ourtstanding
Direct advances to agriculturists 90.96

Advances to Small-scale industries 304.36

(c) Information regarding the total number
of borrowal accounts of public sector banks
as on 31st December, 1969 is not available.
However. figures of borrowal accounts of
public sector banks for selected sectors are
available and are indicated in a statement
laid on the table of the House. [Placed in
Library. See No. LT-3028/70).

{d) The Gadgil Report observed that over
the period April 1961 to March 1967, the
number of accounts declined by 22,000,
The decline was particularly marked under
personal accounts, commerce and agriculture,
The number of accounts in the case of indus-
try went up by 27,000,

The position had, however, improved
somewhat by the end of March, 1968. The
total number of accounts of all scheduled
commercial banks was 11,26,888 compared
to 10,56,015 at the end of March, 1967.
Following nationalisation there has been a
striking improvement in  the number of
borrowal accounts in particular sectors in
the case of the public sector banks. During
the period July-December 1969, the number
of borrowal accounts for agriculture (ex-
cluding plantations), small-scale industries,
road transport operators, retail traders, self-
employed persons and for education increased
from 2,70,421 to 5,31,535 in the case of these
banks.

(e) As already stated in (d), the trend has
been reversed particularly after nationalisa-
tion of the major banks. This has been the
result of Government as well as the Reserve
Bank impressing on the public sector banks
from time to time the need to meet the credit
requirements of the small man.
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Demands by All-India Bank
Employees” Association

4477. SHRI MADHU LIMAYE: Will
the Minister of FINANCE be pleased to
state:

(a) whethzr the All-India Bank Emplo-
yees' Association demanded that all Bank
Employees in the Public Sector Banks should
draw the same salary as the employees of the
State Bank of India: and

(b} if s0, whether Government would see
that this demand is acceded to in view of
the solemn assurance given by the Prime
Minister that nationalisation would improve
the pay scales of Bank employees?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) Representation has been
received from the All India Bank Employees'
Association for the standardisation of wage
structure in the public sector banks.

(b) Bipartite discussions are going on
between the Indian Banks Association on
behalfl of the 14 nationalised banks and All
India Bank Employees’  Association on
behalf of the employees for the revision of
terms and conditions of service of the award
staff now obtaining in these banks. Govern-
ment are awaiting the result of these bipartite
discussions.

Number of Displaced Families in Delhi/New
Delhi Evicted from Government Accommoda-
tion by the Director of Estates, New Delhi

4478. SHRI ARJUN SINGH BHADO-
RIA: Will the Minister of HEALTH AND
FAMILY PLANNING; AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) the number of displaced families
evicted from Government accommodation
by the Director of Estates, New Declhi from
Talkatora Lane, Telegraph Lane, Connaught
Circus, Maharaja Ranjit Singh Road, New
Delhi, and Turkman Road, Delhi;

(b) the details thereof, year-wise;
(c) the particulars of movable property
recovered in respect of these families; and

(d) the rents/damages charged from these
families, quarterwise?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY): (a) and (b). Generally,
alternative accommodation was offered/
allotted to those displaced persons who were
in unauthorised occupation of the properties
under the control of the Directorate of
Estates, New Delhi, out of the quota of
residential units in rehabilitation colonies
placed at the disposal of the Directorate of
Estates provided such displaced persons ful-
filled certain criteria prescribed by the then
Ministry ol Rehabilitation.  These allot-
ments were made in 1952 and the records
pertaining to them had been destroyed long
ago except in respect of property No. 19-C,
Maharaja Ranjit Singh Road, New Delhi.
Mo details, year-wise, in respect of the number
of displaced families evicted from Govern-
ment premises is as such available. The un-
authorised occupant of No. 19-C, Maharaja
Ranjit Singh Road did not fulfil the pres-
cribed conditions and was, therefore, not
allotted alternative accommodation and he
was physically evicted from the said premises.

(¢) The unauthorised occupant of pre-
mises No. 19-C, Maharaja Ranjit Singh
Road, was not found at the premises at the
time of physical eviction and after breaking
open the lock, an inventory of movables was
prepared in the presence of the representa-
tives of the Directorate of Estates, Police and
two independent witnesses of the locality.
The particulars of movable property re-
covered in respect of the said premises are
as under:—

(1) Coir matting Three pieces.
{2) Broken Iron Tin rods Four
(3) Broken fan wheel One

(4) Broken electric tube One

(5) One small tin-case but broken
locked from backside

(6) One small wooden  all nailed
case

(7) One big wooden case all nailed.

(d) A sum of Rs. 1,070.14 towards dama-
ges was recovered from the unauthorised
occupant of the said premises for the period
from 12th November, 1949 to 22nd October,
1952,
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Directives Issued by Director of Estates for
the Recovery of Arrears of Rent Damages

4479. SHR1 ARJUN SINGH BHADO-
RIA: Will the Minister of HEALTH AND
FAMILY PLANNING; AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) the number of directives/references
issued year-wise during the last 3 years by
the Director of Estates, New Delhi to Elec-
trical Circles and Divisions, New Delki for
withholding the recovery of amounts due
from the contractors towards the arrears
of rents or damages caused to the Govern-
ment premises, occupied by them;

(b) the number of cases in which the con-
tractors had authorised the Estates Office
for the aforesaid recoveries;

(c) the number of cases in which nothing
was due and the cases where over payments
had been wrongly charged; and

(d) the steps taken to refund the over-
payments or pay the pending bills and the
number of complaints received upto 3lst
August, 19697

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.
S. MURTHY): (a) No directives/references
were issued by the Director of Estates during
the last 3 years to the Electrical Circle and
Divisions in New Delhi for withholding the
recovery of amounts due from the Contrac-
tors towards the arrears of rents or damages
caused to the Government premises, occupied
by them.

(b) to (d). These questions do not arise,

Allotment of Alternative Accommodation to
Persons Displaced from Governmeat Accom-
modation at Various Places in Delhi

4480. SHRI ARJUN SINGH BHADO-
RIA: Will the Minister of HEALTH AND
FAMILY PLANNING; AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state the steps taken to
allot suitable alternative accommodation
and restore valuables to the refugees evicted
from Maharaja Ranjit Singh Road, Tele-
graph Lane, Talkatora Lane, Connaught
-Circus and Turkman Road, Delhi by the
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Director of Estates, New Delhi, in whose
case the officials are alleged to have made
false declarations in the Courts and caused
fatal injuries to the family members?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.
5. MURTHY) Generally, those displaced
persons who were in occupation of residen-
tial units under the control of the Directo-
rate of Estates and who fulfilled the criteria
laid down for the provision of alternative
accommodation, were offered/provided al-
ternative accommodation, before eviction,
in the rchabilitation colonics out of the quota
placed by the then Ministry of Rehabilitation
at the disposal of the Dircctorate of Estates.
Those who did not accept alternative acco-
mmodation or did not fulfil the criteria laid
down for provision of alternative accommo-
dation, were evicted from the premises and
wherever some movables were taken charge
of, inventories were prepared in the presence
of the representatives of the Directorate of
Estates, Police and two independent wit-
nesses of the locality. The persons concerned
were given notices to take charge of the
movables and in one case the person con-
cerned did mot present himsell for taking
charge of the articles and thesc were declared
unclaimed and were handed over to the
Police for disposal, in accordance with the
provisions of the Police Act, 1861. The
person concerned filed a suit in the Court
of Law in Delhi in regard to the false decla-
rations made by officials but failed to prove
the same and the case was dismissed by the
Court,

Cases of Sterilization in Mysore State

4481. SHRI N. SHIVAPPA: Will the
Minister of HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state:

(a) the number of cases in which the per-
sons whose sterilization was done were less
than 18 years or more than 50 years of age
in the Mysore State; and

(b) the number of cases of sterilization,
loop insertion and tubectomy in Andhra and
Mysore States during the period from June
1968 to January, 19707
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THE MINISTER OF STATE FOR
HEALTH AND FAMILY PLANNING:
AND WORKS, HOUSING AND URBAN
DEVELOPMENT (DR. S. CHANDRA-
SEKHAR): (a) 1719 persons above the
age of 50 years have been sterilized by vasce-
tomy and 4 persons below the age of 18
years have been sterilizced by tubectomy.

(b) A statement containing the consoli-
dated information is laid on the Table of the

House. [Placed in Library. See No. LT-
3029/70).
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Lottery Scheme

4484. SHRI YAIJNA DATT SHARMA:
SHRI HARDAYAL DEVGUN:
SHRI JAI SINGH:

Will the Minister of HEALTH AND:
FAMILY PLANNING; AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleaged to state:

{a) whether it is a fact that Government
are considering a lottery scheme under which
one in every 100 persons buying tickets will:
get a house worth Rs. 10,000; and

(b) if so, the details of the scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.
S. MURTHY): (a) and (b). No final pro-
posal has emerged though discussions have
taken place. However, the lottery floated by
the Delhi Development Authority inter-
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alia envisages allotment of house/house sites
as a part of the prizes.

Loans from Nationalised Banks for
Creating Sell-Employment

4485. SHRI YAJNA DATT SHARMA:
SHRI HARDAYAL DEVGUN:
SHRI JAI SINGH:

Will the Minister of FINANCE be pleased
10 state:

(a) the number of applications received
by the 14 nationalised banks for loans for
creating sell-employment and in how many
cases loans were advanced;

(b) whether the amounts of loans requesied
for were fully met and if not, to what extent
and the reasons for not meeting the amounts
requested for fully;

(c) whether the loans were advanced
against the personal property of the appli-
cant or against surety or against the personal
bond;

(d) the number of applications which
satisfied the terms and conditions of the
loans and which were rejected together with
the reasons for their rejection; and

(e) whether the repayment of the loans
is satisfactory?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a), (b) and (d). The nationalised
banks had advanced loans to sell-employed
persons in B072 cases and such loans out-
standing as at the end of January, 1970
amounted to Rs. 226.0 lakhs.

Information regarding the number of
applications received for such loans and the
amounts applied for, is not available,
Usually, the reason for rejection of an appli-
cation for such loan is the applicant's failure
to satisfy the bank about the viability of
his proposition for which finance is sought.

(¢) Details of security taken in ecach case
are not available However, finance is gener-
ally provided by the banks to the self-em-
ployed against the security of equipment or
tools to be purchased with the help of the
loan and guarantee of a third party. Clean
advances for small amounts are also granted
usually against a guarantee.
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(e) Tt is too early to make such an assess-
ment.

Demand for Scrapping Section 40B
of the Insurance Act

4486. SHRI SHRI CHAND GOYAL:
Will the Minister of FINANCE be pleased
to state:

(a) whether Government have received a
demand from the National Organisation of
Insurance Workers for scrapping Section
408 of the Insurance Act;

(b) whether the above Section constitutes
a hurdle in the way of incrcase of wages of
employees as pointed out by the National
Tribunal: and

ic) if so, the reaction of Government
thercto?

THE MINISTER OF SUPPLY AND THE
MINISTER OF STATE IN THE MINIS-
TRY OF FINANCE (SHRI R. K. KHA-
DILKAR): (a) Yes, Sir.

(b) Government is not aware of the
opinion of the National Tribunal in this
regard.

(c) Does not arise.

Token Strike by the Reserve Bank
Employees at Nagpur

4487. SHRI SHRT CHAND GOYAL:
Will the Minister of FINANCE be pleased
to state:

(a) whether the Reserve Bank emplovees
of MNagpur observed a token strike in the
first week of March against promotion
policy of class IV employees;

(b) if so, the main demands of the em-
ployees; and

(c) the reaction of Government 1o the
demand ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C
SETHI): (a) and (b). On 2nd March, 1970,
177 out of 732 Class 1l employces and 33
out of 237 Class IV employces belonging to
the Reserve Bank Employees” Association
and Reserve Bank Workers' Organisation,
Nagpur (both unrecognised organisations)
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tesorted to 60 minutes' token strike from
10.15 a.m. to 11.15 a.m. and 9.45 a.m. to
10.45 a.m. respectively, at the Reserve Bank
of India, Nagpur. In accordance with the
agreement with the All India Rescrve Bank
Workers' Federation, which is the recognised
union, Class 1V staff are given certain con-
cessions in the matter of appointment to
Class 11l cadre in their own office. This
concession is not being extended to other
offices of the Bank. The demand of the
Nagpur staff was, in effect, that these con-
cessions should be extended to them for
appointment in Bombay Office also. The
recognised union has also come forward
with certain suggestions, which are under
consideration of the Bank.

(c) The Assistant Commissioner of Labour
(Central), Nagpur, who is the Conciliation
Officer, is scized of the matter.

Post-Graduate [Institute of Medical
Science and Research, Chandigarh

4488. SHRI SHRI CHAND GOYAL:
Will the Minister of HEALTH AND FAMI-
LY PLANNING; AND WORKS, HOUS-
ING AND URBAN DEVELOPMENT be
pleased to state:

(a) whether the Post-Graduate Institute
of Medical Science and Research, Chandi-
garh is experiencing some difficulty in the
‘exercise of its autonomy;

(b) if so, whether the Institute has made
some suggestions for removing those diffi-
culties; and

(c) if so, the reaction of Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.
8. MURTHY): (a) to (c). The Post-Gra-
duate Institute of Medical Education and
Res=arch, Chandigarh, is functioning smooth-
ly in accordance with the provisions of the
Act, Rules and Regulations pertaining to it.
No difficulty of the kind envisaged in the
question has been brought to the notice of
the Government, nor has any suggestion
been received from the Institute in that
regard.
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Seizure of Gold at Badrujuhu Sea
Coast, Bombay

4494. SHRI BANSH NARAIN SINGH:
SHRI HUKAM CHAND
KACHWALI:

Will the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that a large quantity
of smuggled goods was seized in February,
1970 at Badrajuhu sea coast in Bombay,
and

(b) if so, the number of persons against
whom action has been initiated in this con-
nection and the value of smuggled goods
seized?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SFTHI: (a) and (b). On 22nd February,
1970, officers of the Anticorruption Rureau
of the Maharashtra Government scized 101
packages containing 2400 spindles of Nylon
Yarn of Japanese make valued about Rs. 3
lakhs and 6 pieces of plastic crystal Chande-
liers valued at Rs. 6,000/- alongwith a truck
valued about Rs. 60,000/~ on Bandra Juhu
sea coast in Bombay. The goods remain
unclaimed. No person has so far been
arrested.
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Smuggling of Pig Hair

4498. SHR1 MOLAHU PRASHAD: Will
the Minister of FINANCE be pleased to
state:

(a) whether the attention of Government
has been invited to the news under the
heading ‘Gorakhpur citizens involved in the
smuggling of pig hai® and an annual loss
of Rs. 50 lakhs to Government of India’, in
“Bismil™ a weekly magazine published from
Gorakhpur dated the 9th February, 1970;

(b) if so, the action being taken by Govern-
ment in this regard; and

(c) the names, designations and addresses
of the persons involved in the said illegal
trade?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) On receipt of a notice from
the Lok Sabha Secretariat about Provistonal
unstarred question D. No. 13940 Collector
of Central Excise, Allahabad was requested
to send to the Ministry the relevant issue of
the weekly ‘Bismil' and the Government
have now seen the news item in question.

(b) Under Article 11 of the Indo-Nepal
Treaty 1960, goods originating in either
country can freely move to the other country
without customs duties or quantitative res-
trictions. There have been reports that
bristles are taken from India to Nepal and
are re-exported therefrom to third countries.
The Government of India have taken up the
matter with the Government of Nepal.

(c) In view o fthe fact that there is no
restriction on the export of bristles  from
India to Nepal under the Treaty, there is no
question of any action being taken against
any person involved in this trade. Howev.r,
the Collector of Central Excise. Allahabad
and S.P.E. are being asked to make enquiries
into the allegations contained in. 1¢ 34 d
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Setting up of ‘Barat Ghar’ in Govern-
ment Employees Colonles in Delhi

4501. SHRI BAL RAJ MADHOK: Will
‘the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
40 state:

(a) whether Government have taken any
decision to set up *“‘Barat Ghar" for marriage
purpose Government Employees colonies
in Delhi; and

(b) il not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B,
S. MURTHY): (a)and (b). No, Sir. How-
ever, those quarters which are in the process
of allotment are made available for marriage
purposes to Government servants in occupa-
tion of general pool accommodation or those
sharing accommodation with them, gene-
rally for a period not cxceeding one week
,on payment of rent. The question of the

Community Halls in the various Government
colonies being used for marriages is under
the consideration of Government.

Cure of Cancer Through Ayurvedic Treatment

4502. SHRI BAL RAJ MADHOK: Will
the Minister of HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state:

(a) whether it is a fact that a number of
Ayurvedic physicians, including Shri Lekh
Raj Mishra of Aligarh, have claimed that
they can cure cancer through Ayurvedic
treatment;

(b) whether it is also a fact that some of
them have represented to him in writing in
this regard; and

(c) if s0, whether Government have exa-
mined their claim to provide them facilities
to further the cause of Indian medicine ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
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PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.
5. MURTHY): (a). and (b) Information
regarding the treatment of cancer according
to Ayurveda has been received from Shri
Lekh Raj Mishra of Aligarh and two other
Pphysicians.

(c) Details of the therapy have been called
for and the same will be examined op
receipt.

fagre & am aifere ot wic waw
wt awrar ofe
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v frar formw AT ga fawe G-
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1968 19649
qARIT 3,036 3,913
ATAT 9,894 14,720

(@) avmz f&o m "= 1 777
TH TFIT 2
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3z10 g & | gAfAe fRRw I &
F1 99 A& IIAT |

Progress of LIC Business in Manipur

4516. SHRI M. MEGHACHANDRA:
Will the Minister of FINANCE be pleased

to state:

(a) the progress of L.I.C. work in Mani=
pur during the year 1969-70 in terms of
insurance amount and the number of policy
holders;

(b) how many policies have been dis-
continued during the last two years;

(c) whether the L.I.C. Scheme of ‘own
your home' is cxtended to Imphal; and

(d) if not, the reason thercof?

THE MINISTER OF SUPPLY AND THE
MINISTER OF STATE IN THE MINIS-
TRY OF FINANCE (SHR! R. K. KHA-
DILKAR): (a) Since the accounting year of
the Corporation ends on 31st March, the
required information for the vear 1969.70
will not be available till later. However,
during the year 1968-69, 765 policies assuring
a sum of Rs. 48 lakhs were issued in Manipur
State. The Corporation does not compile
statistics relating to the number of
policyholders

(b) The information is not available.
(c) Yes, Sir.
(d) Does not arise.

Retrenchment of P.W.D. Workers in Manipur

4517. SHRI M. MEGHACHANDRA:
Will the Minister of HEALTH AND FAMI-
LY PLANNING; AND WORKS, HOUS-
ING AND URBAN DEVELOPMENT be
pleased to stale:

(a) whether it is a fact that workers
engaged in R. C. C. Pipes and Culverts in the
P.W.D. Manipur are being retrenched and
the work is going to be stopped only to favour
a private concern;

(b) If so, the reasons therefor;
(c) whether it is a fact that R.C.C. Pipes
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and Culverts produced in the P.W.D.
Manipur are of lesser cost and as such the
retrenchment is not warranted under the
circumstances; and

(d) whether Government will ask the
Government of Manipur not to precipitate
further unemployment by  retrenching
workers from their work ?

THE MINISTER OF STATE IW THE
MINISTRY OF HEALTH AND FAMILY
PLANNING: AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.
S. MURTHY): (a) It is a fact that the
manufacture of R.C.C. Pipes in the Store
Division of the Manipur P.W.D. has been
ordered to be stopped and the Casual
Workers engaged on the manufacture of
pipes are being retrenched. It is, however,
nol a fact that this is being done with a view
to favour any private concern.

(b) The R.C.C. Pipes manufactured in the
Department are vertically cast and manu-
ally vibrated whereas centrifugallyspun
R.C.C. Pipes, which are much stronger, are
available at cheaper rates in the open markct.
Hence manufacture of R.C.C. Pipes in
the Department has been ordered to be
stopped.

(c) No, Sir.

{d) Does not arise in view of (b) above.

Union of C.P.W.D. Sectional Officers

4518, SHRI M. MEGHACHANDRA:
Will the Minister of HEALTH AND FAMI-
LY PLANNING; AND WORKS, HOL'S-
ING AND URBAN DEVELOPMENT be
pleased to state:

(a) whether the Sectional Officers under
the C.P.W.D. have their own recognised
Union; and

(b) if so, the name of the Union?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.
S. MURTHY): (a)and (b). Sectional Officers
of the C.P.W.D. are not Industrial workers.
Therefore, they do not have their Trade
unions as such. However, they bave the
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following three recognised Service Asso-
ciations viz:—

1. C.P.W.D. Sectional Officers Asso-
ciation, India.

2. The A.M.LLE. Sectional Officers
Association.

3. The Horticultural Sectional Officers
Association.

Separate Quota of Promotion for C.P.W.D.
Sectional Officers to Assistant

Engineers

4519. SHRI M. MEGHACHANDRA:
Will the Minister of HEALTH AND FAMI-
LY PLANNING AND WORKS, HOUS-
ING AND URBAN DEVELOPMENT be
pleased to state:

(a) whether C.P.W.D. Sectional Officers
who hold diploma and B.E. Degree have
separate quota of promotion to Assistant
Engincers;

(b) if so. the nature of the percentage in
the quota: and

(c) whether the said separate quota is also
maintained in the Manipur P.W.D.?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING:; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.
S. MURTHY): (a) Yes, Sir.

(b) Generally Departmental Promotion
Commitlees have been making selection in
the ratio of 1:1 as between graduate and non-
graduate Sectional Officers, for promotion
as Assistant Engineers.

(c) The information is being collected and
will be laid on the Taktle of the House.

g¥afaat, sfaat aar v & qaga
awt w1 fadwt a6 Fom ow

4520. s T Tag FoaTg - =T
faer WAT a7 AT FT FAT FOA 6

() sEA agafafma s &
fag w1 saEg # § 5 qafafaat,
wfaqi, sfgwifat aqr qagd T s
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(1) g

(2) ®rir

(3) ===

(4) varmyes (faearz &1 Shar
TTT)

(5) a0

(6) wrem

za% gfafve, go+ ¥ Awqr o7
qrTd 0F IA°F (AT A7+
F faa Az fzar w2

Feqr 77 INiTA Wiy IFTF qfv-
FreATHl F are § sfyw (Forr Ay e

™E
(@) g99 &1 3271 |
Branches Opened by Foreign Banks

4522, SHR1 JYOTIRMOY BASL!:
SHRI CHINTAMANI PANI-
GRAHI:

Will the Minister of FINANCE be pleased
to state:

{a) the number of Branches that have been
allowed to be op=ned by foreign banks six
months preceding nationalisation;

(b) the number of foreign banks' branches
that have been actually opened after nation-
alisation; and

(c) the details thereofl?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) During the six months preced-
ing nationalisation of the 14 banks, the
Reserve Bank had allowed two foreign banks
to open a branch cach, namely, the National
and Grindlays Bank at Calcutta and the
Bank of America in New Delhi.

(b) and (c). Against the licence granted to
National and Grindlays bank, a branch was
opened by the said bank in Calcutta on 24th
November, 1969. The Bank of America has
not opened the branch in New Delhi yet.
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Allocation of PL-480 Funds to Foreign
Banks

4524, SHRI JYOTIRMOY BASU:
SHRI SATYA NARAIN SINGH:

Will the Minister of FINANCE be pleased
to state:

(a) the amount which has been given to
the foreign banking companies from PL-
480 funds during the last thres years;

(b) the namus of these banks; and
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(c) the amount given to each of them?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) to (c). The U.S. Government
keeps some of its PL-480 rupee funds in time
deposits with the three American banks in
India. In addition, it has used the services
of these banks for Cooley loan disburse-
ments and for operating current accounts.
The net increase in the U.S. rupee balances in
these banks during the three years ending
December, 1969 was Rs. 20.87 crores, as
per details below;

(Rs. crores)

First National ~ American  Bank of Total
City Bank Express America
Balances at the end
of December, 1966: 25.66 7.90 927 42,83
Change during three years
1967, 1968 & 1969: (—) 2.58 (+) 12.85  (4) 10.60 (+) 20.87
Balances at the end of
December, 1969 : 23.08 20.75 19.87 63.70
wAtfewra Sfosor aq1 sAEa™ 7 femfor, e aan i@ fawa daem

wrad vsaten § wfaq gaaw

4525 ot WA few:] @
waTeen aqt afcart faaree st famio,
WA a1 A faw T gg g7
LMK 3 SO BE B

(%) a1 F@T & FAfERE
wfmqor aur wAEgE ¥, @
ey # A wfax Fwaw &
ATAHTL 2

(&) ¥ 9z 7= ¢ f5 oF & safe
IE HET F ITHA q9qT JAEE
"

(m) war g wvaew ¥ fafa war
& g farar T 97 {1 gE T AT
& w1 gfafwar § ?

waTeen way qfcart fadom Wit

# Tem war (%o sivafa wEAnEY):

(F) ¥& aF @ &1 qEHO L,

sratfesra sfweor g aqeeam 7,

Frt ¥ 1€ weaavqr sara T4 8 |
(=) sfran

(w) fafa gareg & ame w2 faar
T A1 /R gAE ag T 49 R oA
safeqa &)

12.1 hrs.

RE. CALLING ATTENTION NOTICE
AND MOTION UNDER RULE 377

(Query)

SHRI NITIRAJ SINGH CHAUDHARY
(Hoshangabad): Sir, 1 want to raise a
matter of very urgent public importance. The
Constitution has been flouted.
(Interruptions) :

MR. SPEAKER: 1 have not received
any notice from him.
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bSHR.I HEM BARUA (Mangaldai):
Sir, 1 have given notice of an adjournment
motion on the break down of the Constitu-
tion. + (Interruptions)

ot vy g (9<) @ wem W

T, OF fawe 4@ ot ghom 1.
LU L1 L S

i Ho wo @i (FTEw) : memm
‘Tg‘m,fﬁrmﬂﬁ'tﬂgﬁrqaqw
R § wiefeavT & faars w0

wit vy fowd o st ow
T F AT WA B L.
(=) |

%I'"T“I"uwou'i: a7 F6 fafaeT
AT gihAT A AT fwr #7 F9
AT ASTTA Wy ¥ ez
& faas  Fm fEar mr 2.
(smum) . | zww wwT famEe
Afemdrgid . | (smwwa). |

ot wra o« & o fee 7 Ay
ﬁmmmmg .
(wwa=)

mqnﬂoﬂ:!{i’tﬂmqﬁm
&Y 771 F wfog & qF o7 o7 T fa
TTE FAH! fraw 7@ faan o @
g1, (wowam) . .

SHRI HEM BARUA: In every State
there is the same political pattern between
the Chief Ministers and the State Governors
regarding the State Legislature. I want to
focus the attention of the House on this
question,  All over the country there is a
similar pattern.  The Chief Minister advises
the Governor 1o follow a particular course
of action in an arbitrary manner and the
Governor accepts that  advice. ., . ,
(Interruptions)

W W - wy famy o, ameE
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w1 Atfew wmar & ag q@ ot AT
ag ot wora @ fF wg A e Afem 2
A1 g /v F1 A T e

st wy fowrg ;. q& Ieie o fe
F7w A e foarr et & s
I F AL H g7 T SqTATRG e
AT AfeT o ag AdY W ar fee A
TR § FTARH TUT § IART UF HF
w9 TH IFC F Farr awHt & &
aqfira fvg oo € AT 59 30 F qoTda
7 I ! & qrerde 7 oY qgr I
T | 16 fa & ST FT @ fFAT
T 7T & AT FH & F7 TA T&T H7 THIT
fawat 29 soaa &% | ¥ 7 AT TET AT
2 W17 TITE ® o7 @ guT ) R
A1z faedtae, 1 8 77 @ & A1 A1%-
=1 T 54T E11T, 4% A9A § TET A @Y
g . (emmam) . . .

ot o wo Wi : FFTH AT
724 g0 faum aur 1 gewd w7 fzar
™TE. (smmam=) . .

o1 "rarow we<t (Ffzgre) © e
T JEAT F AL F FAA T 0200
fargar . (vawerT)

wEUW WERW : HIT A1Y AN OF
g Wi g o9 g o,
(sawaT)

sit Ro wo wi: WM g fafrrx
¥ wfelr fy ot qv g 2oz R,
(wmwgm). | .

MR. SPEAKER: Unless 1 receive a
rcgular notice. . (Interruptions)

SHRI HEM BARUA: Without transact-
ing the regular business the Assembly was
adjourned. Tomorrow this may happen with
the Union Parliament also, who knows?
And you are presiding over it,
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SHRI UMANATH (Pudukkottai): Sir,
You have referred to the calling-attention so
far as Gujarat is concerned but Shri Madhu
Limaye's question was not limited to a
particular Assembly; it was a wider question.
Now a trend is developing where the Assem-
blies are being adjourned abruptly to protect
somehow the Governments and the ruling
parties there. He has raised the question of
discussion of this trend. So far as I am con-
cerned, Parliament should not encroach upon
the rights of State Assemblies: in fact we
wanted to give more rights to them. But
here a particular trend is developing of sudden
abrupt adjournment despite the programme
announced as a modus operandi 1o save some
how the government in power and to avoid
facing the Assembly.

SHR1 RANGA (Srikakulam): Sir, now
that it is being raised as a kind of a general
question between the State Assemblies and
Parliament, I am certainly not in agreement
with the stand taken by my hon. friends here,
namely, that just becausc they discover
‘some kind of a general trend developing all
over India, this Parliament should begin to
sit in judgment over that kind of trend in
‘the State Assemblies and begin to give direc-
tions. 1 think, it is entirely beyond the pale
orF our own authority and would be going
against the federal structure and the federal
relations that should subsist between this
Parliament and the Legislatures. They are
-also elected bodies. We are an elected body
and we must learn our own limitations
before we begin to think of dictating to them.

SHRI JYOTIRMOY BASU (Diamond
Harbour): 1 gave a calling attention notice
about the Andaman Islands, There is a serious
agitation going on in those far away islands.
There have been four cases of hunger strike.
We must know what is happening there.
Therefore would you ask the Home Minis-
ter 1o make a statement ?

MR. SPEAKER: That is not before the
Hovuse.

SHRI1 J. M. BISWAS (Bankura):
mitted @ notice under  rule 197,
{Unierruption)

1 sub-

i Wo Wo Wi . ZTAMI T &Y H

MARCH 30, 1970

Re. C. A. etc. 212

oy 77 fF femrmw @ wnfeg fiee
AT F AL H H7 g @ & Al
afga . . . (e |

ot Wartw dEd: A F
ar # Y wry ez AT, . .
(waxam)

!ﬁl!o Wo oi: W@'ﬂ'fﬂﬁm
& wfgu fF mgi ov @adie 7| FE-
zava & f@ars v wiwEer &
uesd fearmar & grea & amd fae-
= g2y gur 91, X GANFew 98 9
afea grem F1gzwd 2 fagrman
(=u=am) . g &t wiE At
TEFUACATI /T TR FLTAIR N,
(womam) . . .

st wg fama e aga o ATEET
gemdignag e, . (smAam)

SHRI HEM BARUA: We find a simi-
lar pattern all over the country as to how
democracy had been slaughtered in the
States. In Gujarat the Assembly was ad-
journed at the sweet will of the Speaker and
the Chief Minister as far as 1 know. He
advised the Speaker and the Speaker, un-
fortunately, was listening too much to the
advice of the Governor and the Chief Minis-
ter. It might so happen here also. Therefore,
this should be discussed.

MR. SPEAKER: 1 have received this
motion under rule 377 and have not had
much time to consider it. 1t came to me just
while 1 was sitting here during the Question
Hour. That too is rather unreasonable. That
is one thing. Also, if you are worried about
the trend in the country, 1 am worried about
the trend this Lok Sabha is developing.
Every little thing we arrogate to ourselves,
1 request you kindly to avoid it. | am going
to study it again.

If 1 allow this discussion, vou will be
discussing the Speaker's conduct, his ruling
and everything. We are  not entitled to
discuss all that. Papers to be laid.
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SHRI HEM BARUA: This is not a

little matter; this is a very serious matter.
(Interruptions)

ot wg fewd ;T grewlen dT
A& &, e AT )

Wit e fag (Teaw) : wer
"R, v TE T ara gd @ A A
7z fF wroa & mad T g gaEiag
qSTE 1 IFAT @ & F TEm w1 e
A gt & | wifoewr giaamor w1 adr
ZAT F1fg | AR A 5| e A
F7 ¥, a8 «€ wa A g1 fedy
TIAT FT Fo TaAAAE F GEA & QAR
ard AT WX g7 T F IHAAT 4
frrfFrm s FImm m@ATsm ® E 7

PAFERS LAID ON THE TABLE

NOTIFICATIONS UNDER ESsENTIAL Commo-
mimies Act, 1951

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
{SHRI D. R. CHAVAN): I beg to lay on
the Table:

{1) A copy each of the following Noti-
fications under sub-section (6) of
section 3 of the Essential Commodi-
ties Act, 1951:—

(i) The Kerosene (Fixation of Ceil-
ing Prices) Amendment Order,
1970, published in Notifica-
tion No. G. §. R. 336 in
Gazette of India dated the Ist
March, 1970.

{ii) The Kerosene (Fixation of
Ceiling Prices) Second Amend-
ment Order, 1970, published in
Notification No. G.S.R. 391
in Gazette of India dated the
2nd March, 1970.

[Placed in Library. See No. LT-3007/70.)

(2) A copy of the Annual Report of
the Oil and Natural Gas Commis-
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sion for the year 1967-68 together
with the Auditsd Accounts under
sub-section (3) of section 23 read
with sub-section (4) of section 22
of the Oil and Natural Gas Com-
mission Act, 1959.

(3) A copy of the Annual Report of
the Hydrocarbons India Private
Limited, New Delhi, for the 1967
together with the Audited Accounts.

(d4) A copy of the Review by the Govern-
ment on the Reports of the Oil
and Natural Gas Commission and
the Hydrocarbons India Private
Limited for the period 1st January,
1967 to 31st December, 1967.

(5) A statement showing reasons for
delay in laying the Reports men-
tioned at items (2) and (3) above.

|Placed in
3008/70].

Library. See Wo. LT-

REPORT OF COMMISSIONER FOR SCHEDULED
CASTES AND SCHEDULED Trisms, 1968-69

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SHRIMATI) PHULRENU GUHA):
I beg to lay on the Tatle a copy of the
Report of the Commissioner for Scheduled
Castes and Scheduled Tribes for the year
1968-69. Vols. I and IT under article 338(2)
of the Constitution. [Placed in Library. See
No. LT-3009/70].

NOTIFICATIONS UNDER BANKING COMPANILS
AcT, WEALTH TAX AcT, ETC.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): 1 beg to lay on the Table—

(1) A copy of Notification No. 8. 0. 732
published in Gazette of India dated
the 28th February, 1970 containing
scheme for the amalgamation of
the National Bank ol Lahoe
Limited, Delhi, with the State
Bank of India, under sub-secton
(11) of section 45 of the Banking



215 Message from Rajya Sabha ~ MARCH 30, 1970

[Shri P. C. Sethi]

Companies Act, 1949. [Placed in
Library. See No. LT-3010/70}.

(2) A copy of the Wealth-tax (Amend-
ment) Rules, 1970 (Hindi and Eng-
lish wversions) published in Notifi-
cation No. 5.0. 1026 in Gazette of
India dated the 10th March, 1970,
under sub-section (4) of section 46
of the Wealth-tax Act, 1957. [Placed
in Library. See No. LT-3011/70).

(3) A copy of the Passengers (Non-
Tourist) Baggage (Fourth Amend-
ment) Rules, 1970 (Hindi and
English versions) published in Noti-
fication No. G.S.R. 486 in Gazclte
of India dated the 2Ist March,
1970 under section 159 of the Cus-
toms Act, 1962, together with an
explanatory memorandum. [Placed
in Library. See No. LT-3012/70).

(4) A copy of the Central Excise
(Seventh Amendment) Rules, 1970
(Hindi and English versions) pub-
lished in Notification No. G.S.R.
440 in Gazette of India dated the
l4th March, 1970, under section 38
of the Central Excise and Salt Act,
1944. [Placed in Library. Sez
No. LT-3013/70].

REesoLuTiON RE. REPORT OF CENTRAL WAGE
Boarp FOR PORT AND DOCK WORKERS

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): On behalf of Shri S. C.
Jamir, 1 beg to lay onth ¢ Table a copy of the
Government Resolution No. WB-21(7)/69
dated the 28th March, 1970 on the Report
of the Central Wage Board for the port and
dock workers at the major ports. [Placed in
Library. See No. LT-3014/70].

12.14 hrs.
MESSAGE FROM RAJYA SABHA

SECRETARY: Sir, | have to report the
following message received from the Secre-
tary of Rajya Sabha:

“In accordance with the provisions of
rule 127 of the Rules of Procedure and

Conduct of Business in the Rajya Sabha,
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1 am directed to inform the Lok Sabha that
the Rajya Sabha, at its sitting held on the
26th March, 1970, agreed without any
amendment to the Banking Companies
(Acquisition and Transfer of Undertakings)
Bill, 1970, which was passed by the Lok
Sabha at its sitting held on the 24th March,
1970."

SHRI JYOTIRMOY BASU (Diamond
Harbour): T rise on a point of order on
item 6 of the Order Paper. Sir, with your
consent, | had alleged during the discussion
on the Bank Nationalisation Bill that a
sabotage was committed and the compensa-
tion amount for the nationalised banks was
fixed. This undermines the Parliament and
these things have been done behind the back
of the Parliament. . (Interruption).

MR. SPEAKER: This is only a message
from the Rajya Sabha and you are poking
into the Rajya Sabha message also!

12.15 hrs.

ELECTION TO COMMITTLCE
CENTRAL SILK BoARD

THE DEPUTY MINISTER IN THF
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): 1 beg to move:

“That in prusuance of clause (¢) of
sub-section (3) of Section 4 of the Central
Silk Board Act, 1948 (61 of 1948), the
members of this House do proceed to
elect in such manner as the Speaker may
direct, four members from among them-
selves to serve as members of the Central
Silk Board for the next term commencing
from the 9th April, 1970.”

MR. SPEAKER: The question is:

“That in prusuance of clause (c) of
Sub-section (3) of Section 4 of the Central
Silk Board Act, 1948 (61 of 1948), the
members of this House do proceed to elect
in such manner as the Speaker may direct,
four members from among themselves to
serve as members of the Central Silk Board
for the next term commencing from the
9th April. 1970,

The motion was adopred.
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STATUTORY RESOLUTION RE. PRO-
CLAMATION ABOUT WEST BENGAL;
WEST BENGAL BUDGET, 1970-71;
DEMANDS* FOR GRANTS ON ACCO-
UNT (WEST BENGAL), 1970-71; AND
DEMANDS* FOR SUPPLEMENTARY
GRANTS (WEST BENGAL), 1969-70.

MR. SPEAKER: As you might have
seen the foot-note on the Order Paper, ltems
No. 8, 9, 10 and 11 are to be discussed to-
gether.  'We are discussing them together.
The total time allotted for all these items is
5 hours., As the Business Advisory Commi-
ttee decided, the other day, there will be no
lunch hour today and at § O°Clock, all these
items will be guillotined. After that, the
other Bill will be taken up. We will not
rise till the business put for today is finished.
That was the decision taken the other day.
1 hope, you will kindly cooperate.

t SwwTeER me (293) ¢
WEqsT Weted, § O15F Az F AT §
SHEET KT 9T ISAET Frzar g, famw
fma s ot fr wvor o @ gAT

gL .

T RERA ;. AAT AT IEH T
&t fear &

Wt e Wt o q7 & &
Tgd &Y A syEEqT #1 AW & | ATET
9T AT gt W fawr @ WS AT
g ¥ §, W ag aft &, A ved ferar
g1 & f& "ag awr oftenft dTe &
qaq 7 HfaaTa F ww87 356 & wwT
19 T4, 1970 § wgefq gra wrdr
Fr e 3 ¥ A FA R
faaTEa #1549 g & femuga #71
wwT ag /Y & AT § AT ARAT g
f 7z Fr femga #3 @ & a1 QYT 7
Te!
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WS WEND : TR AR
T gy

Tt ez fagret wrod e (ererage)
T & Y madardt a1 78 agw
# g qa1 smAr W

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): 1 beg to

move (—

“That this House approves the Pro-
clamation issued by the President on the
19th March, 1970, under article 356 of the
Constitution in relation to the State of
West Bengal.™

I want to bring to the notice of the House
the circumstances under which this step has
to be taken by the President, As the hon.
House knows the Chiel Minister of West
Bengal tendered his resignation on 16th
March and at the request of the Governor
he agreed to continue as the caretaker Chief
Minister. On 17th March about 10 Parties
wrote to the Governor saying that they were
totally opposed to any Government led by
Communists (Marxists) and that it would be
wrong, immoral and illegal on the part of the
Governor to invite the leader of the Commu-
nist Party (Marxists) to come and form the
Government there. On this the Governor
wrote 1o the leaders of the ten Partics asking
them how it would be immoral or illegal for
him to invite the CPM Leader to form the
government and what exactly was their
objection.  Simultaneously be also consi-
dered and consulted many political leaders
and among them was Mr. Jyoti Basu. Mr.
Jyoti Basu first claimed full majority and
he said he would be able to form and rumn
a government. When the Governor asked
him to disclose the of his supp ]
in the face of the letter from the ten Parties
he received, Mr. Jyoti Basu informed him on
19th morning that he was unable to disclose
the names of his supporiers. Thereupon &
report was submitied by the Governor to
the President and President’s rule under Art.
356 was enforced.

As the hon. House might have seen, instead
of dissolving the Legislative Assembly of

* Moved with the recommendation of the President.
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West Bengal. it has been kept under suspen-
sion and the Assembly is in existence but is
not in operation. The broad approach of the
Centre to the administration in the States
which are under President’s rule is already
known to the hon. House because several
States in the past four years were under Pre-
sident’s rule. We do not want a very static
or stand still administration in these States.
We want to given them a positive and dyna-
mic administration. As | said in the other
House, we also want to cleanse the adminis-
tration of whatever political and wrong in-
fluences that might have been injected into
the administrative machinery of the State.
In this we might facc some criticism here and
there. We might face difficulty. But 1 do not
think we shall be able to justify our adminis-
tration even though it may be for a short
period and it would be our responsibility
to see that proper, legal and constitutional
administration is given to the pecople of

West Bengal.

There have been criticisms about various
aspects of the law and order situation and
some people have written (o us saying that
even after the imposition of the President’s
rule, the law and order position has not im-
proved to the extent that they expected. |
want to state here that it will take a little time
1o come back to normalcy and we cannot
expect that conditions would change in a
day or in a few days and it would be very
difficult to fulfil this expectation that normalcy
would return in a few days.

As I said earlier, Sir, we want to give a
dynamic and positive administration there.
And, 1 hope, we will have the complete
support in the House to give this kind of
administration and that the House will
approve the Proclamation that has been
issued by the President.

[Demands for Grants (On Account) West
Bengal, 1970-71)

DEMAND N0O.1—4—TAXES ON INCOME OTHER
THAN CorroraTiON Tax

MR. SPEAKER: Motion moved:
“That a sum not cxceeding Rs,

3,74,000/- be granted to the President out
of the Consolidated Fund of the State of
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West Bengal. on account, for or towards
defraying the charges during the year
ending the 31st day of March, 1971, in
respect of ‘Taxes on Income other than
Corporation Tax." "

Demanp No. 2—9—LAND REVENUE

MR. SPEAKER:

“That a sum not exceeding Rs.
2,55,24,000/- be granted to the President
out of the Consolidated Fund of the State
of West Bengal, on account, for or towards
defraying the charges during the vear
ending the 31st day of March, 1971, in
respect of *9—Land Revenue.'"”

Motion moved:

DeEManD No.  2—T76—Lann  REVENUE—

OTHER MISCELLANEOUS COMPENSA-

TIONS AND ASSIGNMENTS
MR. SPEAKER: Motion moved:

“That a sum not exceeding Rs.
10,98,000/- be granted to the President out
of the Consolidated Fund of the State of
West Bengal, on account, for or towards
defraying the charges during the year
ending the 31st day of March, 1971, in
respect of ‘76—Land Revenue—Other
Miscellaneous Compensations and Assign-
ments." ™"

DeMAND NO. 2—92—LAND REVENUE—PAY-
MENT OF COMPENSATION TO LAND-
HOLDERS, ETC. ON THE ABOLITION OF

THE ZAMINDARI SYSTEM

MR. SPEAKER: Motion moved:

“That a sum not exceeding Rs.
1,15,00,000/- be granted to the President
out of the Consolidated Fund of the State
of West Bengal, on account, for or towards
defraying the charges during the vear
ending the 31st day of March, 1971, in
respect of ‘92—Land Revenue—Payment
of compensation to Land-holders, etc. on
the abolition of the Zamindari System." ™

Demanp No. 3—10—State Excise DuTies
MR. SPEAKER: Motion moved:

“That a sum not cxcecding Rs,
34,76,000/- be granted to the President out
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of the Consolidated Fund of the State of
West Bengal, on account, for or towards
defraying the charges during the year
ending the 31st day of March, 1971, in
respect of ‘10—State Excise Duties.'"

DemMaND No. 4—11—TAXES ON VEHICLES

MR. SPEAKER: Motion moved:

“That a sum not exceeding Rs.
8,03,000/- be granted to the President out
of the Consolidated Fund of the State of
West Bengal, on account, for or towards
defraying the charges during the year
ending the 31st day of March, 1971, in
respect of ‘11—Taxes on Vehicles." "

DemanD No. 5—12—SaLes Tax
MR. SPEAKER: Motion moved:

“That a sum not exceeding Rs.
26,75,000/- be granted to the President out
of the Consolidated Fund of the State of
West Bengal, on account, for or towards
defraying the charges during the year
ending the 31st day of March, 1971, in
respect of ‘12—Sales Tax.'"

‘DEMAND NO. 6—13—OTHER TAXES AND
Duries

MR. SPEAKER: Motion moved:

‘That a sum not exceeding Rs.
8,54,000/- be granted to the President out
of the Consolidated Fund of the State of
West Bengal, on account, for or towards
defraying the charges during the year
ending the 31st day of March, 1971, in
respect of '13—Other Taxes and Duties." "

Demanp No., 7—14—STAMPS
MR. SPEAKER: Motion Moved:

“That a sum not exceeding  Rs.
9,53,000/- be granted to the President out
of the Consolidated Fund of the State of
West Bengal, on account, for or towards
defraying the charges during the year
ending the 31st day of March, 1971, in
respect of “14—Stamps.” ™
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DeEManp No, 8—15—REGISTRATION FEES

MR. SPEAKER: Motion moved:

“That a sum not exceeding Rs.
217,89,000/- be granted to the President out
of the Consolidated Fund of the State of
West Bengal, on account, for or towards
defraying the charges during the year
ending the 31st day of March, 1971, in
respect of ‘15—Registration Fees.""

DeMAND NO. 9—16—INTEREST ON DEBT AND

OTHER OBLIGATIONS

MR. SPEAKER: Motion moved:

“That a sum not excecding Rs.
23,33,000/- be granted to the President out
of the Consolidated Fund of the State of
West Bengal, on account, for or towards
defreying the charges during the year
ending the 31st day of March, 1971, in
respect of *16—Interest on Debt and other
obligations." "

DemanDp No. 11—18—PARLIAMENT, STATE/

Uniton TERRITORY LEGISLATURE
MR. SPEAKER: Motion moved:

“That a sum not ecceeding Rs.
20,13,000/- be granted to the President out
of the Consolidated Fund of the State of
West Bengal, on account, for or towards
defraying the charges during the year
ending the 31st day of March, 1971, in
respect of ‘18—Parliament, State/Union
Territory Legislature.' ™

DEMAND No. 12—19—GENERAL ADMINIS-

TRATION
MR. SPEAKER: Motion moved:

“That a sum not exceeding Rs,
2,68,78,000/- be granted to the President
out of the Consolidated Fund of the State
of West Bengal, on account, for or towards
defraying the charges during the year
ending the 31st day of March, 1971,
in respect of ‘19 —General  Admini-
stration." "
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DEMAND No. 13—21—ADMINISTRATION OF
Justice

MR, SPEAKER: Motion moved:

“That a sum not exceeding Rs.
82,64,000/- be granted to the President out
of the Consolidated Fund of the State of
West Bengal, on account, for or towards
defraying the charges during the year
ending the 31st day of March, 1971, in
respect of ‘21 —Administration of Justice.” "

Demanp No. 14—22—Jams
MR. SPEAKER: Motion moved:

“That a sum not exceeding Rs.
79,91,000/- be granted to the President out
of the Consolidated Fund of the State of
West Bengal, on account, for or towards
defraying the charges during the year
ending the 31st day of March, 1971, in
respect of ‘22—Jails." "

DemMaND No. 15—23—PoLIcE
MR. SPEAKER: Motion moved:

“That a sum not exceeding Rs.
9,49,60,000{- be granted to the President
out of the Consolidated Fund of the State
of West Bengal, on account, for or towards
defraying the charges during the year
ending the 3ist day of March, 1971, in
respect of ‘23—Police.” ™

DeManD No. 16 — 26 — MISCELLANEOUS
DEePARTMENTS—FIRE SERVICES

MR. SPEAKER: Motion moved:

“That a sum not excecding Rs.
28,25,000/- be granted to the President out
of the Consolidated Fund of the State of
West Bengal, on account, for or towards
defraying the charges during the year
ending the 31st day of March, 1971, in
respect of ‘26—Miscellancous Depart-
ments—Fire Services."™

DemanD No. 17—26—MIsCELLANEOUS DE-

PARTMENTS — ExcLupinGg FIRE
SERVICES

MR. SPEAKER: Motion moved:

*That a sum not exceeding Rs.
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2,29,00,000/- be granted to the President
out of the Consolidated Fund of the State
of West Bengal, on account, for or towards
defraying the charges during the year
ending the 31st day of March, 1971, in
respect of ‘26—Miscellancous Depart-
ments—Excluding Fire Services.'™

Demanp No. 18—27—ScienTiFic
DEPARTMENTS

MR. SPEAKER: Motion moved:

“That a sum not exceeding Rs.
26,000 be granted to the President out of
the Consolidated Fund of the State of
West Bengal, on account, for or towards
defraying the charges during the year
ending the 31st day of March, 1971, in
respect of *27—Scientific Departments.’ ™

DemMaND No. 19—=28 —EDUCATION
MR. SPEAKER: Motion moved:

“That a sum not excecding Rs.
22,65,65,000/- be granted to the President
out of the Consolidated Fund of the State
of West Bengal, on account, for or towards
defraying the charges during the year
ending the 31st day of March, 1971, in
respect of ‘28—Education.””

DemanD No. 20—29—MEeDicaL
MR. SPEAKER: Motion moved:

“That a sum pot exceeding Rs.
7,60,84,000/- be granted to the President
out of the Consolidated Fund of the State
of West Bengal, on account, for or towards
defraying the charges during the year
ending the 31st day of March, 1971, in
respect of ‘29—Medical." ™

DEMAND No, 21—30—PuBLic HEALTH
MR. SPEAKER: Motion moved:

“That a sum not exceeding Rs.
3,85,22,000/- be granted to the President
out of the Consolidated Fund of the State
of West Bengal, on account, for or towards
defraying the charges during the year
ending the 31st day of March, 1971, in
respect of *30—Public Health.,""
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Demanp  No.  22—31 —AGRICULTURE-
AGRICULTURE

MR. SPEAKER: Motion moved:

“That a sum not exceeding Rs.
5,53,93,000/- be granted to the President
out of the Consolidated Fund of the State
of West Bengal, on account, for or to-
wards defraying the charges during the year
ending the 31st day of March, 1971, in
respect of *31—Agriculture —Agriculture." ™

DemManD No. 22—95-—AGRICULTURE—CAPI-
TAL QUTLAY ON SCHEMES OF AGRICULTU-
RAL IMPROVEMENT AND ReESEARCH

MR. SPEAKER: Motion moved:

“That a sum not exceeding Ras.
95,48,000/- be granted to the President out
of the Consolidated Fund of the State of
West Bengal, on account, for or towards
defraying the charges during the year
ending the 31st day of March, 1971, in
respect of ‘95—Agriculiure—Capital Out-
lay on Schemes of Agricultural Improvement
and Research.’*

23—31 —AGRICULTURE—
FiISHERIES

DEMaND  No.

MR. SPEAKER: Motion moved:

“That a sum not exceeding Rs.
24,15,000/- be granted to the President
out of the Consolidated Fund of the State
of West Bengal, on account, for or towands
defraying the charges during the year
ending the 31st day of March, 1971, in
respect of ‘31—Agriculture—Fisherijes.” ™

DEMAND NoO. 24—33—ANIMAL HUSBANDRY

MR. SPEAKER: Motion moved:
“That a sum not exceeding Rs.
74,34,000/- be granted to the President out
of the Consolidated Fund of the State of
West Bengal, on account, for or towards
defraying the charges during the ysar
ending the 31st day of March, 1971, in
respect of ‘33—Animal Husbandry,' "
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DEMAND NoO. 24—124—ANIMAL HUSBANDRY—

CAPITAL OUTLAY ON ScHEMES OF Gov-
ERNMENT TRADING-GREATER CAL-
CUTTA MiLK SUPPLY SCHEME,

MR. SPEAKER: Motion moved:

“That a sum not exceeding Rs.
2,91,34,000/- be granted to the President
out of the Consolidated Fund of the State
of West Bengal, on account, for or towards
defraying the charges during the year
ending the 31st day of March, 1971, in
respect of *124— Animal Husbandry' Capi-
tal Oullay on Scheme of Government
Trading-Greater Calcutta Milk Supply
Scheme."

Demanp No. 25—34—Co-OPERATION

MR. SPEAKER: Motion moved:

“That a sum not exceeding Rs.
48,58,000/- be granted to the President
oul of the Consolidated Fund of the State
of West Bengal, on account, for or towards
defraying the charges during the year
ending the 3lst day of March, 1971, in
respect of *34—Co-operation.” "

DemanDp No. 26—35—INDUSTRIES—
INDUSTRIES.

MR. SPEAKER: Motion moved:

“That a sum not exceeding Rs.
1,01,99,000/- be granted to the President
out of the Consolidated Fund of the State
of West Bengal, on account, for or towards
defraying the charges during the year
ending the 31st day of March, 1971, in
respect of ‘35—Industries—Industries.’ "

DeMAND NO. 26—96—INDUSTRIES—CAPITAL
QuTLAY ON INDUSTRIAL AND Econo-
MiC [DEVELOPMENT.

MR. SPEAKER: Motion moved:

“That a sum not exceeding Rs.
53,83,000/- be granted to the President out
of the Consolidated Fund of the State of
West Bengal, on account, for or towards
defraying the charges during the year
ending the 31st day of March, 1971, in
respect of ‘96—Industries—Capital Out-
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lay on Industrial and Economic Develop-
mnt:‘ "

DemaND No, 27—35—InpustriFs— CoT-
TAGE INDUSTRIES

MR. SPEAKER: Motion moved:

“That a sum not excecding Rs.
75,39,000/- be granted to the President out
of the Consolidated Fund of the State of
West Bengal, on account, for or towards
defraying the charges during the wyear
ending the 31st day of March, 1971, in
respect of *35—Industries—Coltage
Industries.' ™

DeEMAND Mo, 27—96—INnusTRIES—CAPITAL
OUuTLAY ON INDUSTRIAL AND ECoN0-
MIC DEVELOPMENT—COTTAGE
INDUSTRIFS

MR. SPEAKER: Motion moved:

“That a sum not exceeding Rs.
2,84,000/- be granted to the President out
of the Consolidated Fund of the State of
West Bengal, on account, for or towards
defraying the charges during the year
ending the 31st day of March, 1971, in
respect of *96—Industrics—Capital Outlay
on Industrial and Economic Development—
Cottage Industries.'™

Dimanp No. 28—35—INDUSTRIFS—
CINCHONA

MR. SPEAKER: Motion moved:

“That a sum not excceding Rs.
22,25,000(- be granted to the President out
of the Consolidated Fund of the State of
West Bengal, on account, for or towards
defraying the charges during the year
ending the st day of March, 1971, in
respect of *35—Industries—Cinchona.""”

DemanD No. 29—37—Community Deve-
LOPMENT  PROJECTS, NATIONAL
EXTENTION SERVICE AND LocaL

DEeVELOPMENT WORKS.

MR. SPEAKER: Motion moved:

“That a sum not exceeding Rs.
1,67,80,000/- be granted to the President
out of the Consolidated Fund of the State
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of West Bengal, on account, for or towards
defraying the charges during the year
ending the 31st day of March, 1971, in
respect of ‘37—Community Development
Projects, National Extension Service and
Local Development Works.""

Demanp No. 29—109—CaAPITAL OUTLAY
ON OTHER WORKS—COMMUNITY DEVE-
LOPMENT PROJECTS, NATIONAL
EXTENSION SERVICE AND LOCAL
DEevELOPMENT WORKS

MR. SPEAKER: Motion moved:

“That a sum not exceeding Rs.
3,77.000/- be granted to the President out
of the Consolidated Fund of the State of
West Bengal, on account, for or towards
defraying the charges during the year
ending the 31st day of March, 1971, in
respect of *109—Capital Qutlay on Other
Works —Community Development  Pro-
jects. National Extension Service and Local
Development Works." "

DEMAND No. 29—LoANS AND  ADVANCES
UNDER  CoMMuNITY DEVELOPMENT
Prosects, NaTioNal EXTENSION
Service aND Locar DEVE-
LOPMENT WORKS.

MR. SPEAKER: Motion moved:

“That a sum not exceeding Rs.
2,17,000/- be granted to the President out
of the Consolidated Fund of the State of
West Bengal, on account, for or towards
defraying the charges during the year
ending the 31st day of March, 1971, in
respect of ‘Loans and Advances under
Community Development Projects,
National Extension Service and Local
Development Works.""

Demanp No. 30—38—Lasour AND EMPLOY-
MENT

MR. SPEAKER: Motion moved:

“That a sum not exceeding Rs.
1,84,37,000/-be granted to the President out
of the Consolidated Fund of the State of
West Bengal, on account, for or towards
defraying the charges during the yaer
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ending the 31st day of March, 1971, in
respect of ‘38—Labour and Employment.’ "

DemaND No. 31—39—MISCELLANEOUS

S0oCIAL AND DeVELOPMENTAL ORGA-

NISATIONS—WELFARE OF SCHEDULED

TriBES AND CASTES AND OTHER BACK-
WARD CLASSES.

MR. SPEAKER: Motion moved:

“That a sum not exceeding Rs.
76,22,000/- be granted to the President out
of the Consolidated Fund of the State of
West Bengal, on account, for or towards
defraying the charges during the year
ending the 31st day of March, 1971, in
vespect of ‘39—Miscellanious Social and
Developmental  Organisations—Welfare
of Scheduled Tribes and Castes and Other
Backward Classes.”"

DimMaND  No.  32—39—MISCELLANEOUS
SocIAL AND DEVELOPMENTAL ORGA-
NISATIONS ExCLUDING WELFARE OF
SCHEDULED TRIBES AND CASTES AND
OTHER BACKWARD CLASSES.

MR. SPEAKER: Motion moved:

“That a sum not exceeding Rs.
61,66,000/- be granied to the President out
of the Consolidated Fund of the Siate of
West Bengal, on account, for or towards
defraying the charges during the year
ending the 31st day of March, 1971, in
respect of *39—Miscellaneous Social and
Developmental Organisations—Excluding
Wellare of Scheduled Tribes and Castes
and Other Backward Classes."™

DemanD  No.  33—42—MULTIPURPOSE
RIVER SCHEMES.

MR. SPEAKER: Motion moved:

“That a sum not exceeding Rs.
2,67,10,000/ be granted to the President out
of the Consolidated Fund of the Stas of
West Bengal, on account, for or towards
defraying the charges during the year
ending the 31st day of March, 1971, in
respect of ‘42—Multipurpose  River
scm'- "
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DemanDp No. 33—43—MuLTIPURPOSE RIVER
SCHEMES—IRRIGATION, NAVIGATION,
EMBANKMENT AND DRAINAGE WORKS

(COMMERCIAL).

MR. SPEAKER: Motion moved:

“That a sum not exceeding Rs.
33,91,000/- be granted to the President out
of the Consolidated Fund of the State of
West Bengal, on account, for or toward
defraying the charges during the year
ending the 31st day of March, 1971, in
respect of *43—Multipurpose River Scheme
—Irrigation, Navigation, Embankment
and Drainage Works (Commercial).’ ™

DEemaND No. 33—44—MuLTIPURPOSE RIVER
SCHEMES—IRRIGATION, MNAVIGATION,
EMBANKMENT AND DRAINAGE WORKS

(NON-COMMERCIAL)

MR. SPEAKER: Motion moved:

“That a sum not exceeding Rs.
1,46,42,000/-be granted to the President out
of the Consolidated Fund of the State of
West Bangal, on account, for or towards
defraying the charges during the year
ending the 31st day of March, 1971, in res-
pect of *44—Multipurpose River Scheme-
—Irrigation, Navigation, Embankment
and Drainage Works (Non-commercial).’ **

Demanp No. 33—98—MuULTIPURPOSE RIVER
Scuemes—CaPITAL OuTLAY ON MULTI-
PURPOSE RUVER SCHEMES,

MR. SPEAKER: Motion moved:

“That a sum not exceeding Rs.
95,63,000/- be granted to the Preseident out
of the Consolidated Fund of the State of
West Bengal, on account, for or towards
defraying the charges during the year
ending the 31st day of March, 1971, in
respect of ‘98—Multipurpose River Sche-
mes—Capital Outlay on Multipurpose
River Schemes."

DemanD No. 33—99—CapPITaL OUTLAY ON
IrrR1OATION, NAVIGATION, EMBANK-
MENT AND DRAINAGE WORKS (Com-

MERCIAL)

MR. SPEAKER:

“That a sum not exceeding Rs.
14,22,000/- be granted to the President out

Motion moved:
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of the Consolidated Fund of the State of
West Bangal, on account, for or towards
defraying the charges during the year
ending the 3lst day of March, 1971, in

respect of *99—Capital Outlay on Irrigation,

Navigation, Embankment and Drainage
Works (Commercial)." **

DemanD No. 33—100—CariTaL OUTLAY ON
IRRIGATION, NAVIGATION, EMBANK-
MENT AND Drainace Works (Non-

COMMERCIAL)

MR, SPEAKER: Motion moved:
“That a sum not excecding Rs.

14,26,000/- be granted to the President out ,

of the Consolidated Fund of the State of
West Bengal, on account, for or towards
defraying the charges during the year
ending the 31st day of March, 1971, in
respect of *100—Capital Outlay on Irriga-
tion, Navigation. Embankment and

Drainage Works (Non-Commercial).” ™

Demanp No. 34—50—PusLic WORKS
MR, SPEAKER: Motion moved:

“That a sum not exceeding Rs.
5,52,52,000/ be granted to the President out
of the Consolidated Fund of the State of
West Bengal, on account, for or towards
defraying the charges during the year
cnding the 31st day of March, 1971, in
respect of ‘50—Public Works." *

DeMAND No. 35—51A—GREATER CALCUTTA
DEVELOPMENT SCHEME

MR. SPEAKER: Motion moved:

“That a sum not excecding Rs.
24,68,000/- be granted to the President out
of the Consolidated Fund of the State of
West Bengal, on account, for or towards
defraying the charges during the year
ending the 3lst day of March, 1971, in
respect of ‘51A—Greater Calcutta Deve-
lopment Scheme.' "

Demanp No. 35—106A—CapiTaL OuTLAY
ON  GREATER CALCUTTA DEVELOP-
MENT SCHEME

MR, SPEAKER: Motion moved:
“That & sum not ecxceeding Rs.
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65,33.000/- be granted to the President out
of the Consolidated Fund of the State of
West Bengal, on account, for or towards
defraying the charges during the year
ending the 31st day of March, 1971, in
respect of ‘106A—Capital Outlay on
Greater Calcutta Duvelopment Scheme.” ™

Demasp No. 36—53—PorRTs AND PILOTAGE
MR. SPEAKER: Motion moved:

“That a sum not exceeding Rs.
6,38.000/- be granted to the President out
of the Consolidated Fund of the State of
West Bengal. on account, for or towards
defraying the charges during the year
ending the 31st day of March, 1971, in
respect of *33—Ports and Pilotage."”

Demanp No. 37—57—Roap anD WaTER
TRANSPORT SCHEMES

MR. SPEAKER: Motion moved:

“That a sum not cxceeding Rs.
26,08,000 be granted to the President out
of the Consolidaicd Fund of the State of
West Bengal, on account, for or towards
defraying the charges during the year
ending the 3l1st day of March, 1971, in
respect of ‘57—Road and Water Trans-
port Schemes."™

Demanp No 37—=114—CAPITAL OUTLAY ON
Roap  anp WATER  TRANSPORT
SCHEMES

MR. SPEAKER: Motion moved:

“That a sum not exceeding Rs.
2,42,000/- be granted to the President out
of the Consolidated Fund of the State of
West Bengal, on account, for or towards
defraying the charges during the year
ending the 3lst day of March, 1971, in
respect of ‘114—Capital Outlay on Road
and Water Transport Schemes."'™

Demanp No. 38—64—FAMINE RELIEF
@MR. SPEAKER: Motion moved:

“That a sum not exceeding Rs.
2,00,00,000 be granted to the President out
of the Consolidated Fund of the State of
West Bengal, on account, for or towards
defraying the charges during the year
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ending the 31st day of March, 1971, in
respect of ‘64—Famine Relief." "

DemanD No. 39—65—PENSIONS AND OTHER
RETIREMENT BENEFITS.

MR. SPEAKER: Motion moved:
“That a sum not exceeding Rs.
1,09,88,000/- be granted to the President
out of the Consolidated Found of the State
of West Bengal, on account, for or towards
defraying the charges during the year
ending the 31st day of March, 1971, in
respect of ‘65—Pensions and other retire-

T

ment benefits’.

Demanp No. 39—120— PayMents oF Com-
MUTED VALUE OF PENSIONS.

MR. SPEAKER: Motion moved:

“That a sum not exceeding Rs.
2,82,000/- be granted to the President out
of the Consolidated Fund of the State of
‘West Bengal, on account, for or towards
defraying the charges during the year
ending the 31st day of March, 1971, in
respect of ‘120—Payments of commuted

value of pensions’,

DeMAND No. 40—67—PRrivy PURSES AND
ALLOWANCES OF INDIAN RULERS.

MR. SPEAKER: Motion moved:

“That a sum not exceeding Rs.
10,000/~ be granted to the President out of
the Consolidated Fund of the State of
West Bangal, on account, for or towards
defraying the charges during the year
ending the 31st day of March, 1971, in
respect of ‘67— Privy purses and allowa-

T

nces of Indian rulers’.

4]1—68—STATIONERY AND
PRINTING.

Demanp No.

MR. SPEAKER: Motion moved:

“That a sum not exceeding Rs.
39,08,000/- be granted to the President out
of the Consolidated Fund of the State of
West Bengal, on account, for or towards
defraying the charges during the year
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ending the 3ist day of March, 1971, in

respect of ‘68—Stationery and Printing’.

DemanD No. 42—70—FOREST.

MR. SPEAKER: Motion moved:

“That a sum not exceeding Rs.
95,14,000/- be granted to the President out
of the Consolidated Fund of the State of
West Bengal, on account, for or towards
defraying the charges during the year
ending the 31st day of March, 1971, in
respect of ‘70—Forest’. ™

Demanp No. 43—T71—MISCELLANEOUS—
CONTRIBUTIONS,

MR. SPEAKER: Motion moved:

“That a sum not exceeding Rs.
2,01,84,000/ be granted to the President out
of the Consolidated Fund of the State of
West Bengal, on account, for or towards
defraving the charges during the year
ending the 31st day of March, 1971, in
respect  of *71-—Miscellaneous—Contri-
butions.” ™

DEMaND No. 44—T71—MISCELLANEOUS—
SPORTS.
MR. SPEAKER: Motion moved:
“That a sum not exceeding Rs.
8,49,000/- be granted to the president out
of the Consolidated Fund of the State of
West Bengal, on account, for or towards
defraying the charges during the year
ending the 31st day of March, 1971, in

LY

respect of *71—Miscellaneous—Sports’.

DeMAND No. 45—71—MISCELLANEOUS—
Civi. DEFENCE.

MR. SPEAKER: Motion moved:

*“That a sum not exceeding Rs.
62,61,000/- be granted to the President out
of the Consolidated Fund of the State
of West Bengal, on account, for or towards
defraying the charges during the year
ending the 31st day of March, 1971, in
respect of *71 — Miscellaneous — Clvil

Defence’. ™
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Demanp No. 46—71—MISSCELLANEOUS— DemaND No. 47—109—CAPITAL OUTLAY ON

OTHER MISCELLANEOUS EXPENDITURE.

MR. SPEAKER: Motion moved:
“That a sum not exceeding Rs.
2,09,59,000/- be granted to the President
out of the Consolidated Fund of the State
of West Bengal, on account, for or towards
defraying the charges during the year
ending the 31st day of March, 1971, in
respect of ‘71 — Miscellaneous — Other
Miscellaneous expenditure’. ™

DEMAND No. 46—109—CAPITAL OUTLAY ON
OTHER WORKS.

MR. SPEAKER: Motion moved:

“That a sum not cxceeding Rs.
1,83,31,000/ be granted to the President out
of the Consolidated Fund of the State of
West Bengal, on account, for or towards
defraying the charges during the year
ending the 31st day of March, 1971, n
respect of ‘109—Capital Qutlay on other
works®. ™"

Demanp No. 47—T71—MISCELLANEOUS—
IRRECOVERABLE LOANS TO DISPLACED
PERSONS WRITTEN OFF.

MR. SPEAKER: Motion moved:

“That a sum not exceeding Rs.
67,33,000/- be granted to the President out
of the Consolidated Fund of the State of
West Bengal, on account, for or towards
defraying the charges during the year
ending the 31st day of March, 1971, in
respect of *71—Miscellaneous—Irrecover-
able loans to displaced persons written
off". "

DeMAND  No.  47—T71—MISCELLANEOUS—
EXPENDITURE ON DISPLACED PERSONS.

MR. SPEAKER:

“That a sum not exceeding Rs.
1,55,01,000/ be granted to the President out
of the Consolidated Fund of the State of
West Bengal, on account, for or towards
defraying the charges during the year
ending the 31st day of March, 1971, in
respect of ‘71—Miscellaneous—expendi-
ture on displaced persons’. ™ .

Motion moved:

OTHER WORKS—EXPENDITURE ON
DISPLACED PERSONS,
MR. SPEAKER: Motion moved:

“That a sum not excceding Rs.
24,00,000/- be granted to the President out
of the Consolidated Fund of the State of
West Bengal, on account, for or towards
defraying the charges during the year
ending the 3lst day of March, 1971, in
respect of *109— Capital Outlay on Other
works—Expenditure on displaced persons™.”

Demann No. 47—Loans AND  ADVANCES
TO DISPLACED PERSONS.

MR. SPEAKER: Motion moved:

“That a sum not exceeding Rs.
20,00,000/- be granted to the President out
of the Consolidated Fund of the State of
West Bengal, on account, for or towards
defraying the charges during the year
ending the 3ist day of March, 1971, in
respect of *Loans and Advances to Dis-
placed Persons™. ™

Demaxp MNo. 48 —TB—Pre-PARTITION
PAYMENTS.

MR. SPEAKER: Motion moved:

“That a sum not exceeding Rs.
1,000/- be granted to the President out of
the Consolidated Fund of the State of
West Bengal, on account, for or towards
defraying the charges during the year
ending the 31st day of March, 1971, in

"o

respect of *78—Pre-partition payments’.

Demanp No. 50—98—CaprraL QOUTLAY ON
MULTIPURPOSE RIVER SCHEMES—
Damopar VALLEY PROJECT.

MR. SPEAKER: Motion moved:

“That a sum not exceeding Rs.
3,61,46,000f be granted to the President out
of the Consolidated Fund of the State of
‘West Bengal, on account, for or towards de-
freying the charges during the year ending
the 31st day of March, 1971, in respect
of *98—Capital outlay on multi-purpose
river schemes—Damodar Valley Project”. *”
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DeMAND No. 51—103—CapiTaL  QUTLAY
oN PusLic WoRKS.

MR. SPEAKER: Motion moved:

“That a sum not exceeding Rs.
2,42,78,000/-be granted to the President out
of the Consolidated Fund of the State of
West Bengal, on account, for or towards
defraying the charges during the year
ending the 31st day of March, 1971, in
respect of *103—Capital outlay on Public
Works'. ™

Demann No. 52—124 —CapiTaL OUTLAY ON
SCHURPMES OF GOVERNMENT TRADING.
MR. SPEAKER: Motion moved:

“That a sum not exceeding Rs.
1,43,27,000/ be granted to the President out
of the Consolidated Fund of the State of

West Bengal, on account, for or towards

defraying the charges during the year

ending the 3Ist day of March, 1971, in
respect of *124—Capital outlay on schemes

o

of Government Trading'.

Dimann No. 54—LOANS AND ADVANCES
BY STATL/UNION TERRITORY GOVERN-
MENTS,

MR. SPEAKER: Motion moved:

“That a sum not exceeding Rs.
4,72,55,000; be granted to the President out
of the Consolidated Fund of the State of
West Bengal, on account, for or towards

defreying the charges during the year
ending the 3ist day of March, 1971, in

respect of ‘Loans and advances by State/
Union Territory Governments”. ™

[Demands for Supplementary Granis
(West Bengal), 1969-70)

MR. SPEAKER: Motion moved:
DemaND No. 3—10—StaTe Excise DuTies.

“That a supplementary sum not
exceeding Rs. 68,000/- be granted to the
President out of the Consolidated Fund
of the State of West Bengal to defray the
charges which will come in course of pay-
ment during the year ending the 31st day
of March, 1970, in respect of *10—State
Excise Duties’. "
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Demanp No. 4—11—TAXES ON VEHICLES.
MR. SPEAKER: Motion moved:

“That a supplementary sum not ex-
ceeding Rs. 1,72,000/- be granted to the
President out of the Consplidated Fund
of the State of West Bengal to defray the
charges which will come in course of pay-
ment during the year ending the 31st day
of March, 1970, in respect of ‘11—Taxes

T

on vehicles'.
DemanD No. B-15-—~REGISTRATION FEFES,
MR. SPEAKER: Muotion moved:

“That a supplementary sum nol ex-
cecding Rs. 5.05.000/- be granted to the
President out of the Consolidated Fund
of the State of West Bengal to defray the
charges which will come in course of
payment during the vear ending the 31st
day of March, 1970, in respect of *15—
Registration fees™. ™

Demann No. 11—18—PARLIAMENT, STATE/
Unton TERRITORY LVGISLATURE.

MR. SPEAKER: Motion moved.

“That a supplementary sum not ex-
ceeding Rs. 9,87,000/- be granted to the
President out of the Consolidated Fund
of the State of West Bengal to defray the
charges which will come in course of pay-
ment during the year ending the 31st day
of March, 1970, in respect of ‘18—Parlia-
ment, State/Union Territory Legislature’.”

DEMAND No. 12—19—GENERAL  ADMINIS-
TRATION,

MR. SPEAKER: Motion moved:

“That a supplementary sum not ex-
cecding Rs. 6,72,000/- be granted to the
President out of the Consolidated Fund
of the State of West Bengal to defray the
charges which will come in course of pay-
ment during the year ending the 31st day
of March, 1970, in respect of ‘19—Gene-

T

ral Administration’.
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Demanp No. 15—23—PoLicE.

MR. SPEAKER: Motion moved:

“That a supplementary sum not ex-
ceeding  Rs. 1,15,44,000/- be granted to
the President out of the Consolidated Fund
of the State of West Bengal to defray the
charges which will come in course of pay-
ment during the year ending the 31st day
of March, 1970, in respect of *23--Police"."”

Demanp No. 16—26—MISCELLANLOUS
DEPARTMENTS— FIRE SCRVICES.

MR. SPEAKER: Motion moved:

“That a supplementary sum not ex-
ceeding Rs. 2,87,000/- be granted to the
President out of the Consolidated Fund
of the State of West Bengal to defray
the charges which will come in course of
payment during the year ending the 3lst
day of March, 1970, in respect of ‘26—
Miscellancous  Departments—Fire  Ser-
vices." ™

DemaND No. 17—26—MISCELLANEOUS
DEePARTMENTS—EXCLUDING FIRE
SERVICES.

MR. SPEAKER: Motion moved:

“That a supplementary sum not ex-
ceeding Rs. 51,57,000/- be granted to the
President out of the Consolidated Fund
of the State of West Bengal to defray the
charges which will come in course of pay-
ment during the vear ending the 31st day
of March, 1970, in respect of ‘26— Miscel-
laneous  Departments—Exciuding  Fire
Services'. "

‘Demanp No, 18—27—Scientine DePART-
MENTS.

MR. SPEAKER: Motion moved:

“That a supplementary sum not ex-
ceeding Rs. 5,000/- be granted to the
President out of the Consolidated Fund
of the State of West Bengal to defray the
charges which will come in course of pay-
ment during the year ending the 31st day
.of March, 1970, in respect of ‘27—8cienti-
fic Departments’. ™ -
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Demann No. 19—28—EDUCATION.
MR. SPEAKER: Motion moved:

“That a supplementary sum not ex-
ceeding Rs. 1,97,68,000/- be granted to the
President out of the Consolidated Fund
of the State of West Bengal to defray the
charges which will come in course of pay-
ment during the year ending the XIst day
of March, 1970, in respect of ‘28—Educa-
tion". "

Demanp No. 20—29—MEDICAL.
MR. SPEAKER: Motion moved:

“That a supplementary sum not ex-
cceding Rs. 57,86,000/- be granted to the
President out of the Consolidated Fund
of the State of West Bengal to defray the
charges which will come in course of pay-
ment during the year ending the 31st day
of March, 1970, in respect of ‘29— Medi-
cal". ™

DEMAND No. 24—124—CAPITAL OUTLAY ON
SCcHEMES OF GOVERNMENT TRADING—
GREATER CALCUTTA MiILK SupPLY

SCHEME,

MR. SPEAKER: Motion moved:
“That a supplementary sum not ex=
ceeding Rs. 54,36,000/- be granted to the
President out of the Consolidated Fund
of the State of West Bengal to defray the
charges which will come in course of pay-
ment during the year ending the 31st day
of March, 1970, in respect of *124—Capital
Outlay on Schemes of Government Trading
—Greater Calcutta Milk Supply Scheme®.”

DemanD No. 26—96—CAPITAL OUTLAY ON
INDUSTRIAL AND ECONOMIC DEVE-
LOPMENT.

MR. SPEAKER: Motion moved:

“That a supplementary Sum not ex-
ceeding Re. 1/- be granted to the President
out of the Consolidated Fund of the State
of West Bengal to defray the charges
which will come in course of payment
during the year ending the 3lst day of
March, 1970, in respect of ‘96—Capital
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Outlay on Industrial and Economic
Development'.’
Demanp No. 28—35—INDUSTRIES—CIN-

CHONA.
MR. SPEAKER: Motion moved:

“That a supplementary sum not ex-
ceeding Rs. 2,32,000/- be granted to the
President out of the Consolidated Fund
of the State of West Bengal to defray the
charges which will come in course of pay-
ment during the year ending the 31st day
of March, 1970, in respect of ‘35—Indus-
tries—Cinchona’. ™

Demano No, 31—39—MisceLLaNeous So-
CIAL  AND DEVELOPMENTAL ORGA-
NISATIONS—WELFARE OF SCHEDULED
TriBES AND CASTES AND OTHER BACK-

waARD CLASSES.

MR. SPEAKER: Motion moved:

“That a supplementary sum not ex-
ceeding Rs. 5,96,000/- be granted to the
President out of the Consolidated Fund
of the State of West Bengal to defray the
charges which will come in course of pay-
ment during the year ending the 31st day
of March, 1970, in respect of *39—Mis-
cellancous Social and Developmental
Organisations—Welfare of  Scheduled
Tribes and Castes and other Backward
Classes™. ™

Demanp  No. 32 — 39 — MISCELLANEOUS
SocIAL AND DEVELOPMENTAL ORGA-
NISATIONS—EXCLUDING WELFARE OF
SCHEDULED TRIBES AND OTHER BAck-

WARD CLASSES

MR. SPEAKER: Motion moved:

“That a supplementary sum not ex-
ceeding Rs. 9,96,000/- be granted to the
President out of the Consolidated Fund of
the State of West Bengal to defray the
charges which will come in course of pay-
ment during the year ending the 31st day
of March, 1970, in respect of ‘39—Mis-
cellaneous  Social and Developmental
Organisations—Excluding ~ Welfare of
Scheduled Tribes and other Backward
Classes'. ™
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DemaND No. 33—42—MULTIPURPOSE RIVER
SCHEMES.

MR. SPEAKER: Motion moved:

“That a supplementary sum not ex-
ceeding Rs. 27,71,000(- be granted to the
President out of the Consolidated Fund
of the State of West Bengal to defrary the
charges which will come in course of pay-
ment during the year ending the 31st day
of March, 1970, in respect of *42—Multi-

purpose River Schemes."”

DemMAND No. 33—43—IRRIGATION, NAVIGA-
TIoN, EMBANKMENT AND DRAINAGE
WOoRKS (COMMERCIAL).

MR. SPEAKER: Motion moved:

“That a supplementary sum not ¢X-
ceeding Rs. 4,20,000/- be granted to the
President out of the Consolidation Fund
of the State of West Bengal to defray the
charges which will come in course of pay-
ment during the year ending the 31st day
of March, 1970, in respect of *43—Irriga-
tion, Navigation, Embankment and
Drainage Works (Commercial)’. ™

DemaND No. 33—44—IRRIGATION, NAVIGA-
TioN, EMBANKMENT AND DRAINAGE
Works (NoN-COMMERCIAL).

MR. SPEAKER: Motion moved:

“That a supplementary sum not ¢x-
ceeding Rs. 2,23,77,000/- be granted to
the President out of the Consolidated
Fund of the State of West Bengal to defray
the charges which will come in course of
payment during the year ending the 31st
day of March, 1970, in respect of ‘44—
Irrigation, Navigation, Embankment and
Drainage Works (MNon-Commercial) . "

DeMAND No. 33—98—CapiTaL OuTLAY ON
MULTIPURPOSE RIVER SCHEMES.

MR. SPEAKER: Motion moved:

“That a supplementary sum not ex-
ceeding Rs.6 6,90,000/- be graned to the
President out of the Consolidated Fund
of the State of West Bengal 1o defray the
charges which will come in course of pay-
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ment during the year ending the 31st day
of March, 1970, in respect of *98—Capital
Outlay on Multipurpose River Schemes.’ "

DEMAND No. 33—99—CariTaL OUTLAY ON

IRRIGATION, NAVIGATION, EMBANK-
MENT AND DRAINAGE WoRks (Com-
MERCIAL).

MR. SPEAKER: Motion moved:

“That a supplementary sum not ex-
«ceeding Rs. 1,17,37,000/- be granted to
the President out of the Consolidated
Fund of the State of West Bengal to defray
the charges which will come in course of
payment during the year ending the 3lst
day of March, 1970, in respect of *99—
Capital Outlay on Irrigation, Navigation,
Embankment and Drainage Works (Com-
mercial)’. "

‘Dimanp No. 33—100—CaPITAL OUTLAY ON
IrRrIGATION, MNavIGATION, EMBANK-
MENT AND DRAINAGE WORKS (Non-

ComMERcIAL)' ™

MR. SPEAKER: Motion moved:

“That a supplementary sum not ex-
ceeding Rs. 8,37,000{- be granted to the
President out of the Consolidated Fund
of the State of West Bengal to defray the
.charges which will come in course of pay-
ment during the year ending the 31st day
of March, 1970, in respect of *100—Capi-
tal Outlay on Irrigation, Navigation, Em-
bankment and Drainage Works (Non-
Commercial)*. **

Demann No. 34 —50—PusLic WoRKs.
MR. SPEAKER: Motion moved:

“That a Supplementary sum not ex-
ceeding Ry, 1.24,064 (0= be granted to the
President ot of the Consolidated Fund
of the Stawe of West Bengal to defray the
charges which will come in course of pay-
ment during the year ending the 31st day
of March, 1970, in_respect of *S0—Public
Works™, ™
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DemaND No. 36—53—PoRrTs AND PILOTAGE.
MR. SPEAKER: Motion moved:

*“That a supplementary sum not ex-
ceeding Rs. 1,60,000/- be granted to the
President out of the Consolidated Fund
of the State of West Bengal to defray the
charges which will come in course of pay-
ment during the year ending the 31st day
of March, 1970, in respect of ‘S3—Ports
and Pilotage’. "

Demanp No. 38—64—FamINg RELIEF.

MR. SPEAKER: Motion moved:

“That a supplementary sum not ex-
ceeding Rs. 2,76,55,000/- be granted to the
President out of the Consolidated Fund
of the State of West Bengal to defray the
charges which will come in course of pay-
ment during the year ending the 31st day
of March, 1970, in respect of ‘64—Famine
Relief™.™

DEMAND No. 39—65—PENSIONS AND OTHER
RETIREMENT BEMEFITS.

MR. SPEAKER: Motion moved:

“That a supplementary sum not ¢x-
ceeding Rs. 19,24,000/- be granted to the
President out of the Consolidated Fund
of the State of West Bengal to defray the
charges which will come in course of pay-
ment during the year ending the 31st day
of March, 1970, in respect of '65—Pensions
and other Retirement Benefits'.

Demanp No. 39—120—PaymenTs oF CoM-
MUTED VALUE OF PENSIONS,
MR. SPEAKER: Motion moved:
“That a supplementary sum nol ex-
ceeding Rs. 2,45,000/- be granted 1o the
President out of the Consolidated Fund
of the State of West Bengal 1o defray the
charges which will come in course of pay-
ment during the year ending the 3lst day
of March, 1970, in respect of *120—Pay-

T

ments of Commuted value of Pensions®.
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‘DEMAND No. 41—68—STATIONERY AND
PRINTING.
MR. SPEAKER: Motion moved:

“That a supplementary sum not ex-
ceeding Rs. 2,72,000/- be granted to the
President out of the Consolidated Fund
of the State of West Bengal to defray the
charges which will come in course of pay-
ment during the year ending the 31st day
of March, 1970, in respect of ‘68—Sta-
tionery and Printing." ™

DEMAND  No. 44-—T1—MISCELLANFOUS—
OTHER MISCELLANEOUS EXPENDITURE.

MR. SPEAKER: Motion moved:

“That a supplementary sum not ex-
ceeding Rs. 44,43,000/- be granted to the
President out of the Consolidated Fund
of the State of West Bengal to defray the
charges which will come in course of pay-
ment during the year ending the 31st day
of March, 1970, in respect of ‘71—Mis-
cellancous—Other  Miscellancous  Ex-
penditure.” ™

‘DEMAND No. 44—109—CAPITAL QUTLAY ON
OTHER WORKS,
MR. SPEAKER: Motion moved:

“That a supplementary sum not ex-
ceeding Rs. 3,17,000/- be granted to the
President out of the Consolidated Fund
of the State of West Bengal to defray the
charges which will come in course of pay-
ment during the year ending the 31st day
of March, 1970, in respect of *109—Capi-
1al Qutlay on other Works." ™

Demanp No. 45—71—MISCELLANEOUS—
IRRECOVERABLE LOANS TO DISPLACED
PERSONS WRITTEN OFF,

MR. SPEAKER: Motion moved:

“That a supplementary sum not ex-
ceeding Rs. 1,00,00,000/- be granted to the
President out of the Consolidated Fund
of the State of West Bangal to defray the
charges which will come in course ol pay-
ment during the year ending the 31st day
of March, 1970, in respect of ‘T1-—Mis-

CHAITRA 9, 1892 (SAKA)

Appropriation (Vote on 246

Account) Bill
cellancous—Irrecoverable Loans to dis-
placed persons written off.""

DeMAND No. 45—71—MiscELLANEOUS—EX-
PENDITURE ON DISPLACED PERSONS.

MR. SPEAKER: Motion moved:

“That a supplementary sum not ex-
ceeding Rs. 8,19,000/- be granted to the
President out of the Consolidated Fund
of the State of West Bengal to defray the
charges which will come in course of pay-
ment during the year ending the 31st day
of March, 1970, in respect of *71—Mis-
cellaneous—Expenditure  on  displaced
persons.”

Demanp No. 50—124—CapPiTaL QUTLAY ON
ScHEMES OF GOVERNMENT TRADING.

MR. SPEAKER: Motion moved:

“That a supplementary sum not ex-
ceeding Rs. 2,54,17,000/- be granted 1o the
President out of the Consolidated Fund
of the State of West Bengal to defray the
charges which will come in course of pay-
ment during the year ending the 31st day
of March, 1970, in respect of *124—Capi-
tal Outlay on Schemes of Government
Trading." ™

Demanp No. 52—LoANS AND ADVANCES
BY STATE/UNION TERRITORY GOVERN-
MENTS.

MR. SPEAKER: Motion moved:

“That a supplementary sum not ex-
ceeding Rs. 76,33,000/- be granted to the
President out of the Consolidated Fund
of the State of West Bengal to defray the
charges which will come in course of pay-
ment during the year ending the 31st day
of March, 1970, in respect of ‘Loans and
Advances by State/Union Territory
Governments.’ "

The Statutory Kesolution regarding the
Proclamation, the West Bengal Budget, the
Demands for Grants on Account  (West
Bengal) and the Supplementary Demands for
Grants (West Bengal) arc all before the House.

Items 8, 9, 10 and 11, will ull be discussed
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[Mr. Speaker]

together. They have already been moved.
Hon. Members may now move their Cut
Motions subject to their being otherwise
admissible.

[Cut Motions moved on Demands for
Grants on Account)

SHRI HARDYAL DEVGUN
Delhi): [ beg to move:

(East

That the demand for grant on account
under the head ‘23-Police’ be reduced by
Rs. 100,

[Failure of the Government in Main-
taining law and order in the State. (11)]

That the demand for grant on account
under the head ‘23-Police’ be reudced by
Rs. 100.

[Induction of friends and rclatives of
the Ministers in the administration. (12)]

That the demand for grant on account
under the Head *23-Police’ be reduced by
Rs. 100.

[Failure of the Government in check-
ing incidents of murder, looting and arson,
(13)].

That the demand for grant on account
under the Head ‘23-Police’ be reduced
by Rs. 100,

[Failure of the Government in curbing
political murders in the State. (14)).

That the demand for grant on account
under the Head ‘23-Police’ be reduced by
Rs. 100,

[Failure of the Government in pro-
viding security to the industry in the State
ogainst saboltage by the Naxalities and
other unruly clement. (15)).

That the demand for grant on account

under the Head *23-Police” be reduced by
Rs. 100

[Protection to encouragement 1o mus-
lims who slaughtered cows on Id day at
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open places and in front of temples in
West Bengal. (16)].

SHRI MOHAMMAD ISMAIL (Barrack-
pore): 1 beg to move:

That the demand for grant on account
under the Head *23-Police’ be reduced by
Rs. 100.

[Need to implement commission’s
recommendation on wages of State Govern-
ment employees as demanded by the
State Government Employee’s Federation
(m).

That the demand for grant on account
under the Head "23-Police’ be reduced by
Rs. 100.

[Failure to advise the President to
give assent on the Bill passed by over-
whelming majority by the elected State
Assembly of West Bangal for recognition
of unions. (18)].

That the demand for grant on account

under the Head *23-Police’ be reduced by
Rs. 100,

[Failure of the Central Cabinet to
recommend on the Bill on subsistance
allowance to the workers. (19))

That the demand for grant on account
under the Head *96-Capital Outlay on Indus-
trial and Economic Development-Cottage
Industries’ be reduced by Rs. 100,

[Need to take over all the factories
including Mohini Mill (Cotton) and Bang-
shwarsary (Cotton) which were locked out.

(20).

That the demand for grant on account
under the Head *38-Labour and Employment”
be reduced by Rs. 100.

[Need to compel the jute employers
to honour the clause to finalise wage struc-
tures of more than 2 lakhs jute workers
of West Bengal by setting up tripartite
body suggested by all the concerned unions

of West Bengal. (21)]
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That the demand for grant on account
under the Head *109-Capital outlay on other
works-Expenditure on displaced persons’
be reduced by Rs. 100.

[Failure to compel fishery corporation
to implement the article of memorandum
in West Bengal. (22)]

That the demand for grant on account
under the Head *90-General Administration’
be reduced by Rs. 100.

[Need to implement effectively various
amendment Acts, rules and orders of the
United Front Government. (23)].

That the demand for grant on account
under the Head *23-Police’ be reduced by
Rs. 100.

[Need to continue norms fixed by the
United Front Government for the Police
personnel (24))

That the demand for grant on account
under the Head ‘35-Industries—Cinchona’
be reduced by Rs. 100,

[Need to increase wages of beedi
workers of West Bengal on the basis of
increased wages of jute, engincering and
State Government employees, (25))

That the demand for grant on account
under the Head *35-Industries—Cinchona’
be reduced by Rs. 100.

[Need to extend the period of taking
over by five years for complete nationalisa-
tion of foreign essential service companies
by the Statc Government or Central
Government as demanded by the entirc
people of Calcutta. (26)]

That the demand for grant on account
under the Head ‘38-Labour and Employ-
ment' be reduced by Rs. 100.

[Need to fix minimum and maximum
and grade scales for cotton workers of
West Bengal on the basis ol engineering
tripartite agreement. (27)}

That the demand for grant on account
under the Head ‘38-Labour and Employ-
ment' be reduced by Rs, 100,
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[Need to introduce uniform D.A. in
all the industries in West Bengal on the
basis of price index. (28))

That the demand for grant on account
under the Head ‘38-Labour and Employ-
ment’ be reduced by Rs. 100.

[Nced to take strong steps against
those enginecring firms which have not
implemented the engineering agreement in
West Bengal. (29)]

That the demand for grant on account
under the Head *57-Road and Water Trans-
port Schemes® be reduced by Rs. 100,

[Need to finalise grade scales of
10,000 Caluctta Tramways employees which
have been submitted to the State Govern-
ment by all the Unions concerned. (30)]

SHRI SAMAR GUHA (Contai);: T bed
o move:
That the demand for grant on account

under Head *19-General Administration® be
reduced by Rs. 100,

[Need to set up a high-powered judicial
enguiry commission to go into complaints
of killing, murder, assault, loot, arson,
molestation of women, forcible seizure
of legally owned land, gheraoes in indus-
trial, e¢ducational and other concerns,
setting up of *People’s Court’ ‘People's
Railway Stations’ levying illcgal taxes,
subversion of general and police adminis-
tration, utilising QGovernment machinery
for enforcing totalitarian hold over the
people, curbing democratic freedom of the
people, terrorising Press and creating a
reign of terror in the State by C.P.M. and
other political elements. (31).)

That the demand for grant on account
under the Head ‘19-General Administration’
be reduced by Rs. 100.

[ShuMing o©f administrative officers,
giving prefercntial lifts to some set of
officers, shifting other officers and creating
an atimosphere of terror and intimidation
in gencral administration by home Minis-
try for enforcing C.P.M. hegemony of the
State administrative machinery. (32)]
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That the demand for grant on account
under the Head *19-General Administration®
be reduced by Rs. 100.

[Absence of immediate setting up of
Government machinery for distribution
of vested land and Benami land to landless
cultivators, recovery of illegally occupied
land by C.P.M. and other political ele-
ments from poor land owners, recovery of
illegally occupied land by CPM supporter
jotedars, and guaranteeing legitimate
rights of share croppers. (33))

That the demand for grant on account
under the Head *19-General Administration’
be reduced by Rs. 100.

[Absence of declaration of a policy
for land reform for the benefit of landless
cultivators and tribal people. (34)]

That the demand for grant on account
under the Huad “19-General Administration’
be reduced by Rs. 100.

[Absence of a labour policy for safe-
guarding interest of workers against all
machinations of industrialists and ensurc
peace, and production in industrial ficld
and stop influence of CPM enslaught on
rival trade union. (35)]

That the demand for grant on account
under the Head *19-General Administration®
be reduced by Rs. 100.

[Absence of general directives to the
police to stop violent activities by CPM
and steps o ban mectings, processions,
demonstrations and assemblics with arms
by CPM and political elements throughout
the State. (36)].

That the demand for grant on account
under the Head *19-General Administration®
be reduced by Rs. 100.

[Raising of 1,10,000 armed voluteers
by CPM holding of meetings, processions
and assemblies by such armed volunteers,
creating an atmosphere of political terror
and intimidation by such armed forces.
and directives publicly given by CPM
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Ministers and other chief party function-
aries to those CPM armed forces to remain
prepared for acting as an *Army of Libe-
ration' like the Liberation Army of
Vietnam. (37))

SHRI B. K. DASCHOWDHURY (Cooch-
Bihar): | beg to move:

That the demand for grant on account
under the Head *50-Public Works' be reduced
by Rs. 100.

[Need to include the Project for a
bridge over the river Manshai, in Cooch
Behar District, in the Fourth Five Year
Plan. (38))

SHRI J. M. BISWAS (Bankura):
o move:

I beg

That the demand for grant on account
under the Head *64-Famine Relicf” be reduced
by Rs. 100.

[Failure 1o take adequate measures
m order to give relicl to the famine stricken
people of Hura P.S., Para P.5., Raghu-
nathpur P.S., Jaipur P.5. and Kashipur
P.S. in Purulia district and Chhatna P.S.
in Bankura district, (39))

That the demand for grant on account
under the Head *64-Famine Reliel” be reduced
by Rs. 100.

[Failure to start inmediate  reliel
work in the famine stricken areas in Puru-
lia and Bankura districts in the shape of
starting gruel kitchen and making arrange-
ments for Test Relief and Gratuitous
Relief for the affected people. (40))
SHRI DEVEN SEN ((Asansol): | beg to
move:

That the demand for a Supplementary
Grant of a sum not cxceeding Rs. 6,72,000
in respect of "General Administration’ be
reduced by Rs. 100.

[Financial aid to West Bengal by the
Fifth Finance Commission. {1)].
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That the demand for a Supplementary
Grant of a sum not exceeding Rs. 1,15,44,000
in respect of ‘Police” be reduced by Rs. 100,

[Failure to maintain law and order
in the town of Burdwan.(2))

That the demand for a Supplementary
Grant of a sum not exceeding Rs. 1,15,44,000
in respect of Police be reduced by Rs. 100.

[Failure to maintain law and order in
Sripur Colliery, Asansol, district Burdwan.
(39

SHRI DATTATRAYA KUNTE (Kolaba):
Sir, | rise on a point ol order. How can
itlems 8, 9 and 10 be discussed together?

(Item 8 is a statutory motion. It is a
separate motion.....)

MR. SPEAKER: Statutory Motion at
the end will be put first,

SHRI DATTATRAYA KUNTE: It will
be mixing the discussion.

MR. SPEAKER: Tha. was the decision
of the House. That was the decision adopted
by the House itseclf.

SHRI DATTATRAYA KUNTE: Pleasc
bear with me for a minute. The House cannot
possibly override its own rules of procedure.
You cannot override the rule which is already
there. When it is a cl.ar Statutory Motion,
it has to be treated separately. When the
Business Advisory Committee thought of
this, out of 5 hours they could have allotted
half-an-hour or some time for the Statutory
Resolution separately.  But in a peculiar
manner, in order to suit the convenience or
time of the House they have mixed up all
the Motions, and it is clearly misleading the
House, because, after all, Statutory Resolu-
tion should be first disposed of and then the
budget should be taken up. 1 really object
to this procedure. Evcn if the whole House
agrees, unless you change the rules of pro-
cedure, you cannot do it. You must give
your ruling about it.

SHRI SHIVA CHANDRA JHA (Madhu-
bani): T support what Mr. Kunte has said.
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MR. SPEAKER: This was the decision
of the Business Advisory Committee. It was
put before the House and the House adoptad
itas itis. | am just carrying out the decision
of the House. The House is the master of
the Rules, of everything else.

SHRI DATTATRAYA KUNTE: This
is not the correct position. This cannot be
done unless you change the Rules of Proce-
dure.

MR SPEAKER: Rules are made by the
House.

SHRI DATTATRAYA KUNTE: If you
want to suspend certain rule, you can suspend
the rule. 1 want a clear ruling. Are you
suspending the rule or not? Il you don't
do that, whatever be the decision of the
Business Advisory Committee, whatever be
the decision of the House, this cannot be

taken up together.

MR. SPEAKER: The Housc has decided.
I stand by the decision of the House. Now,
Shri A. K. Scn.
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SHRIMATI SUCHETA KRIPALANI
(Gonda): Mr. Speaker, Sir, though we
are in the Opposition today we are here to
fully suppoit the steps that the Government
has taken. When the President’s rule was
imposed in Bengal people all over the country
except a particular section, have welcomed
it as a reprieve for the long sufferings of the
people of Bengal. The people of Bengal
expect a better future than what they were
having during the last one year. We were
getting more and more alarmed with the
kind of reports we were receiving from
Bengal during the period. The reports indi-
cated that the Administration was paralysed,
the police was completely immobilised, there
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were constant inter-party clashes leading
often to murders. 1 don't wish to go into the
figures: we all know them. Butl the main
features were the Naxalite type of rampages
in various parts of the state resulting in
violent clashes, rioting, arson, loot molesta-
tion of women, and such other criminal
activities. People were afraid to give evidence
or even report about it. We know the farce
that was perpetrated in the name of enquiry
over the Rabindra Sarovar incident.

When in 1969 after mid-term  poll, the
Leftists formed a Joint Front, and came into
power, many people hailed them. That was
due 1o the many omissions and commissions
made by the Congress. 1 fully admit that.
People thought that now they would get
a good deal. Though the Marxist Commu-
nists got merely 20 per cent support. as far
as their voting strength was concerned, they
came to occupy a dominating position in the
Assembly, and, therefore, they were the
dominant partners in the Joint front that was
organised to form the government. The
people cxpected to get a progressive and
radical rule. They expected peace and pro-
gress.  They thought that the poor would
come to their own as it was a people’s govern-
ment. 1 would have been very glad if it had
come about. Hut what do we see instead
after one year?

During the last one year, the history of
their government is this, 1 have all the
details here but | do not waste my time in
going through it all, beciuse everybody
knows it.

SHR1 JYOTIRMOY BASU (Diamond
Harbour): Better not.

SHRIMATI SUCHETA KRIPALANI:
1 do not want any [rivolous remarks from
Shri Jyotirmoy Basu who is a very clever and
stalwart leader of that paity.

They were given a golden opportunity to
show 10 the country that the bourgeois and
reactionary government was no good and
their Government would bring heaven to the
pour of the country. But today, the Govern-
ment has fallen. Why? It has fallen not
because of any outside pressures, but it has
fallen due 1o acute contradiclioons inside the
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front. It has fallen due to the rot within.
The responsibility for this has been squarely
laid on the Communist Marxist Party, not
by us, but by their own constituents, and by
their own 13 other partners who functioned
with them to bring this heaven on earth in
Bangal. 1 have got a lot of quotations with
me here to substantiate my statement to show
how they have held the Communist Mar-
xists responsible.

As 1 have said earlier they had a unique
opportunity, but they wasted it. They were
not bothered about carrying on the adminis-
tration because. They were keen to build a
basc for the Communist Marxist Party, which
would be a jumping ground for them for
forging ahead and spreading out. All the
other constituents were thus clbowed out from
their positions of strength, so that the Com-
munist Marxists could forge ahead in order
to strengthen themselves for the future. They
did not carc even a brass button for the
administration of the State. They had no
time to attend to it.

As I said, they had a unique opportunity,
because they were in a joint front, the joint
front could have mobilised multiclass sup-
port and could have given a good leftist
government. But what has been the result
of their activities? The result of their activi-
lies has been that they evoked angry reaction
among their own partners, that is, the 13
other partners. The whole State was riven
with strifc and violence. The last days of
the UF rule brought credit to no party, and
least of all to the dominant party, namely
the Communist Marxist. They had thrown
overboad all standards of political ethics.
They rode roughshed over all norms by which
democracy functions.  They shocked the
intelligentsia of Bengal, the intelligentsia
which used to give a lead not only to Bengal
but to other parts ol India ; that intelligentsia
was shocked, which at onc tume had given
them unstinted support to the party.

They thought that what they werc doing
with the support of the labour and the
kisans would bring them laurels. But it has
not brought them laurels. They have lost
whatever good-will they had.
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Why did they fail? Why was the Govern-
ment paralysed? We who believe in demo-
cracy feel that the permanent services and
at lcast the police administration should not
be political. They should be above politics
and they should be neutral. The politics
should be confined to the Ministry only.
1t is for the Ministry to lay down the policy,
and the permanent administration to carry
out whatever policies are laid down by the
Ministry. But the C.P.M. believes in commit-
ted scrvices, as our fiiends the CONGIs
today have come to believe. As a result
they started inducting their own men in the
police force. They started patronising those
officers who saw eye to eye with them. For
instance, in Burdwan, a scrious incident had
taken place, to which 1 shall make a reference
a little later. Here, the district magistrate
was hand-picked by the Communist Marxist
Minister; he being their own man of confi-
dence was placed therc to carry out their
nefarious work. The result was that the
police force got totally immobilised, and
indisciplined.  We had a demonstration of
that, when the Assembly was attacked. It
showed how much discontent there was
among the police and how it found expres-
sion.

The failure of the UF Government in
West Bengal was to our mind mainly the
result of politicalisation of the police; they
were not able to get the confidence of the
senior ofiuers at the same time they failed
to make the ek and file of the police feel
a sense of ddentificanion with  them i.c.,
C.P.M. Had they been able 1o win their
confidence, they would have been in a posi-
tion to take over the whole of Bengal. Here
is the magazine Muinstream, which we do
not publish but which is published by the
Communist Party. There is a very interesting
article. The final comment about what they

have done in Bengal is cxpressed  in the
following words:

“There was neither wisdom nor states-
manship nor an cffort at imparting the
vision of a new socicty in the hectic, al-
most nerve-racking record of one year of
unchalienged rule in Bengal.™

They had a golden opportunity to show 1o
the people what they could do, but they
failed to utiliseJthe opportunity.
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1 could have understood if they had done
something dramatic against the capitalists,
and against the tycoons about whom they
are talking all the time and frothing here,
but they did nothing, and they did now do
anything against them there. All that they
did succeed was in creating a chaotic situa-
tion in the State. The chaotic situation first

came to prevail in the rural areas and then
it spread to the cities.

In February, T was at Caleutta. T heard
what the conditions in the rural areas were.
They were not giving protection to the people.
In the pretext of giving land to the landless
people what they started was complete loot
and arson and lawlessness. Their  armed
ganpes would walk into anvbody’s house and
commit murders and take by force whatever
they could lay their hands up on. They
created some thing called, the ‘people’s courts.
In the ‘people’s courts’, composed of their
own henchmen, they would decide whose
land was to be taken and to whom it should
be given. 1 can understand if they take the
land and give to the landless. But in a de-
mocracy that chould be done through a
proper legal process. They can make the
process a< summary as they like. But it is
incimbant that they go  through  some
legal procedure.  Again, the Legislative
Assembly was completelv under their control
and they could have passed any law, and under
those laws, if they so liked they could have
divested all the land-owning people of their
land and given over the land to the landless.
I they had done that, | conld have supported
them. But they adopted extra-legal methods.
They adopted terroristic methods by which
killing and loot went on unchecked. Their
own Revenue Minister, Mr. Konar had
admitted this. I have got there with me all
the quotations, and T shall use them when-
ever T need them. To save time, 1 shall quote
only what Shri Konar, Minister of Revenue
said. He said:

“The post-harvesting siluation  is
normal.”

And how was the situation normal? The
figures he pgave were the harvesting
clashes were only 100; 19 people were killed,
and three more peaple were killed by police
firing. There were 1721 cases of dispute
about forcible possession. These figures
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rclate to arcas other than the 24-Parganas
which was the worst affected. This was what
Mr. Konar said some time in January. But
Mr. Jyoti Basu, another brilliant luminary
in their party said at the end of December the
following.  He gave diffcrent figures. He
said that 1128 clashes occurred. In 43 cases
fire-arms were used. and 44 people were
injured by fire-arms. and 200 pepople were
injured otherwise. In fact, there was a state
of semi revolution in the countryside during
the winter of 1969-70. They had brought
aboul a new kind of class-warfarc. Before
1969 they were dominating in four districts,
but during this period of one yecar Joint
Front rule they have spread all over Bengal
accompanied by this kind of lawlessness.
This has been admitted by no less a person
than the Calcutta Commissioner of Police
himself. Then, gradually, the lawlessness
spread to the Calcutta city itself. 1 do not
want to go into the details. 1 could only
mention the recent incident at Narkeldenga
where a boy was killed by bomb-throwing
and many were injured. A whole collection
of illegal arms was discovered. Bomb-throw-
ing, use of revolver, use of spears and all
kings of lcthal weapons, is a normal daily
occurrence in Calcutta. Then there is insult
to and molestation of women. Only recently,
we read about a case where a woman was
taken away from her husband, molested and
thrown aside in an unconscious State; later
she died. There are many such cascs, Women
do not come out Lo report because of a sense
of shame, but there are many such cases.
Only the day before yesterday, 1 was having
a talk with Shrimati Illa Palchoudhuri, and
she told me that such incidents go on. The
police is immobilised and the police cannot
do anything there.  These are  political
goondas they are political criminals who are
committing all there crimes. If the police
did anything to check them Mr. Jyoti Basu
would come down upon the police. Therelore.
the police sat quite without doing anything.
Not only werc they inactive against the
political criminals and the political goondas,
but cven against the normal criminals and
normal goondas, because they did not know
on whose forchead was written ‘CPIM."

The lawlessness in West Bengal was such

MARCH 30, 1970

West Bengal (Res.) and 260
West Bengal Budpet

that even the writ of the CPM does not run
now, all forces of lawlessness are let loose.

SHRI DHIRESWAR KALITA
(Gahati): On a point of order. The other
day you were good cnough to expunge the
word ‘goonda” used by a member,

SHRIMATI SUCHETA KRIPALANI:
I withdraw it; | say “political criminals', The
police cannot  discriminate between political
criminals and ordinary criminals. As a
tesult, we saw the heinous crime of the attack
on the French Consul, his wife was mur-
dered and he and his son were badly injured,
It has brought shame to us not only here

but in the international world.

The administration became so bad in the
entire Siliguri arcn that revolution was ram-
pant. The army had to be called out. It is
a matter of shame for any State Government
when they have to call in the army to deal
with the situation.

Ultimately, Shri Ajoy Mukherjee could
not tolerate it any more. He was caught in
a vice and wanted to get out of it. He used
such wonderful  epithets  to describe his
own government as *barborous’, *uncivilised’
and described the *Marxists workers as ban-
dits.” My hon. friend over there objected to
the word ‘goonda’. If he prefers, 1 will use
the word ‘bandit’. This is how cven Shri
Promode Das Gupta, Sccretary of Communist
Marxist party described the situation during
those months of tortuous negotiations and
manipulations: “We aré co-cxisting o
villify cach other.™

In the industrial sphere, labour trouble
was rampant. The Marxist Unions were not
many when they came to power, Now they
have infiltrated everywhere, into all units,
The proprictors have been pul in such a diffi-
cult situation in industry that when Shri
Asoka Melhtz and T had wvisited Caleuttn,
we were told that the industrialists were come-
pelled to make peace with the Marxist Unions;
otherwise, they could not run their factories,

Inter-union clashes and rivalries have
nssumed scrious proportions. Murders are
frequent, Everyone knows about the con-
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troversy between the Chief Minister and
Deputy Chief Minister over the non-with-
drawal of some criminal cases. It has appear-
ed in the papers. 1do not want to go into the
details. But it would appear that those who
were in charge of law and order were eager
to see how many criminal cases could be
withdrawn rather than how many criminal
cases should be instituted.

At long last, Shri Ajoy Mukherjec wanted
1o go on a fast. He did not want the UF 1o
go. 1 will give him credit for it. He tried his
level best to see if things could be settled and
the situation brought back to normalcy.
But ultimately he failed and undertook a
fast.

The only part that wanted to see that the
law and order situation was maintained was
Shri Ajoy Mukherjee. 1 give him credit for it.

The deterioration in the law and order
situation was due lo another reason. Politics
was badly mixed up with crime.  The leaders
at many levels tried (o find political sulutions
for criminal incidents.  Naturally, political
solutions cannot be found for criminal in-
cidents; howsoever powerful the criminals
mught be, they must be dealt with according
to the penal law of the country.

Now 1 come to the incident in Burdwan on
the 17th March. Afler it was decided that
Gowvernor's rule would be promulgated, the
Communist Marxists gave a threat as to what
the future would look like. On 17th March,
they declared a strike and tovk oul a proces-
A small procession was luken out by
For the offence

ston,
some Congress supporters.
of taking vul this procession, after a couple
of hours 3,000 people armed with bombs,
rilles, revolvers, bows and arrows —there were
santhals and others with spears elc. came
and attacked the house of Shri Sain. Two

of his brothers were brutally speared to
death. (Imterruptions).
SHRI JYOTIRMOY BASU: Give the

complete story.

SIRIMATI SUCHETA KRIPALANI:
He cin give his own version (Intcrruptions).
The third brother, Mr. Navakumar Sain, an
Advocate, who came out was attacked. His
two eyes were scooped out with spears, and
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nitric acid was poured into them. He is
lying in hospital. The younger brother,
Malai Sain, who was a student worker, rushed
to the District Officer, fell at his feet and
requested him to give him protection, to
arrest him, as otherwise he would be killed,
He had first run  from his home to his
neighbour's house, and then from there to
the District Officer. He was not given any
protection, he was speared to death in front
of the officer. All the members of the family
16 in number, were injured. The house was
set on fire. The police were present, but
did nothing. The mother was beaten up and
the blood of her sons was sprinkled on her.

Mr. Tarun Dutt who is the District Magis-
trate of Burdwan, was handpicked by the
Communist Marxist Ministers to carry on
their nefarious activities in this District.
1 would like to ask the Home Minister if it is
not a fact that Mr. Tarun Dutt sold a revolver
from the Treasury for Rs. 200 to the Secre-
tary or one of the important Communist
Marxist workers of that arca. A revolver is
given only to people who show a sense of
responsibility to hold it.

SHRI JYOTIRMOY BASU: Who holds
a licence.

SHRIMATI SUCHETA KRIPALANI:
Everybody cannot hold a licence. Those with
criminal instincts and records cannot hold a
licence.

Then, sir, it is said that CPM are the friends
of the labour and we are reactionaries. What
did they do to the labour ? On the same day
trouble took place in Tribeni and Dakshin-
Diri.  Here the factory workers did not
go on strike. So, the CPM workers gathered
in large numbers in Dakshinderi arca and
Tribeni and armed with lethal weapons
altacked the workers and some were mur-
dered. In one place, a poor boy ran into
the water, but he was shot from behind.
He came out bleeding and begged for the
biksha of his life, he was assured but
when he came out, he was pounced upon
and killed. They took a black nail and drove
it into the head of another worker and thus
killed him. One boy was slaughtered with a
sword. These are the friends of labour".
1 want the people of India to bc warned as
to what will be the condition of India when
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these fricnds of labour come to power.

SHRI JYOTIRMOY BASU: You are
the friends of the monopolists, und we are
the friends of the workers.

SHRIMATI SUCHETA KRIPALANI:
All that is now over, and the Governor has
taken over. What is the legacy left by the
rule of one ycar by these great democrates
and friecnds of labour? The task of the
Gawvernor is very heavy. There is widespread
disrespect for law. Law and order does not
exist, There is partiality for the use of violence
and the habit of violence. It takes a long time
to give it up. The decencies of  democratic
rule and adherence Lo constitutional proce-
dure have been totally overthrown.  There
is u general attitude of expendiency and
adventurism. There is a lotal disregard cven
of the judiciary. The economy is in doldrums.
The factories are shifting. Labour is in con-
stant turmoil.

The need of the howr is that a semblance
ot order and peace be restored, that there be
stability. The people should have confidence
in the ability of the Governor Lo give them
peace. Can this Governor give the peace
and stability that they need? This Governor
was appointed at the express desire of Mr.
Jyoti Basu, 1 have no objection o that, but
he has, in his radio talk recently, said that
he is working 1o bring back the United Front.
He has also gone in for high praise of Mr.
Jyoti Basu. In the Sratesman of the 28th
there is a report of a resolution passed, not
by us but by Mrs. Gandhi’s ruling Congress,
where Mr. Ashok Sen was also present. It
says that a joint mecting of the State PCC
executive (R) and the Parliamentary Parly
was held and it passed a resolution. I quote:

*In a resolution it said the Governor’s
praise of the former Deputy Chiel Minis-
ter, Mr. Jyoti Basu, who was responsible
for the breakdown of law and order,
looting, murders and molestation of women
and employment of Government officials
for furtherance of his party interests, was
indecorous.  Regretting the Governor's
action, the meeting hoped that he would
maintain  strict ncutrality in all such
matters and would not get himself involved
in party politics.”
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In another resolution they condemned the
gruesome incidents of Burdwan and demand-
ed a judicial enquiry. They have demanded
that the culprits should be punished, those
who perpetrated such violance, They further
said that his wlk about the restoration of
the united front was absolutely out of place,
Therefore, what s needed, Sir, is not a
poliician Governor but purely an  admini-
strator.  The people of West Bengal deserve
a much better deal, they have suffered
much. 1 hold the Central Gowvernment
also responsible for this situation.

Again and again we raised issues of utter
lawlessness in this House and told the Home
Minister and the Prime Minister that they
were training them and collecting  arms,
Mr. Jyoti Basu has said that they were raising
a force of one lakh. What we have seen in
Dakshinders, Triveni, in Burdwan and other
places is the consequerce of that. There is
a private para military force organised by the
conununists; the leaders ars expert terro-
rists; they are terrorising the great people
of Bengal, to which reference was made by
Mr. Nath Pai the other day. They are ter-
rorised and they do nol know how to hold
their own. They have not the courage now
to give evidence against the zoolum committed
by these anti-social forces,

SHRI JYOTIRMOY BASU: Not quite
like the Siva Sena and the RSS.

SHRIMATI SUCHETA KRIPALANI:
You arc on a par with them; I am against
them. 1t was the duty of the Central Govern-
ment 1o have woken up carlier.  After being
cross-examined in the House Mr. Chavan
admitted that arms were being smuggled
into Bengal from Pakistan and China, He
again admitted that they were “small arms.”
Certainly “small arms’" were being smuggled
into our country during the last ten years,
What were they doing? Why were they
sleeping 7 ‘Why did they allow this kind of
lawlessness in West  Bengal? Have the
people of West Bengal no right to ask you
for protection, succour and help? Why did
you turn your backs to them? When Mrs,
Gandhi was there in January this year, the
Pressmen asked her for her comments on the
situation in Bengal. The newspaper report
reads:
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“She declined to comment on the
conditions in West Bengal. She said the
situation was delicate and the least said
the better. Asked whether she had any
talks with Mr. Ajoy Mukherji, she said:
‘not much®."”

There is another very interesting extract
which says:

“Extending ‘support to Mrs. Gandhi's
Government with regard to every measure
directed against the menace of the Syndi-
cate’, the CPI (M) politburo which mel
in Caleutta yesterday, in a statement warned
the Prime Mimister against the dangers of
her policy of *Marxist baiting and dis-
ruption of the United Fronts in  Kerala
and West Bengal'.”

(Interruptions).

1 say that the Government 1n the Centre has
failed in its duly because it was sceking the
support of C.P.M. The other day Mr. Chavan
said that there was no breakdown on the
Contitution in Bengal. On that plea they
hesitated to interfere in Bengal. Did they not
understand  the definition of ‘breakdown’
of the Constitution? This Constitution en-
joins that the cabinet should function as one;
it has joint responsibility. Was the Wesl
Bengal cabinct functioning jointly?  There
were opposing  groups within the cabinet
fighting against each other, villifying cach
other and murdering each other. There was
total breakdown of the Constitution. The
joint cabinet responsibility required under
the Indian Constitution was not in exisience
there. The blame for what happencd in West
Bengal does not lic merely on the Marxists;
they share the main responsibility but res-
ponsibility lies on Mr. Chavan and Madam
Indira Gandhi. They should at least now
wake up and rectify their mistakes, and have
somebody as Gowvernor who is non-partisan
and who has no sympathy for CPM and who
will function as a real impartial administrator.

Here_are all the papers describing the
horribleTatrocities committed in Bengal and
1 will place them on the Table.

MR. SPEAKER: You have mentioned
them.
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SHR1 SHEO NARAIN (Basti): The
Home Minister is not present in the House
to listen to the speech. The only Cabinet
Minister present is Dr. Triguna Sen. (Inter-
ruptions).

SHRIMATI SHARDA MUKERIJEE
(Ratanagiri): The Home Minister is turn-
ing a blind eyc and a deafl car to Bengal.
(Interruptions).

SHRI SURENDRANATH DWIVEDY
(Kendrapara): About the cut  motions,
some cut molions have been submitied at
10 o'clock this morning because yesterday
was a holiday. Generally, in these matters,
we rclax the rule and even if cut motions are
given here in the House, they are accepted.
1 think you should have no objection to
allowing the cut motions submitted at
10 O'clock.

MR. SPEAKER: Il they are four or
five, it is all right. But Mr. Samar Guha has
given dozens and dozens of them, The Secre-
tarial has no time for circulating them. If
you give a few, it is all right. But if you give a
big bundle of papers, what can | do? You
can sclect a few.

SHRI P. C. SETHI: If the cut motions
are received now, when shall we get the -
replies prepared on those points?

MR. SPEAKER: That is why 1 have
requested him to select a few.

SHRI SURENDRANATH DWI\"EDY_:
He will select only a few.

SHRI J. M. BISWAS:
only one cut motion.

1 want to submit

MR. SPEAKER: 1 am thankful to you.
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1 think the debate should cover all these,
Mr. Parimal Ghosh.

SHR1 PARIMAL GHOSH: (Ghatal):
Sir, today we are discussing the West Bengal
budget in this House because of the fact
that in spite of the fact that UF Government
came into power with an overwhelming
majority in the mid-term poll, it did not
last because of the inherent contradictions
among the polical parues, which have
brought about immense disorder to the
people of that State. Normally the budget
proposals should 1ndicate the economic,
social and other aspects and ailairs of that
particular State. Naturally, when we dis-
cuss the budget proposals of West Bengal,
normally we cannot ignore the fact of the
events that have taken place there for the
last s0 many years. We are all aware of the
fact that West Bengal has always been a
highly industrially developed state, and
particularly pioneer in the field of the engi-
neering industry. The other main industrics
of West Bengal are jute and tea which have
carned the maximum amount of forcign
exchange which, in its turn, has contributed
to a great extent towards the development of
the other regions of India. Out of the total
approximate foreign exchange of Rs, 900
crores which the country has earncd, the
contribution of West Bengal has been to the
tune of Rs. 300 crores.

The question is: why is it that today we
find West Bengal in this condition where it
is left with almost no resources of its own?
If we look at the First, Second and Third
Plan outlays of the State we find that in the
First Plan period the total investment in
West Bengal was to the tune of Rs. 154
crores whercas in the same period Lhe invest-
ment in Maharashtra and Gujarat put to-
gether was Rs. 224 crores. In the subsequent
Plans there has been a consistent comparative
fall in the outlay of the West Bangal Plan
and today it is ooly Rs. 322 crores whereas
in the casc of Maharashira the total plan
has gone up to almost Rs. Y00 crores.
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Il we study the events we will find that
though the c¢ngincering industry in West
Bengal was the pionner industry, it could not
flourish because of certain events. We all
know that West Bengal had the necessary
skills and also the advantage of the proxi-
mity of coul and steel. In the subsequent
years, under the pressure of other States,
the Central Government thought it wise
to follow a particular policy, They introduced
theJequalisation price for steel and coal and
almost took away the inherent advantage
which West Bengal had enjoyed all along.
My objection is not only that these advantages
were taken away but when the question of
prices came in regard to oilseeds and raw
cotton, unfortunately, the Central Govern-
ment succumbed to the pressures of other
States and did not foliow the same policy.

The other two main industrics in West
Bengal arc jute and tea. The expansion of
these two industries could not have taken
place in other States because the products
of these industries do not grow in factories
but in the soil. Il we take the other main
industries in India, the chemical and phar-
maceutical industry, the original pharmaceuti-
cal industry was started in West Bengal.
Yet, we find that in the subsequent ycars
most of the developmient and expansion have
taken place in the western region.

If we analyse the causes for the steady
decline in the industrial growth in West
Bengal and the Steady increase in the in-
dustrial development of the western region,
we find that there has been a consistent
policy of helping the other regions by way
of following a particular industrial licensing
policy in the matter of issuing import licences,
in the matter of granting foreign collabora-
tions, in the matter of granting foreign ex-
change and also in the matter of issuing
liberal financial assistance from its own
financial institutions. Il we study we will
find that most of the financial institutions,
such as, the LIC, the 1IFC, the ICICI, the
Unit Trust of India, arc all located in the
weslern region.

13 hrs.
I would now like to come to another pro-

blem which has also added to the maladies
of West Bengal. 1t is the problem of the huge
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influx of refugees. 1 may be permitted to say
that Bengal and Punjab had been partitioned
s0 that the rest of India could enjoy the
benefits of independence.  Partition has
cqually affected Bengal as well as Pujnab
but the Government of India took it for
granted that the refugees from West Pakis-
tan had come for good. They immediately
took up the question of their rehabilitation
from the day they arrived. The West Pakis-
tan refucees have been accommodated on
land, houses and shops abandoned by the
Muslims who left. Tt was made possible
only because there had been a two-way
traffic in the western region. But so far as
the castern region is concerned. there has
been only a one-way traffic. This has ma'e
the task of the Government immensely diffi-
cult becausc the amenitics and other things
had to be created afresh.

Even the Estimates Committee have pointed
out that only in 1955 the Government of
Tndia thought it wisc that the refugee problem
in the eastern region should be tackled on
the same footing as that of the western region
but even then the western and the castern
refugees have never been  lackled on the
same [ooting. Both the refugees from the
west as well as the cast had to abandon their
immovable property. Compensation and
other rchabilitation assisiance has been
given to rcfugees from West Pakistan but
unfortunately compensation and assistance
for the rehabilitation of the East Bengal
refugees could not have been granted. We
find that about Rs. 450 crores, including
cvacuce property, have heen paid to refugees
from the west but in the case of the eastern
refugees it has been only to the tune of Rs.
172 crores. Thesec are facts which have com-
pletely destroyed the economic and social
fabric of West Bengal and today we find
many of the things happening in the poli-
tical ficld.

1 would now like to refer briclly to the
recommendations of the Fifth Finance Com-
mission. The Fifth Finance Commission,
it appears, has framed its recommendations
in such a way that it has left many of the
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States (o augment their Plan  outlays
but in the case of West Bengal it would be
dificult even to maintain the meagre Plan
ou:_lay of Rs. 322 crores without special
assistarce.

It appears that the Fifth Finance Com-
mission whose job it was to remove financial
disparities among  the States has rather
accentuated financial disparitics notwith-
standing its good intentions to give support to
the weaker States.

The West Bengal Government has decided
to raise about Rs. 80 crores to maintain
their Fourth Plan. The assumption was that
the difference between the normal revenue
receipts and the normal committed expendi-
ture would be met from the contributions
to be recommended by the Fifth Finance
Commission. But that hope has also been
belied. Even the Planning Commission, in
its latest review, have .nade it clear that the
State's own contribution to the Fourth Plan
would be nil. So, the Government of West
Beneal have decided to raise about Rs. 80
crores by way of additional taxes to supple-
ment their Fourth Plan outlay. But most
of these moneys will have to be, probably,
spent to meet the big gull of its own non-Plan
deficit. So. whatever additional resources
that  will be raised by future enactments
will be required during the Fourth Plan
period to bridge the non-Plan deficit alone.

In conclusion, 1 would like to remind the
House that the people of West Bengal and,
particularly, of Calcutta have been told
several times that the State has a special
problem of its own which needs to be tackled
in a national way. | would like to say that
these commitments woulld be fulfilled without
any further delay. The hungry poiple of
West Bengal will refuse to be fed by
mere promises for any length of time.
The time has come when the people of West
Bengal consider that poverty is unnecessiry
and that it can be changed by political and
economic changes. The gap between aspira-
tions and the development is growing very
fast and, unless democratic methods are

States with huge surpluses ing to
almost Rs. 1,271 crores but West Bengal has
been left with a huge deficit in spite of the re-
commendation for grant-in-aid. These
huge surpluses have enabled many of the

dopted, the transition might be very painful,

Ly

if mot dangerous.

SHRI D. N. PATODIA (Jalore): Mr.
Speaker }Sir. in the State of West Bengal,
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the Presidential rule has been imposed for
the second time in the course of the last three
years. But more important is that in that
State no single Government could function
at a time for more then one year and. in
spite of mid-term elections of February,
1969, once again, we find, in that State,
there is no legally constituted Government
and the President had to intervene.

Within the short span of three years, the
entire social and economic life was terribly
shaken and disturbed. paricularly, in the
course of last few months, and it was indeed
a nightmare for a law-abiding citizen of West
Bengal 1o live there. There are very few such
accasions and it is only onc of those few
occasions that the President’s rule was wel-
comed in that State, and the people of West
B_onp;al sighed a sense of relicf. After imposi-
tion of the President’s rule, the life again,
for once, is coming to normal, yet, the
Deputy Chiel  Minister of West Bengal,
Mr. Jyoti Basu, observed the following in
New Delhi on March 26:

“Il the West Bengal administration
during President’s rule mounted attacks
on the people in order 10 deprive them of
their gains achieved during the UF regime,
the people and their parties would launch
a strong movement.™

Mr. Basu was supported by Mr. Ramamurti,
our colleague in the Communist Party here, .

SHRI NAMBIAR: Why not?

SHRI D, N. PATODIA: M. Rama-
murti has stated that:

_“Ir the Central Government rejected
their plea and delayed poll for nothing,

they would start a peoples’ movement in
the State,”

Now, let us, for & moment. try 1o analyse
what type of achievements Mr. Jyoli Basu
wirs referring 1o and what type of people’s
movement Mr. Ramamurti is contemplat-
ing. In the course of their regime. as a pant
of their master strategy the Communist
Party of India (Marxists) persistently and
systematically disrupted and permitted the
situation of law and order 1o dcteriorate
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to such an extent by creating complete chaos
that no law could function under that situa-
tion. To illustrate that point 1 will quote
the resolution passed by the Bangla Con-
gress, the resolution which directed the Chief
Minister 1o resign. [t says:

“During the rule of the UF, unbridled
chaos and disturbances have taken place
all over the State. The State machinery
has become the pathetic onlooker at al-
most  all activities of vandalism and
barbarism. The number of murders has
increased and many women have lost their
honour at the rude and rough cadre of
the CPl (M). Looting, arson, rowdyism
have become the order of the day. In
fact, a reign of terror has been established
by the CPI (M) in different parts of
the State, including the metropolitan city
of Calcutta.™

West Bengal was never after the UF regime
a simple problem of maintenance of law and
order. Tt was a deliberate and determined
conspiracy on the part of the CPl (M) and
their associates to create chaotic conditions
by which the functioning of democracy may
become impossible.  While in power, they
used every bit of State machinery Lo achieve
their ends.,

SHRI
Never,

NAMBIAR  (Tiruchirappalli):

MR. SPEAKER: Please don't interrupt
him.

SHRI D. N. PATODIA: 1 don't mind
their interruptions.  Sir. farmers were incited
against farmers. Workers were  incited
against workers and law-abiding citizens
were murdered by  the  gangsters.  Fven
according to the admission of Mr. Jyoti
Basu himsell, in the course of eleven months
as many as 600 murders have taken place.

SHRI NAMBIAR: That includes natural
deaths also.

SHRI D. N, PATODIA: There were
thousands of murders and dacoitics which
were never reporied to the Police and which
the Police refused to register. Women were
molested and their modesty outraged so much
so that the streets of Calcutta presented a
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descrted appearance after 8 pom. and no
dignified woman was courageous enough
to move out of the house after & p.m. To
support this I quote the then Chiel Minister
of West Bengal, Mr. Ajoy Mukerji. He is
on record as having said:

“First they looted paddy, then the
fish, now there is nothing left and they
have started looting women.”

That was the condition. Thousands of
ammunition factories Mourished in and around
Caleutta in West Bengal making live bombs.
They had a flourishing trade and the bombs
were available in the streets of Calcutta,
practically at every nook and corner.  This
was the condition under the very nose of the
Government which was controlled by Mr.
Jyoti Basu, as Home Minister. The strects
and roads of West Bengal were paraded
openly by persons carrying weapons.

SHR1 NAMBIAR: These are all false-
hoous,

SHRI D. N. PATODIA: The weapons
consisied of spears. lathis and sometimes
guns.  The most dangerous feature in this
situation .is the involvement of the Chinese
and Pakistani elements in the whole situation
prevailing in West Bengal.  The name of
Gandhiji and the name of Metji is being
replaved in the State of West Bengal by the
name ~f Mao, It is Mao who is the insipring
force in West Bengal. and not Gandhiji or
Netaji. On 24th March 1970 Naxalite  stu-
dents attacked the room of th~ Vice-Chancel-
lor in Jadhavpur university. Thev exhibited
and pasted printed maps suggesting extension
of Chinese Empire in the Eastern region.
Such pamphlets and portraits were pasted,
in the room of the Vice Chancellor. The
sketch or portrait of Mao was printed there
and this was tolarated by the Vice Chancellor
and by the authorities of the University and
by Police of West Bengal. Another humiliat-
ing incident, humiliation to the national
honour of India, happened on 3rd March,
1970 when as many as 7 cinema houses were
attacked by the hooligans and by the
gangsters supporicd by the CPI (M) simply
hecause those particular cimenas was show-
ine the film Prem Pujari and Shatranj.
You know what was the offence committed
by them (Iurerruption)

CHAITRA 9, 1892 (S4KA)

West Bengal (Res.)and 274
West Bengal Budget
SHRI NAMBIAR: Such other Pujaris
must be sent out of West Bengal.

MR. SPEAKER: What enjoyment do
yQu derive by interrupting every Member ?

SHRISAMAR GUHA: Itisnot a matter
of joke. It is a serious matter that 26 cinema
houses were attacked. These were depicting
patriotic deeds done by our soldiers. This
is not a mattter for lighthearted joke or
laughter.

SHRI NAMBIAR: They cannot say that
the Communist parly is  supporting the
goondas and all that,

SHRI SAMAR GIUHA: That was a
picture depicting Chinese aggression and the
heroic deeds  of  our  Indian  soldiers.
(Interruption)

MR. SPEAKER: Order plcase. lct Mr.
Patodia go on If Members go on interrupting
him, 1 will have to deduct their time and give
it to Mr. Patodia.

SHRI NAMBIAR: My submission is
only this. He cannot say that the Communist
Party is supporting the goondas, (fnferrup-
tion) Patodia House is reprewentine the big
money business.

SHRI SAMAR GUHA: When the
Chinese attacked, all th: patriotic elements
condemned it byt not a word of condemna-
tion was uttered by the CPM, Certainly they
have their links with the attack,

s seTET woedt e oY,
afear ama &1 F7 foge O
# fr a2¥rm amgw wepfre ot wr A
¥ afx qrivrs sfae T w1 75—
AR AN 2. (o) . .

SHRI D. N. PATODIA: The cincma
house showing the film Prem Pujari was
attacked by the poondas supported by the
CPL (M),

SHRI WNAMRIAR: Never; he  must

withdraw it.

SHRI D. N. PATODIA: Only hecause
Prem Pujari was a national film and it has
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condemned the Chinese aggression, it was
not allowed to be exhibited in West Bengal.
That happened with the support and active
connivance of the West Bengal Government
at a time when Mr. Jyoti Basu happened to
be the Chiefl of the Home Decpartment.
Such was the scare created in West Bengal
that the police was no more a pass-word;
the court was no more a pass-word; the

Constitution was no more a pass-word. For
anything happening in West Bengal, CPIM
was the pass-word. Il you have to get any-
thing done in Bengal, it must have the autho-
rity of the CPI(M) and it must have the
authority of Mr. Jyoti Basu. You can
commit murders, you can commit rape, and
you can do any damage you like, but if itis
approved by the CPI(M) it is as good as
having been approved by God. That was
the state of afTairs there.

SHRI NAMBIAR: Absolute nonscnsec.
What he is talking is nothing but nonsense.
Everything that he says is nonsense.

SHRI BENI
(Banka):

SHANKER SHARMA
Everything is on record.

SHR1 NAMBIAR: The CPI(M) as a

party is functioning here. So, he cannot say
like that.

SHRI BAL RAJ MADHOK (South
Delhi): On a point of order. Can any hon.
Member describe another hon. Member's
speech as nonsense?  Is il parliamentary 7

SHRI NAMBIAR: Surely it is.

MR. SPEAKER: | would request Shri
Nambiar to keep sitting silently and quietly.
One or two interruptions are cnough. Let

him not make it a habit to interrupt cvery
now and then.

SHRINAMBIAR: 1seck your protection,
How can he make such remarks against the
CPI(M) ?

SHRI KANWAR LAL GUPTA: 1would
say that the CPI{M) members are goondas.

SHRI NAMBIAR: 1 would say that it
was the RSS who killed Mahatma Gandhi
and not we. They were the goondas who
killed Mahatma Gandhi.
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SHRI BAL RAJ MADHOK: You have
ruled a number of times that when an hon.
Member is speaking, other Members should
not get up frequently and continue to inter-
fere with his speech. Here Shri Nambiar
has not only done this, but he has also said
that the Jan Sangh or the RSS murdered
Gandhiji. 1 would like to tell him that if
anybody had murdered Gandhiji , he was
tried and given death punishment. But if
anybody is murdering the spirit of Gandhiji,
then it is the CPI(M). You know, Sir, that we
wanted to pass a resolution where we would
pay our homage to Gandhiji, but these
people said that they would not like to use
the word ‘non-violence'; yet, they are the
people who say that others had murdered
Gandhiji, whereas it is they who are the real
murderers of the spirit of Mahatma Gandhi.

MR. SPEAKER: Can Shri
go out for lunch for some time?

Nambiar

SHRI NAMBIAR: T shall go out for
lunch after Shri D. N. Patodia finishes.

SHRI D. N. PATODIA: 1 think Shn
Bal Raj Madhok forgot that under the regime
of the CPI{M), murdcrers of Gandhiji will
never be puhished but only murderers of
Mao would be punished. That is the situation,

After the imposition of President’s rule in
West Bengal, the agitation by the CPI(M)
took a somewhat different turn. My des-
cription of what is happening in West Bengal
would be somewhat incomplete if 1 did not
give some of the illustrations which T have
to bring to the notice of the House, With
regard to the incident on March  17th,
Shrimati Sucheta Kripalani has alrcady said
what had happened at Burdwan. The house
of Mrs. Sain, who happened to be the sup-
porter of the democratic forces in West
Bengal was attacked in the morning at about
8.30 a.m. by as many as 1,000 armed persons.
They went there with gins and with spears
and lathis. When the two brothers wanted
to escape, they were followed into the kitchen,
they were corncred and over-powered and
were spcared to decath.

SHRI NAMBIAR: Where has
these fabricated stories from?

he got
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SHRI D. N. PATODIA: The cyes of the
cldest brother were damaged for life and he
has become blind, and an one-month old
child was thrown into the flames. This is
what has happened after the imposition of
President’s rule when the CPI(M) movement
took a different turn.

Recently, you must have learnt from the
newspapers about what had happencd at
Sripur near Asansol where four bodies have
been uncarthed and many more bodies may
be uncarthed, nobody knows how many.

SHRI NAMBIAR: That is
graveyard.

from a

SHRI D. N. PATODIA: On March 17,
the CPI{M) forces attacked the house of the
Deputy-Speaker, a person who was slightly
inconvenient to them. His house was attacked
by as many as 200 armed forces during the
State-wide strike on March, 15, when several
persons were injured and killed by the CP1
(M) persons. The CPI(M) lcaders gave a call
tolaunch a movement throughout the State
and asked their followers to keep spears
and lathis ready for launching the move-
ment. | quote from the official organ of the
CPUM), namely the Janashakri which men-
tioned editorially in their edition of March
19:

“All West Bengal will be ablaze, of
an alternative Mini-front was formed at
any stagew ithout the CPI(M). The Mini-
front Government will not he able to
enler the secrctariat.”

That was the challenge thrown by the CPI(M)
and their supporters and their official organ.
These are the conditions in West Bengal.
Ultimately, the Chief Minister of West
Bengal, the weak Chiel Minister of West
Bengal and the weak Central Government
could not wait any longer and had to come
out. . .

MR. SPEAKER: The hon. Member
should try to conclude now.

SHRI D. N. PATODIA:
to have 20 minutes.

I am entitled

MR. SPEAKER: Does he think that they
are not over yet?
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SHRI D. N. PATODIA: No, not at all,
Seven minutes were taken away by the inter-
ruptions, and I must get at least seven minutes
more.

MR. SPEAKER: No, no. He can have
one or two minules more.

SHRI D. N. PATODIA: They had taken
away seven minutes, and | have calculated
the time for my speech, and 1 shall need seven
minutes more. It was a very important point
that 1 was making.

SHRI NAMBIAR: As soon as he
finishes his speech, I shall go out for my
lunch.

SHRI D. N. PATODIA: How can I
speak in the midst of these interruptions?
You must give me some more time,

Another most serious indictment of the
UF is that it has systematically and deli-
berately disrupted the economy of West
Bengal. The phenomenon of gherao which
was introduced by the CPI(M) under the garb
of labour-management relationship involved
all sorts of violent activities. Officers of mer-
cantile houses were assaulted and were drag-
ged out of their offices and dragged out of
lea-houses and were scverely beaten and
injured. It was not only the private sector
that was involved, but the public sector was
also equally involved, and according to some
of the Ministers who have told me in private
conversations, in Durgapur alone, they have
incurred a loss of not less than Rs. 10 crores
in the course of the last one year. This gherao
was not confincd merely to mercantile houses
or industrial complexes, but it spread to
schools and colleges, hospitals and Govern-
ment offices and even 1o police departments.
This has happened in spite of the gheraos
having been repeatedly declared illegal by
the High Court. Yel, Ministers of West
Bengal vied with each other in glorifying
gherao, because there was no respect for law
and there was no respect for the verdict of
the court. There was respect only for one
thing, namely violence and creating chaotic
conditions and the orders given by the CPI(M)
and their supporters. The immense damage
dope to the economy can well be measured by
some of the figures published with regard
to the industrial disputes in West Bengal.
During the year 1969, up to September, the
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stoppages of work were as many as 710.
The number of persons involved in these
stoppages was 6,45,187, and the number of
man-days lost was 8,8549.203, For all that
is being done and all that has happened in
West Bengal, the CPI(M) 15 being condemned
and they are being held responsible.  In
fairness to them, 1 should say that they have
done nothing wrong; they have done nothing
which was not expected of them; you cannot
expect anything better from them.  They
have done exactly what was expected of
them, and what they advocated during all
those months,  Bul our surprisc was with
regurd 1o the role of the Chiel Minister, Shri
Ajoy Mukerji. The Chiel Mimister Shri Ajoy
Mukerji left his party not on  account of
ideological differences but vn account of
personal differences, and he went 1o the
extent of joining hands with the CPI(M) with
whom he had fundamental differences on
ideology, and he tried to cling to power
but he could not succeed, and that is how the
responsibility for whatever has happened
in West Bengal will have Lo be shared by the
Chiefl Minister of West Bengal.

With regard to the role of the Centre,
the Centre also cannol escape the responsi-
bility for what has happened in West Bengal.
As 1 said carlier, | would like to repeat today
that the weak and timid attitude adopted by
the Central Government had been largely
responsible  for what happened in West
Bengal, the consequences of which we are
facing today. Afer all, what is the role
of the Central Goverament ? il the Constilu-
tion does not function, if law and order is
not maintained, il foreign powers are in-
volved and il parties are determined Lo wreck
the Constitution and to destroy the demo-
cracy, then at what point of time should the
Central Government intervene and at what
point of time should the Home Ministry act
and what function the Central Government
has in that situation? If the Central Govern-
ment wanls to suggest that they have nothing
to do in the matter, then where is the neces-
sity for a Central Government at all? where
is the necessity of having the Home Depart-
ment at all 7 Where is the necessity of
having a separate Prime Minisler, apart
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from the Chiel Ministers of the respective
States?

What is the immediate need for improving
the situation.  First of all, rule of law must
be established there. Law and order has to
be maintained and for that purpose, we are
not going 1o be beaten down by whatever
the Communists might shout. We are not
going to suggest mid-lerm clections.  The
first requirement is the maintenance of law
and order so that democracy is permitted to
function.  Unless this is done, there is not
going to be any mid-term elections.  There-
fore, we have suggested that the situution
there demands the declaration of an emer-
gency; during that period, the Communist
Party (Marxists) should be banned. A
strong administration has to be carried on.
Until the administration is able to weed out
these disruptive forces from the administra-
tion, there should not be any talk of election.

SHRI NAMBIAR: **
(Interruptions).

SHRI D. N. PATODIA: Calcutta was
reduced to a shambles (dnterruptions)

SHRI NAMBIAR: Nonscnse,
(Ineerruptions).

rubbish

SHRID. N. PATODIA: 1 will not permit
such accusations.  These words should be
expunged. | want your ruling. He is holding
the Houvse to ransom,

Wi wearvaa fag (aroordr)
AAAT &1 AT F74 @, HIHT & arg
qI TE, WA INFFT TA & |

WouW NI . [ WA T AL W
WIE ) WM A AET | (wEaE)

Wt WAMER  Fw (W ) ¢
HeTd MZIIE, A 415 WG HET |
SHRI BAL RAJ MADHOK: A member

has threatened another member, He has
said **

** Expunged as ordered by the Chair—wide col. 284,
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That must be expunged.
MR. SPEAKER: Order, order.

SHRI NAMBIAR: The Swatantra Pany
will be banned.

SHRI ONKARLAL BOHRA (Chittor-

garh): This is the way they arc behaving
in Calcutta,
SHRI H. N. MUKERIJEE (Calcutta-

North-East): On a point of order.
MR. SPEAKER: Shri Joshi is already
on a point of order.

st wwraTE @t G mE
ardar 2 5 Fre faadi & #3807 4
T TR A= AT 2, e ot aew
Fxzr fr feft i Fr da s oA w0
A mg ot At a8 2, afea
T OH mTET * * C FRr A@ A
FgT W & 3A%1 g 9w 31, ¢ *
gg Fgi a+% If=a g fF ga=1 iz
T ary ? (sgEana) fEdT azem S
Zzragm AT Sfaa & 7 (sa@am)

MR. SPEAKER: Will you please sit
down. After all, the debate cannot proceed
if you behave like this (Inrerruptions).

SHRI H. N. MUKERIJEE: Is it in
order for a Member of Parliament to say
in relation to a functioning political party
which is represented in this House by Mem-
bers who are participating in the debate and
in the day-to-day work of the House, that
that party should be banned, implying there-
by a sort of a very serious reflection on the
character of the party which is represented
in this House not on account of the graces
of any individual or party but because of
the mandate of the people? Is it in order for
a Member to refer to a functioning political
party in the country, which has its representa-
tion in Parliament, and say that it should be
banned, thereby reflecting on the entire
membership of that party and also on the
membership of Parliament as a whole? I
think this is a reflection on the character of
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Parliament and is a reflection on the privi-
leges of this House.

SHRI BAL RAJ MADHOK: There
would have been weight in what Mr. Muker-
Jjee has said if the party which has been re-
ferred to had believed in democracy, had
belicved in the Constitution, had believed
in the rule of law. The way they behaved in
Bengal and the way they are behaving in
this House shows that they have no faith
in democracy, and therefore such party
will continue to behave like this. Therefore,
not only the Swalantra Party, but every
democratic party will have to demand that
this Party should be banned.

SHRI H. N, MUKERJEE: This aggra-
vates the matter | should think. This is
something which should be stopped.

MR. SPEAKER: The proceedings of the
House cannot remain dignified if you provoke
each other. If you provoke ecach other, if
you annoy cach other in your speeches,
how can the decorum of the House be main-
tained ?

SHRI VISWANATHA MENON (Erna-
kulam): It is Mr. Patodia who is provoking.

MR. SPEAKER: | cannot go into the
procedural side of it as to what are the basic
merits of a remark. 1 can only appeal to you
that when you are silting side by side as
political parties, such remarks are not in
good taste.

SHRI K. NARAYANA RAO (Bobbili):
That is not the point.

MR. SPEAKER: 1am not going into the
legal and procedural implications I am just
appealing to the House. 1 have a lot of res-
pect for your legal acumen, but for God's
sake please allow me to proceed. You may
know much more. But we have to conduct
the business of the House. You must have
respect for each other’s party. You can
criticise the policies but do not make per-
sonal remarks like this. Mr. Patodia's time
is up.

SHRI D. N. PATODIA: With just one
sentence about the Governor’s role, 1 shall

* Expunged as orded by the Chair.
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[Shri D. N. Patodia]

conclude. In complete disregard of the
enormous damage done 1o the people of
West Bengal by the UF regime, ignoring all
that was done by them to destroy democracy
and wreck the constitution and forgetting
the amount of misery and frustration brought
to the people of West Bengal, Mr. Dhavan
refers to the U.F. Government as a ‘novel
experiment’, expresses regrets for the destruc-
tion of a political garden that was planted a
year ago and promises that it would be his
constant cfforts to bring about a restoration
of the United cffort.  He exceeded the limit
of constitutional propricty and needs to be
disciplined.

MR. SPEAKER:
ing and 1 shall call the next

1 cannuot keep on wail-
speaker now.

SHRI SAMAR GUHA: On a point of
order. Is it permissible for a Member to
threaten another Member here, in the course
of a certain dispute between them 7

MR. SPEAKER: [ have alrcady dis-
approved of that. Shri Kesari.

SHRI SAMAR GUHA: For [luture
guidance D want to know whether any Member
is entitled to express an opinion regarding
any political party or organisation? Suppose
1 say: that this Congress has divided, it has
no longer the legacy of the Congress which
was built by W. C. Bannerjee and that it is
indulging in political immorality and defec-
tions and thercfore this Congress should be
banned?

MR. SPEAKER: [ am nol going to listen
to it; | have given my ruling already.

SHRI SAMAR GUHA: For future
guidance, | want to know. Il I express an
opinion, would I be wrong?

MR. SPEAKER: Should you go on
deflying me? 1 request you to sit down. |
have called another hon. Member. There is
no point of order involved. 1 have already
made some observations on that point.

SHRI RANGA: | am told that one of
the Members here said in the House * *

* Expunged as nrdc:_rcd by the a_alr
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Is that proper?

MR. SPEAKER: It is very improper
. (Interruptions). 1 do not know
whether those words could have been re-
corded.

SHRI D. N. PATODIA: Will you sce
that those words are expunged ?

MR. SPEAKER: | shall see.

SHRI RANGA: It would be proper if
they withdrew it themselves,

SHRI VISWANATHA MENON: We
have nothing against you personally; we arc
fighting your system. . . (Interruptions),

MR. SPEAKER: You cannot solve any
big problem by exchanging words in this
manner. India is a vast country and is not
confined to this hall. Nothing will be solved
by your coming to grips physically here.

=5t dtarem &aG (FfEEe) ¢
Femed A1, A A% AT F1 AT qIEAT
2 At fya+sr awz 7 7eafa €1 oA
A2 AT 2912, 72 TRIA ANAT A2 EY
BT € 2, 77 awiT 3 faat & gren dar
g

13.45 hry

[Mr, Deputy Speaker in the chair.]

"o qasl a1 F q&q HAT T | W A
wqa & & fv faq Jvi 7 39% @rg
weara fwar ar, 3wt war afy g€ &
qg o HAF T G AT WAT FHFT A
FATT 7 IA A0, avEdy A R
safaa & a1 A1 geAagT< faaT, IaaT Ba
ZATL AIMA & | I sAfFd ® FAT |/
FAa F 59 F q4Y fa=rara w1 wiv-
=FT aF FIA AZ0 faam war 91 1 I
Y HT a9EdT F q19 AT AATT gHT
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JAFN FF ZH 7@ q4 ¢ | WA 7 AT
AmAdy faarmara 99 w@r 91, a@
AR I T2 AT, AT FAH FT AEA
TR, AR AT AT Z1 T4 AT AT
F woar AR 9% fear s amET
FT 97 T AT IAF T7T 7 TF wrear
srFd A1 | "W gW 24 T & fw sEer
ATl Zr st @ &0 A & drow
¥ A1 AT & WY AT gwie A4 AT §
g ggm fo frar g7 a1 foar gur
B IAEI G | IAX AT AAT FF
S HA FIAA BT AT G TET BA
T gATY ATfqqT w1 1 AR 93T )
ard 3% "ArAaa fRar 8, SRF
T F " INAT A R, FAT THIA-
el 97 wd wF faar 2, 397 aafyaa
5% "M garoam f@ar 2, 77 w9
g1z 7@ f& z4F1 KT ATST AT
TIAT |

am A & 5 1969 W A1 IR
T7T g0 7 37 WidrT 97 g1 {5 WA
Al &1 q97 afv=wdqr FmE 1 oAva
AR AT T T HATAT T FLA | AH
# are Wy A fF A Ao A A
T FAA & Arq fww w7 owwT A
& T ¥ faw A9 7 713 g, 99
a7 % faq awg & wzafzar daw A, ¥
freft @z W wwaArT Y 0 & ad
aTEATEAt 4 AN ArFAT T @AL H A
arer of | wrq A1 aea @ # fogA
writ & Far dar waare e gEe
a1 Tofa® FTEat 4 3% 9fq o
¥ gAFATT F) A9 FI §, W F AWIA-
ATE AT TATYAT FY AT FLA &, ToA AT
That 71 frmama & Sfer =E &
far, gmd P I FTAWM @ 7 A
lﬂ'ﬂ‘ﬂ’omgﬂ, q{-lul'!ﬁu'ﬂu, sAaT "qifs
TrAaE a1 F a5 1, F=ad TEl &
9 A gt w39 H wifaw B, I
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AET FI A@EAT G271 &1 JTfF AFad
FI ATEAT q@T AT 7 @ %, AFIIT
U H Y ARLE 7 F7GF | gAT @I
& Faaa & o= arar<i 7, o= it
T A1 fem w7 g o gEa 4, 9
T 4, T gAEF g1 a0, q wIHS §
qfafaa g1 1q, agr § Wi @7 17,
agi garfAga @4 Hqg 7§ | T8 wwifa
FT A% W A1 097 HIET T@T FT @A
E1 A0 | 3N E &7 fasdardy fvg a1
4t 7 saifq a9 Amea a7 41, @ofronHo
F AT 9T 47 | g7 fRedt gae |
g1

AT a7, {1 24 ¥ 187 78w At A
AAG T TH F7A G, T2 94 13 qS AT
RAZ7 @Y F7 72 | TAH gAT AA-
FTITTEI M 1 7 feaa =AY A g
g7 gAY A A g 2 fRAR
T7 APFACT ZMH A F1 AT | AE AT Y
A4 {01 a1 41 1 § A g aga A
frer w=dt adf g &, 39% faae &
Mo a7y A g i AfFa zaFT OE
od 75 f& 7 aw & feaagd
orFAN for 9T, wAReE § el a9
A A ag-afeai A1 79 AT Hageea
famr st1o, I947 g7 A1 @AT § TOAT
WM | qZAFALT A ARG FTATAG |

nE qA F FraATA a0 & Y wEA
agan) wA ww 1| 2 fE e arga
Faan § ) fm gz ot am A g
wiit @, 3t orars ot F A wrATE | AR
§ qar nzgar fa dro Yo 7o wrwrw
a% g1 ArgAAv fFwa 3= 2, fas
IAFT IAATAAT 1969 7% famr 2 7 @z
a7 agmorfeai 7 & A1 feorr | waafaat
o sorzafagi w1 T s FT AT I
A% Ga1 ¥ § A TOF HaSA F A
§) FAFTT A AT AT R 1 1967 F
T W FoRa (geeft § gf ot gad
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[t s Fadd)

e & o wH1Ez 9 F qfewdy ama §
faare 4 9 1 AfFa 374 gafas
FoFal § symrfeat 7 #1, Agafadi fre
FOzufagi 7 w1 | 37517 F21 s 7@ =a
ard @ A1 sAfa ag # FF AT 71
HLHEIT @AY, To UFo F) TATHE H=BT
72T | Ffw = 7 o T § ) 39T
qY gaar Aifgo ) g AR HEgA AT A
At aft wvAr Arfze o gdr e o
A AW ZEAT FTH AEAT AT
AT F1 AT H AT, IA 77 F2AA-
qr T w FT & AraT w1 oA "
TTAT | TAAT &Y AET AT A A6 FY
IR FALH TEAT | AMAT A=A qT7
¥ @, IARY TTATE A% IR AAL AT |

IUTET WEIEW, FATH /1L 20 FY
Tafifas Ay g3 T w2 0
Faa F1 3faEm, gt w1 99 =7
ifem, =g w1 gfrem, aureEE
qfeferar & o o7 mifqw-aaen
F oA @ gfwm o fym A
F fFmid Ao 7 opmawz Am
#r WA svfaw wr dar fam ) ww
AT IFA ARITAIT A TeaAl w4
fom v fe o 2w W oagr ww
A X ¢ W A A7 aw Fed
faq dar g i dmmra dqfea s
e R
ATATEY F1 A31E § A9eq fagrar | waay
ara Z1r fsra awa A & greafoe #5
qAM a7 A3 ¥ T I TG FT AAEAT
AT ? K FIATE WA RN AT AATE 7
IT A F Hr7 wAorifir 94 & ? 7 0oz
MITFAT (2 ? oFaag e | &
FETTE, 50 #1f v% A fv = ¥
AsrarEi #, T F 0 A, 2w 7 -
dd @ IA TF T HY, 0F fmroara
Y, ox gfrar it =7 wore § Py
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urw wr¢ afefafe 78 &, agr v &
"o dro oo are AEd # fd dma H
T 77, IR 9 9z o fE sarn
7 TR A & At § worfa dar Z
nF Fro W F FgAr A ¢ fE arfas
it & q18 #¥7 & wraar 7 owwia
43 nF & aEAr W AT @R |
arr 2 fegraa & qdff o gad
#1197 A1 AT, ATAS T AHL AT
T % AT WA 37 FrIA 7 GALF
1z w4l 7 A7 Fwr fear @ fF d=
o qiffam 7 977 ™I 7 §,
7% €19 7g W § 1 afz anmas 7
mwifa &, afz = = F Awifa g,
T 9 &1 g1 faqm g FEaa
93 A AT F1 GO FA-FEAS
@ T #1 faaq agi #7 @A 6 @,
71 &1 A1T9% 29741 1 g2g 1A AT &
ag TR T AL AT AT AGAT AT
¥ W37 g0 T4, g8 3 119 WrEAl )
# 9o gred & dg fr afs a8 www
¢ f g 3w 7 wifas faa v, afz a8
wea 2 fF oz mafas m=fafafz @,
afz ag WA & f& sF@Aa 97 wmarfa
77 AT AT F TOwT fawE w1 Raie
grar 3w nfen fF afagm & gy,
AFAT & AAT 97 A FOA § gwNifa
Gar g1 i &, Fave 7 o1 o0 wifq §
ATH 7T gAY TEY mSrRAT B g€ 8,
HITF GATZAT , TH S | 72 FTA T2-
0 AT § 7 W WY A, WAL
¥ a1 34 7 a&AT 7 F AT 7 &4 o
Yo qao Twd & fif madT agt 70T |
AT 2T | FIAT WTATAT K WA R,
ara ¥ faware & 41 9 21, 24, Award
AT &, ASATE 7T WA 3T | qoaATE HT
qFTTAET FA AT aTHA @ | A
F et A1 favarg 133 & ag g=ATE A
Y e & | Y s w7 Afafafie
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Fa & fwdt @Y a=ard 73w qwnd
®r oETT A4 ¥ ) W w9 g § 7
arT wearafy ara F4f faer @ & 2
aqifE wrr araa ¥ FF gy aagiE w2
¥ A qAT A wwy § ) oww qz
QT | F= 3 R § T AT FH
AL AT | F aATATE | A A AT
TAIT 1, § T4 TAIAT | F AAATE
FAFT K1 | F A1 AT 3T TAFA 7 @7
g | 7 ArAAr § FAFA F avfaai w7 )
F SAAATE 0T F AR FAFE A0
#21 & fr faedft 7 ot A @1 A
age wgar Tifgn o o fewr et &
AT F1 737 A7 grm, a9 fav 9z
TRAT fe T AT ¥ F T (Say ) 2,
TE T, ATTA Z91 H A97 4777 F fAg
ATAT @I 2, F1a4 71 3fagm |, sy
# Aerd @1 gfaem, grA &1 fAEm
A A FT A 2 oFg Arfam oam
AATT ATT FT ATOHTT 0T T, I7% 177
fm a7z & mgr waT T TrAAE Ay
o fatr v, gafi & 2z 71 A
gAY A2 AT AF R ATAH B A AT
3m fF 7zt T ot 33w afafafea war
stifan fag 10 § 71 77977 fFom AT
A v vy 3T T S 41 2, % ¥ faArs

T ArAAT T2T W AT # R Aem g

FUNA & TH WEAT T WA EN0 ) a7
EWWT SATHT T AT AT AT g F
A wrt N weqrafy AT 7 1w w7
®© & ¥ gafaq adt fe g =
AR § | FAN ATHT AGE 2 | AT 2@
AfAT 1969 % T F71 41 frorez 2,
1z fir Frfaa, s fro dro o gaw
Az g A W A R 7 Fgm
q73 A ¥ fF oW gwrEE i
FTIAT =ATEY &1, afs #egdl & fAl A
T qTEy &Y, afz w4 4eA g -
a1 frsfaaTa), A & wst o7 3w
o g & fiy gfz ¥ s o T AR

CHAITRA 9, 1892 (SAKA)
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71, %) TA1 7 21 FF 3w Fe fagaam
&t o &= ot |rgar &, i oft e
2, o sfeer o sgaT &1 gafAn
# g ZrAl 7 wgm fE gam A g fa
Farer 2wy & faafza gy swor ) Wl
Ty 2ar FEAIEAT § #41 gun | Aaql
#dr gaadl, ¥ Amda famaarfaal §
ma #, q @ aga f& o faRa
Feaaq g fedr o 3w, afe "o
2T AFT AATZAT ! AT HATIT AT @I
I, &4 AT AR FT | IAT ARG A
ez M9 FAM | ARG T AMwAS fa9-
fea g1 sterm, agr o FEwd & A
T F1 AT, # AL T GO AT 0
zafae & oF e & @ g g fE
AM =T faam &1 wEm w1, agr wfa
g, wagdi ¥ feq & @ a9 A2 7
H 997 AT § qUE o fF s
1wz afa o A frar @ gasToar
T3, IAF aa7 A" #rfae fw
7zt 77 /T ¥ 3z 7 afaaT 77 41
ATT AAA( 6 T1T T HR G (40T
&1 A% A1 Fgy foaw wify @, I7 @
/T T AT AT ATGL & FAT &Y
@ ¢ & TR fad, wware f7a
FAvA A THA §9 7 AF A A
qf4d07 F HAAT AAT-TART FTTH
AN

Nt T W (W) ¢
IYTere wErEd, afeww e F f5 0w
AT WZFA HFET FT AT AT F AT
Ia% a9z T W g fEm AT @ #
areay § oy feafa afesnfy 07 4 dar
78 ot fm¥ qformess wmfa
TTHA AT FEAT TI, JART TIFT 4%
Fga1 9% & fF gurd AvAA o 45 §
FUA TAF T2 qANT & FI Aaw
T 9= 1 A T ¥ fog A IR
aga At a1 7Y, wraw #71 gfeamr atw
qATAT | G /T F A AT AR §,
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(=1 ST e )

sfagr wria w0 A daar [ifga, F¥1-
faedimn oy 2aar =arfzo | s 9 frafy
A ¥ weaw dar gd & ag wrf A Ad
B 1 1957 W 92T AT T FA4T A
FqfAesi & gra | AYAT AEA TS
ife¥dzn & w0y F7a A faor ag 13
aan AT #7 § ad) frafy qangd A
st &% az1 7oz f wrgm & w0
T AT | IAA TEE §F AL A4
1967 % 1% Wt 77 FAT9 § F¥AfAea
* e T ATH W19 1 AET 4T
faad 7z gwrawE 9, 39 797 7 §5
am wmz maAT aedfy F g ar an,
AT AT FT AT, TZ AT FAT ) HAA
92T |T TAT AFMAATEN | FH qZ AEA
a%d § fF agt aftw & fag 9@ ag3
&, TET FAF FT TZATT AT AATTF
# faeg wifae os srfas @m0
FHY 8 a7 F1A7 F qarfas mifa F a7
ATYT ST AT IF ATATHT T ST F7T AHA1
2 frg AT ¥ 90 07 S oF
A1 M7 f7ar IHFT AT FT W FaAA
FrE AT AfA afi 3| A aF TR
UEREIENRGE ke R iR
AT gg AT GA9Hz F wmwa #7
AT A, . (vmmaE) . L.
Hi A1 #Ye dYo wrEo AT & HYT AT AT
33 w2riz fawm=x & g% fasrs,
O AT 2% & 7 A1 AT 77 §y7az
1 A1 HAAT 47 7 T4 330397 7927
a% Y #ifwa 78 wwr 1 ag A1 faar &
qa aurman, frafaai & arga-aiaeae
A1 fafaeet &1 9379w = #¢ faan |
R T 77 0 gfer aw 7, A9wa-
arE O A @ w1 gfar F ofy 2an
T g s g TER R i e
TR = U, 70 FH a7 40 |
7t % fF F7 FT1 qHA AT AT g9 9T

MARCH 10, 1970
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Zrq T@ 50 ZAT ¥, ¥ x & AV ATV FTH
e Azt a7 31 weAr & A1 Afar TaA
wAAT VI 2 7 WAAA [AAEA AT
i geafezi &1 famga ra d @
SATEAT g——Theirs is an open book. Who-

ever can read and understand it can follow
it.

iy gAFT A1 A AvarIE §, T|
famga #z | gAlEn 77 FzA0 2 &
ZHIT I % AT AGAT &, IARL A AAT 77
F@ Araar ¢\ gfaat 7 w71 d FF7few
qmT —-garEETfaaT g1, =4 Z1, 44
21, wrearfaar 21, fiee 21, f5z T4 3T,
Wl WY &1, I IA ATAT F1OAA qZA
F% @9 Higaraed )| A afr=dt
AT | 7T g AT H(T AC G 1L AR
g, A7 3T Awa T a1—J fgar w7
%1 39 41 2, afF| gey oF aw
ZTATHAT T AAT §——ATS ZHIT T8 AATAT
7zt 741 2, afz 3 ot nzr 217 a1 g=ur
grar—afer % 15 J1 @A g,
9T AF W IA FT AL ANAT F, TART
9 T ART

14 hrs.

ur o fag qdt ¥77 &1 gfaEm
AT 7L T | F AR FATAT AEAT§ R
g4 2o o Ay wATSAY F AT F OF g
n& g€ 4t fF Zw & oF AW q3
FATAT A AL A AT &1 AFL Ffreqae
gae faar o, St gaa fadm s
ey A A AW T T—A T AETHT AT,
Mo FTTATX AH RFA AAT | T3 WA
gra it eae faan s =rfge ar, 78
aft famr mn, weATEAT affeafy
qdY dar g1 wE fF gAR w97 FET
I F IFE FAT AFX FET 9
o 2w =7 Frra g AT | gHR T S

AT AT AT A AT WAT FHT | F
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UF % FA—AE AEET FT L,
ST 721 a1 &7 F7 81, S F747 T F1
FAAT FATL 7@ & 7 HF afedy Fav= Y
AT ATy &, AT Ay ot A Y 2,
faa 2_. qATE FI % E ied They have
completely lost their democrtic rights.

T FHHT O AS AIAT 2 | WIAE F ATy

& AT FWA IAAT FT A== ISMET,
afeT A% av@a & dfaw @y @
FAFT 79 31 A& TAT, WA ATATT T
adt 358 | gAre & aa Al w1 39 wfia-
F17 & dfam @ TET—aar 9E ARAar
2, agt s waa 7 fwar ) ww aE-
forar & fom, fagaam & fao ga I=E
g 3% fam v a9t q7 7 ?

1957 & 1960 7% AT $77 7 g1,
FAT gH IHA AAF  AEG--TF A&
Hrar 1 1967 7 A1 FB AT ¥ IAN
F1¢ qaw dra@——Fo & qar | 691
1969 # 1 A1ar—waa A1 farga a0
740 & 6 wmd 9 d@rgem . "2F A
4 T A FT qATIE g—-faaeT &
qAHG FAT A1FAG 4T, AT IHF T
Frrar faar, 77amE fFar, g da a4
F1 feafa & Fmrm 981 2| gATqmAAA
ZAFI TIMT | WA AT FAIL qHA 15
g7 wad wowwa § ¢, 78U ¥ a917
97 qgT 43 g0 E W1 19729 A1 78 fearfa
ot Ay TR, AW AT A 9 feg-
e &1 fagaama aia 13 fe g7
q @I T 7€ g1 9g E—379 1€ fad
g ama ady @ 1 zaw faq v o wfzg,
g 9 TR faar 3 maR oz 2
F1 ZAT FAAT, FF F1 FH-FAT FLAT
—3F faarTaTT # AT FEE

o wa e § aedfa amEe
s fFm AT fF A ®
FT ®1 garaifas wfaw @ €
$AT FAT W TF Y TIg 9T I35 F

CHAITRA 9, 1892 (SAKA)

West Bengal (Res.) and 294
West Bengal Budget

§T T qF U9 qTA , FaAlE W gt
7T 3 gu &, mifearite § dsw7 mgafa
ITHA FT AN § Fv7 T AHA—T
g WMATEIfa®  WEA §, TOET |
wowa & 1 @@l a¢ a1t 2w ¥ afafafa
43 §, ofewsfy Fme & wfafafa 43 &,
1 g8 9 faa FT @ &, 747 98 AqAT-
aifasw & 7 afes g g am w1 8957
q¥ AT F 7 FAT 31 FIF 7 FHiforw
&t 1 7@ 2 ¥ F7 ofe werafy g4
FT AFT ATAAT & FT AET F AT AT AAT-
aifas =wfusr 781 &, TarAfes Tgzw
FH T E | THTFE T FAFT a7
Frzfez & & w1 9T AFT E—TAT FAW
afesftama & & 78 1w &, ¥
ER AR -l

A F 97 @ Fglaei &1 oA
HAFT WF F AT FAET, AT FIAFATHI
F1 g gE——gWIX TEA FT Fedr g
AT ST, IHFT F THT GTAAT TET FA
&1 wae fagr srar & 1w faa Araw
#1 919 &, 9%g § gg Y "ran g—
TAT FTAFY FTOTA—TfAF FTEAT &Y
gza1 afeadt ama ¥ w1 gE, gfqw aw
agr wEEAA! g9 W §1 g7 AT §,
4% 9T T FE T A TIAT G | oA
UF AT 91 99 Fral g & § rEdwe
agr 9T 441 g€ 2, ag raq Ar-Aq 2, Oy
HTAT ®1 OHT KTAT ¢ A7 faaqy oy
"I AR gR &, & 5 argL Al
@ g1 7 awm wma § fw gfes gasr
§9 A4 ¥ AWAT @, qAA0 gfrm &1
grqifasree &7 fear aam | gt g% A7
wead qAgt @ g, amad ¥ g,
Tz gfea SNfaat o gaer ga, gfgam
&1 71, afeadwt T 7 @ AL, wARK|
wg ¥ gfgae aume feg o faw
YT 93 TAES FET T@aT §—IF Bl-
g8 o7 Y FArFa fFgr wgr 1 geEErEi
% afa wg1 w1 fF g2 Jza=i #1909
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[t ST i)

qg FAM T TA L, TAFT 419 T "AT
FAAT 2, 98 93 T4 §, 3A% a1z
ffaam o weseT ne e
worfed 7 A1 $rdT W agn aw 7 faar—

We are out to wreck the Constitution,

gfFdt ama &7 fagd 7 /1710 7 489
gaard g3, fow 98 zmamg wrorATiaw
gETT 47, TAAT A T A F57 FT O
FG A& FLAT &, =T A51 3 1 zrAifE
dfaar #1 9171 355 F 7ATT 97 7
aE #r famard 2 f5 afam &
TTHTX T FIATT wrET w1 F477, Afew
FEAF fFar? ara 160 % WAt
AT F1 6 Fhzadw 1 wrdada
FTA F1 HAFTT 7 F1 2, 577 T4 ATTH
fear 7 fom awg [gw=aifzar
e gafa g o dar gf, wwa
agi &1 faa@ aar F1 §q 730 fear,
foveg faam @ar 8 fam amT gamn s
ar 8 far 1% T 9 Fa= adr a7
W@ I 9T FF 999 7 fagam qar
1 |1 FT faar a1 TsgaE AgEg #1
FJT AT AT0ET, FT &S fAEW @
39+ faar ¢ wrwr a4y fegfa sar dan
gt fo g a8 I ASFT FAA IE FA
& fx ¥ aemT © faaq 9 2,
IAFY g1 & foq 2zt ¥ qfew @,
Fz A gfa| SR war wL ) WOOE
HqeqiaT #1 7 & faa 57 s godr
qfee wodt agdt 8, A1 qTaey wRdr
#1 TAT BT FOO 7 WEATT WEET
freaY 7w T, AT A Fr gAY
& foredarr  fr 9 93 1 02w 77,
9T wifEs #1 TRAE 71, w2 & A
gefemirza § 381 WEE F2, Al
TIEY AT FEF ATAT | FT AE FE HT
farsirard 7Y & fr oF s AR 91
oy 1 ggdas wgEe 7@ 8, a1

MARCH 30, 1970

West Bengal (Res.) and 296
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ag IAFT graAr & faq ow ga1q ? 7
quAT T1ZaT g % 3z faut 2d, s A
i, F1 wrEA J win | afws fwrfaa-
FizAT ATAA F AT W AATET K q2T
F7 @1 8, Alaae & a1 H g ae
Jar w7 g ! fugw 2 @1AT R Ew
T4 T AAT AL F 0T, H W EY
9 g9 AT FT AT FIA TAAd & Al
AfFe™ 7917 777 W HFES a9 HCHATAT
2, WITAA TETGZ A4 F7 HEAT § 7

Is this the first time that we amended

the Constitution in the last 22 years 7
We have done it 23 times.

#fe zAar 2 77 7 T gAT gAeEy
1 am@ At A1 4, e o #97 gATET
g TEr 2—

There scems to be a method in the
madness.

AALA F7 TATTT T ARTA FIT A1
3fez & qfzam & arv ¥ g7, wE=Aat
¥ aw ¥ gAEe, gfqra=i F ant w
THATZT A1 A7 7 KI-T7 & a1¢F TATI
F1 ary A1 w0t E, fwet F7 Aoy 38
o stram, FrrETiT o e @1 E,
qZ g4 A2 7 34 9AF OF § 37
2——UF TLE IAMAT KT TATH FIAT
1T gy avs fra®T 7 tqmgm e
& Y AT FTAT WY Ay Ay @
o & avE # g1 W@ &, W ATE
LR EARAR A

T 1962 T W 9T gHer far,
foraa /T 9% IE Heo(T T, IHH AT
aF 9% A8) g1, T8 97 AT qg 9 FE)
@1 g faedl 7 557 |7 F@T f—
Zw A 2ar ar adY 7 gEne gfew e
F1UFE F7 72 foar Jmav , AR
#1 qorg AL A E, FAFA ArIIN
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% &1 fFg aw@ 7 gaw dar fam
wrar @, fom awg & ag dar 99 A% 0g-
A, T T A iF A mrAAT 2, ¥
gy wfafafaar, wa o arfasra
Far gawr feard 7t 24 &, fme oy aw
FTE 1 1962 7 uw & Fryfaez md
M T A, AfFr Az g gz 7 oF 7a-
faez ardt e 1 a0 a1 2aqr & ?
GAFT FAFT FI AIF] 77 AL A4-
a3% 9 F7d fw7d §—amrz wegafa-
AATETT | ZHF ATH JAF ATH AR
AW AAFATA—FFRT AT T AH
fergram &, gz WraTr e ar A5 7 9=
ZAR ANFIM 39 972 § FAAMH 97T
FTATH BIT T WA T AMFAT F4
A 19 1 AW a7 &, afz N7 % fgars
fwew fag@rg AArAT 2 A1 IAFT 9 TEET
A F4a &, v Fl & A ar e
sra, @z gafw 7 dzm g1 wf ?
a7 3gT 34T §1 3f wr afew
famafaarma 7 @ = &0 & 1 gEr
% feafy swr f Foww ¥ 0w aw
f& arg fama 7 sfad @1 o
afea a7 faq7 § *fzard a8 &
g I @IE 7 AFF AR AT
W@ B—3card, an, sHAY, W AR
ZAq1 &Y AL WEQEA A9 @ & 2=ZATT
AT RAATT B FAT FAT A T €T F
siafeaa 07 & | wezafa wmEA 9
& ar% wd YT o ITRT oFEA o7 §
AfFT aga a1 3967 1€ Tw AT A Aq
qr1 # #o fto mrEe ¥ =W AT ®
Rz FY AT FIAT E, gAY qTE A
wte Nfaq, et e Gzda ardf 1 5g1
A, WIS FCH 7 241 Toqq F77 F1 A
aewre @, Far miwwez arff ga® qw
%\ ggi 9T A @1 AT 24 awrEa
FE AMT | FAT AFAE FART q@I
g TR AG TR E ? 74T w=AT
a4 &1 @it w1 Argd F7 wifaw T4
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g @I ? Fur "} Qo GTo AT HI
TEHIA FY wriow T g1 @ g ? wrdo
THo o, o THe Gro, THo THo o,
W 79T F9 F faq ava 5o 7t @
T & 94 fF arwr ¥ gwT wan fowk
fagery ama & 7 A1 A A A
g13 § a7 gNIT 9T Ak @ g1 A
g affeem & M 7oA weT
ATHA & AT 45 &7 &Y A fgegea
# yeadied Ty araa | & e oF w17 fgemn
7o zfez & e F7F Y aa 9= @
gATfAT ATy FTEAt  dar § ge anvr
Z1AT A1 A1 7@ | NIFA TEEIAF T
arT ZiAT F&t w1 3 8, dvrew wrdt #y
A g1 TE | AR ZATE g WA anEy
2 2, P agFr 38 & 7 29 wifa Aww
Fa7 1 At wifa A gt 1 afEA
a7 @ Fifa 7 Awedr ga g ?
Arc you a harbinger of the new revolu-

tion 7 Are you the sappers and miners
of the Red Revolution 7

nifa? oF 7z WA § A19 aEAq § 707
¥ A0 F3& AT KT AT FIA1, 98 AT
3x @, 3z a1 813 fzar, Ag =i
qaT # e wraor & Arx g fgeer
[T AT G FA wead g, Iqw 7 faar
gdifn qA g0 7w agr fR g
HT AT FET 9T AHT T FHATT A7 70T
gafaq wrar &1 fage &% A "
AT 1 faw g1z 3 ) FAAT K AT
e ! e ® w9 Faar P
qUAT F7T 19 F AR TF 7T IN9
Hat AT & fF mwatEE AT Y,

(smaam) . . . T4 F WA 4 A
<gr & sar f griFear @77 & qf g
q1| AT A q afz I F1wrairafa
fa@ a1 gam 96 fFg T F 72T
oF 7L AT HFT W4T & TaFT 5T
FATT & AT & TART W FEAT § A E
gart fag § f& aifesar & =< fawr-
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[ FraTE et

W & Atz 37 qarai w1 feafq v dr
w7 ar frema & wRT Fgfew aa
¥ avz, fagar & wr1fasw o F ane
TATE T W qugT AT #1 frafy
FTAITE? SIS AT IqAAF IATA AU
A F w7 AYRZ AT KT 419 FIAT 47
ar 9a sgaaw 1 feafa @ g1 af ?
g8 ® qweaq & feafa qar g1 0f 7
qrdT # wriewr &1 feafa o & 0k
wr awafon 7 felagm 7t 7ar feafa
gr i ? gewamad Al & grdi |
oa |q1¢ BfaFe 919 & a4 7 w7 F¥
ferfa i &, Fraz ara adrady 2 7
ST ITHA AT AATNT AT AAATIAM ).
(zmmum) . .
TATA FLATE 1.

. WAF AT IAET
(smmam) . .

O AT & 073 TS JIT FAT
2T HAVIF £ | FAA GFAT 9 T 2
& 7154w 72, ¥39 AgE A e
& 9% faarr ¥ 317 9 $71¢ adwar A4
4t | srfaz 3=g1a am famn 5 7 aeom
gAST Arfge a1 ag 39471 2 fag aq
qg @e9q 94 AIFWETT 97 Fgd §
fa garar ®19 8, g9 54 BT &1 A4,
ag FIA, qg FT | TAAC 7T T F
TAT TAAT T A tw qegafy we #
AT F5E § FH FT | AT aF W QAT
sqfFT AEF TAT aF TF FTH ALY T |
gafaq gaa7 fodt gad sy aareeT

FLAT aga AwAvEw ¢ 1. . . (sqe-
g@). . . @@ Ad A
oA Ede s Fmagurfa

zmqiE ¥ T1g frad vl & 9t |
femr m v fF wifFee @ afew
FH & 9= w9 w1 q@T Ard ar
I99 6 71 A1 F1 e o forg g%
geara g | A1 afadT § A W FIA
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afFrE] &1 qaman aar @ 94 g
F1 472 13z faan s Afge | ggEmT
AGT & WTEAEF & |

Arad a1a g & f& aw g7 gfqart
#1 ziez Y 91 @urfaan Far & 72T G2
#1 g & gAe g a7 ¥ awrey fEar
a1 =ifzga arfs  wmTg AEHr &7
s gfaa g1 54 1 1A% wfafem
qIFFZ {0 TET TET A3 ATHTAT FgA
2 & g9 WM Aa1aa, g9 g 40 a8
FI0, IART TH AFTL F7 GACEAT F7
T AHEAAT FAT G371 | afT TR
w1 gfura @ g, 3 w1 gAhaq @
g AT A w1 gfd @A g a
qg FIAT E1 7T 1, . (sm=am)

zas gfafea 3= 1 971 S
g, IOFT FE QU &L | WAL F7F JART
QT A4 FTE@T & AT AW FWEL FE
41 frafa fagaam & a=T g1 € 41,
74 feafa g@ o F g it A gr 9
gq @ad § & At aa A a-
ardt qrFai F1 w91 fag faar gw g9
ALY FT FHA | FATL T HY HT TE
1 AIEAGHI FT AT EF A1 IBT-
7 &, gardy /WA W A "van fin g
AN T WL AT & AT AT ALHA gAY
W TE AT, gATe AW ¥ W gan
1l & forsmars & A1¢ 9, J108 F
& faa famm & v WA |1 W
FY K7 Hz F 9L @711 187 2w #7 goean
7Y @ wFAT & | TAAC q Fga wrgan
g fr afz ga &wr 7 goda #1 waqa w=w
2, g ®1 gIfad T g A g W
SATaE H WTEAT TG AT TAT AT HT
g F WET gF Arg fa=r FE7 gan
AT AT aTEAT F1HALT FAT 010
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TA MW AT T WIAT A7 HHA
FIATE |

SHRI A. K. SEN (Calcutta-North-West):
While 1 support the budget demands that
have been placed before the House, it is
necessary for me to emphasise certain aspects
of the administration which has been running
in West Bengal for the last one year, so that
this House knows when it passes the budget
what it is passing and what happened in the
past which must be remedied with the money
which the poor tax-payer has paid.

You will sce, Sir. that the Demands in-
clude a sum of Rs. 9 crores approximatcly
for Police Administration. This Rs. 9 crores
has been paid and utlised for the purpose
of demorulising the police force for the last
one year,

I was in Burdwan yesterday and what I
have seen has convinced me of the fact that
the cntire police administration had been
subverted for the last one year only to serve
the interests of onc political party, namely
the CPI(M), whose represcntative claimed
that he was there not as a unit of the collec-
tive Council of Ministers but as a representa-
tive of one party and one party alone.

Having regard to the scarcity of time
which we have, 1 shall give you only three
instances which occurred during the last
one year to show how shamefully the adminis-
tration had behaved and to what hopeless
straits the men and women of West Bengal
had been brought and how life and property
and honour and security had been made
playthings in the hands of political machina-
tion. Let us start from the north of Bengal.
In each case, I shall quote only instances
where the victims have been of parties other
than the Congress, the ruling Congress or
the Opposition Congress. In North Bengal,
several atrocities were committed on members
of the Forward Bloc Party, the party founded
by Nctaji Subhas Bose, a party which has
been consistently with the UF, and they
had to take steps to protect themselves by
openly declaring that the police and the
administration had refused to help them.
It is not just one instance, but at least a
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dozen such instances were there in the dis-
trict of Cooch-Hehar alone. 1In the district
of Jalpaiguri, T shall not give instances of the
houses and lives of Congressmen being put
to jeopardy, but of members of the RSP
which still supports, T take it, the CPI(M)
in West Bengal, of how at least four members
belonging to the RSP in the district of Jal-
paiguri had been out to death simply because
they controlled the union of certain tea-
gardens and the other party which had the
police administration under their control
thought that they should take over the union
administration.

Coming nearer to Calcutta, you will re-
collect and the House will recollect what
happened after the harvesting, how instead
of distributing land through the machinery
of the district authorities and instead of col-
lecting the levy of paddy through the machi-
nery of law which had been passed by the
legislature before the new Government was
formed—the Land Ceilings Act was passed
long ago, and the levy Acts were also passed
long beforc the UF came into existence—
th:y had started distributing it through other
methods. 1 shall give you only one instance
in the district of 24-Parganas very near Cal-
cutta, in the village of Narainpur. 1 must
say that the CPM people had been very
candid and had been guite expressive in
regard to their progr and policics,
the moment the police administration came
in their hands. They had openly declared
and proclaimed that in the village of Narain-
pur theauthorities of the CPI (M) would come
to distribute the lands and to take over paddy
from those whom they called the jotdars.
OF course, those who put on red scarves be-
came persons other than jotdars; even il
they had owned 200 acres, their lands were
exempted from scizure and their paddy was
left out, il they were red scarves.  All that
was needed was only Lo express openly their
allegiance to the CPM by putting on the red
scarl which does not  cost very much even
these days. Those who had no red scarves,
the day they proclaimed that on a particu-
lar day the authorities of the CPM would
come, fled away from the village; every
able-bodied man and woman, excepting two
persons, an ill-fated government officer of
the Agriculture Department serving the UF
Government and who thought that after all
he was a part of the UF machinery and he
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would not be touched and who was one of
the very first to be killed and another person.
When the leaders of the CPM had come to
that village, what happened was this. There
was no family to be seen there. A landless
peasant had left his wife in his house. His
wife was an expectant mother carrying ninc
months, and the baby was about to be born.
It was difficult 1o carry her away from the
house. That ill-fated man was working in
the paddy fields where he was employed as
a labourer; he owned no land, and he was
not a jotdar by any stretch of imagination.
When he heard that these leaders had come,
he rushed to his house for the purpose of
seeing whether there was any surplus paddy
still left for him to have a kite. As he ap-
proached his house, he found his wife stag-
gering near the door-step with a lance pierc-
ing through the expectant mother’s bosom
that she carricd and coming right through
the back, and there she was lying in a pool
of blond and she could only utter these
words, and these were the only FIR report
of the husband in the police records; she
said to the husband before she sighed her
last breath, ‘This is very painful, my dear
husband.” Then, she said ‘I am very sorry
that | have not secn the face of my baby’.
In Bengal, it is called koka or munna. She
said as she breathed her last *Main ne apne
munne ka cheira nahim Dekh paavaa®. This
was what had happened even though he was
not a jotdar at all.

SHRIMATI SUCHETA KRIPLANI:
According to them, she was a tycoon.

SHRI A. K. SEN: He was not a capita-
list or a tycoon; a capitalist knows how to
ensure his security, because money can flow
from him quite liberally.

SHRI SAMAR GUHA: Must be a CIA
agent.

SHRI A, K. SEN: Shri Samar Guha
knows how his PSP members were hounded
out day and night in the district of Midna-
pore. The poor man is here; he went to that
place as an MP and he went from door to
door to every policeman, to the Minister
and to everyone else. bul the PSP men were
butchered and attacked. The onty fault with
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them was that they did not support that parti-
cular party in power,

Then, coming to Burdwan, | want to re-
count the situation again, because 1 was there
only yesterday, and | saw the tears of the
mother who had lost her three able-bodied
sons, and all their children were in hospital
lying injured, either with arrows or with
lancess or with other fatal wounds. You
will recollect, Sir, that the UF Government
came into power in 1967, and whoever had
taken part in the gencral elections of 1967
had been clearly sclected and made the sub-
ject of attack.

There was a family called Sai in Burdwan.
The cldest brother is a practising advocate,
I take it, a respectable man by all descrip-
tions. Two other brothers were members of
the Youth Congress. They regularly took
part in elections, they ran a night school
in a part of the house that belonged to them.
1 have secn the school myself; thercfore,
be it not said that this is not a fact. The
family was the centre of youth congress acti-
vities. Many young men gathered there in-
cluding two brilliant boys who had obtained
gold medals and first class in Burdwan Uni-
versity. One was called Indra Yatik and
the other Jiten Roy. Both are dead now.

There was a bye-clection from a consti-
tuency called Rian very near Burdwan some-
time, I think, in December 1969, At that time
the Congress had not split. There was a com-
mon Congress candidate. Everybody worked
including these two boys both of whom were
described by the Vice-Chancellor of Burdwan
University as ‘gems of the University’. The
day the counting was going on, one of the
Sai brothers, who is now dead, came out and
was stabbed. He had not stabbed anybody.
He was taken to hospital. An FIR was
filed. But not a single arrest has been made,
though the assilants were abroad. The
eldest brother who is the advocate was
attacked. Indra Yatik, who was going on a
scooter, on the 11th Dec. was attucked by a
bomb being hurled on him. He was taken to
hospital where he expired. Then came the
fate of the eldest brother, the adovocate. who
was subjected to fatal assaults. Even ah'éi:
Jodging an FIR, nothing was dohe. When
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I saw him yesterday lying injurcd, he was
shouting almost like a mad man, saying that
during the last six months when the people
of Bengal had paid every bit of their taxes
to maintain this so-called police administra-
tion, a man who lodged an FIR after being
attacked and injured by bombs or other
lethal weapons, found that nothing was done.

On the contrary, what happened? The two
boys were arrested under the Preventive
Detention Act. In the olden days we heard
that it was a black law: whenever Pandit
G. B. Pant used to bring it for rencwal herc,
I remember the attack on it, *Scrap it”, “dirty
law’, ‘police law' These two boys were
arrested under the PD Act supposedly on
charges of violent aclivitics, as il violence
is a thing very unknown to the CPI(M). They
are not only not unknown, but they are
proclaimed openly. 1 can quole extracls
from their speeches delivered  yesterday.

Now what happened? When the matter
came up to the Supreme Court, the Court
released the detainees with the stricture that
all the allegations against them were false.
ShriJyoti Basu, Shri Konar and Shri Promod
Das Gupta (Secrctary of the Party) had
charged them with being goondas and were
therefore arrested under the PD Act, for-
getting for the moment that  the Supreme
Court of the country had dismissed the allega-
tion as false.

SHRI SAMAR GUHA: The Vice-
Chancellor had said that one of the boys had
got a first class in Commerce honours.

SHRI A. K. SEN: Assuming for the
moment that I am a goonda, that Shri Samar
Guha is a goonda that everybody is a goonda,
according to the dictionary of the Communist
Party(M), who gave them the authority?
We are not yet in China or in any other
communist country that wiomsocver the
party will brand as a criminal will be shot
without a trial. 1 remember those pictures
which everybody saw, how thousands of
people were taken with their hands tied and
tricd in mass trials in China after this Party
came to power, and how they were shot with-
out even a pretence of a trial. I hope we are
not governed by these jungle laws yet. In
this country nobody can be touched. Not
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even the Rashtrapati, not even the Prime
Minister, not even the Home Minister here
has any authority to touch a man unless
the court condemns him. If they try to touch
him, they will do so at their peril because they
will be subject to the processes of law, to
damages and imprisonment.  They have
no authority to touch the body or the person
of a free citizen. Who gave them the autho-
rity?

What did they do on the 17th March when
not merely the Congress but many of the old
constituents of the United Front Party, the
CPI, Mr. Gupta's party, were attacked, Tt
was in the precincts of the factory that bundles
of arrows were shot at the workers, and not
onc man who shot the arrows was a worker.
They were noor, ignorant Santals who were
brought either by the lure or money or some-
thing clse. They were brought with bows
and arrows and they attacked Mr. Gupta's
union men, not Congressmen. [ suppose
they are goondas according to their defini-
tion. He showed me, and 1 saw the photo-
graphs in the paper showing arrows, lethal
weapons which were used by people who
were outsiders. Three were killed there, at
Tribeni, not far from Calcutta.

What happened in Burdwan? Two armed
processions were brought, not from the town
of Burdwan but from outside.  Santals,
Bowries and Bagdis, poor villagers, people
for whom | have the highest sympathy, people
who have been  suppressed for ages by a
social order which completely ignored their
needs, were brought to the town of Burdwan.
Santals werc given lethal weapons to go o
the town of Burdwan. By a curious coin-
cidence, the police under the leadership of
the Additional Superintendent of Police
and the Subdivisional Officer were posiced
Jjust near the spot which was about 200 yards
from the Grand Trunk Road where the Sazi
House was located and the Youth Cong ess
used 1o have its office. 1 walked from the
CGirand Trunk Road yesterday and it took
me ncarly ten minutes to reach that spot.
It is a side lane which leads to a sort of place
which is blind.

MR. DEPUTY-SPEAKER: You have
already taken 15 mioutes. We are going
to conclude this debate at § pom. 1 do not
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mind your taking any amount of time pro-
vided it is against your party’s time. 1 am
just putting it to you.

SHRI A. K. SEN: 1 am very much
obliged. 1 usually do not wait for the bell
to go, but this is a case of a great human
problem, and if this House remains mute and
does not express itself clearly to the people
who have been oppressed and suppressed for
such a long time, we shall be failing in our
duty, and 1 can assure you that I shall not
take one minute longer than is necessary
to give voice to the wails of hundreds of
women who have lost their husbands, their
sons and their near and dear oncs.

These armed people were brought. Mr.
Konar says, “If we are attacked, then we
know how to deal with thcse attackers”,
and “if we kill them, he said, “I am proud
of those killers.” These are the people to
whom law and order was entrusted. It is
reported in the Amrita Bazar Patrika and the
Hindustan Standard. Tt does shame to every-
body except the party which has its Icaders
in such people. He says publicly, “I am
proud of these men, and I shall not condemn
these acts of brutality”. When 1 read it.
I could not actually believe it as coming from
a responsible leader. Before quoting it here
I made enquiries by telephoning the Calcutta
Office of the paper which reported it to verify
whether it was actually the statement made
by him, and 1 was told by the office that the
reporter was a very responsible man and he
would not have put it ulness these words
were actually uttered.

SHRI JYOTIRMOY BASU:
be taken with a pinch of salt.

It has 1o

SHRI A. K. SEN: Pinch of salt or no
pich of salt, (Interruptions.) Three
branches of the procession converged on this
house like pincer movement. From that we
know that some guerilla instructions were
given on a very large scale. They came like a
pincer movement and attacked the housc.
These boys are no where on the grand trunk
road. It is absolutely a lie to say they were
attacked with bombs. Bombs, if thcy had
been hurled, leave some injury, some mark.
Who is the man who has been injured among
the processionists? They came with bows,
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arrows, guns and bombs. An official himself
told me that onc of the bombs was thrown by
the processionists 2t the additional SP and if
it had exploded the additional SP would have
been killed. They came and converged on
this house. They had ladders and every-
thing to be used to scale the walls. I saw that
the ladder was still there. I asked the police
officer why it had not been taken as a seizure
because under the CrPC it should be scized
as an exhibit. What happened then? They
started putting fire. arrows and gunshots.
The house of Mr. Konar's father-in-law was
only about ten yards from that house. One
of the allcgations is that guns were fired from
the house. 1 do not know myself; 1 am only
quoting the allegation. But the fact is that
that gun was seized. So there was a gun in
the house of a neighbour and that neighbour
saw his neighbour butchered and attacked.
This gun was not fired. But that gun was
fiired in the window which was closed by
the boys; all the windows and doors and
everything were closed. 1 invite a committee
of this House to go and sce. The District
Magistrate and other authorities have tried
their best to remove doors and windows;
a few charred doors and windows still remain
and the new doors are quite evident. What
happened ? They had fifieen maunds of
potatoes which had just been brought from
their land and with these potatoes they werc
trying to evade. They scaled up to the first
floor with the ladders. In Burdwan cvery
house has a stack of straw which is called
paloo in Bengali. From that paloo straw
was dragged down before the windows and
firc was sct. The District Magistrate told
me that when he went he found the rooms
full of smoke. They were actually smoked
out like rats. The cldest brother came and
ran to the kitchen and closed the door. The
door was broken down: it is still broken
open and T have seen that door. There he
was pulled down and subjected to attacks
of lethal weapons: spears, arrows, swords

and cverything came upon him and the poor
man fell dead. The mother came and tried
to catch the feet; she told me herself that when
T tried to touch their feet begging for the life
of my son, they spilled blood on my face and
hit her with a lathi. Mr. Konar says that
whoever goes to the hospital will see that
the lathis® story is an absolute myth.
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SHR1 JYOTIRMOY BASU: It is all
sub judice.

SHRI A. K. SEN: May be. When they
were smb judice in your case.

SHR1 JYOTIRMOY BASU: When they
are sub judice, let us not discuss these cock
and bull stories. . (Inerruptions)

SHRI A. K. SEN: These are not cock
and bull stories. 1 request you, Sir, to appoint
a Committee of Parliament Members to go
and inspect. 1 do not want Lo give my own
version. Let them go and find out for them-
selves. 1 could not sleep for three nights.

SHRI JYOTIRMOY BASU: It is well
before the court and the Courts will decide.

SHRI A. K. SEN: 1 am happy to scc
some allegiance to courts because they are
not called bourgeois courts.

SHR1 JYOTIRMOY BASU: You better
heal thyself, doctor.

SHRI A. K. SEN: This must stop.
(Inrerruptions.)

SHRI JYOTIRMOY BASU: It is within
my rights.

SHRI A. K. SEN: 1 have cvery right o
say what I have said. This is the spirit which
we have to deal with. Fortunately, this is
not Burdwan yet. They forget that fear does
not bow down everyone. There are still people
who know how to stand up against brutali-
tics, and 1 am one of them. When they were
smoked out and this man was killed, another
boy had gone to the neighbouring house of
a doctor. The doctor’s own evidence is that
they killed this man who had taken shelter
under his cot, spearing him repeatedly. The
mother was injured. Three other brothers
were injured and the moharrir of the lawyer
brother is still in the hospital. 1 have scen
six stitches on his hand. Let a commitiee
be appinted by you to visit him. There must
be a committee. People must come and see
these atrocities so that all the traces are
still there and people will see with their own
eyes what brutalities have been committed
in that town.

Then, what happened? Jiten Roy had
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done nothing; he had come because he was
a teacher in the house there. He was killed.
He was a brilliant boy, a gold medalist. He
got a first class. He was only 21 years old
or even younger. He is no more. The whole
of Burdwan city was in mourning yesterday.
I went there and everybody was wearing
black badge. Mo red scarf was visible. Red
has gone. Thousands of men and women
had come to pay their respects for the man
whom they have dubbed as a goonda.

Those who have killed have to be brought
to book and they have to be tried. Warrants
have been issucd against those who are ab-
sconding, including the leaders. One is the
Commissioner of the municipality belonging
to the CPM. His name is Sashti Sanyal.
The other 1s the secretary of the local com-
musist party. His name is Sushil Bhatla-
charya. Both are absconding. 1 suppose
according to their law, if they are absconding,
we are entitled to kill them. They are goon-
das! I do not say so. They have to be tried.
There will have to be free and impartial inves-
tigations. The police administration was
stopped. People were brought from outside.
The §.D.0. was present when this happened
—two hours of arson and looting was going
on. The additional S.P."s own evidence
shows that he wanted to shoot or at least
fire tear gas shells. But he was prevente
by the S.D.0. The S.D.0. was brought there
only a few months back; it was his first post
as 5.D.0.

SHRIMATI SUCHETA KRIPALANI:
Has the 5.D.0. been removed?

SHRI A. K. SEN: Now hc has been
removed.  But the question is, dozens and
dozens of people are still absconding and
they have to be brought to book. A judicial
enquiry has to be instituted. My demand is
this. The tears and wails of this mother—
she was weeping and she told me, “Tell the
Parliament that I want only Bichar". Bichar
means justice. She said, I shall be able to
identify those who came and struck me, my
sons and others. She could hardly speak.
She is still in the hospital. This House should
give bichar, as a sovercign body, judice or
sub judice or anything. 1 implore upon you,
Sir, that this House must set up a committec
to go and visit this place and report to this
House immediately what atrocities have been
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committed by a party in whose charge law
and order was given under the Constitution
and how the whole trust reposed in them
under the Constitution has been completely
subverted and used only for party purposes.

SHRI SHEQ NARAIN: The
Minister should go there. The
Minister should go there.

Prime
Home

SHRI A. K. SEN: They say. papers are
criticising us untruly. In the maidan it is
said, il we arc criticised by any poper and if
the reporters arc then attacked, we cannot
help.  This open incitement was given day
after day by the leaders. On the 16th, Das
Gupta said, sharpen your spears; make
your lathis strong; you have to shed blood.
Why? Because we have not been  able to
form a Government! Until the 16th, they
tried to form a Government and they could
not. Therefore, on the 16th, they said who-
ever forms a Government, shed blood; have
a blood bath for the whole State and if pos-
sible for the whole of India. This is the great
danger which faces the Constitution, which
faces our democracy. Ewvery party is united
today in Bengal in condemning it. CPI has
condemned it, SSP has condemned it, FFor-
ward Block has condemned it; everybody has
condemned it except these proud fathers
or leaders of killers. Everybody has been
hanging his head in Shame in Bengal because
the blood of women has been spilled, children
have been killed, sons have been butchered
in front of their parents and their blood has
becn spilled on their face.

The voice of conscicnce cries out for
reprief, crics out for justice. This, Govern-
ment should not be dependent on the
Governor today. The Gowvernor, however
good he may be, however intelligent he may
be, his dispensation may not satisly the
people. Nothing short of a committee of
this House to visit and report on the events
will allay the fears and soothe the great
wounds which have been inflicted on a very
suppressed town and suppressed State.
Their conscience has been suppressed, their
soul has been suppressed, their dignity has
been completely destroyed. MNothing short
of a committee of this guardian of democracy,
this Parliament, can retricve the position.
1 would, thercfore, request the Home
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Minister Lo agree to this, the Government to
agree to this and request you, Sir, and through
you the Speaker that this House must resolve
1o sel up a commiltee to report on this.

Now | will take only a minute to refer to
the problems of Calcutta, Only less than
Rs. | crore has been sanctioned for the deve-
lopment of greater Caleutta, including capital
projects,  The problems of Calcutta have
been many; with partition millions have
come from across the border, which is not
our own making and this House really knows
that this sum of Rs. | crore is really nothing.
1 am appealing to the Finance Minister and
the Home Minister that at least Rs, 200
crores are needed during the next five years
for the purpose of doing at least a modicum
of Justice to the people who have been
wounded by partition, whose problems have
been mounting every day and yet have not
been solved. Sir, this is one of the occasions
when 1 have taken more time  and 1 am
obliged to you but the things were such that
it needed a little more time being taken.

MR. DEPUTY-SPEAKER: Shri N. C.
Chatterjee has specially requested  that he
may be permitted to speak carlicr because
of his indifferent health. 1f the House agrecs,
I will call him now.

SHRI N. C. CHATTERIJEE (Burdwan):
Mr. Deputy-Speaker, Sir, I felt very proud
when | was returned as a Member of Parlia-
ment from Burdwan. [ felt very proud that
I was a member of not only Burdwan but
also Arambag and Goghattahana, a part of
which is Kamapukur the birth place of Sri
Rambkrishna, the birth place of the greatest
son of modern India, modern Asia and
modern world. But today | am no longer
proud; | am very disspirited and sad because
the hopes, wishes and aspirations of our
people have been completely shattered.

I do not regard whatever Shri Sen has
spoken as truth. | do not think that only
one side of the picture should be presented,
both sides of the picture should be presented.
Bengal today ix in great peril.  Democracy
was in peril two years back when the Gover-
nor of Bengal, possibly at the behest of the
Centre, dismissed Ajoy Mukerjee Ministry.
That was a great shame and that gave a great
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impetus to the democrats. 1 was there when
the general elections took place. 1 myself
addressed 33 meetings in different parts of
Bengal in spite of my poor health. Sir, 1 wish
you had seen the peoples” upsurge. 1 wish
you had seen what wonderful demonstration
they gave everywhere. The action of the
Governor in dismissing the elected Chief
Minister was taken as a direct insult by the
people. The people stood up and said, “We
will not allow the Governor to do it.”

In this city of Delhi | had the privilege to
preside over a seminar where distinguished
Judges, ex-Judges, lawyers and jurists, all
said that it was absolutely illegal; no Governor
could dismiss the elected ministers because
the Governor wanted the Assembly to be
summoned on a particular date and the
Ministry demanded some day’s notice.

There was a great upsurge of the people.
The people, confident that they would re-
taliate, gave a wonderful demonstration of
solidarity, They stood up and threw out the
Congress and the Governor. That was a
censure both against the Centre and the
Governor's rule.

People hoped, wished, aspired that under
the United Front and Ajoy Mukerjee Ministry
there will be complete coalescence of all
forces and democracy will give a stable govern-
ment and the rule of law and will lead to
democratic efforts being made to redress the
grievance of thc oppressed and the poor.
But today they have been completely belied.
I do not know why.

I tried my best, as also some pcople, to
have at least Ajoy Babu and Jyoti Babu to
sit together and thrash out all the difficultics
but we could not succeed. The problem was
deeper; it was something else.

14,52 hrs.
[Surt K. N. Tiwary in the Chair)

Anyhow, again the Governor has taken
over, the democratic government is gone and
again the elected ministry is finished. Al-
though 215 members of thc United Front
were returned to the Legislature, they were
in power and had all their own way, since
something had hapnencd there was pro-
gressive disintegration. That disintegration
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is still going on. 1 do not know why it all

happened.

With regard to the Burdwan affair, what
ever has been said has deeply touched us,
at least the pathetic exclamations and appeal
of the lady, Mrignayani Devi, to the Govern-
ment officers for redress. But | had a diffe-
rent version from Jyoti Babu, He came here
and told us that not merely the day before
his cffigy was burnt amidst some commotion
but another effigy of the United Front was
taken out and burnt. | do not know what is
the truth. Truth must be got at. I am support-
ing Shri Sen. If you think that you should
do it, you should not delay any longer. If
you want the truth, you must have the truth
but not truth at the hands of the burcaucrats
or the Governor or certain politically moti-
vated partics. Have the honest truth and
find out where the fault lies.

The trouble is that we have been (oo
patient and reticent, Now is the time to
make our voice felt against any disorder.
Bengal woday is pathetically appealing for
nonmalcy.  Normalcy should be restored;
1 hope, normalcy will be restored. 1 must
admit that the Centre did not misbehave this
time. There was no demand by the Prime
Minister or the Central Home Minister that
the Legislature should not function. the
Legislature has not been dissolved. That
shows that the Legislature has been deli-
berately kept. Why? Not merely for the
purpose of gelting votes for some people to
be elocted to the Rajya Sabha; the Legisla-
turc has been kept there with a definite pur-
pose so that again & democratic government
can function.

SHRI JYOTIRMOY BASU: Mini Front.

SHRI N. C. CHATTERJEF: [t is not
merely the guestion of a mini front. Mini
front is not the ambition of anyone. What-
ever it is, let democracy function; let us
know the truth and get at it; let us establish
normalcy. We must vindicate the rule of
law; we must see that no one loses his life
because of his dislike of another party. But
I am told—I do not know—by an ex-Minis-
ter that there arc men in Burdwan this time
against whom the order was that they
should not enter Burdwan. 1 do not know
this happened. They say, it is absolute truth.



35S  President’s Rule in

[Shri N. C. Chatterjee]

In spite of all that, they came in and their
presence in Burdwan itsell shows defiance.
But that does not justify the tragedy of
killing somebody ; that does not justify taking
away a man's life. As a matter of fact,
Mr. Jyoti Basu told me—I do not know
whether it is true or not—that therc was a
small party, there was no lathi, there is no
weapon, there was no lethal instrument,
and then came a bigger force from the other
side of the river Damodar, that is, from
Raina and then a clash took place.

Whatever it is, it is a matter of great shame,
a matter of great discredit, not only to West
Bengal but to the whole of India. We should
try to get at the truth. Let us have the truth,
Let us punish the delinquent people whoever
they are. The truth must be got at by judicial
means. Let us not only rely on newspapers
or magazines or big articles and thercby be
misled. Let us know the truth; let us vindi-
cate the truth and let us take action accord-
ingly.

I should say that time is not gone when
one should try to make another United
Front. That should be done. When you
have got the Legislature, it should be shown
that the Legislature is honestly kept there
for the purpose of having a democratuc
Government, having a popular government
or having an clected Government and that
can be done at the earliest possible moment
after normalcy is restored and after a stable
Government is formed in Wesl Bengal.

SHRIMATI UMA ROY (Malda): Mr.
Chairman, Sir, one of the biggest problems
of the State now is the problem of law and
order. The problem has become so deep-
rooted that even after the suspension of the
legislature and promulgation of the Presi-
dent's rule, cases of murders, loots, arsons,
etc. are coming to light everyday. The
murders committed during day time, on
17-3-70 in Burdwan town, in presence of
high officials. point to the fact how the
Government machinery which was out to
serve the interests of the particular political
party are still at work even after the Presideat’s
rule. This House is not aware what action
has been taken against the officials respon-
sible for such massacre. The mere transfer
of these officials from the district will not
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meet the ends of justice. 1, therefore, urge
upon the Government that a full judicial
enquiry should be held in the matter and
a high power committee should immediately
be appointed to weed out those officials who
were appointed or promoted to key posi-
tions, particularly, in the Police and the
general administration on political consi-
derations. It is apprchended that recruit-
ments have also been made in the lower
cadres of the Police Department mercly on
political considerations.  The Government
will not be able to function in a proper way
unless the influences of the political parties
are completely eliminated from the adminis-
tration, I, therefore, draw the pointed atten-
tion of the Government to this dangerous
position,

15 hirs.

The House may be aware of the cases of
loot, arson, and murders that appear in the
daily newspapers of West Bengal. | cite some
instances of such cases about which I claim
to have personal knowledge. On 12-2-70,
one Mr. Manindra Ch. Bakshi, a Congress
worker of WNalagola willage and one Mr.
Karamatullah, a poor peasant of Scaldanga
village of Malda district were brutally mur-
dered. On 13-3-70, a gang of Santals under
the alleged leadership of the local MLA,
attacked the residents of the Bhulkimari
village, Malda district and set fire to the
houses of the villagers who are refugees
from East Pakistan. They completely des-
troyed their harvests and other belongings
and killed threc persons on the spot and
threw their bodies into the fire, The actual
number of death cases is not yet known.

Again on 15-3-70, a pre-planned attack
was made upon six or seven familics of
Dighalbar village of Bamangola Police
Station, Malda district and their houses
and other belongings were completely set
fire to. Under the guidance of the same
MLA they did not hesitate to loot the paddy
grown in the land belonging to the mosque
and wakf estate of Machuakandar village of
Malda district. 1 am citing another serious
instance which happened a few months back
during the regime of the United Front
Ministry. Some people forcily entered the
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house of Sri Azimuddin Sarker, President,
District Congress Committee (Organization),
Malda District, assaulted the inmates of his
house including his wife and looted every-
thing from his house. The matter was taken
up with the State Government but no fruitful
action has so far been taken.

These cases show how the law-abiding
p_oop]'e of West Bengal were living in a condi-
tion where the Government existed only by
name. The Government should take serious
note of the situation and take all remedial
measures so that the people of West Bengal
may feel secure of their own lives and pro-
perty,

The next problem which confronts the
State is the problem of economic development
and uncmployment. The budget, however,
does not throw any light as to how these
gigantic problems arc going o be solved.
These problems can be solved to a large
extent by a co-ordinated development of
agriculiure and industry. But, unfortunately,
the provisions under these heads are very
meagre and nominal compared to the needs.

As regards development of agriculture and
agro-industries, the districts of North Bengal
promise to flourish as a large agricultural
complex. The Government is urged 10
embark upon some development schemes in
North Bengal where the problem of unem-
ployment amongst the educated and un-
educated, is assuming serious proportions.

The development of Haldia port and the
setting up of an oil refinery and fertiliser
project were considered to reduce the pro-
blem of unemployment in that State. But,
unfortunately, the project report of the
Haldia fertiliser project is yet to see the light
and the oil refinery is yet to start its work
in full vigour. 1 regret to point out that the
General Manager and other top officials of
the Haldia refinery arc yet to move to the
project site from Delhi and mostly due to
reluctance on their part to move to the site,
the progress of the work is suffering. Since
the economic prosperity of the State is bound
up with the early commissioning of the oil
refinery and the fertiliser project, the Govern-
ment is urged to look into the matter and
take steps immediately for movement of the
Haldia refinery staff and officers to the
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project site.  During the regime of the United
Front Government at the instance of soveral
political parties, agricultural lands even
within the ceiling limits, have heen forcibly
taken away and distributed not amongst
the actual landless labourers tut 1o the
members of the political parties. Such cases
where lands within ceiling limits have been
taken away should be recovered and returned
to the owners immediately. Since there has
been an awakening amonst the agricultural
population of the State, a quick and early
implementation of the land reforms is the
only solution to this problem. | urge upon
the Government to bring about quick imple-
mentation of the land reforms envisaged by
the Government during Congress rule. The
way in which the problem was sought to have
been solved  merits consideration and the
Government should look into the matter
without any further delay.

One last point I would say is this. | request
that a Parliamentary Committee should be
appointed to enquire about all these cases.
Thank you.

DR. RANEN SEN (Barasat): Mr.
Chairman, Sir, in this discussion on West
Bengal, at the very outset, | want to make
it absolutely clear that 1 reject all the argu-
ments and the sentiments expressed by the
Swatantra, Jan-Sangh Mcmbers in this
House. And, in regard to Mr. A. K. Sen,
I want Lo state that the speech that he made
objectively helped the forcess of reaction
in West Bengal in this country. The Swatan-
tra and Jan Sangh openly gave expression
of the mind of the people who wanted to

- turn back the wheels of history. It is a well-

known fact that these gentlemen and the
people who are the henchmen of these
people never liked the United IFront Govern-
ment from the very beginning.  The United
Front Government was formed by the will
of the people. Congress was cul to size and
Swatantra Jan-Sangh was wiped out of the
map of West Bengal. Nobody can deny
that it is for the first time in West Bengal
during United Front regime people had their
freedom, pesantry was no longer afraid of
the jotdars and the blackmarketeers workers
were not afraid of the big business that were
ruling in Calcutta and elsewhere. The United
Front Government started grappling with
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the land question. Tn regard to the rplus
land held illegally by the Jotdars nearly
4 lakh acres of land are distributed among
the peasantry cither directly by Govern-
ment or the peasantry encouraged to get
hold of the land, by the United Front Govern-
ment.  Sir, a new life was evident in West
Bengal. As I said earlier this was not liked
by the big business. It was not to the liking
of reactionary and big business foreces and
they did spare no pain to bring down the
fall of the United Front Government. But
unfrontunately what that reaction could not
do, certain activities of the Marxist communist
party were able to do. My fecling is this that
from the political point of view, as it appears
now, the United Front of the left and the
democratic people and democratic partics
of the Left, were never believed by the CPM
as United Front. They only believed in the
United Front which they could dominate.
This is my first charge against the CPM.
My second charge is that they divided the
glorious united action of the working class
and of the peasantry that was generated in
the early days of the United Front Govern-
ment. Lakhs of jute workers, tea workers,
textile workers, engincering  workers,—
irrespective of political affiliations,—fought
side by side. In this movement, in the name
of revolution, in the name of class struggle,
division was created.  In the willage side,
where the peasants were tighting against the
joudars, in the name of class  struggle,
peasants were pitted against peasants, and
outsiders were pitted against the workers or
peasants. This is my second charge against
the CPM. | have nothing to do with any
cock and bull story, but this is my political
charge against them.

My third charge is this. Instead of trying
to implement the 32-point programme of the
UF, thc CPM uscd their influence over the
State machinery for furtherance of their
own interests.  They wanted to strengthen
their party. That was their only concern.
That brought about a situation inside the
UF. The result that we find today is that
inside the UF, out of the 14 prties, they
stand isolated. It is time that their party
Icadership and their members try to ponder
over the situation, why such a situation is
there in West Bengal today. ) had spoken
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carlier of the glorious united action of the
workers.  But today, we do not find any
glorious united action of the workers.

The Birlas have attacked their employees.
But we find the leaders of the CPM having
secret confabulations with the Birlas.
(Interruptions) this is my charge.—and reject-
ing the demands of a section of the AITUC
who wanted a general strike against the
Birlas. Therefore, I say that in the name of
revolution and in the name of class struggle,
they have helped only the Birlas and the
Tatas in West Bengal. They have tarnished
the image of the UF. What is the objective
condition today in West Bengal?

No single party can rule in that State.
Only the UF can. Either it is the UF of the
right reaction or the UF of the left and
democratic parties. This is the only solution.

I am sorry to say that the jotdars had
60,000 guns. Even today, they have 60,000
guns in their possession.

SHRI JYOTIRMOY BASU: Licensed;
the number of unlicensed guns may be much
more.

DR. RANEN SEN: Therc are many
unlicensed guns also, but the Home Minister
never cared to disarm those jotdars. This
helped the jotdars. There were instances
where jotdars had shot at people. but those
jotdars' guns were not seized. On the other
hand, there are enough instances where the
jotdars have taken shelter behind the flag
of the CPM. We have witnessed this unfortu-
nate alfair there.

Today we have come to a position where
still the whole situation can be salvaged.
The CPM was crying hoarse over the Mini
front. Even today, they are shouting against
the mini-front. Political opportunism has a
limit, but in regard to the CPM, this political
opportunism has gone beyond any limit.
On the 14th or I15th March, while crying
hoarse against the mini-front, imaginary
mini-front, the CPM lecadership went to the
Governor and almost persuaded him by tele-
phone, as 1 said.

SHRI S. K. TAPURIAH (Pali): Micro-
front.
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DR. RANEN SEN: It was a mini-mini-
front or a micro-mini-front, whatever he may
like to call it. What was the result? To our
astonishment, we found, that Mr. Jyoti Basu
was assuring the Governor that if he were
given the Ministry, he would show his
majority. But before that, he could not
show it. What is the meaning of this? The
meaning is bribery, corruption and inti-
midation and physical violence etc. could be
used to securc a majority for themselves.
I am reminded of an important speech made
by Shri P. Ramamurti, when we were dis-
cussing the report of the Committee on
Defections, He was waxing cloguent and
said very strongly that the defections must
be stopped and he also said that the people
who defected must seek re-election.  But
what is the position in West Bengal? Al
those noble sentiments have been forgotten.
But somehow or other Mr. Jyoti Basu's
bluff was called by the determined and prin-
cipled stand of 8 parties of the UF, and,
therefore, he had to beat a hasty retreat.

The CPI and several other constituent
paftles of the UT- have taken a stand that it is
still time to retrace the steps.  For that, we
have asked the Bangla Congress leadership
to retrace their steps.

It must be stated here clearly that some
of the statements that Bangla Congress have
made, and some of the actions which they
have done have done great disservice to the
UF. But the main guilt by and large is that
of CPM. It should be held  responsible
for the promulgation of President’s rule in
Woest Bengal. Therefore, it is for the CPM
to create a condition in which the UF can
be reforged and reformed. (lnterruptions)
Acharya Kripalani nced not be afraid that
I may not refer to Burdwan. If I had the
time, T would have said a few words about
those things. But the main political thing is
that the CPM should try to create a condi-
tion in which the UF can be reforged and
restored, because it is they who are respon-
sible for this sorry state of affuirs in West
Bengal, 1 agree here with Shri N. C Chatterjee
who has said that the whole thing can be
revived again. Othersise, what would be the
position? Otherwise, there should be a fresh
verdict of the people taken. But it is humbug
to say that it can be taken in two months®
time; it is sheer humbug to say that. There-
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fore. our ponty 1k ks that by the last week
of November this year, fresh elections can
be held in West Bengal so that the people
can express their opinion.

Meanwhile, T want to state certain things
very categorically and very strongly. There
are reports that the police have started attack-
ing the workers and peasants in many arcas.
I have received a telegram which reads as
follows:

“Armed attack on AITUC workers by
the management of Sunkarpur Colliery
led by manager and contractor Ramanuj
Tewari on twentyeight stop several quarters
ransacked and looted top several CPI
workers and wives of workers seriously
injured stop CPI workers also arrested. . ™

We are getting other such reports also from
the villagers. 1 want to warn the Government
of Tndia that if during the President’s rule,
any attempt is made to take away the posi-
tive achievements that the workers or the
peasants have got during the last 13 months
of UF rule, or if in the name of enforcing
law and order, the CRP or the Border
Security Force or the Industrial Security
Force or the military arc used against the
people of West Bengal or if in the name of
doing justice to the jotedars and the big busi-
ness, this repressive machinery is let loose,
then there will be a Marc-up in West Bengal
and nobody on earth can preveat that Aare-
up, and nobody can stop it,

Therefore, Sir, 1 say with all humility that
the Central Government should see to it
that the rcpressive machineries are not let
loose. Lastly, [ would like to say a few words
about the budget. I agree with what Shri
Asoke Scn, said namely, that very litile
money has been given to Calcutta—Rs, 1
crore or so.

SHRI JYOTIRMOY BASU: Hall a

crore of rupees.

DR. RANEN SEN: It is a little less
than one crore of rupees. Calcutta is not a
Waest Bengal city. 25% of the forign import
is through Calcutta Port and 427 of the
export goes through Calcutta. This is the
city of Lhe eastern region to which you also
belong. Bihar and part of Eastern U.P. So
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also Orissa, Manipur and Tripura are parts
of the Eastern region. Thercfore, Calcutta
problem is not the creation of Bengalees only
but it is an all-India problem. This is my
first point.  This being a bordering area,
West Bengal's needs are to be looked into
from this angle. For political reasons or
otherwise, the Central Government was
giving a step-motherly treatment to the City
of Calcutta in West Bengal. 1 do not know
whether the President’s Rule will end soon
or it will continue for some time more. The
needs of Calcutta city must be looked into
and attended to promptly so that the whole
of castern region may come up.

With these few words 1 conclude.

wwafa wgea ;g7 WA a2l
7 uF e s 2 5 9= a= fqaq
wzen § 7 wrgan g fF qawt awg faa
ST, AT ag Y HEGT ENIT A ATAATT
ATEy ANY F arfas 9 0

SHRI KRISHAN KUMAR CHATTERIJI:

(Howrah): Mr. Chairman, Sir | thank you
very much for giving me an opportunity to
speak. We all know the happenings in West
Bengal as o result of which this Proclamation
was issued. There is a Statutory Resolution
before us also. | would support this budget
of West Bengal for 1970-71 brought forward
by Shri P. C. Sethi, our Minister of State for
Finance. To all intent and purpose, this
budget must have been prepared by the for-
mer Chiel Minister of West Bengal, Shri
Mukherjee who was the Finance Minister
also. I am glad that Shri Sethi has to present
this budget under certain compulsions of
political events. 1 was surprised to hear the
speeches made by some hon. Members,
specially that of Shri Ranen Sen in this
House. The functioning of the State Govern-
ment wus such that they brought down
the law and order to almost this position that
there is no possibility of peace returning soon
over there, Therefore, the President’s rule has
been imposed there. No civilised Government
was functioning there. 1 ask my friends of
the C.P.M. who represent West Bengal here,
whether there was any civilised government
functioning there. [If there was s civilised
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government functioning there, was it possible
for any person to go in procession with
deadly weapons in hande such as  bows
and arrows as also certain fire arms and
lethal weapons? People were carrying with
them the above weapons in their hands in
procession and these were allowed. [ know
of onec instance in Twentyfour Parganas
where three persons were beheaded. If this
is the way that a Government should func-
tion 1 have nothing to say. How can we
expect our Parliamentary democracy to sur-
vive if this sort of thing is allowed? Only
a few days back I found that there, the people
had got some relief. They are no longer
griefstricken or panicky. They can now hope
that the President’s Rule will be stabilised
for some time, so that the people can breathe
relicl and can have peace and normal life.

Dr. Ranen Sen was claiming that the people
there were having real freedom during UF
rule. Was it proper for them with such a
majority in the Assembly at their command
10 look on helplessly when land was snatched
away from persons and distributed without
going through the process of law?

AN HON. MEMRER:
ing Jotedars?

So he is defend-

SHR1 KRISHNA KUMAR CHATTERJI:
It is not that all jotedars were touched. Those
who belonged to certain parties, the CPI(M)
and cven CPI were not disturbed at all, 1
know it and therefore, | make this statement.
There was a competition among all  the
partics functioning there in the UF for
murder, loot, arson and evern rape of women.
We have to accuse all the constituent
members of the UF which was functioning
there that there was a kind of regular com-
petition amongst them to bring about a
situation where murder could be committed
in broad daylight without action being
taken to prevent it. We have seen that.

Thercfore, it is high time for the members
of Parliament belonging to any party here
to think in an ohjective way and analyse
what happencd in West Bengal.  Pandit
Nehru once described West Bengal in a
graphic way. He said:

“Bengal ooce se rich and flourishing
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is today a miserable mass of poverty-
stricken, starving and dying people. Such
a Bengal we arc trying to revive."

After independence, Bengal paid the heaviest
price in blood and tears. Four million re-
fugees came. They have had to live a miser-
able life with no shelter, no food, not even
the bare necessities of life. They were forced
to live in slum arcas in sub-human condi-
tions. Can we forget that these refugees
are the very persons who suffered most?
Has the UF Government after it came into
power done anything to tackle their prob-
lem? No, they failed.

Poverty, unemployment, illiteracy, social
and economic injustice —these are the pro-
blems which are to be tackled if President’s
rule is fo turn the tide there. We know that
land reform measurcs have to be speeded
up, but it should be done in such a way that
the logical result is the meting out of econo-
mic and social justice 1o the peasantry.
Only if it is done quickly, can we have peace
in the rural areas.

Then again the toiling workers  in the
fields and factories and the landless peasants
have to be looked after. This has to be done
as a4 matter of urgency. Only then can we
save West Bengal from  disaster and law-
lessness,  There is great discontent in my
State because of the hunger, poverty, un-
employment and various other nuseries afflict-
ing the people. 1t s essential that we should
take up the problem in right carnest and not
just indulge in rabble-rousing political
passions here. 1 do not want to blame any
particular party for what took place in West
Bengal. But it cannot be gain said that for
the breakdown of law and order in the State,
the CPI(M) must be held responsible.

A paradoxical situation arose there. The
Chiel’ Minister was himsell describing the
government functioning there as ‘barbarous’
and ‘uncivilised." Even he was helpless to
change the situation. But he wanted to
stick to Chiel Ministership probably because
e thought that good sense would prevail
and Shri Jyoti Basu would give up the Home
portfolio. They are waiting for the day when
they can come back to power. Let them
come back provided the CPM is agreeable
to admit that there was a failure on the part
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of their Home Minister, that he could not

maintain law and order in West Bengal, so

that peace might be maintained and normal

life would be possible and the honour of

women would be preserved there.

1 want to bring to the notice of the House
what Imprint published in 1968 on the pro-
blem of Calcutta. It said:

“Calcutta is not one disaster but
many, each breeding its own kind of des-
pair, its own special nightmare. . .
Many shortcomings afflict the Indian
nation today, but none so maddening as
its fatalistic acceptance of poverty as a
fact of life, none so benumbing as our
blindness to human decay and degrada-
tion. For twenty years our people and
governments, unstirred even by sights
that sicken any normal mind, have not
done a thing about the agonising spectacle
that is Calcutta today. That great city and
her good people have been allowed to sink
almost to a point of no return. Everybody
speaks of Calcutta as a problemcity, but
obviously few seem to be aware of the
many tragedies that make it a hell hole.”™

Even Pandit Jawaharlal Nehru used to speak
feelingly and in cmotional terms about the
cily of Calcutta, Mr. Dhawan in the last
NDC meeting made a point that the problem
of Calcutta has to be tackled speedily. Other-
wise it would be impossible to maintain law
and order and to have good Government
there. Therefore, 1 bring this to the notice
of the Central Government that through the
Governor's rule Calcutta’s problems should
be lackled on a war footing.

This is what the Hindustan Standard has
published on the 25th March on the problem
of Calcutta:

“West Bengal has the largest number
of educated unemployed in the country,
the number of job-seckers on the live
register of employment exchages going up
to 1,82,000 by the end of December last
year.

West Bengal has also the largest
number of unemployed craftsmen and pro-
duction process workers, their number
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according to the register being 43,418 on
December 31."

This is the appalling situation of unemploy-
ment in West Bengal. That has to be tackled
if we want to do something to stabilise the
position in West Bengal. These unemployed
youths have to be given jobs so that we can
create conditions of peace and make it pos-
sible for the administration 1o function peace-
fully. We depend upon the Government to
tackle these problems first.

awmfa AgEa : oF A TH A1
FgAt & #—dre (77) F 19 faae
g #HT E1- o Fo F 13 fwAe &1
o wHo Fo ¥ faasv & fawr 2 &
ar 23 faaz &1 aag dre §ro (T7)
#1 2 fagr amw )

SHRI SAMAR GUHA: The DMK said
it would give half its time to me.

MR. CHAIRMAN: No, they have
given in writing.

SHRI JYOTIRMOY BASU (Diamond
Harbour): You will allow me to put our
viewpoints squarely, frankly and fully. That
is a very legitimate expectation that 1 have
in mind.

I will only briefly touch the performance
of this holy Central Government ruled by
the Congress in  the last 20 years, their
wonderful kindness to West Bengal and
the city of Calcutta. They have ruined
West Bengal in twenty years and today
West Bengal has been pushed to the
bottom position of this country. In every
sphere of human living we are strug-
gling to be within the last three. Whereas
Madras has seventy per cent of its villages
clectrified, we arc struggling for 4.2 in
primary education, rural housing and rural
water supply, food production, minor irriga-
tion we have one of the last three places.
That is how we arc struggling under the
golden rule of 20 years of Congress to be at
the bottom of the list. You must know this,
Sir, because you are onc of our closest
neighbours and you arc also suffering. But
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I do not know whether you are mindful of
the fact. The average annual combined rate
of growth in terms ol percentage rose by
3.18 per ccnt between 1952-53 and 64-65
for rice growing. The corresponding figures
for punjab are 8.68, for West Bengal they
are 1.38. The annual growth of yicld rates
per acre between 1952-53 and 1964-65 are
1.68 per cent for all India. For Gujarat it
15 4.43 while for West Bengal it is 1.24. One
can imagine how sincere are the crocodiles
which shed tears by the buckful here. Out
of the total institutional financing for minor
irrigation of Rs. 254.72 crores, Maharashtra
has been given 64.74 crores, U.P. has been
given Rs. 52,96 crores, Assam 0.40 and West
Bengal —a big lemon ; we have not been given
a single penny on that account.

What is the condition of Calcutta today?
It has given you maximum internal revenue;
It has given you maxium carnings of foreign
exchange with which you are fluttering every-
where outside.  How have they treated
Calcutta port? How have they treated greater
Calcutta? TTK told me personally that he
was going to carmark Rs. 200 crores. That
was shelved by the Central Government in
collusion with Mr. P. C. Sen who was the
Chief Minister then because they thought
that if moncy was spent part of it might find
its way into politically undesirable hands.
People understood I.hum_w:ry well. Twenty
years were long enough. 1 thank the people
of Bengal for showing enough patience. In
1967 and then in 1969 they threw them out,
just like a piece of rog, completely although
they spent all the moncy that the money
bags could provide and the resources that
the administration had. When the United
Front came in 1967 they (Congress) started
the cattle fair. 17 MLAs were bought for
fantastic sums of money ranging from 17,000
to 1,20,000. With the help of money and
money bags, they toppled the Government.
For the purpose of toppling, they even took
to blackmailing and Mr. Jagjiwan Ram
blackmailed West Bengal in regard to the
quota of food grains. They wanted to starve
people to make them vote for Congress
and bring them to power to serve the big
Indian and foreign monopolists with fresh
vigour.
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They created communal riots, On page
77 of the Gupta Commission Report, a
sitting Calcutta High Court Judge says:

“Their evidence is supported by the
Deputy Commissioner, Special Branch
Sudhindranath Gupta who at the relevant
time happened to be in charge of the Intel-
ligence Deepartment in Calcutta. Questioned
about the motive of the organisers of the
protest march on the 29th of March 1967,
this is what Dcputy Commissioner Gupta
said: ‘The motive as far as we can get
through the intelligence reports was to
discredit the then United Front Govern-
ment for which a few rich people had
spent considerable amounts of money.” ™

That is, Mr. patodia’s fricnds and other
friends from that bench and Mr. Chavan.
The Central Government has a parallel
police force to do spying there. Ewven Mr.
Jyoti Basu's telephone was not spared; we
found it out because we have our own source.
They had a parallel organisation to know
what was the conversation between Mr. Basu
and others. How decent, democratic, they
arc? They are worse than the German
Fascists; therefore, they have done. (Juter-
ruption) Now, they took to—please forgive
my language—political prostitution. They
went and hugged the PDF and wooed that
gentleman, Dr. P. C. Ghosh. For good,
a deep burial was given to it under the Con-
gress banner.

I come now to the current issucs. We
have brought forward a budget here, keeping
the Assembly there half-dead. About the
250 p.m. for 280 persons there and the money
spent on them, it does not matter, for a big
country. Do not worry about it. But why
is it that you want to pass the budget here
and, at the same time, keep the Assembly
alive, suspended ? Because you arc again
after that political prostitution. You want to
create a mini-front. You are biding time and
waiting for that. That is why you want to do
it. There is the Congress rule in West Bengal
directed from Delhi and being administered
through the bureaucrats of their choice.
Why don't you look at what we have been
able to do during the short period? Why
don’t you for a moment borget your dirty
politics and try to find out what we have been
able to do in 1969, our records and achieve-
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ments, compared to any Government in this
country during the last 22 years? Can you
cite one Government which could compare
with our achievements for the common man,
the tioling man, the downtrodden, ignored
and neglected man?

SHR1 KANWAR LAL GUPTA: s it
the United Fron Ministry or your achieve-
ment 7

SHRI JYOTIRMOY BASU: The work-
ing class front there had fought the biggest
monopolies, your masters, and within six
months, the big monopolists had to come
down because the United Front the CPM
(Marxist) Labour Minister supported the
workers® struggle and almost every worker
gol a financial benefit to the tune of Rs.
25 to Rs. 50 per month within six months
or our coming into power there.

Sir, everyone knows that the Bonus Act
that you have here is in practice o help the
lowering of the workers® bonus, but what
have we done in West Bengal? In the United
Front regime, almost every worker got a
higher bonus than the statutory limit.  All
these forces and the foree of the monopolists
had to part to the extent of Rs, 50 crores
every year to be given to the workers who
made money for them. The impact was so
severs. Il you recollect, you will find it.
On account of the strike in Tatas, in our
neighbouring State, in the steel industry,
even the public sector plant, the Hindustan
Steel, was forced to allow Rs. 30 as a wage
rise to the steel workers of this country.

In the land front, during the 20 years of
Congress rule, under, golden rule, as 1 have
just now stated, despite your high-sounding
words for the poor peasants, cvery day,
thousands of tillers tenanis have been evicted
everywhere on a mass scale from their lands.
This included the Harijans, tribals, minoritics
and others. In West Bengal, during the
United Front rcgime, none dared to touch
or evict the man from the land i he was a
tiller tenant. None could be evicted from that
land that he was Lilling. During the last 20
years, you have passed and piled so many
ceiling laws on paper, but never implemented
them, becausc if you dared to implement
them, your machinery in the villages would
have gone to bits and pieces. The laws ware
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not applied. There are no figures available
for the States despite their shedding crocodile
tears today.

One of the Ministers in the United Front—
Mr. Harikrishna Konar—I1 am proud to say
that he belongs to my party and he is my
leader—distributed three and a half lakh
acres of land within six months and within
the existing laws; within your existing laws
you did not darc to implement them. Apart
from that, we set in motion in the course
of operation unparallelled and unprecedented
movement of peasants and crcated new sclf-
confidence amongst the neglected and the
down-trodden. The CPM devoted all its
power, energy and resources for the growth
of the havenots. Taking advantage of ils
leading position in the UF and its_vast, in-
creasing, widespread party machinery and
dedicated cadre in the trade union, kisan
and other fronts, we could make it possible.
This crealed all the wrath that  has been
showercd upon us today. Clashes were or-
ganised, enginecred by vested interests, jole-
dars, monopolists and big employers ex-
tensively., The vested-interest press indulged
in unprecedented wvilification campaign.  We
have been walching the whole thing. You
have provided them with an unlinuted guota
of newsprint. lmaginc the articles appearing
in the Sraresman. Will any civilised country,
civilised Government, allow such articles
and editorials to go unchallenged, in which
they have tricd to create hatred and wrath
between people and people and scare and
terror in their minds? The Anand Buzaar
Putrika, Hindusthan Standard which live
on CIA money, published on the front page
a girl's story. But when they smelt trouble,
they immediately published a contradiction.
You must look at this eight-column publi-
cation in the Hindustan Standard which
talks about the girl who saw the Burdwan
happenings. The next day, the same girl
says, whatever 1 have said is a cock and bull
story. ‘The girl who hoaxed us all is a red
herring." You cannot touch this paper. Their
newsprint blackmarketing came before you,
but you struck a deal. Their premises was
scarched, but you struck a deal. They pro-
mised to cover you and you withdrew the
action. You are a bunch of undesirables in
any kind of civilised Government.
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About the Rabindra Sarobar happening,
a sitting Judge of the Calcutta High Court
examined everything and said, everything
was a cooked up story. Mrs, lla Palchou-
chury, if she had any sense of honour, should
have come and at least said, “I am sorry".

She said, the girls did not come and appear
before the court. (Interruptions).

SHRIMATI ILA PALCHOUDHURY
(Krishnagar): On a point of order, Sir.

MR. CHAIRMAN: You are going to
speak next.

SHR1 UMANATH (Pudukkottai): 1f she
raises a point of order and if the time taken
by her is included in his time, when she
speaks 1 will raisc a point of order and that
time must be included in her time.

MR. CHAIRMAN: T am going to call
the lady member next and she can give a
reply then. (Interrupiions).

# o FIgAEa T 9 T A1 |
Y7 RTE TH AYE H ATAAT AT 9§
faams o agr saar |

ga TiEfS &1 qiwr fasr Fare
T & 9 W9 g7 Aifwg W aT
T (A %y q@ma 2 g |

SHRI JYOTIRMOY BASU: Shri N.C.
Chatterjee has very rightly pointed out that
in the Burdwan case we should not be guided
by the one-sided story of a person who is
vitally an intercsted party in the happenings
there.  Their whole object is Lo isolate the
CPM. But have they succeeded? No, on the
contrary, people have come in greater number
and closer to us. Revealing facts, may 1 say
something? Out of the alleged 98 political
murders, 65 of the victims belong to  my
party. May I tell you that Shri Chavan,
the Home Minister here, in his over-cnergetic
mood, misled the House by saying that 101
political murders have taken place. He said
that his own agency provided the information,
‘What sort of cock and bull story these people
are trying to say here, one can understand.
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In this scheme of isolation, may | tell you
what Hindu wrote? The Hindu dated 23rd
December 1969 says on page 6:

“In Midnapur District the crop pros-
pect is stated to be very good. But banga-
dars arc less powerful.

Most of the jotedars are strong sup-
porters of the Bangla Congress and CPIL.
In the biggest district less trobule is ex-

pected.”™

Then I come to the use of thc Home
Department. Yes, we use our Home Depart-
ment, but not for sending police to help
jotedars and industrialist in their illegal
repressive work, but to allow freedom to
workers and kisans to continue their legiti-
mate struggle. These attracted more people
to us and strengthened our organisation by
leaps and bounds. But it was natural.

Another false propaganda was that we
used the police to suppress the other politi-
cal parties. Congress, during 22 years of its
administration, used police to suppress us.
But did it help? We would not be so foolish
as not to take a lesson from their experience.
We shall never do that. We will never be so
foolish as to destroy our own prospects.
The CPI should have taken a lesson in not
using police in administration because it
does not help the party; it only helps to ruin
the party.

Again, in West Bengal you are using the
police and the CRP for repression for com-
mitting atrocitics. In Hooghly in numerous
police stations you have committed rapes,
murders and beating of people. In Barupur,
in 24 Parganas they are doing the same thing.
In Asansol coal belt, in Ajoy. Sripur and
Rana you are hand in glove with the police.

Look at our attitude. When the whole
country is riddled with regionalism (Shiv
Sena) and communalism of Jan Sangh and
RSS and the speeches of your own Ministers
like Shri Yunus Saleem, what was our atti-
tude towards minoritics, what was our atti-
tude towards others? We do not go by these
petty considerations of communalism and
regionalism. We have been fighting a battle
for the down-trodden and the have-nots.

CHAITRA 9. 1892 (SAKA)

West Bengal (Res.) and 334

West Bengal Rudget

Now that the Ministry has fallen and the
other parties are not prepared to form a
government, why should you keep the
Assembly? The Home Minister must tell
us the reason. You are intriguing. For God's
sake, don’t burn your fingers again. They
are already burnt too deep. Nongc except the
Bangla Congress is prepared to form a govern-
ment with your (Congress) support.

SHRI KANWAR LAL GUPTA: Why is
he taking shelter of God?

SHRI JYOTIRMOY BASU: None ex-
cept the Bangla Congress—some of  the
Bangla Congress members have voted for
Shrimati Poorabi Mukerjee—is prepared to
form a government with your support. They
(other partics) arc right because the other
partics have understood the mood of the
people of West Bengal specially about
you. . . (Interruption). You feel that
after some time some of them could be
brought round for a mini front but it will
not work.

What did you do in Bihar? You might
have somchow succeeded in forming a govern-
ment. That only shows your depth of poli-
tical degeneration and how you degencrated
the country's political life. You plan the
same dirty game in West Bengal but we warn
you not to do it. We are prepared to be judged
by the highest tribunal, the people of West
Bengal, to whom we are dedicated. Our
hands are untainted and clean. Our cons-
science is clear and we shall always stand by
the toiling people. We roused consiciousness
in them and we know what their verdict will
be. You are afraid of facing it. You are
intriguing with the wvested interest and the
press. But truth will triumph and no bundle
of falschood will help.

I demand and the Home Minister must
make a categorical statement here to dis-
solve the Assembly right now and hold elec-
tions within the shortest technically possible
time, definitely before the end of May.

1 warn you, if you do not submit to the
people and if you conspire and manocuvre
to instal a government over the back of the
people, as Shri Jagjiwan Ram has said
“catalytic agent”—and deprive them of their
own chosen government, they will never
forgive you.
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MR. CHAIRMAN: You arc bringing
all allerations against me.

SHRI JYOTIRMOY BASU: They will
retaliate in the magnitude unknown to you
and unforeseen by you.  Your fate will be
that of Dr. P, C. Ghosh. We want a cate-
gorical statement here and now about mid-
term elections. Also don't you dare touch the
tenants of land and workers.  Act against
the press and stop the police  repression.

About the Jana Sangh and Swatantra may
I say one word as a representative of the
people of West Bengal?  People have out
right rejected them at the polls. T do not
know what right they have got to talk and

preach sermons for the people of West
Bengal.

SHRI KANWAR LAL GUPTA: Jana
Sangh will teach them a lesson physically
everywhere and in Calcutta.

SHR1 JYOTIRMOY BASU: About
what my hon. friend, Dr. Ranen Sen had
said, it must be made clear that Shri Jyoti
Basu, as leader of the largest party, was en-
titled to be called to form the government.
What have you donc in Madras in 1952
and in other States? Tt was within his right
to be called to form the government as leader
of the largest party in the Assembly.

SHRIMATI 1LA PALCHOUDIIURI:
Mr. Chairman, Sir, today we discuss Bengal
under very dark skies. We are discussing the
Bengal Budget because the President  has
made a Proclamation and Bengal is under
President’s rule,

The United Front of 14 parties which the
Communist (Marxist) seemed to dominate
had been in power for 375 days. It is, thank
God. over now for the time being and people
can at least breathe. May 1 bring to the
nitice of the House that during these 3175
days, not taking into account the immediate
murders that have happened, there have been
600 murders and 900 dacoities? That is more
than the number of days they have been in
power. AInterruption)  Mr. Jyotirmoy
Basu said that the Rabindra Sarovar incident
was nol proved. Quile true it was not proved.
And it is a shame to Bengal that it was not
proved.
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SHRI JYOTIRMOY BASU: What an
argument !

SHRIMATL ILA PALCHOUDHURI:
The witnesses were terrorised. . . ([n-
ferruptions).

SHRIJYOTIRMOY BASU: All rubbish.

SHRIMATI ILA PALCHOUDHURI:
The lawyers were assaulted. My own counsel
Shri Mihir Sen's life was threatencd. His
junior was so assaulted that he could not
carry on the case. Even the lady lawyers were
assaulted.

SOME
shame!

HON. MEMBERS: Shame,

SHRIMATI ILA PALCHOUDHURI:
This is what happened. 1t is true that nothing
was proved. But it is a shame for Bengal,
that law could not function. . . (Inter-
ruptions).

MR. CHAIRMAN: Order, order. Let the
hon. lady Member speak.

SHRIMATI ILA PALCHOUDHURI:
I would like to highlight one or two points
of the U.F. Government of which the C.P.M.
poses to be the friends of the people. These
friends of the people say that they have dis-
tributed 3 lakh acres of land to the landless.
Have they distributed land to the landless?
They have distributed it to their partymen
amongst whom there are not many landless.

Mr. Jyoti Basu, sitting in the Writers
building, has said that it was a peaceful harvest-
ing. In Nadia alone, there were over 300
clashes over the harvest and over 100 mur-
ders and injuries. And he says it was all
peaceful. In Nadia district, from about
100 So-called jotedars the land had been
taken. 1 demand that any land that is taken
from any person who does not possess laid
over and above the ceiling should be returned
to him so that justice will be done. I doubt
if there are so many big jotedars in Nadia!
(Interruptions).

SHRI RANDHIR SINGH (Rohtak):
What is this? The hon. lady Member should
be allowed to proceed.
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MR. CHAIRMAN: Order, order. May
I request all of you io please lisien to her
patiently ?

SHRI UMANATH: When Shri Jyotir-
moy Basu was speaking, you were all shouting.

SHRI RANDHIR SINGH: That is a
wrong accusation. Nobody was shouting.

SHRIMATI ILA PALCHOUDHURI:
I cannot shout as much as Shri Jyotirmoy
Basu can! But I can state some facts. Sir,
the time taken by interruptions should not
be deducted from my time.

1 want to highlight another thing. They
say, they are the friends of the people. What
have they done in West Bengal for irrigation?
All States have asked for irrigation pumps
and they have implemented their programmes.
Some of the States have 30,000 pumps,
50,000 pumps and Tamil Nadu has 5 lakh
pumps. But in West Bengal, the friends of
the people with the C.P.M. dominating the
14-partics Government never thought of
putting pumps. They have only 1,000 irriga-
tion pumps in West Bengal.

SHRIT JYOTIRMOY BASU: What did
you do in the last 20 years? (Interruptions)

SHRIMATI ILA PALCHOUDHURI:
1 would also like to highlight another thing.
We are today discussing the West Bengal
Budget. These are the Supplementary De-
mands for grants for the ycar 1969-70.
I would like to point out to the friends of the
people what they have sanctioned or want to
sanction for relief works. Look at the picture:
office expenses—Rs. 15 lakhs; other expenses,
contingencies, office elc.—Rs. 10 lakhs. What
is the relicf to be given for free supply of
clothing and blankets? It is Rs. 2,50,000.
They say, they are the friends of the people.
(Interruptions) 1 would like to know also
another thing. Let me come now (o the
happenings that have happened lately. Lately
what has happened in West Bengal 7 Demo-
cracy has been drowned and law and order
has been banished. We were in a state of
chaos. Before the proclamation of President’s
rule which was on the 19th, on 16th Mr.
Joyli Basu claimed that he has trained his
men who would keep the law and order. He
said, ‘T have traincd nearly 30,000 men.' This
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was some months ago. This must have come

to aboul 3 lakhs now. What did thesc people

trained to take law and order in their own

hands do ?

On the 16th and 17th of March before
the proclamation of the President’s rule,
they caught hold of our Chatraparishad
boys just because they are Congress volun-
nteers. They are like our own sons. 1 appeal
to the women in the country to riscas
mothers against such horrible crimes. They
caught hold of the boys and locked them
up in Police lock-ups. They charged them
with bayonets and they completely speared
through the stomach of a boy and he [ under-
stand died instantly ! On top of this the
Police and the CPM, co-ordinating their
activities went to the house of the mother
of the boy and made very obscene remarks
to her and they also thrashed her. Do you
think that women have not been dishonoured
in Bengal ? The former Chief Minister has
said, “They have looted paddy. They have
looted fish, thcy have nothing else to loot.
They are now looting women." He has
described his own government as “uncivi-
lised and barbarous.™

I have scen with my own eyes as to what
happened on the day of the Rabindra Saro-
var incident. Evidently CPM and other
goondas knooked at the door of one of my
relatives and asked them open the door.
Would anybody open the door on days
that followed the Rabindra Sarovar incident
in Caleutta ? That was the situation created 7
They said ‘We want water’. But nobody
dared to open the door. Then they said ‘Oh’
today we are asking for water. Afterwards
we will ask for many more things—for your
daughters, for your wives. (Interruptions)
This is what has happened in West Bengal
and this is within my own knowledge. So |
can vouch for it.

What happencd in Burdwan has been
referred to. 1 would just like to bring to the
notice of the House what the DM said—
*If the police and the SDO would have gone
there in time, then many lives might have
becn saved’. Mr. S, M. Gosh said ‘The
Police did not get any permission from the
SDO to sternly deal with the armed CPM
supporters,” This is the quotationt fromhe



319  President’s Rule in

[Shrimati Hla Palchoudhuri)

notes submitted by Mr. S. M. Ghosh, This
is not my note.

1 would like to bring to the notice of the
House annt.her heartless thingthat has happen-
ed. Mr. S. B. Roy, Home Secrctary of West
Bengal Government, who was  evidently
under the influence of the CPM, said to news-
men at Writers® Building on Saturday that
he had received no complaint about the
incidents’.  Whatever is this, the Home
Secretary has no news of the gruesome indi-
dent that happened in Burdwan where bright
boys of the Sain family have been killed in
the most grucsome manner! It is most
shocking that the Home Secretary had no
news!

May [ also bring to your notice that not
only the boys were killed but the mother's
clothes were torn off and she was hit by
a Ithi and the blood of her son was smeared
on her. She saw the eyeballs of her son being
taken out.  Mrigniyani Sain, the mother
cried, ‘I pray as a mother that death may
come to him and relieve him of this intense
pain.' What do you want to say of this
atrocity? What is the ideology that forced
them to indulge in such atrocious violence?
What is the idcology by which our young
men are so brainwashed and made to do all
these things?

I would like to cite another instance. In
Khanki an expectant mother was speared to
death. Her last word was that she did not
see the face of her son. She said, ‘They have
kicked me till the child T was carrying was
dead inside me.* These were her last words.
These astonishing incidents in Bangal
happened under which regime, Sir? Under
the regime of the United Front Government.
There is one other thing which T want to
mention. This kind of thing has never been
heard of in Bengal. 1 have received threaten-
ing letters to tell me that I have vilified the
character of the young men of West Bengal.
1 have the greatest love for the young men
of West Bengal. I think they are second to
none. But what 1 feel is this. The evil forces
that the CPM ha: generated in West Bengal
has succceded to a certain extent in brain-
washing our boys so that they can do some
of the things that they are made to do.
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It is a peculiat position that the Secretary
of the Party of the Dy. Chief Minister says
that he is calling the people out 1o a bloody
revolution; the Employment Minister says
that gherao's are a rightful instrument in the
hands of the workers and they are quite
Justified, although, the High Court has given
an order against gheraos the people in
factories keep on shouting ‘Vietnam is your
name and my name, bring the fire of Vietnam
and burn everything®. So, Sir, I would plead
with the Government, let a Parliamentary
Committce go into all the incidents that have
happened, so they may sec for themselves
what has happened in Burdwan and other
places. There should be a judicial probe
into all the incidents that have happened in
Bengal. Let the Centre come wholly to the
rescue of Bengal and do all that is necessary
to save the City of Calcutta so that it can
smile again and breathe again. Bengal is
the pride of India. let not the CPM or any
other violent political party spoil the face
of Bengal and India with violence any
more. Thank you.

16.13 hrs.

ot gsmAi wedt  (F19F) ¢
aarTfa Y, a7 FT T AL ATH F T
|1 AT AT FART FAT TGV HAAT HTAT |
=g g A o form & WA
qd A1 wifew a1, a7 fra sEY ww
faar | & &g g & Ta faog
# faq 0w F7A1 AEAT E | AW
# qzarai & qF 2w 7 foeAr & g€
2w @mracfaw g1 f& o= &8
AT FT TA@ FA9 T 7T EY A&
gar | qarA gff ArA FTEEL ) ZA-
fora Sarer @ K1 G2 T2 TE A G
waw oY gaifaa g 720 91 T97 7AGT,
ammaz, faga, 3% arfz qdt q47 %
T F owzAEAl F O TAE g
araifas a1 | g Fma F 72T I8
wgAl & famn, &, qAIHFAT FT A
qTE AT FYAT TET IAT AL WA CF K
swr A faew Feqfa Gar w4y o formdy
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AT G 7 4 fF F1@1 Jwy ;e
srafs ¥ aeFr waaa frorg &1
7 Fa= fgar, wooFar AT FAl &
qzamdl & g 3w 1 famar 7 o faan
a1 wfig areafasar oz & 5 3o o
g gg drar @ a1 v Fmw w
T 9 95 ¥ afim W madfifas
gw AT § o1 faRui & A%l v A @
& W TA AW Y F@ANEEAT FT AL W
& grai ¥ fovdy waar svga € 1 dmw
T dg ATAFT 91 I g GATH 7T
AT AT qF AT qoy GEr T ) fafaa
FF O A AT AFTAY gEIT T T
o7 o IATAT FATZ AFAT AT FATHI
AT HATHT 9T 97 IW F AfqwTT A1)
g FEATT T aqr uF fagrd S 97
Fifasrdr Tt w1 fomw " 7 dar
fear 34 dm= 7 frew g9 aqf & 0
AT FZATE 92T |

TEAT HAH T AMTA T gt A
ag 1 & Fa F71 faarsm gar 1 g
#an a3 AT 7y v fr frew 22
aql ¥ AT F w=7 3o Aedifaw
TE T A9E 8 WAL AfAT T THFT
&5 v ff 3R AT T A= A
forarr & 1w 7EY g1 faw AT 34T #r
gwfor ag & 6 Wi Ama ¥ owaw
fgar #7% A1, FTeA FIA AAT AT
gaTaEal # fawam &7 Al #1 w4
s w1 wag? faar | ga% fag § q=7
®7 ¥ 97 uwArfas wgeAi #1 Iy
sz JrgaT g ot fx frew 22 awt
HAMH & ATY WeATATL FIT ® 2 |

AT qA8 AT AT A & |G
gwig got faast & awwar g fr =
TR wa gHATd ¥ fAoig 34y &
w3z gaw fedT ag & agre Ty
ot Trordifers gfesr § w1 w% g
TR & qg T A g4 F faw
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afsfeafodi # gevar ag wfcfegfaar
39 w9 T8 6t | wwe s aqde
TS & 92 & I9qF AGT 9 av fpT
AR AT T TR A9 FY AT
AEEFAT 9 | oF e fawsr
RUTHA FT H{AT 97 /1 foaa Fame a8
affeafrat &t aft wwqdr & &
TR SToW f6ar 91 9§ S &
39 AqWl 7 TIAfaw qErwr &
FAFTH AT FTE agr § gaTar Wi g
T 9T TSI T4T4T | gg WY AT
T 39T 4T |

T ¥ mze frew §o wdAT &
1 fammwr w1 g7 g A fore e
F A fomar 7 =9 fomm am, & 99
arai &1 fawrg F=4t Ag) F= =ARAT
A AT AL §9 ANG T
Fg @1 At 5 fagaamy s o q=m
¥ A qgi 9T A § 1 AfEA & queT
arear g fr gfran & et 2w & forersy
FAAE T G AT g, W SFTC FY
ot fegfar g1 vt & fr @81 & 9 T1-
Frfae a1, T as safe a1 aeadifas
HATATT 9@ Gedd-dol §F aTd A
qrear ¢ ff ATATeEAT gAT Tregafa
& Wt arargff awefaft gt aeg-
qf 7@t & 1 WX fHT 3797 39 2w W
T T HHTE AR FC ! W AT
¥ WeaT FTE afFd W THTT & 1, 4T
#r§ Trare I arEt ar T o aRTaTe
qF §A THTFT g1 A1 qGF T Weai A WY
zq & w1 Fg 2 f st arggfofc ase-
fufe gare wegafa &, Amdwedqn gt
Tgafa aél & a1 T B ORI IA®
|1 FaT AT F @ | AfF qreawd
1 s om W ¢ famd gAT W
SFTLH T AHTLHTE AT 79 I97C
¥ ATSFATEET aEt o gwAifgat
Fr aziva s § | oformw @@ @
fe Ta w0 ag & M & @ A
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Ay afes awafasar ag 8 %
F@ WEW RN gEIC T WA
st T 4 TW 1A FY AA A Y
efyare fara 41 6 e & w237 A AT
& A & 9 gwER wifq F A7 geAw
CGUERIGE # rar<i 7 gz fauwmn
ar & W& dfna farmd Ot & 5
sy wfaset & fao gfame g &
Far agam 1 %7 qw7 3y feafa agr @
wE | AT} 48 FgAr e g w0
T ¥ e AR HWE AT AR
A e wriw g &, g wré A
o 7Y | wrafE Fgt o7 gty wEa
2 ma gy i A iy faeT § oTA
arfr €1

& W &7 & 1 17 1T FFAT ATgar
g | U &1 qA §§ a1 1 a7 7w fE
T Y AHTL FATIZE B & ATH 9T
= @1 ot afew arafasar g 47 f#
ag WrfFEee ST AT AR AT | I
Bl & T Y AT T FY AT TTE
A gAST g fgamens IvEdl F fag
IAIET AT | FELY AT A AT f ot
B T qA A BAfEr T FAw
FoFar A F £ 4 afew X wsw 7
Y g wwrT A1 hazfa) w1 ar fagrar
T | ga% wiafaa gfem & s ot
vl & §8 T 9w F Ao
a1 wY qads v0f | gfew F 7R
W dafm @ FTEFR
wa Tgufd WA & W § 9eAT §
fe ¥ & arEl #1 IvweEdg A
gt wrfge | from safe e awt
wrT FT IAF a1a A1 ot safe ar wf-
Frer XY aTT STg a7 gfere F oY qads
7€ & SawT aowT wmmaE g =g

¥ qET A g7 & f o S
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# FAAa & favarw ady & av foww
wr dfqum & fawamwm 7@ -4
T8 qred ¥ et g% ardf & am g
Far 1w ofr ovd ar wré ofy sfe
forma| a7 wrear A€ 8, Jfaum
¥ fomar wrear adt @, fa2efr a0
foa® 440 7 fawww dar g o @,
qrAYg AT F g7 GFTC F AT F
F10 77 fagr sma v #vd A w7 faa
AM——T A7 THG AT TAT § Fa(E®
ZHET 34 419 9 TeAYAT | fa=re g
arfz |

1t AT et 7 7 oF FEw 3
At & WT AT FATH FT ATARG AT
F A9 A FIATARTE | T AT AL
T T A § T gw T B wers
FT® & FfFa a1 gawr o=t F O
g mm g AT A1 awETg TdT @
g 14T AN § #ifE 7 A6 TE *
#o7q 7E1 ¢ | gAfAq & Fgar g f&
T AMA A Q@ WA a4 W OF
T AT FIE & Al IART OF F)Y
um &1 gaife § smaa ¥ wegafy
T 1 wfg® 3T aF gl Al g
afer o awamz A @ ¢ A Fme
I AERl ¥ § oF gy ¢ fF
1972 a% gl 97 ugafa &1 wEw
a7 @ W1 T 9T FE AWIT THAT
W1 A foras1 & sramer &1 g1 o

Call

MR. CHAIRMAN: WNow Shri Samar
Guha. You will have only three minutes.

SHRI SAMAR GUHA: Why? I think
you will throw me out of this House. Why
should I be deprived of my right to speak?
Under no circumstances should this be

* curtailed. I very humbly submit that the

people of Bengal have suffered so much.
Why should you give me only three minutes ?
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I shall have my full quota of my party to
speak.

1 consider this debate today as not a mere
debate in this House but as a proceeding of
impeachment of the diabolical Marxist con-
spirators who, taking advantage of the free-
dom enshrined in our Constitution, want to
kill our democracy by first getting into power
through popular will and then subverting
the government machinery and ultimately
trying to sct up a regime of their own on a
lotalitarian patiern.

I am very sorry that the whole of West
Bengal is passing through a turmoil and erisis.
It is not a crisis for Bengal only, but it is a
crisis for the whole of India. 1t is a crisis
for Indian democracy.

Bengal today is passing through an acid
test of the fate of Indian democracy. | am
sorry on such an occasion no senoir Minis-
ter is present here to understand the impli-
cations of the situation in Bengal.

T guite agree with Dr. Ranen Sen when he
said there was a tremendous awakening,
almost a mass upsurge, a huge inspiration
which was released in West Bengal. Taking
advantage of this clemental awakening among
the people of Bengal, real things benefitting
them could have becn done, a radical, social
and cconomic transformation could have
been effected, if that were the wish and desire
of the Marxist Communist Party. Land
reforms could have  been effected.
Workers could have been bencfited. Small
scale industrics and other industries would
have been developed. We could have forced
the hand of the Central Government Lo grant
more money for the development of Calcutia
and for refugees rehabilitation, if we wanted.
There was a glorious lesson for all, if they
wanted to work unitedly, democratically
and peacefully for the benefit of the people.

The examples of the tea garden strike,
the textile sirike, the jule sirike, the engi-
neering workers strike all of these struggles
which were conducted unitedly, peacefully
and democratically by all the political parties
was before us. All the trade unions, the
HMS, INTUC, AITUC, all of them joined
hands together and we forced the hand of the
Central Government to concede the demand
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as a result of which 10 lakh workers were
benefited.

16.24 hrs.
[MR. SPEAKER in the Chair).

But whalt actually happencd ? The CPI(M)
were not interested that the workers and the
people should be benefited, though they cry
horse -about it cverytime from cvery plat-
form. What was their objective”? This was
clear when the Chiel Minister described the
CPI(M)’s taclics as almost lawless and
satanic rule conducted in a barbarous and
uncivilised way wherein  they perpetrated
acts of killing, murder, arson, loot, mole-
station of womem, looting of paddy ficlds,
forcible seizure of land. seizurc of fisheries
and all such sorts of activities. But it was a
rather oversimplified statement from a gentle-
man who believed in Gandhian techniques.
Actually, the Marxist communists are not
a set of anti-social elements or criminals.
These were not the erratic acts or the anti-
social criminal activities of a set of political
direlicts. These activitics of the Marxist
communists were nothing but the peripheral
skirmishes of a political party preparing
the ground for a major assault on the citadel
of Indian democracy. That was why our
CP1I friends in their General Council mecting
passed a resolution saying:

“The policy was pursued by the CPI
(M) by misusing government machinery
by organising a campaign of terror, murder
and using the method of political gangs-
terism.”

Comrade Bhabain Sen said that “in the
name of intensification of class struggle
they used to justify fratricidal war which is
a most abominable and disruptive torrorist
campaign.” When all the people of Wesi
Bengal were terrorised, horrified by the acts
that were going on there, when murders were
the order of the day, when such was a situa-
tion which was worse than that in the jungles
of Africa. This was a situation when in
broad daylight everwhere killing could go
on with impunity. Killing, murder, arson,
terrorisation. everything was going on. When
Mr. Ajoy Mukherjec said they were barbarous
and uncivilised, what did the leader of the
CPM, Mr. Promode Das Gupta say? He
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said that these were the birth pangs of a re-
volution. All these murders, all these crimi-
nalitics, all these arsons, all the molestation
of women—the tears of the mothers, the
blood of the brothers—alltherc were nothing
but intensification of the class struggle. For
that they raised a voluntary force of 1,10,000
according to the official figures of the CPM.
Mr. Hari Krishan Konar told these armed
volunteers to be prepared to play the role
of an army of liberation like Vietnam.”
Therefore, the political objective, the political
motive of the CPM was very clear. They were
not a set of criminal or anti-socialel ements,
they were preparing the grounds by terroris-
ing, intimidating and creating conditions so
that their hold and control of the adminis-
tration may be absolute by climinating other
partics, by stifling and muzzling all democratic
voices, and then to advance to their ultimate
goal. With that object they held the key
portfolios in the United front Government
—Home, Labour, Land Revenue, Refugecs,
Education and some others.

First of all, they had set up a Troika
command al their Secretariat with the Sccre-
tary, Joint Sceretary and Deputy Scerelary.
A cell was created at the State Secrelariat
everything was first brought to the notice of
this cell, to this troika in the Writers' Build-
ing. This was passed on to the Home Minis-
ter and then, by wsing the technique of terror
or favour in respect of the officials at the
Secrctariat  level, the district level and the
sub-divisional level, by all means, by dis-
missing or terrorising or transfering, by
playing on the nerves of the impartial offi-
cials, they brought them all to their heels,
and then they wanted to perpetrate a reign
of terror and totalitarianism  on the people
of West Bengal. This was the first step of the
Troika command.

The sccond step was that a puppet 1.G.
of 1.B. of sccret police was set up and two
relatives of the Home Minister were made
his deputies. The DIG, 1.B. sccret police was
not only giving all information to the Home
Ministry, but indulging in terrorising, scutti-
ing, liquidating all rival trade unions by all
means, playing the piper to the CPM, so
that in the labour ficld and other fields of
mass contacts complete hold of the CPM
could be established.
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Like usual military planning, their next
step was to set up as the S. P. Wireless, a man
who was in command of all communications,
an absolute stooge, puppet and henchman
of Mr. Jyoti Basu, so that all information
either received or transmitted could be given
to Mr. Jyoti Basu over the head of the Chief
Minister and his other colleagues. When the
I. G. was on lcave, the Additional 1. G.
recruited some CPM men as big 1.B. officers.
It is thus obvious what was the plan of the
CPM grand stratcgy in the Secretariat at the
official level. Outside, in the urban and rural
arcas all their cadres were let loose to terrorise
the subdivisional and district and other
officers. 1 do not want to narrate the inci-
dence of violence, chaos and barbaries but
I want to go into the underliying political
meaning of these incidents and the objectives
of CPM. Has any democratic country in the
world ever witnessed such ugly, ghastly,
grisly, barbarous, inhuman and bratal
activities  that happened during the last
thirtcen months in West Bengal?  They
terrorised the people.  They ran a parallel
Marxist Communist party Government—
Government bureaucracy on the one line and
the party secretariat on the otherline. The
party sccretarial had grealer control over
burcaucracy i communist countries, In the
same manner —it is not my charging but
that of the former Chiel Minister Mr. Ajoy
Mukerjee who accused CPM that the fifth
grade CPM party cadres were allowed to
control SDOs, BDOs and  district  magis-
trates: at every level the Government officials
were under the control of the party cadres.
Within a few months they brought the whole
administrative machinery within their grip.
West Bengal police was completely demora-
lised and then CPM had let loose their satanic
rule over West Bengal. If an impartial en-
quiry is made about the police raid on the
West Bengal Assembly it will be found how
it gave a convenient handle to the CPM
to completely overhaul the police machinery
and chanpge the old sct up and have a new
organisation of CPMs choice just as Hitler
did after artilated Reichstag  incident.
The activities of the Howrah police enabled
CPM to do it. The Marxist MLA Prolay
Talugdar was entrusted with the task of
organising a new police organisation. The
name was sugrested by Promod Das Gupta,
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Secretary, CPM party. The West Bengal
Police Association owed the allegiance of
97-98 per cent of the po ice personnel. As
against that a new police association was
established by Talugdar naming it as —
‘Paschim Banga Police Karmachari Sangh',
You will be astonished to know, Sir, that they
did not owe the allegiance of even two per
cent of the police personnel? Then the reco-
gnition granted to the old Police Association
was withdrawn and given to this new CPM
controlled organisation, Karmachari Sangh.
At the time when there was a possibility of
the fall of the UF government this Police
Karmachari Sangh recognised by the UF
Government of West Bengal issued a Press
statement saying: “The policemen will not
remain silent spectators if the UF Govern-
ment was scuttled in West Bengal.”” The
police association threatens the Govern-
ment. Where is democracy? You can realise
Sir, the inplication of such threats?

I have some more details about the other
activities of their regime and 1 have collected
them day by day upto January 30, 1970.
If 1 can manage funds, 1 shall publish a
summary of them. There were 1117 violent
criminal activites like looting, arson, elc.
Killing, murder, molestation of women
etc. (Imrerruptions.) 1 do not want to place
it on the Table; I shall have to go through
them. There were 337 murders; 4,000 per-
sons were injured and 1,700 homb charges
were made all over the year.

Then about the land scizure movement.
Land Reform and distribution could have
been done peacefully, Whatever Government
land was there, whatever benami or wasle-
lands were there in West Bengal could have
been secured by the Government and dis-
tributed among the landless peasantry. But
that was not the objective of CPM. They
wanted to  grab the lands of the peasants.
The CPM had no influence in the rural
arcas; their influence was confined to the
urban areas. So the CPM leaders urged the
peasants publicly : “You scize the land and
take the land; police will not do anything.”
In the name ol taking benami lands, they took
the lands of many poor cultivators having
only five or six acres in their possession.
So, there was trouble and fighting among the
peasant was going on. My friend Jyoti Basu
says that 3.5 lakhs of lands had been distri-
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buted. How? They have not given legal
documents to any of them who seized land.
They could not and now the poor peasants
will be in difficulty for want of legal seal
over the Seized Land. This is the rule of law
in West Bengal. The poor peasants will be
subject to unnccessary trobules. What they
say is-="the Members of CPM Kisan Sabha
with 10 paise fee only you will get land.”
That was theircry. Asa result the situa-
tion turned bloody in the rural areas Really,
il they wanted to bencfit the poor peasants
in West Bengal, tremendous good  things
could have been done, as a real opportunity
was available. But, Sir, if they really wanted
to bnefit common  peasantry they could
have brought about an agricultural revolu-
tion; but that was not done. To the poor
peasantary, to the poor landless, the tribal
people of West Bengal  practically no land
was given. Only to their  party-men, the
CPM party-men, and to their Jotedars who
were helping them,—they gave land.  Only
the party supporters got the land, not the
landless peasants. It was their objective to
have a stronghold in the rural arca. That
is why they started land seizure movement by
violent means.

Coming to the .abour problem: as | said,
carlier tremendous things could have been
done if they proceeded democratically, un-
itedly and peacefully; but they did not do
that. Because their objective was the other
way about. With the help of the DIG, they
created trobule in the name of gherao in the
industrial field. The total number of violent
gheraos comes to 588; and they wanted to
scuttle all the rival unions: the CPI union,
the PSP union, the INTUC —All unions.
Because they wanted to establish a complete
hegemony of the CPM over all the trade
unions, over the whole labour field in the
state. They held secret negotiations with the
Birlas to get funds and money for their party
and they spent lakhs of rupees among the
CPP'M workers and people for the strengthening
of their party and their fricnds in the rural
areas.

The result has been that in 1960-61, the
new industrial factories established was 431,
but in 1968-69, it was 182 only. Alrcady,
the second units of many non-Bengali en-
terprises are going to be established outside
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West Bengal. They are going to wind up
their units in West Bengal. Even seven West
Bengal’s premier industries have opened
their second unit outside West Bengal. 1 have
already said that as a result of this, the number
of unemployed has come to 67,000 and
according 1o the statement made by the
Minister of Industries, production has gone
down by 25 per cent, and  employment
potential by 23 per cent in West Bengal.

Coming to the ficld of education, which
was also in the hands of the CPM Minister,
63 headmasters and headmistresses had been
forcibly beaten and thrown out of their
secondary schools. and CPM headmasters
and headmistress had been installed in their
places. 46 gheraos have taken place in schools
in six months and 19 gheraos in Calcutta and
Jadvapur  university. The management
committees of about 500 secondary schools
have been scuttled and  administrators
appointed for those schools and certain
colleges. Even administrators were appointed
without having the requisite qualifications for
the work. Recognition of 400 schools has
been withdrawn because they did not follow
the dictates of the CPM. Sir. by this means,
CPM wanted to control education and
middle class intelligentsia in the state.

MP. SPEAKER:
is up.

Hon. Member's time

SHRI SAMAR GUHA: 1 do not under-
stand this. I do not understand why we
should be made to suffer. 1 have been trying
to make my points. The people there have
tricd to weed me out, and they have tried to
kill me also. T have risked my life. T have
a right to speak on behalf of the people in
this House. Please give me a  few more
minutes,

MR. SPEAKER: There is the question
of time.

SHRI SAMAR GUHA: 1 shall conclude
now.  Now, hurriedly, suddenly, they made
a scarch and scrutinised the licences, and
suddenly the police found—hitherto, the
police did not do anything—so many bombs.
I have got there so many pictures. Sir, do
you know the figurcs of the bombs so far
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seized 7 According to the press reports,
over 3,000 bombs and explosives worth Rs.5
lakhs and 1,200 bullets, sten-guns, bren-
guns, ele,, in innumerable numbers have been
seized by the police only in three days.

MR. SPEAKER: We arc going to apply
the guillotine at 5 O'clock. You are taking
other Members' time,  Afier all, they are
also waiting for their opportunity.

SHRI SAMAR GUHA: The time should
be extended. Why do you hurry us up in this
way? The time should be cxtended by one
hour and a half,

MR. SPEAKCR: The Minister has to
reply.

AN HON. MEMBER: Let the hon.
Member finish his speech. 1 have so many
documents. This is the people’s court. . .

MR. SPEAKER: You must stick to the
time. There are other members who want
also to speak.

SHRT SAMAR GUHA: 1 will finish in
onc minute. 1 had an idea that perhaps
Mr. Ajoy Mukherjee, the hero of the August
Revolution, has been completely freezed.
But I am happy to sce, and 1 salute him and
the people of West Bengal —they  were
dazzled by the lightning in broad day light
and sunshing; when the Constilution was
functioning all over India, but in West Bengal,
they were dazeled; they were puzeled for its
collapse MNow they have reacted on the
Hartal Day. The CPM people announced
that there will be continuous strike to muzzle
the pecople of West Bengal. They said, seven
days. after that two days. But now hartal
was for only one day — they did not have the
courage and guts to go and call for the
continuing of the hartal, because the people
who are the supremec arbiter have risen,
reacted and given a lesson to the hooligans of
CPM which they will not forge!.

Sir, I had preparcd at lcast 30 or 40 points
for constructive work by the Gowvernment.
But 1 am not getting the time. 1 will only
say, the Government should not act in a

b ralic - The police should not
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act in a bureaucratic manner. They should
keep in view the wishes of the people. To
restore a sense of confidence in democracy
in West Bengal, there should be a commission
of enquiry to go into all acts of arson, looting,
killing and murder. That enquiry should be
immediately instituled so as to allay public
fear, create public confidence and restore
a new sense of democratic values in their
minds, so that these people who, taking
advantage of the sacred democratic frecdom
enshrined in our Constitution, wanted to
subvert the Constitution and establish a
totalitarian regime,—will get a lesson. That
lesson can be given to them only if a commis-
sion of enquiry is speedily instituted to go
into all the barbarous activitics that were
committed during the regime of 11 months®
rule by the CPM in West Bengal.

16.43 hrs.

M AT X (ArHAAE) 0 W
R o o AYe 707 T AAM fmr 2
f& ofrge srfasdr 7= 7 oF 733
# AT AT ET QT AT 3T TR 9
T q IR 0T THATIE AT | TR S
qIAT GE 41 77 AAYE AT BT gAY
91 1 AfET 2z St nam ga 2 A 26
AT TigA R TAN Tz afl T H T
TE AT i Ay AT AT
FoAr iz A we zacdy 7eff & wawat
# sa% arf 3 zad gz ardr W
Argsfefrdma afi gram &1 =7 #=-
4 ardr 4y | g7 727 & F GrIvAT A
HTTHT AAATAT TEATE | 14-15 aT<ra
FI FTLEAT THTA T ATHFCT o Fo GHo
1 gz gfaar v fF zary arg gt
feeaq o< faa 1 §, sadr I wraan
& |17 At w1 ®IAE F7 1 w4AT
AMA FTLAET T KT AT IR AT 1
AT IOF F AT 1 FS Ifqw F
ARAT T AT IZIT AT A= Ar2fagi
#1 ATEY gTaw & famr | 37% 219 7w
TG e 4, Az AavgaAr av 1 e
g &t A &t & grer I @ fe
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A1 @%7 1 57 Z9F wo e gwo F1
& w21 fF wore e &t 1 o g
AT TI, JART AT ATH AZY faran
TGT, IAFT WA AL TAT FATH0MHT
At & qrT FAST foar AgY avaa, &=
FART AL [ AMTAT | 19 AT HY
Fea fagt & amg wf fr gwrdy
# wra feedr & fae mo | ITHT AT
A&y w | FfwT wrk Friardy ad €
TE, ®r¢ FTOT Ior A8 fEAr T
# a9 gewra gfae §
ITHT qAH FATET 57 4 FZATHI & fog
e zzzmar g 1+ A% faams 7@
T T TAT 0 & F I ATEAAEY
weafrez arff & ovii % amq e
Zar? wrzfadi 1 77 €= 9 It
IFE FAT |

T AT qZATEE AT 17-1 8 AT HT
g£ 1 15 Al FT gW AR To Fo
THo & 919 0 §, 070 €o Wlo & T
AT G, THo Flo F AR AT T | ZH AW
T 97 T71 41 fF FfF a7 ardm w1
oTH FTATA FT A0 fur w0 @, TA
e gasi 7 {30 fam wead, A,
zq arA fa &1 aqfas g fE
srar sfze, s qfaa dam A s
arfzT | ATRT SFY I FToATA AT
FT 1 §6 9fFa & 4 IaaT o fagr
¥ faar mr 1 g Y oF For @ fw
faaar s & gart wF ¥ TEE G4
gWT | W ATEN &Y TEE A 0T A AT
IAFT &% Frer @1 | fewT fae wm
TAFT 94T WY AF W ATRIT AL ®
aré & 1w = Frer A gaqt e
AL A CRIARC I (SRR |
F1IH FH A A AETGAT A1 A4 AT
T FH Fwgara 7 w2 g
T G G § 1 AY & oA & are wwy
gfem T wTE w ot ?
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aF o ot aw # fam o ARt
FATA RAT RN | A7 97 oF AT o,
forw oo Y ot s S F S
FIR FT ¥ T Z9T 97, R q7 Ak
F1 AR &Y AT off, i ¥ Sw
AW FT FATAT SATAT qT HIT AT TAT
AT 97 | &9 ¥ oF faw 23 arda
F1 g fawst {5 7 7rdr zreq =0
femrmrd | sa g mga T aa e
7z 9g & f& sawr w1 e faar w ?
FAT FHG AR W ®§ A1 Y, AT
wr§ ardra Y, fowar ar w1 s 4 ?
w7 QAT ¥ famr ar fe @ v w@i
AT AT Arfaw w1 & 7 FAT AR
TATYT TGT 7 GHET WY FTOT AT TF
AN & | F A FAT § AHAAA F
it wfawrdr & ol o saF  faams
Tg TG AT AT A T IARL
waTa AT a3, gAr g fafre #°r
AT AT 92 fF 99 TeE 7 A A9-
=TT ardrar faereT T AT 723 F1 AR
SATET FG1 ALY FILT TG, HEATH AT
F1 A F1 7S ? To TAo ATEo T AT
naF gfaw F A agi g A
frqrE 2: “UNI Reporters who visited

the site saw bones, clothes and human hair
scattered about the bushes there.”

a0 wfawfat ¥ 57 ox are 3
ardry w7 2 ez frE q1 SAaT
A oft garé FoT Tifeg Y ot @A
arfen 41 &5 Far o o ad @@t
gr gl & ? gAw FTor ag qr fE @
it gray 4ga faat & sw s @®
shaem & s & ft f5 gard wre
fafrr g1 smgw s T @ 4 f&
gur wreHY fafer 1 & A #ar s
# & g & w1 sy 7t # 394
AT FA ST | 9 gW Fga 4 6
ZATL WTEHY TW FY Ay W AL o
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g a1 @ wfawiEt 7 39 97 F18
aFwT #4141 fqan ?

5q A1 w=fA4i &1 I AT WA
& fararr o ot ATy WY gt g iy w
At FIT ATET WY F AT BT ALY G
T H FT FICOr G {5 FH I BT AT
fear mar 7 fadY & @ Faaer oo #Y
arsAaa faar mam g W St FEE
AT 41 IHET FG1 A2 THET TAT WL
wa {1 #1 JEHT TEN qFET ST |
TAfT & Fgar § fa e o wE
afeFrdt § SR Fgfee Wi &
aq fa=F7 a7 4 FTEE IA9
FaarE 1 A1 W wFEIA A fR
77 7 faset & 994 Fgr mar & fw Q@
= quon | afE ag &
agd fA71 & & w1 97 Fg F3F TR A®
I BIAT ARA # AT A7 &1 ALY qFAT 1
AT T FET 0 AT F70 F mar ?
gfes &1 T & wrer Ay A7 9fqw w
737 741 5 fvaq @ oo .
#EHr 7T o gfam F oom A
feqtd agr s 41 | gAifaq aq
qAZA TP FA KT8 | WX F ag g
areal g & agt F wo o qRo a7 o
THo 9T g T A Bt anfEw
w Ffefrgs gl Adl £ sy
&1 g7 |7 AT FT 977 T A AT
ag ST @rer mar, At a7 fF5ua 7
gfem & 747 Y 1 gAre geew i o
fFzdT gn 4 IA%T 99 W F ATHA A
T F, IA AW FZ1A AT ATF @7 |
fif7 ag AT IABT TET BITHT qTAT oA
w Ay A faat agh & an ) WTA-
wrra fafae wifaad ® sz for
MT | g A AT rede ity
wrq | fircfre wifeadr & gy gfam
2| zafae ag o= ficfwe wifa 0 &
9§® Mg pewe frat A1 ag S oA
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Ar | R e et gwre aEed
#1 a5 gfaa ¥ am T AR I
gax &Y | ¥ 97 79 g | gafE &
Fg1 wgan g f& fam s fefoger g
aft & mrost gg a9 @37 faddy 747
IEIT OF w2zHz  fzmr adam & &t
¥ | adam & v F AT A0 7 FTR
qAT | F fAT OF A€ 9T A9 F A7
agar g fF @ & ama ga% wgF &
g AFT IAF A4 9C Y61 AT, 4T
FYAdt adT &, A7 ) adwn A FE
T Adt ) wragma af ) WS
&T w12 M 9, 32 fEadr o ¥ A
2T 12 W A7 f oF @A AT E |
Al ZAF! oeEEd Jred afEedl &
g 7 3T 1 I8 5 i grw 1 s
ary 7 Fg1, swEAdl 7 qu frar
F UFo THo qlo ¥ A4 HAAMT FTAT
SEATE | WL I7 AAAYAT FTAT 12
g ar gy 7rdt & Hz< & Avg am
F7 | fed & Fgan Tgar g fF awstan
FIRAAT FATE 7 FHT aF IfAa & grdi
a7 $z ardiw fagrat o & afem gard
feqiz 2 fF 16 T2 ardle gt T farAt
e At W gAg 7 11 mefewd @
¢ o, 7z ofr r7a g1 ag A7 A A AT
91 & fF 1 6 A0 g o, 7@t A afaFrd
7 TF7 IAwr A w fowr ) A@
whaerér zan arfam 7a § aaife gau
IA% FTT AT AT wrAr g o fRdr ot
gt F1  fea @ fregare adl far 2l
# #gar g & faad dro dro qre &
drz7 & WA zmw qarn, saify &g,
sTifada aq, ag A1 agt s 7Y, s@ifa
arq a4y ma, sEifagg g A Tg 0w,
# qaAMFT ARAT A A/ & FAH
ag 172 § W TR § ag Fw g Feedt
¥ JUEt AT 3R T | A AW E
% 97w fag, foest 7\ @12, ag /9
i FHgfez aEl & agi T
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IRM ATHT gATE WIEFHGT &1 Fam,
g 9T AT FY A q@ T@E FEAT
|ATET | A ATEAEI § g R a9-
gt wifewi 7 wgi 9 fF @28 THE-
I7Eg g AR 4, g Fgl {6 g an
41 A g1 ? A A gfa ey g
A1 ATHEIE 7200 BIFA0T § qH OF
ot Sy # gw& vaTar 7T I g
g1l 7 ATHAAT SIEFT AT ATHAT |
F 02 g AT & g FTH FT@IE | g
afraw agr & 1 77 gaT fear fe qw
TS FwT agl w21 1 gw frelt -
T § FHY SATAT AT YA FT AT AV
79 @ SYT I a1 g7 Fr oAr F4
dWE F@ET | WX AAGT AR ATH
ar a= Y g% qr g W A A
wraT | afeT ag A I aw FFC A
TTAET | 4 47 Fat oo fawar | wfww
9 A A AT AEY | qg as F -
A9 ¥ 43F7 37 AN & A § 94
arasa g1 @ 9 o< fow a9q @
g1 W 41 I g g fefae
Fifeadl 9T 7EF AT | FHAY § AL
AT ard &7 1% fawarg 7gf | F oAM
Far g fF Ao oA A0 §1 9@ &
2T 37 AR qg W 98 g1 or g |
9TTE @I, TAATN, T HETAT 48 79 F1f-
g gwTL 9T =+ 01 @Y & | Fgt
a7 mifwreza &1 & afrga e ard
7#t & 1wy femre gfefirae A
F1E | TAAT TG TT AT, TE w@AT
7% T FfeT ag o TR T 347
TEY AT AHAT AT § THY A7 AT 9T
g 994 aTF & | § "1 wear g 6 awr
77 fefras gaamad g1 | T@i TOw
wo7 g wman f& ofeariedr #7d oF
W | A FE QAT 4G | ag W
"Ear 2 1 AfFT I TT Y ArFEAT AR
ATE-a7E T AMIT AT g ATA |
wafag & s g fr v gfsfms
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AT Y WY OF A AT FO0T w7
T8 A 1o fAq @ am o qF 0
andY @ ug wA gu fF Ao w1 o
gH gt a7 g g favame A8t v awa
aqTEL FT OF L FIZ T o 97 727
T TAAE ET | AT A7 A4 AT AT
azi T wfeza 781 &1 /%A1 7 3 WY
wrear § fF faad am 93 fao faas
Feafqez, wifemee a@t & 7 3%a7
T A &1 frogarT &7 Far e
At qfam agr ¥a1 #7 @1 gAKT @av-
Y 4z @ g Az | g’ 7 @A
Fadr arfzy fF qu AT TaFT o
U1 A Fga1 § i qg Fraca=mr mn
AT FE e qa s a7 2
FEET qaT FATAT qMfew 1 A7 Fq A=
FEA HIT T & 99 4 | IAT 9%
¥ AT wrEAr @ T g ag o A
T F faq agt @ 1o 9 1 Ffefrge
QAT & G ST A AT FqE
Ty =fEw

HE H OF AT A2 W@ATARATE |
Feqfae aidl wrfre #3412 e ag am
qMT § Aga arar A G # fAq
qF wz 7 A fFar a2 sgramw aw a
WA AT | IFT B2 F IWA A 23-
v g s g #r gfg g1 vz
7 gzare gf, 1 mEa 7 A gt faw
W gzarw g€ W wogdr & afg gg
TR AT w2 & Afry & gwrag FErATA AT
WA AT | wHe FHafrez wEf wriEw-
wza & afww § ag FEgarg sarfa
T g § fr gfers e 37% w1
qaTAY & | § Fgar g 6 ag oF A aafem
&1 ATH FATT AT dro FTo UHo FIfHALT
F aAgT F1 IEA qarar a1 9 faega
airaEa g

d w7 W 91 I Wi

MARCH 130, 1970

West Bengal (Res.) 360
and West Bengal Budget

Feafaee oiEf F s agi & qae o
Hle, agT § Tome udo FYo F L1 &
frwad faard 37 & A1 9a% a &
qg 2aT I & R A A ArET RA &
zafy & feT Al ag wAT FaT
g f& 97 A% qfforma gAY 4
gift a7 a% wfrzw 74t fom @ =
Adtfoas oy €T FIA

17 hrs.

MR. SPEAKER: The Business Advisory
Committee has fixed 5 O'clock for voting and
guilloting. The time has to be adjusted  that
Jjust before guillotine the Minister will speak
for ten minutes. Then the other Minister
will spcak. But, in spite of my bell and re-
minders, if Members keep on speaking, what
can [ do? Even the Ministers' time has been
taken by the members, T am rather helpless
in his matter. Ministers’ time is about half
an hour but that has been taken by the
Members. (Interruptions). 1 may remind
you that all your Partics have exhausted
their time. 1t is only a few minutes left for
the Congress Party which will be given to the
Ministers.

SHRIMATI SHARDA MUKERIJEL:
Since this debate began, ncither the Prime
Minister nor the Home Minister, .

AN HON. MEMBER: The Minister of
State is here.

SHRIMATI SHARDA MUKERJEE: But
the senior Minister is not here, This is abso-
lute contempt of Parliament, This is a very
important matter concerning the whole of
Bengal and not ¢ven a senior Minister is in
the House. (Interruptions)

SHRI S. M. BANERJEE (Kanpur): T have
a submission to make. Mr, J. M. Biswas
wrote to you. He would take only two minutes
because our speaker has taken only 15
minutes.

SHRI B. K. DASCHOWDHURY: I have
got a very serious telegram from my consti-
tuency. Kindly give me two munites only.
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SHRI S. M. BANERIJEE: Sir, give us
cach two minutes.

MR. SPEAKER: We can spare about
five minutes. (Imterruptions).

SHRI KANWAR LAL GUPTA: [ have
written to you that 1 want to speak on the
Appropriations Bill.

MR. SPEAKER: Your Party has taken
more time than allotted to it. Mr. Biswas.

SHRI J. M, BISWAS: Sir, 1 am coming
from the Purulia District of West Bengal
and there a scrious famine is raging. I have
submitted a notice under Rule 197 five days
back, You assured me that you would con-
sider my notice. My point is this. The
agricultural production was less than 25 per
cent in my area last year. In my arca in the
Purulia district, the most affected parts are
Hura, Para, Raghunathpur, Kashipur, San-
turi and Neturia policu station areas. There
is severe famine condition there and the people
are evacualing their houses, for cities and
towns, in search of food. Lots of people
have already cvacuated their houses. The
ordinary people and agrricultural labourers,
Hindus and Muslims, ladies and children,
consisting of over 2,000 persons, went to the
Deputy Commissioner of Purulia and they
explained to the Deputy Commissioner the
condition there and demanded that immediate
action should be taken. But instead of taking
action the Deputy Commissioner said that
he is forwarding their cases to the appro-
priate authorities. Nothing has been done
uptill now. Not a single gruel Kitchen has
been started in that arca. All the police
station arcas which I mentioned are affected.
People arc spending their days without any
food. Irequest the Government through you
that they should immediately arrange financial
assistance to that arca. Government must
consider running some gruel kitchens, giving
test reliel and gratuitous relief to the affected
people. It is a very serious issue of grave
public importance and 1 draw the attention
of the Government through you to this
serious aspect of the matter and request them
to consider it very scriously and arrange
immediate relief.

SHRI B. K. DASCHOWDHURY (Cooch
Behar): 1 have got certain press reports
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Bengal since President’s rule. T have got a
serious telegram which I guote. It says:

“Since President’s rule four missing
in Pasarihat areas. Two headless bodies
of Heola Barman and teacher Anil Sarkar
disinterned on 22nd. Stop Others feared
killed by Marxists Stop Sushil Saha
killed in Bhabaniganj bazar and Dewanhat
shops looted on 17th stop More than
hundred injured stop Murderous assault
by Marxists conlinuing unabated Honest
policemen being threatened by Superinten-
dent of Police. Situation Grave—Durges-
neogi."”

AN HON. MEMBER: What is the date
of the Telegram?

SHRI B. K. DASCHOWDHURY: I re-
ceived it yesterday. You want the current
news? | am now stating the current news.
I quote this from the Caluctta Daily of yes-
terday, the Hindustan Standard. The heading
says ‘CPI(M) people’s court beheads 5 at
Kotwali."  The news item is as follows:

“Mr. Anil Sarkar, a primary teacher,
and four others, stated to be Forward
Block Members were beheaded by the
people’s court of the CPI(M) on the night
of March 19 near Pashrerhat village in the
Kotwali P. 8. area, in Cooch Behar,

Two bodies were recovered from under
the earth by the police with the heads
missing. The whereabouts of other two
bodies is still in mystery."

The report further says:

“On March 19 an unarmed procession
comprising people from all walks of life
paraded the roads of villages, most affected
by inlerparty clashes with a mission to
restore peace and bring back normalcy.
When the procession was coming back
some members of the CPI(M) from inside
a bush attacked them with bombs, bows,
arrows and other deadly weapons. “The
processionists then fled in fear. Later,
four persons were found missing. They
are Mr. Anil Sarkar, Mr..Hadla Barman,
Mr. Ram Krishna Mahanto and Mr,
Nadda Mia.
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“Mr. Manlu Barman, who returned
with serious injuries, is still in hospital.

*“It is reported that the missing persons
were handcuffed and produced before
the members of the people's court of the
C.P.I.(M) at Pasharerhat. The court
ordered immediate beheading of the
persons.

“No arrest has yet been made.”

This is the state of affairs in Cooch Behar
and other parts of West Bengal. Therefore,
1 demand, Sir, that the Home Minister should
immediately start a judicial probe into the
matter. It is not only a question that there
are inter-party clashes and other things.
It is a question of five people being beheaded
and their bodies being exhumed. This is a
very serious matter. The local Superintendent
of Police is still threatening the honest police-
men not 1o arrest the persons concerned.

MR. SPEAKER: Now you must con-
clude,

SHRI B. K. DASCHOWDHURY: 1 have
written letlers both to the Home Minister
and the Governor of West Bengal urging upon
them to institute immediate judicial probe;
otherwise the evidence might be lost. Let
there be immediate judicial probe both
against the officials and the Superintendent
of Police Cooch-Behar, Shri Majumdar,
and other non-officials and those who are
connected therein. They must be brought

to book.

Thank you.

MR. SPEAKER: Now, Shrimati Sharda
Mukerjec.

SHRIMATI SHARDA MUKERIEE

(Ratnagiri): Mr. Speaker, Sir, I would first
like to tender my apology.

DR. MAITREYEE BASU (Darjeeling)

rose—

MR. SPEAKER: Order pleasc. When
one lady Member is speaking the other lady
Member should listen.
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SHRIMATI SHARDA MUKERJEE: Let
me first express my apology for having lost
my temper. But I do think that this is a very
serious matter which concerns not only
Bengal but it concerns the whole of India.
And it is a discourtesy to the House that the
senior Ministers choose to ignore the House
right throughout and not hear what Parlia-
ment Members say in the House.

SHRI PILOO MODY: Where is Shri
Yashwantrao B. Chavan?

SHRIMATI SHARDA MUKERIJEE: As
far as West Bengal is concerned, the entire
responsibility rests upon this Government,
I do not mean onc person or one minister
but the responsibility falls on the whole
Council of Ministers. Mr. Spcaker, Sir,
I need hardly add anything about the state
of affairs prevailing in Bengal such as break-
down of law and order, anarchy etc. 1 think
that it is ridiculous for the Government to
sit herc and talk about the proprieties or
impropricties of constitutional matters while
Bengal is burning. The prime duty for Govern-
ment  therefore is to see that there is peace
and security and good administration in every
part of India.

However, after the resignation of the Chief
Minister, Shri Ajoy Kumar Mukerjee, the
Governor comes out with a statement that
he hopes to see that a mini-front or UF,
government is installed. I think this is the
height of indiscretion. Ido not know whether
the Governor is saying this on his own or he
is asked to say so by the Central Govern-
ment. What one rather fears or suspects is
that the Central Government is very anxious
not to upset cither of the parties there
because they want to see that this budget
session of Parliament goes through with their
support. Whatever the Opposition Parties—
C.P.M. and C.P.l.—may say, when it comes
to voting, we know their attitude. That is
the whole point. This is the carrot that is
being dangled that a mini-front Government
will be installed. The Assembly there has
been suspended in the hope that cvery con-
stituent partly there may think *We shall have
an opportunity of forming a Government’,
This secems a very suspicious thing.
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1 ask whether it is within the constitutional
responsibility of the Governor to say what
he has in his report wherein he has said:

"1 respectfully recommend that sub-
ject to the approval of the President, in
the proposed Proclamation under art.
356, the West Bengal Legislative Assembly
should not be dissolved.”

Is it within the purview or competence of
the Governor to make such a categorical
recommendation ?

MR. SPEAKER: The time is fixed. A
message has to go to the other house. It is
already 5.15.

SHRIMATI SHARDA MUKERJEE: 1
conclude by saying that West Bengal has
become a political pawn for the Government.
Many other States have become political
thorns. But the people of West Bengal being
more sensitive have reacted more definitely.
That is why Bengal has become a political
pawn.

In conclusion I demand that there should
be an impartial judicial inquiry. . .

MR. SPEAKER: Please sit down.

SHRIMATI SHARDA MUKERIEE:
Then why did you ask me to speak ?

MR. SPEAKER: As I said, we have al-
ready exceeded the time-limit.

DR. MAITREYEE BASU: 1 must be

given an opportunity to speak.

MR. SPEAKER: You must behave with
some responsibility. The Bill has to go to
the other House before 5.15. Why are others
instigating her?

DR. MAITREYEE BASU: They are not
instigating me. 1 am an Independent Member,
My rights arc being infringed.

MR. SPEAKER: Shri Shukla.

SHRI VIDYA CHARAN SHUKLA:
Scveral changes have taken place.

DR. MAITREYEE BASU: You must
sllow me to speak. I am not going to make
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a long speech. From your smile | see that
you have allowed me.

MR. SPEAKER: Onc or two minutes.
I cannot afford to fight a lady.

DR. MAITREYEE BASU: I do not
claim any privilege as a lady; 1 have never
done it all my life.

MR. SPEAKER: She is proving more
manly.
] 1
DR. MAITREYEE BASU: 1 would say
only this. Many harrowing tales have been
described. T do not want to add to them;
neither have 1 the time nor the inclination.
Some of the things said may be perfectly
correct, some may nced to be corrected.

When the first UF Government was there,
Shri Wangdi, SI Police was murdered in
almost cold blood at Naxalbari when the
Naxalbari movement started. Then on 2nd
October 1967 Shri Ajoy Mukherjec resigned.
In that resignation letter which came out
in the press all these things that have been
said later on about the CPM had becn said.
In spite of that, everybody went and cam-
paigned for the mid-term election together.
What is the meaning of this? [ now con-
gratulate Mr. Ajoy Mukherjec for having
the courage to resign. | also congratulate
Dr. Ranen Sen for making a historic speech
here in which he has opened the flood gates,

Now they are asking what is happening,
but 1 have been asking: where is the logic?
Now, they arc asking the leopard to lose
its spots. Can a leopard lose its spots? They
chose to ride the tiger. What is the use now
asking that it must lose its stripes? 1 do not
understand these things. These things must
be clarified by them. /

I do not want President’s rule, but 1 am
afraid, 1 am really ashamed to sce, tha: the
people of West Bengal have breathed a sigh
of relief at the introduction of President's
rule. This is what is happening there. All
these things must be clarified. Dr. Ranen
Sen and Mr. Ajoy Mukherjee must make
their stand crystal clear so that we democrats,
we socialists, can also join them.
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): Afur the
1967 General Elections a rather trgic situa-
tion has been created in West Bengal. As
we know, after the General Election, a mid-
term clection was held there, several minis-
tries have changed, and still it was necessary
again to impose President’s rule. That this
was nccessary was very well reflected in the
speeches of the hon. Members from various

parts of the country. 1 do not want to go into
that.

Tacere arc two or three main points which
the House must consider and also remember
so that whenever such a situation or such a
political question comes before the Housc,
they will always provide good light to the
hon. Membeors taking part in the discussion.

Onc thing is clear, that the United Front
Government after the mid-term poll was
constitutionally and validly created. It started
functioning with a very substantial support
in the State Assembly which was popularly
elected. Slowly reports started coming that
the administration was being misused for
political purposes, and the complaints were
made not by the people who were sitting in
the oppaosition, most of the complaints were
coming from those people who were consti-
tuents of the United Front itsell. We in this
House know that the Constitution has given
cither  the ultimate power or no power at
all to the Central Government as far as State
matters are concerned.  In respect of any
subjects which are allotted to the States,
the Central Government has no authority,
no jurisdiction, either to interfere or take any
action. Law and order, as the hon. House
knows, is a matter which is given to the State
Government.

SHRI KANWAR LAL GUPTA: There
was a constitutional break-down.

SHRI VIDYA CHARAN SHUKLA: 1
would request the hon. Members not to be
impatient. 1 am not holding briel for any-
body, nor am I trying to defend anybody.
I am only tracing the events by which this
kind of situation has been brought about
there,

Whenthese reports starled coming, we
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along with others who are interested in the
survival of democracy were worried, We
wanted that law and order should be restored,
we wanted that the Government should be
carried on in accordance with the Constitu-
tion and law. Therefore, from time to time
we took up this matter whenever we had an
occasion to discuss these matters with the
leadcrs who were running the State Govern-
ment of West Bengal. We offered them' our
good offices, even assistance in maintaining
law and order. But we always saw a negative
attitude in them. We did not sec much point
in interfering, not that we can interfere under
the law or Constitution, with the legally,
popularly constituted Government in West
Bengal, If complaints are heard here today
from parties to which Mr. Samar Guha,
Dr. Rancn Sen and others belong, these arc
the parties who constituted the popular
Government in West Bengal. . . (In-
terruptions)

SHRT SAMAR GUHA: Not the PSP.

SHRI VIDYA CHARAN SHUKLA:
In the beginning the Central Government
was blamed for whatever went wrong in
West Bengal by those very persons who are
now blaming the UF Government. If any
hasty or premature action was taken those
persons who had been responsible for the
sordid things and this kind of unhecalthy
politics might have been benefited and felt
happy. As I said, it was the second united
front Government.  As Dr. Bose stated,
before the people of West Bengal and the
political parties there, there was the ex-
perience of the first united front Government.
Having had that experience, when a second
chance was given to them during the mid-
term poll they elected the same united front
Government with the same composition with
greater majority.  After that Government
was constituted, it was almost impossible
for the Central Government to interfere until
the position that was brought about by the
resignation of the Chielf Minister arosc.
Even though we did not like things that were
happening constitutionally it was impossible
for us to do anything about it. There has
been a d d for a parli Ty i
ttee or commission of cnquiry into what
happened in Burdwan and in West Bengal
in general. As soon as President's rule was
imposcd, Baction was taken by the West
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Bengal Government to enquire into this
matter. The Governor himself paid a wvisit
to Burdwan and officers against whom serious
allegations were made had been transferred
from there so that an impartial cnquiry can
be conducted. We arc awaiting the report
of that enquiry. (Interruptions.)

SHRI D. N. TIWARY (Gopalganj): Their
complaint is against the Governor also.

SHR1 SURENDRANATH DWIVEDY:
It is a judicial enquiry?

SHRI VIDYA CHARAN SHUKLA:
After the report of that enquiry is received,
we shall be able to determine what action
should be taken. (Interruptions.)

SHRI SHEO NARAIN: He must give
an assurance on the removal of the Governor
alto.  Allegations are being made against
the Governor which T think are not wry
fair. (Interruption) Let me complete.

SHRIB. K. DASCHOWDHURY: What
about Cooch-Bechar? fHave you asked the
Governor o go and visit it?

SHRI VIDYA CHARAN SHUKLA:
We shall definitely look into all those points
relerred to by the hon. Members. Not one we
will leave without enquiry. As I said, about
the Governor, there might be some objec-
tions to his utterances here and there, but
we have complete confidence in the Gover-
nor and fhe will carry on the administration
of West Bengal under President's rule in
accordance with the Constitution and the
law. (Interruption) There would be no diffi-
culty about carrying on of the government
there with the help and wishes of the people
and the Members of Parliament. That is
the only assurance I can give about the
Governor, and T would ask the hon. Members
(Interruption) not to bring in the office of the
Governor into this controversy. The Central
Government is  responsible for whatever
happens in West Bengal and this Govern-
ment is responsible and answerable to this
House for whatever happens there.  So,
there is no use dragging the office of the
Governor into this controversy. I can assure
the House that the government of West
Bengal will be carried on in accordance with
the Constitution and the law. The people
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who indulge in unconstitutional activitics
and who are forming part of the permanent
civil service there—we shall try to weed
them out—so that those people found to be
guilty of political motivation during the
former rule are not allowed to play have
among the people of West Bengal. We do
not want such people to remain in the per-
manent machinery of the Government there.
We will do our best and solicit the co-apera-
tion of the hon. Members,

SHRI A. K. SEN: Onc question, with
your permission. What about the Parlia-
mentary Committee that we have been ask-
ing for—that they should go and visit the
places and sec the havoc?

SHRI SHEO NARAIN: What about
the judicial enquiry?

MR. SPEAKER: Order, order.

SHRI VIDYA CHARAN SHUKLA:
As 1 said, about these demands, 1 think the
Governor has gone and visited the places
and as soon as we get the report from the
Woest Bengal Government, we shall deter-
mine what we can do about it. About the
Parliamentary Committce, it would be ulti-

mately for you to take a decision about
this matter.

SHRI UMANATH: What
mid-term clection?

SHRI VIDYA CHARAN SHUKLA:
The question does not arise, because the
West Bengal Assembly is still existing. The
Assembly is not dissolved.

about  the

SHRI UMANATH: What about the
dissolution of the Assembly and having a
mid-term clection, the demand made by
some of the groups outside?

SHRI VIDYA CHARAN SHUKLA:
There is no question of dissolving the Assem-
bly for the present. The Assembly is  in
existence. It is only in suspension. If the
Assembly is not under suspension and il
there is a possibility of a popular govern-
ment being formed quickly by anybody
( Interruption)—by anybody who can command
the majority in the Assembly, it would be
perfectly all right. T do not think any person
who has love for democracy or who wants
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democracy in the country will oppose the
idea of a popular government coming into
being in West Bengal as soon as possible.

SHRT JYOTIRMOY BASU: You are
afraid to face the people of West Bengal.
(Interruption)

MR. SPEAKER: Order,
terruption)

order, (In-

SHRI VIDYA CHARAN SHUKLA:
We only want a popular government to come
in West Bengal as quickly as possible,
(Interruption). and T hope that the
House will approve the proclamation issued
by the President.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): As far as the West Bengal budget
is concerned, my task is very much simpler
because during the course of the debate
here, most of the speeches were directed
against the proclamation—for or against
it—or about the law and order situation.

A few hon. members mentioned some
points and I would like to refer to them.
Mr. Parimal Ghosh said that proper atten-
tion has not been given to West Bengal ty
the Central Government, but that is not
correct.  As far as investment in Central
Government  projects is concerned, Bengal
is one of thosc States where high investment
has been made, to the tune of Rs. 403.3
crores upto 31st March, 1968. (Interruptions).

Mr. Jyotirmoy Basu is trying to throw all
the responsibility for the devclopment of
West Bengal on the Central Government,

which is the responsibility of the State
Government.

So far as Central assistance to West Bangal
is concerned, it was Rs. 31 crores in the
first plan period out of a plan of Rs. 68
crores; during the second plan period it was
raised to Rs. 73 crores. During the third
plan the central assistance was Rs. 155
crores. During the years 1966 to 1969 it has
been of the order of Rs. 113 crores. In the
fourth plan period, out of a plan of Rs, 323
crores, central assistance is of the order of
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Rs. 221 crores. Therefore, it is not correct
to say that the central assistance has not
been of the required order so far as West
Bengal is concerned.

A point was raised that the Fifth Finance
Commission’s recommendations have not
done justice to West Bengal. West Bengal
has substantially bencfited under the Fifth
Finance Commission’s recommendations.
During the current year, transfers to West
Bengal by way of share of central taxes,
duties and statutory grant amount to Rs.
7398 crores against Rs. 47.74 crores in
terms of the award of the Fourth Finance
Commission and Rs. 54.98 crores under the
Fifth Finance Commission’s interim award.
Therefore, it is not correct to say that the
Fifth Finance Commission has not done
justice to West Bengal.

During the Fourth Plan period, West
Bengal Government would get Rs. 169.26
crores under the Fifth Finance Commission’s
recommendations, besides their share of
additional taxation at the Centre, against
Rs. 197.41 crores in terms of the Fourth
Finance Commission’s reccommendations  for
the period 1966-71.

1 have got before me the devolution of
funds given to various States by the various
Finance Commissions. On comparing thesc
figures it cannot be said that the present
Finance Commission has not done justice to
West Bengal.  Looking to the ways and
means position of West Bengal Government,
some further assistance out of the amount
of Rs. 275 crores and Rs. 175 crores is also
being considered.  The Planning Com-
mission has had discussions with the State
Government and the amount is being decided.

A point was made by Mr. Sen that only
Rs. 1 crore has been provided for Caleutta
city, while the demand of Calcuita city is
much more. This sum of about Rs, | crore
is only with regard to the vote on account
which is only for four months. As a matier
of fact, as far as this year's development
programme of Calcutta is concerned, Rs.
5.02 crores has been provided for the Cal-
cutta city. The overall plan for the city of
Calcutta would be of the order of Rs. 42
crores. Besides this, Rs. 8 crores would be
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given ouside the plan for the second Hoogly
bridge.  Therefore, Calcutta city would
get)Rs, 50 crores as far as the Fourth Plan
period is concerned.

A point was raised that the refugee pro-
blem of West Bengal has not been properly
taken care of. As compared to Rs. 205
crores approximately spent on West Pakis-
tan refugees by the Central Government
upto 31st March, 1969 the total expenditure
incurred by the Central Government on
East Pakistan refugees was Rs. 302.74
crores. Therefore, it is not correct o say
that the expenditure incurred by the Central
Government on the problem of the East
Pakistan rcfugees is not adequate,

DR. MAITREYEE BASU: What are
the comparable figures of refugees from
East and West Pakistan?

SHRIP. C. SETHI: 1 am sorry, I cannot
give the details becausc I am pressed for
time.

SHRI JYOTIRMOY BASU: We re-
quirc another Rs. 150 crores to settle the
refugees from East Pakistan. What have you
done? It is a national responsibility. You
are shirking it.

SHRI P. C. SETHI: During the regime
of the United Front, where the party of Shri
Jyotirmoy Basu was also a constituent, instead
of utilizing the money for the development
of the State, they were possibly spending

them on some other plans. . (Interrup-
tions).
SHRI JYOTIRMOY BASU: During

your 20 year rule you have made the State
pauper. (Interruptions)

SHRI P. C. SETHI: Shri Biswas refcrred
to immediate relief work in the famine stric-
ken areas of Purulia and Bankura. 1 would
request him to take up the problem with the
West Bengal Government and get the neces-
sary assistance. Afterwards, if it is found
nceessary, the Central Government  will
certainly come forward to do whatever they
can.

MR. SPEAKER: The question is:

“That this House approves the Pro-
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clamation issued by the President on the
19th March, 1970, under article 356 of the
Constitution in relation to the State of
West Bengal."”

The motion was adopted.

MR. SPEAKER: Coming to items 9
and 10, there are a number of cut motions.

[Demands for Grants (Omn Account) West
Bengal, 1970-71)

SHRI SAMAR GUHA: Sir, T want cut
motion No. 31 to be put scparately.

MR. SPEAKER: I will now put cut
motions 11 to 30 to the vote of the House.

Cut motions Nos. 11 to 30 were put and
negatived.

MR. SPEAKER: 1 will now put cut
motion No. 31 by Shri Samar Guha to the
vote of the House.

Cur motion No. 31 was put and negatived.

MR. SPEAKER: 1 will now put cut
motions No. 32 to 37 to the vote of the House.

Cut motions Nos. 32 rto 37 were put and
negarived,

MR. SPEAKER: 1 will now put cut
motion No. 38 by Shri Daschowdhury to the
vote of the House.

Cur motion No. 38 was put and negatived.

MR. SPEAKER: 1 will now put cut
motions No. 39 and 40 by Shri Biswas to the
vote of the House.

Cut motions Nos. 39 and 40 were put and
negalived,

MR. SPEAKER: The question is:

“That the respective sums not ex-
ceeding the amounts shown in the third
column of the Order Paper be granted to
the President out of the Consolidated Fund
of the State of West Bengal, on account,
for or towards defraying the charges
during the year ending on the 31st day of
March, 1971, in respect of the heads of
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demands entered in the second cotumn
theveof against Demands Nos. 1 10 9,
11 to 48, 50 to 52 and 54.”

The motion was adopted.

[Supplementary Demands for Grants
(West Bengal), 1969-70)

MR. SPEAKER: 1 shall now put all
the cut motions (Nas | W 3) together 1o the
vote of the House.

All the cut motions were put and negatived.

MR. SPEAKER: Now I shall put all
the Demands. (Interruption)y

SHRI PILOO MODY: For all the States.

MR. SPEAKER: Not for all the States,
not specially your State. The question is:

“That the respective Supplemcntary
sums not excecding the amourds shown
in the third column of the Order Paper
be graoted to the President out of the
Consolidated Fund of the State of West
Bengal to defray she charges which will
come in course of payment during the
year ending the 31st day of March, 1970
in respect of the following demands en-
tered in the second cotuerm thercol—

Demands Nos. 3, 4, 8, 11, 12, 15 to
20, 24, 26, 18, 31 to 34,
36, 38, 39, 41, 44, 45, 50
and 52."

The motion was adopted.

17.47 hrs.

WEST BENGAL APPROPRIATION (VO-
TE ON ACCOUNT) BILL 1970

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): Sir, 1 beg to move for leave to
introduce a Bill to provide for the withdrawal
of certain sums from and out of the Con-
solidated Fund of the State of West Bengal
for the services of a past of the financial
year 1970-71.
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MR. SPEAKER: The question is:

“That leave te granted to introduce
a Bill to provide for the withdrawal of
certain sums from and out of the Consoli-
dated Fund of the State of West Bengal
for the services of a part of the financial
year 1970-71."

The motion was adopted.

B'RHN P. C. SETHI: Sir, I introduce§ the
ill.

Sir. 1 heg to move§ :

“That the Bill to provide for the with-
drawal of certain sums from and out of
the Consolidated Fund of the State of
West Bengal for the services of a part of
the financial ycar 1970-71, be taken into
consideration.”

MR. SPEAKER: The question is:
“That the Bill to provide for the with-
drawal of certain sums from and out of
the Consolidated Fund of tne State of
Woest Bengal for the services of a part of
the financial year 1970-71, be taken into
consideration.”
The motion was adopted.
MR. SPEAKER: The question is:
“That clauses 2 and 3, the Schedule,
Clause 1, the Enacting Formula and the
Title stand part of the Bill.”
The motion was adopted.
Clauses 2 and 3, the Schedule, Clause 1,
the Enacting Formula and the
Title were added to the Bill.
SHRI P. C. SETHI: Sir, I move:
“That the Bill be passed."
MR. SPEAKER: The question is:

“That the Bill be passed.”™
The motion was adopted.

* Published in the Gazette of India, Extraordinary, Part 11, Section 2, dated 30-3-70,
§ Introduced/moved with the recommendation of the President.
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17.50 brs.

WEST BENGAL APPROPRIATION BILL,*
1970

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): I beg to move for leave to intro-
duce a Bill to authorise payment and appro-
priation of certain further sums from and
out of the Consolidated Fund of the State
of West Bengal for the services of the financial
year 1969-70,

MR. SPEAKER: The question is:

“That leave be granted to introduce
a Bill to authorisc payment and appro-
priation of certain further sums from and
out of the Consolidated Fund of the State
of West Bengal for the services of the
financial year 1969-70."

The motion was adopied.

SHRI P. C. SETHI:
Bill.

I introducc§ the

1 beg to move§

“That the Bill to authorise payment
and appropriation of certain further sums
from and out of the Consolidated Fund of
the State of West Bengal for the services
of the financial year 1969-70, be taken into
consideration.”

MR. SPEAKER: The gucstion is:

“That the Bill to authorise payment
and appropriation of certain further sums
from and out of the Consolidated Fund of
the State of West Bengal for the services
of the financial year 1969-70, be taken into
consideration.”

The motion was adopted.

MR. SPEAKER: The question is:

“That clauses 2, 3, the Schedule,
clause 1, the Enacting Formula and the
Title stand part of the Bill.”

The motion was adopted.

Clauses 2, 3 the Schedule, clause 1, the
Enacting Formula and the Title were
added to the Bill.

SHRI P. C. SETHI: T move:

“That the Bill be passed.”
MR. SPEAKER: The question is:
“That the Bill be passed.”

The motion was adopted.

SHRI JYOTIRMOY BASU: Sir, before
you proceed to the next item, I would like
to say that my Half-An-Hour discussion
should be taken up at 6-30 P.M. and, alter
7 P.M., the routine busincss may be taken
up.

17.52 hrs.

PRESS COUNCIL (AMENDMENT) BILL,
1970

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL): Mr. Spcaker,
Sir, 1 beg to move:

“That the Bill further to amend the
Press Council Act, 1965, as passed by
Rajya Sabha, be taken into consideration.”

The House will recall that during the last
session, this House was gracious to pass a
Bill to extend the term of the Press Council
and, at that stage, I had promised that very
soon 1 would come before the House with
a Bill further to amend the Press Council
Act so as to enable the Press Coungil to
function more cffectively.

Sir, the Press Council was set up in 1966
on the recommendation of the Press Com-
mission. While the Press Commission went
into the various aspects of the working of
the pressin this country, one of the recommen-
dations made by the Commission was that,

*Published in the Gazette of India, Extraordinary, Part 11, Section 2, dated 30-3-70,
§ Introduced /moved with the recommendation of the President.
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in order to preserve the freedom of pruss
and maintain the standard of newspapers
in the country, a Press Council should be
set up. Accordingly. a Press Council was
set up in 1966. 1 can say that, by and large,
the Press Council has functioned effectively
and it has been able to show its relationship
to the improvement of valucs in the press
itself.

In 1967, during the debate in the Rajya
Sabha, there was some criticism about the
functioning of the Press Council in some
aspects, Therefore, a committee of  the
Members of Parliament was set up in 1968,
Both the Houses were represented on that
committee. The Committee came forward
with a very exhaustive scheme for amend-
ments in the Press Council Ac.. The recom-
mendations of the Committee have already
been laid on the Table of the House. So,
the hon. Members are already aware of what
those recommendations werc.

One of the major recommendations made
by the Committee was that the constitution
of the Press Council should not be left, in
the first instance, to the Chief Justice only
50 far as the nomination of the Chairman
was concerned and to the Chicf Justice, a
nominee of the President of India—and the
Chairman of the Press Council so far as the
nomination of the other members of the
Council were concerned.  The Committee
has now recommended that a Commilice
consisting of Chief Justice, Speaker of the
Lok Sabha and the Chairman of the
Rajya Sabha should be set up to nomi-
nate the Chairman and other members of
the Council. The distribution of seats has
now been rationalised. In the distribution
of scats which has now been laid down thir-
teen shall be nominated by the Committee
from among the working journalists of whom
six shall be editors of newspapers and the
remaining seven shall be working journalists
other than editors and six shall be nominated
by the Committec from among persons
who own or carry on the business of manage-
ment of newspapers. It shall consist of
three Members of Parliament—two from
Lok Sabha and one from Rajva Sabha and
there shall be three more seats for other
interests.  Although the Parliamentary Press
Committee "had not visualised inclusion of
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any news agencies in the Bill, we have added
one representative of the news agency also.
Therefore, the Council will now consist of
26 members and the Chairman.

Onc of the important changes that has
been made is that in so far as the six members
representing the news papers’ ownership
interests arc concerned, out of these six,
there will be 2 from big newspapers, 2 from
medium newspapers and two from small
newspapers,

SHRI SRINIBAS MISRA (Cuttack):
Why not have another classification of ‘very
small newspapers’ 7

SHRI I. K. GUJRAL: The Advisory
Committee has laid down threc categories.
The newspapers which have a publication
upto 15,000 have been categotised as ‘small
newspapers.” From 15,000 to 50,000, they
are classed as ‘medium newspapers’ and above
50,000 they arc ‘big ncwspapers.’

So far as ownership interests arc concerned,
there will be two representatives from each
of the above categorics. 1t has been realised
and appreciated that an important role is
now increasingly being played by news-
papers published in Indian languages and
you will note from the scheme now that a
very good representation has been given to
Indian language newspapers. It will also be
scen that rather than leaving it vague so
far as other interests are concerned, the Bill
now visualiscs that the University Grants
commission, the Bar Council of India and
the Sahitya Academy will nominate one
member each. Also a new provision has been
added and that provision is that the Nominat-
ing Committec has been given authority to
review its own decision so far as constitu-
tion of the CouncH is concerned. Last time
we had some difficulty because the Working
Journalists’ Federation did not participate.
Therefore, it was not possible to reconstitute
the Council in the light of that situation.
Now the Nominating Committee will have
the authority to review its own decision
either on its own initiative or on a repre-
sentation made to it by other organizations.

We have also visualised that if any parti-
cular Organization does not submit a panel
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when invited to do so, measures have been
proposed in the Bill to meet such a situation.
I would also like to point out that while the
Bill was discussed last time in the House
some hon, Mcembers and particularly,  Shri
Bal Raj Madhok. pointed out that it was
necessary that foreign interests in the Indian
Press should be studied in detail. 1
pointed out at that time that the Registrar
of Newspapers had undertaken a study of
this and a separate chapter had been added
about publications of foreign missions in
India. Now under the present Bill power
has also been given to the Press Council
that they should be in a position to study
and come to a conclusion so far as foreign
putlications are concerned and also if there
are reports and complaints of infiltration of
foreign moncy into Indian Press. The
Council will have the authority to suggest
remedial measures also.

18 hrs.

T would also like to point out that during
the last debate there were some objections
and some suggestions madc so far as the
growth of monoroly in the Press is concerned.
I have at that time said that the Press Council
will look into this aspect also. Unfortunately.
those who are Members of the Press Council
said that the Press Council was not in a
position to go further into it because it lacked
powers to requisition or ask for production
of records before it. Under the new Act
this power is being given to the Council
and the Council will be in a position to ask
for the records and also come to conclusions
so far as growth of monopoly is concerned.
I do not have 1o add very much except to
say that the labours of the Parliament
Members' Committee has been of consider-
able merit, Thev have come forward with a
scheme which 1 hope will go a long wav to
build up a strong and more cfective Press
Council and in the new Act the Press Council
will have more power now than before. We
have becn debating from time to time in this
country about the growth and other aspects
of the Press in this country. One of the as-
aspects which has received attention from the
public as a whole is the freedom of the Press
and rightly so. 1 have said earlier and T
would like to repeat it again, as I think it
hears repetition, that the freedom of the
press is 8 matter of commitment to us and

the Constitution lays down and guarantees
the freedom of the Press and we on this side
of the louse are committed to this freedom
and that is why in spite of whatever my hon,
friend Mr. Piloo Mody might be feeling in
his heart of heart —he will realise that no
other Government, not even his own party—
has ever given so much freedom to the Press
and has preserved the freedom of the Press
to the extent this Government has done.

SHRI YOGENDRA SHARMA (Begu-
sarai):  What about money-bags? Freedom
from money-bags?

SHRI I. K. GUJRAL: We believe that
in today's context the bigger danger to the
freedom of the Press is not from the Govern-
mental authority but from what my friend
chooses to call, money-bags. It is not a
factor in this country only. In the entire
world today there is a debate going on—in
the avenues, in the markets, in various sec-
tions of the society, and it is being realised
that with the growth of technology the pro-
duction of papers is becoming more expensive
and capital intensive. It is becoming more
and more capital-intensive and the role of
the money is being now more and more fet.

So far as freedom of the Press is concerned,
1 hope, the House will appreciate it means the
freedom of the Editor and the freedom of
the Journalist. It is not freedom of the
owner. This is an aspect to which we in
Parliament must interest ourselves and 1
feel a stage must come when human ingenuity
must evolve forms and institutions whereby
freedom of the Press can be ensured and out-
side pressure of money or pressure of other
industries on this industry should be so
checked that the freedom of the Press can
go on further. It is the greatest safeguard
to democracy because we believe that free-
dom of the Press and democracy arc synony-
mous. It is not possible 1o have cither of
these institutions growing up severally; they
must grow up jointly and freedom of the
Press should be a sacred task for all of us
L0 preserve.

SHRI KANWAR LAL GUPTA (Delhi
Sadar): We are glad to hear it.

SHRI 1. K. GUJRAL: Mr. Kanwar
Lal Gupta is glad to hear it from me; because
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Mr. Kanwar Lal Gupta is hearing for the
first time that freedom of the Press is his
sacred duty also.

And, therefore, Sir_ 1 believe that freedom of
of Press should be preserved not only from
the Governmental authority but particularly
from those interesis which iry to subserve
democracy for their own interests. 1 do not
like to add much more. 1 hope Members
will bu able to exert their influence so that
all political parties work towards this direc-
tion. All of us who are clected to the House
have taken our oath to uphold the Constitu-
tion and the Constitution certainly mentions
the freedom of the Press. Thank you.

MR. SPEAKER: Motion moved:

“That the Bill further to amend the
Press Council Act, 1965, as passed by
Rajya Sabha, be taken into consideration.”

Now we have four hours time allotted to
it. 1 am bound to announce, of course, the
dinner of the hon. Minister here. If you want
to go early for the dinner you can do so.
There is no harm.

Wl 3w qw: I AWy

gwsaezA % fam Zac arfzm

qUR AEHRT ;. WEEIEA W §
qTF-ATY TAd TEA |

)

ot €0 Fo T : WITH wWire-
Hew Ar s aAw g

MR. SPEAKER: Therc are so many
amendments on clauses but not on consi-
deration.

SHR1 KANWARLAI. GUPTA: Have
you accepted my amendments ?
feewm fadt 22 g 9z wire-

Heq fadY I EW 7

MR. SPEAKER: For general discussion,
if you like we can have half the time and the
other half for the amdnements,
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SHRI SURENDRANATH DWIVEDY
(Kendrapara): There should be time for
three hours for the gencraldiscussion.

MR. SPEAKER: At lcast myself, the
Deputy Speaker and the other Members of
the Panel are prepared to sit for the whole
night. It does not matter. 1 think it is all
right.

SHRI NAMBIAR (Tiruchirappalli):
What about the stafl?

SHRI BALRAJ MADHOK. (South Delhi):
Last time the stafl were not taken care of,
1 would submit that this time the stafl should
be taken care of.

MR. SPEAKER: Wc will take due care
of our sympathy for the staffl. That will be
recorded. Now Shri Piloo Mody.

SHRI PILOO MODY (Godhra): Mr.
Speaker, Sir, 1 was decply touched at the
references that the hon. Minister has made
to the freedom of the press and the commit-
ment of his personally and his government
by implication to the freedom of the press.
1 was also told that no democracy can survive
without the freedom of the press and I am
very glad that this Press Council has Minally
been created, to preserve the freedom of the
press. But, Sir, as has pappened so often
in this country over the last nine months,
profession has fallen far behind practice,
And if you will see the way in which this
Government has been chiselling into the
freedom of the press over the last nine months
all that the minister has said so far can only
give us solace, but I do not know whether
it will totally remove our anxiety. The press
has now become an instrument of State
policy. Also, and if you were to see the change
that has come over the various organs of the
press and news services, you will find that in
recent years, all that we hear over the radio
and read in the press or learn from the
ticker services, cast doubt on what the hon.
Ministcr Shri Inder Gujral has to say. 1
must admit that there is freedom of the press,
substantially, in this country because I run
a paper, 1 know that I am premitted to write
what I like. In the past, 1 have called the
hon. Minister Dr. Gocbbels. Instead of
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being angered with me, he was flattered.
That indicates that here a substantial free-
dom of the press still exists.

18.07 hrs.
[SHRI PRAKASH VIR SHASTRI in the chair).

When 1 was reading the Rajya Sabha
debate on this subject, a lot of blood was
spilt—a lot of blood-thirsty remarks were
made about the Tatas, Birlas. Goenkas and
Jains as to how these moncy bags were com-
pletely stifling information.

oft avier ymt . AT EmEEqT FT A
g1, . (smmam). . .

SHRI S, M. BANERIEE (Kanpur): Sir,
he has made a point of order.

7t o Wi TTSw AT R o AT
g% IART gt a7 T=7 A #1 A1y AfEwy
uAt o1 g A1 791 w7 @ F A Aga
qia NI A FT @2 |

SHRI S. M. BANERJEE: This is a
reflection on the other House.

SHRI PILOO MODY: As far as 1 re-
member, 1 said that 1 have read the dehate.

SHRI S. M. BANERJIEF: Why do you
read the debate ?

SHRI PILOO MODY: This is the dif-
ference between literate and illiterate people.

Many of us on this side have felt aggrieved
at the emphasis the press places on what we
say and that it places on the things they
say. If you read the papers tomorrow morn-
ing, you will find that the hon. Minister's
specch makes a tremendous splash, even
though he is repeating what he said a few
days in the other house, whereas what we
say on this side will not, I think, find a place
at all, and if it does, you will need a micro-
scope to find it.

The purpose of this Council apparently
is to preserve freedom of the press and to
the extent such freedoms are violated, to
censure, correct or find some remedy for the

abuse of these frecdoms. I think the idea is
excellent. When the nomination procedure
was laid down in the amendment, I was a
little wary because in this country we have
developed the habit of first labelling and then
later on descending to abusc. | was afraid
that the venerable Speaker, the Chairman of
the Rajya Sabha and the Chief Justice of the
Supreme Court would all come in for a certain
amount of criticism because Shri Gujral's
brother-in-law was put on the Council
instead of my brother-in-law. So T thought
this would not be a very desirable step in
the process of our march towards democracy.
But I find on second reflection that anything
that takes any power away from this Govern-
ment is a good thing in principle, and even
if T have to bear the odium of the nominat-
ing procedure and the accusations and as-
persions that will be cast on the nominating
committee, T am prepared to brave that
rather than leave the nominating power to
Government. 1 congratulate it on this self-
abnegation.

I have some positive suggestions to make.
One is, that in order to put more tecth into
the Press Council—and this is something the
Minister is very keen on—he turns over the
distribution of newsprint guota to it. I think
this would be the best way of taking away
a certain lever the Government has over the
press and handing it over to the Council
which will give it some authority and status.
1 also feel that the Council should be allowed
to review government advertisements in
various newspapers and to submit a report,
quantitatively and qualitatively, as to how
they have been dissipated or utilised amongst
various papers, big, small, medium and
vernacular, T also think there should be a
certain review of government subsides and
subscriptions to news agencies. Today a
very large percentage of their revenue comes
out of Government, and in times of crisis,
it is even possible for Government to increase
its subscriptions in a manner that will pro-
liferate the telex delivery points and increase
their revenues to fulfil certain purposes.

There is only one factory for the manu-
facture of newsprint, NEPA. Tis delivery
schedules are eratic and the paper really
hopeless. Pakistan has put up a plant at
Khulna and is today actually exporting
newsprint.  There is only one remedy for
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this, Government should pass an order that
the rather photogenic face of our Prime
Minister should be published only on NEPA.
newsprint, and [ guarantee that tomorrow
you will have a new factory, making first
quality newsprint,

There arc several other things that the
Minister has said clsewhere about social
accountability. 1 am very much worried at
Government trying to coin phrases and
expressions. Social accountability is a dan-
gerous concept and 1 would genuinely urge
the Minister not to indulge in this sort of
Jargon which, of course, is very popular with
some of his friends.

Another thing I want is that Government
must not set up news agencies, must not
own newspapers and must not finance news-
papers, This idea of creating a Finance
Corporation will have to be very clearly
worked out. T would much rather that they
now pass on this function to the nationalised
banks whichhave already changed their ideas
about creditworthiness. Therefore, let them
handle and support the small newspapers,
let not the Government debble in it.

There is the question of foreign moncy.
1 think that a great deal has been said about
this, All | want to say is that the cnquiry
that you make should be exhaustive, as to
how foreign money is coming in, whether
it is coming in overtly or covertly, whether
from foreign or local agencies, forcign com-
panies or Indian companies, from whatever
source it is coming, however well concealed
it is. Tthink that something should be done
about that.

About representation on the Council it-
self, 1 think it is a very good idea that as
many of the working journalisis as possible
should be represented on it, and there is a
suggestion made that the Press Association
should have at least three out of the thirteen
seats that have been allotted to them and
I strongly recommend to the Minister that
he should consider this request sympatheti-
cally.

Before I sit down T whould like to apologise
to the Minister that I will not be here to hear
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his reply to the debate because I do not
think that my system can digest the meal
provided by the Minister of Parliamentary
Affairs.

o Mifar Ta (FTaTIT) © AT
qft wgeg, ag g8 afmy (e
fagas) wga www #war # aifa g
¥ & W aw & orf g & A
ZWTR 42T qg WIGT & | WY ANl H IH
faga® a¢ o1 a=9i gf IA®1 &% a3
E § g1 | IEE A8 AT [T
AT T WA gWT IEFT AT FT AL
AT FIET ATgE F ANO HT W GAT |
HTEY §TEA A HIA WG F FG HFAAK
afafadi 1 7 d%a fFar g & gaaar
g frzm 2w & ofz goma @ @
ar FATaTT 9@t #w gurEre wfafa
FT qgA a1 A W W T HT
F17 &1 deft7ar & fawrv 777 % gma-
TFALE |

r5g /A1 § 37 fagas qv 7 T+=9f
g€ 34% ag Wt Far T fF wad
21 wrare afafaar E 4 2 A gk
T o g .

SHRI1 SRINIBAS MISRA: Same point
of order. Discussion in the other House
cannot be quoted here and cannot be dis-
cussed  here. The rules prohibit it

wawfa Agaw : gaaToat #
st S qET & 3@ &1 gsAa fear

wRe

o Tifasr T\ TW T & FqT
wravgEaT 2 {4 57 3197 B {1 wla% wg-
gar & wrg ! 7E garar afafagt &
o waTmar 24T Tfgg | 91 Er A A
T o7 " I 19T HOA FHTAT HAST
T § G § 2R TAE FE g
FH AE I FFAT |
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ga oA dfaam & fa=t §1 T wmar
wF1T fe &, o d2g A & w=7
fedy wasft &1 7w ¥ A, ww g
1963 ¥ WYX 1967 ¥ wasfr &1 FrdY
@y & faqg v afufraa 7 a7 a3
afer 97 whafraqi & aaaz Tt 1@-
a1 & a7 9g & 5 age f=t s=A
arfg o fe=r & A gt S=94
arfegd 1

e g #1 T ag & fF ogant
ao ¥ g1 oHY swTaTeafafaar &t §
o ey 9T Wt WA & g4
g1 i fEy fF A £1 7 =R
afafeat § ITRT FTFR A agraar 2
¢ =g fradt § A1 <7 s afafai
F1 A1 ggraar I AETE a3 fEadr
qr Zr "7 ®1 AT HEEar 3 Ay
gag 25 @ wo Afr ad E Aw g A
HTE FT A1 AFTFAT AT ATAT E qE 8 WK
10 AT ETT F AT HE | TS AT
qrvdi aar fg=t A1 auraTeatatag
¢ fegmam mwT HWi “EmrETc
qAl 3T 191 F1 F49 50,000 Fo
gfx 74 faar a1 & | FaT 25 @ AT
8§ 10 ¥TE FAT F2T 50 gATT 1wz
TH T1F 9% oY e 21 anfen fw st
aF “‘warare e’ &1 oA9g g, 98
ferft 7 &Y aarare warfra & #7410
ag afas, TATAT 7T 7S F A qAT-
a1z warfaa &4 & 1 ga% Zfafaze
g Zfafgez a7 &1

UF gAT @2 F a1 7g 2 fF Fw
g & foay ot s AT F &
wfcy & 39 g2 & nwviy o g TH-
faa<i & &Y #1799 @ A wad §
& aarar fad s & FEry awa
w1+t 78t g & A g wfaai vy
g A AW A FEARAE F
T6 &4 & qrA9E gwrEr Wt w)

“fergea wwTaTd WEAT IWfa ®T
o &

F9 wWiaT 6y a7 §  “EEETT
wrat” o AR “fggam awE
qT | # rgar g fw gwid war st 9w
HIEG] F1 grAgE® WL @ &
29 | 7g Fg7 ar & 5 g W
& 91 FAAT § T wEgE § WX g
§ frdrad Y #7131 7 I8 €7 TF T
# oF A wg & faad wfeww
“gETAT W’ & wAAfay 7 faa
% fzar & % sa®r “gmmET G’
¥ wré foreraa 7dt &1 gETR AfqaTA #
2 o =Y oY e s | 7 g
g =i 1 Fam fg=y W W
AT FT TAGT FIA FT qg T
gt a g aE T @re
fa ot 21 wrd A g o7 =/ A 25 W
10 AT To WX FT AL FUATT AfH-
faai § 391 50,000 %o | F FAAAT
g f& 57 o7 wfaT & A s
qEEEAT § A 349 fegfa &1 F 99
& ATHA e q ST ATEATE |

SHRI SRADHAKAR SUPAKAR (Sam-
balpur): 1am sorry I have to join issue with
my hon. friend the hon. Minister when he
says that the Press Council has been func-
tioning very well from the beginning. On
the other hand, I should say that because
the Press Council had severe teething trouble
right from its birth, it was necessary to
appoint an advisory committee of the Press
Council in 1968 which submitted its report,
after enumerating the various troubles which
facc the Press Council right from its
birth.

May I just draw the attention of this
House and the attention of the hon. Minis-
ter to para 6, page 6 of the report where it
is stated the four important representatives
of the Indian Federation of Working Journa-
lists submitted their resignation right from
the start and it will also be better to recall
the face that an eminent jouroalist,
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Mr. Chalapathi Rao, when he was nominated
to the Press Council, submitted his resignation
with some very pungent remarks about the
Press Council and that is the reason why
it was necessary to appoint this Committee.

Although the Committee was appoipted
to consider several problems concerning the
functioning of the Press Council which should
be very effective, it devoted much of its
time to maintaining the proper balance
among the different sections to be represented
in the Council. In that connection, T wish
to draw your atiention to page 16 of the
report of the Press Council, para 44, which
reads as follows:

“The nominations actually made to
the first Council under this category have
come in for criticism. The selections made
were alleged to have gonc against the
spirit of the Act and altcred the balance
of representation between the various
categories.”

At the same time, 1 shall draw your atten-
tion to some remarks at page 17, para 46,
which says:

““The members chosen from among
the panel submitted by the Federation,
thercfore, did not join the Press Council
and submitted their resignations.”

Therefore, the maintenance of a delicate
balance among the dilferent interests to be
represented by the Press Council was one of
the main functions of the Enquiry Com-
mittee, and thercfore they suggested one
thing. 1 may refer to para 34, at page 13,
which says:

“The distribution of scats in the Press
Council should be as follows:
(1) Working Journalists:

(i) Editors who are working journa-
lists.. .. .. 6

(ii) Working journalists other than
editors.. .. 7

(2) Persons who own or carry on the
business of management of news-
papers.. .. o 6

(3) Other members .. 6"
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The total, all together, comes to 25. It is
unfortunate that the Minister and the Deputy
Minister who were at that time on the Advi-
sory Committee of the Press Council are no
longer there, and also my friend Mr. Gujral
was not a member of that Advisory Com-
mittee of the Press Council.

The Government have decided to increase
this number from 25 to 26 by providing that
one shall bc nominated by the Nomination
Committee from amongst the persons who
arc managers of news agencies. 1 do not
know whether the addition of this new
member who is supposed to be one of the
managers of news agencies will not tilt the
delicate balance which is supposed to be
maintained by the recommendations of the
Advisory Committee of the Press Council.
That is a very important aspect of the prob-
lem. The Committec has maintained a cer-
tain balance between journalists and the
non-journalists. By the addition of this one
member 1 do not know whether this balance
can be, and will be, maintained.

The next point to which reference has been
made, and about which certain amendments
are coming before this House, is about the
persons who will be in the nominating com-
mittec. Previously, the Chief justice of India
was the sole authority for nominating the
various interests out of the penals submitted
by the different interests.

18.30 hrs.
[MR. DEPUTY-SPEAKER in the chair)

SHRI 1. K. GUIRAL: He is the autho-
rity only for the nomination of the Chair-
man. The other members are selected by
him and the Chairman of the Press Council.

SHRI SRADHAKAR SUPAKAR: When
that nomination was made, cerlain dissatis-
faction was expressed and, therefore, some
resignations followed. We are now making
a provision by which the Chief Justice of the
Supreme Court of India, the Chairman of the
Rajya Satha and thc Speaker of the Lok
Sabha will be the three persons who will
nominate the personnel of the different inte-
rests 1o be represented in this Press Council.
It throws a rather delicate burden on these
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three high dignitarics and the nomination
may result in embarrassment to these people
who are supposed to be very high dignitaries.
1 hope that the selection would be done in
such a manner that there will be no criti-
cism as it happened in the case of the nomina-

tion to the first Press Council.

I would be happy if we could evolve a
better method of nominating personnel but,
as it is, T think we could not evolve any better
system. Therefore, we have to be satisfied
with this and | hope that thesc three high
dignitaries will function in such a manner
that they will not be open to criticism on the
ground that they have neglected certain
interests in  preference to certain  other
interests, 1 hope that the Press Council,
after nomination, will function smoothly
and discharge the functions for which it is
proposed to be formed,

1 will now offer some comments regarding
the functions of the Press Council. So far
as the problem of foreign money is conc.rned,
not merely foreign moncy coming to the
succour or help of the newspapers that are
run by Indian concerns but also the numerous
magazines, journals and newspapers that
are published by or with the assistance of
foreign money that has to be looked into
and watched properly by the Press Council.
That will be a very important function of the
Press Council, having regard to the fact
that serious allegations have been made,
and made rightly, that our political systems
are being influenced too much by foreign
countries. This has got to be chacked and
I hope that the Press Council will be able
to do it effectively.

I am glad that the Government has come
forward in implementing the suggestions of
the Advisory Commitltee that the Press
Council should act on this aspect not merely
on the reference made to it by the government
but on their own information, or on the
basis of the information supplied to the
Press Council by individuals or iation
that a certain pressure is being exerted by
foreign countries or sources on newspapers,
journalists or journalism of this country.

The last and most important recommen-
dation of the Advisory Commiltee regarding
the prusentation of the annual report of the

Press Council to Parliament, that it should
be laid before both Houses of Parliament,
is a very good and salutary provision. I hope
that if this check is provided and if the Press
Council submits its report to this House

and the other House and we have an oppor-

tunity of discussing these important aspects,
not merely the influence of foreign money,
but the code of conduct of the journalists,
it will act as a check on the growing yecllow
journalism, and on the increasing dispuri-
ties between big newspapers as compared
to the small and medium newspapers and
grouping of big houses. I hope these will
be checked properly by the Press Council
along with the Monopolies Commission.
1 hope this will be a good augury for the
new Press Council which will be born after
this Bill is passed.

=t s® wy wRf (gHige) @ 9
o 93EE, WiE §a9 & ATAT N
Frafas gizHz fasr 1970 3w & 1
H9Y 98 § OF qQIE 99 g1 ga
A FLHTHHT IqH FaT 5T
AEd F1 AT THE 9gA F HAT AT
Fo Fo WIE F1 HATLHATZ IATE | a8
zafac & g8 faqr &1 @ & a0 aga
Ly FIfow 41 | I9¥ wiEHe A9 &
faq o& F7r aarg T T qEAT 7
AW qAT qEAAT 9 fa=rT gar A aw
% fafwa arf o'z oof| £1 I foF wayar<i
& areq s w@a § a1 T qawrfn 7
qE g, 37 WA fawT @ Fr w0
T avFr faar |« 3q af 3g weaw e
war f& ot A1A4T 79 04T &, IAT FIH0
aeAifadi Y =7 § | a=difaar &
T & "\ aga g7 aw w1 asAifear &,
ag 99 FrIfaa F1 wferare A & f
g WGAT F4 SF FTAFTAT | §FO

aq @ T TG |

AR 9gA q 77w Agm fE
garia # afseer, aetmfa oot
Ffeordt——7 ggwa w7 § 1 Afew
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qGATT W 37 19T FT a@ & I
el aT aga gz 9% gHWRA F@ &)
aqdr & faei 1 gza@q & faq ag
AT HTH F7d g | IAFT q41 T4 gram
&1 zafan I37F7 wgea ga N1 ¥ ey
TFTT AT &/ 747 § WX qAT FE FIIT
2 & gare fagr & garardi 139 I
g wraedr A vk v ag wwa faar
ST & |THA vE A% 49 AT g7 orfEg
w1 AT &, AfFT g7 K F=@ATAT Y
dar f& 747 wgrm 7 war &, 2w fodr
THTT /Al IA O FTE TEADT FAAT
T AT 1 39% fAr qrea A
T AATTHATZ &1 AFEF € & 47
fegram &1 g7 Y 79 a@ F fas
AAFAR 7 qeqg® ¢ & Iaq oy
farmard #1 fFet oY fa29 & ¥ A
9T 741 framr & 1 fgrAam #1 94
7ga faenare arfam gan 2 faaa 59
ATATIT ®T BIIFT 47 FTAT 42 AT HH-
AT 97 AT & FIAT & | AR I F
TN FT AW JF gW 437 §6 Fd
¢ afem & g1 9¢ F=7 AT FFW
foE ga 1 AT KT AT AAT TAT AR
qT AT ®7d § 50§ F1 73439
qamfe & ¥ w9q = &1 3393
AT fAFTA FT FAST TCEHAT ARRA
g, UF A FE g W gAe 7 A
1 o sATHAA HT &, ATATT WIGT HT
TEAATA ®4d § AT Iq ART & AT
arfeea & ITFT 9ATT F7F &, I Al
qT qrE=r T F f{e T & g
FTAA AT 47 WY g 7HwTT F AT ATR-
Zrfaar T W1 F3d & Iq+ faq of
F1A7 q1 FfFa fogdt aw s 7
F&r & e W 8 Fa & A1 gwie
FIT GEATT AATC AT § | QAT TwT F
AIFTT ¥ aga wvor fwar fs s
FY fasiardt A@aTT ¥ F9 F ai
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FHTCA T W F gfr A AN
foruzrr § sw fosimTd &1 799 &7
& ®0F 38 fAad

IR AT, 14 ®ifew F o gFwT
q TEI7 qATITRAY &7 § F FIEN g qF
3aq qafes g AfFa & awaar g &
Aqr7Ar qrqedi ®1 A qargeEAr 4
gagaza w74 ¢ avifE wrdlg
WGEAT F AT ATTT AAT § AT wFAY
FaA mF qrir 72 1 afag & a4y
g fF 50 TR AT AT AIqai
F1 54T AqrzeEn A T Y TZ FAE )
3% F17 w&7 fFarc fwar srar Frfge
—ars T4 AT fHT F4T

AT 12§ OF 1T qg FZAT ATEAT
g f& mAmd F Ay F w41 Agwm 7
xzr 2 fr ewd a7 wefaw w1 75 wfem-
ar faa & Ffea arafas feafy a7 ¢
f& ga famfaa @ ¥ afazs 41 & 757
tafrmasrggaftasa & 19T 14
F garfas w1 & 5 3951 97 wiemar
2 fe 3 ofszm 7 afer ¥ w7 g 7
%9 § | F37 F qarfaw @ ¥ 4,
3 7 7 Afex woar waan fHdr ax
aaar A8 awx & | gafae 99 ¥
# F waz v arAY FRAAr g ar 4
it ¢ f& & WA KT KT AAAT TEY
wra & gafas & wgm fe gad 2
S Fifaa 1 w7 A€ § g w9
GAY KT A FAAT A%, qTE W€ A
woB! aTA AGI 1Y | A =y § AWy
"H 97 g4t wgEg wag 19 faafesr
A FTA BT HIHIW FG

oF | A1 9T AR A AT T g
§ IAFT G FAT ATEATE | ¥ oY wraw
qRAT § ATeAw TAA g1 AT A
Ffraeas WIgm | FEAFTREF
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®rgA| FOTwA 78 a7 Fifzgw
1 ¥ wraz gafac T@a § s g3
FqFwa 7 a¥ FaifE g Arafaqi  g7ez
ST § IART ATT F7A §, 7T AQAT &
TER ® AT 7T E 1 wIEgEA w7k
IO FALT FAAT A IR BI1F wGgardi
F1 ®IGST FIIT, BIZ HAAT IAX HaT
qF | AT wAY FT AFEAAT FI7 F
AIGA IART GIEHH FT0we 7 faqn
FF FZ FEA-A FIIVA Tedeg=
Z1T, IAF ALHTT FY F1E IFALTA AN
grfr | gafaq & w0 T1EaT g fF 91
HFATT W AEAT qrarl F sari
¥ fao wrgem Frqiies aar Srfam

veadfadz o gafy=z F fao
T #g1 & & 5o w¥fa= 1 faar 3w
#fF gz g7 Fifa= &1 3 faar s
%A1 & TR I ga1 wfem gt fy
W7 w1E IHF KFA K1 A A AT IART
waar w% | gyaar faw 7 fgarr A%
fif g FvEHATA FT 20T, AT K A=
Al &1 zafre & awam g fr 2z a7
t garfeg ad &

A% |9 & AT N THEr 7 g7 a1
Ft avF goma T g—wdrdr wmE
JAFT FA@ A I——IBH w@T & &
gAY srg a7 fa=dT & 7 wfadt aar
Fraa ardt & F11 F1 99 F FA43T AR
faadt & | ST EF T ¥ AE AATRIT
T &7 W AT HAATU T 3G A1 T2 T
a4t &1 g & gvwe & faa ag A
afari @ wadr & afew gawa #v ary
adr G & 1 7AYo W mfAar 2
IARY AT BIAT & 1 AV IA ATE H AT
i Y St F gFEA Y A9 FY ATHA
gl @@ &, adY § IART qATAT ATEAT
g1. . (wwwas).

TAH wATaT § g FE i 9 gaT

Frfgaa & 999 39«1 FT A @
smar Jrfg f w& aar 7 g fs o a8
qaftafa & ag W waar & o wy @
A AT AT IATT JUAT FIE @A
q A1 g1 A1 AT w99 fwdy qradf §
gra fe=dy & ofr g1 srw AT gt of
ag A fReT qraed) & 71 912 waar
{7 I QY7 TG AT g9 fFet aray
& 71 7y wIGT ¥ ®T A 7 A0 | AL
ot wrf I 78 D1 wrfen | F Awgr
fF 77 arT %1 7= A7 T A\ 7 Q0
T |

4% H19-ATF OF A9 4 ¢ % &
BIZ AT & AT qGH T AFITT
g, O nad AT IAF W § 9w
e F1 37 TF7C FTHE T F1E Alew-
a7 grar Sifee f& Ias @i &9
F fan 9 72T 7 a+% #ifF 99
Fifam # 911 F a7 w7 aga a9 fondr-
Y AT A A T Az AT g
4 F1E ATAAT ZFIT AT HH17 7ET TR
& 77 w7 3o Al =7 7w §, wifE
T ATAAT 97 FIA F 70 &, A IAT
Foqry 930 | @Y 97 99 Sifae &
qrE AT AT F7 B ifa wgar fr ew At
FG F7 AA AT &, AT AH F H
wrza | gafac & A g f ox g
THETT FT T3 AT ATIA A AT
arfen i #91 avare & wfeamr &, fa
aA FTFAAT AIRIT ORI AT A
F¥fa fFm ara &1 Gorar Fot | FaifE
I AN AT WQAT BAAT FOAEY AT
afer @1z /i #1 wfzard gmidt )
safaq feafs fasga 7rs g wfzr |

TA% wATaT 94 HYae A oA 7
fereT waTT & famg, =@ a7 S gl
T T T AT AT FTET AT AT
AT 97 8T Ty, T ST A AT 8l
AT IA&T g1 Ay fear A sfam



399 Press Council (Amdt.) Bill

[ g7z 7ai)

Frifer zaw @ o ofagas & a3 & Afer
ufag= ¥ A1q 419 77 A § @ g
far stne arfs a7 993 ver #1 4w F 7
g% AR fFt w7 F Fhamgai ¥
T AF | AT FRFT F 37 faer w7
qHGT FTATE A A wwmar g ooz
famr #T%Y &2 9% w7 %7 F1 Foargar
FT 7 &7 3 /X FE I F wIRAT
arfas grI |

oft gteware fpddt . svemy w7l
Za, a €t gt F1 a1 2 FF g8 e w1
ot faet & 77 s g AT ¥ gwrd
TEATIAL FHET A7 Foraar fawrfor 4f
q g ol vt 0 g Fifae 51
FET A TAAAT § TAD A7 TG HwDT
gy | Afer A w7 A8 s
ff 77 1 97 FifEE w1 A =ET
AT ATTAT 48 F41 A4 AT F 412 2
AR

A9 1954 ¥ 97 FfaoT 77 frqrg
HTE | A7 ACRTENA R AT AT R 04T
& fam 33Ar amdy 2, TAAY gy
f& 77 1966 % g7 Fifae aarf 37 97
wiferet #1 g0 7% 7 Fw7a7 o A7 A7 Y
aré W fifT =T A | T aw g
Frdfizfma aforsom & & fao
forfems @9 & Y arer e 77 s
AT AT AT 1§ 1954 ¥ TAAT FoqrE
a1 A IAF qAArAT T oAt am
#qa #1 fg 9@ ¥ wew R A
Tt farardr gt A & 3Aw few
A0F § 9AA § AT TAFT AR TAHA
T wfwwT 71 34 foqiE & wran | wfe
¥4 A FT FETL A W X AAAA
a1 waifas q@ft F A 9T @@
FAdTar 5 ®1 347 Frfgq 77 AT
¥ wierar ¥ qof g7 g w1, 7
W FARE (T THTHE T AGT

MARCH 30, 1970

Press Council (Amdr.) Bill 400

wqar AT Ag R & 1 3@y s
2 fr o ax qa wfgwm £ fawrfor
F1 g7 7 frgr mar W7 9 wEA
F Ag Ay mr graifE gaw ' 9w
#1 et 1 mrg go g

7 o famrer gar amgar g fF gt
gATE W H Yo Zro wTEo WX o TAo
wrée F1 gy & agt fe=t &Y v 1
uAdry & 1| 7 aga gt A ama & fE
AT weAY FAF qF CAATY 737 7S
FHFTEL | F AZW AT FAA
Tz FE AAAr v gz g1, wEwtaw
at 7% fag 3797 A7 T 918 A IJTw
7T qFH & fag wifow Ay wm ) IR
steatfes fear sg | & q@Ar ITEAT E
f& star Saw ot 7g Fgv mar ot fF A
‘ﬁo a'o ﬂﬁoﬁwﬂq@qﬁ'lﬁw
§ IAF FTORVT a7 AT 3FE aF v
T g1 39 fam 7 7 aF
FI9 5T AT P owrfEgT gAq A4
FMEZ TTaT 91 7 gg gaqn faw a4
AT T4 74T F1 g2A ¥ faq faeam
&1 AEmNifaea w99 ofde #
TgA AALA § AT IA FAAT BT g2A
% faq w1¢ 2w 41 A& o147 AT ?
# quAT T1EAT g fF T art § ¥ w6-
7z 41 9 9w 7% 79 few A g7 A
far man & 7 wa gy s g g,
oY ZAET ATAR FAT, TEA 7 TAAT ATAH
a#Y ar f& o TR WA X dr 3
2 IaH W & 1T w1 H1E qifefatos
gt ¥ | AT TS AIGEEK § W
TR WY B AT X T R WA AT
dz@ madAHe A1 397 TG WA LA A A
adr aqar 1 5 qq sfrow s fagr-
foaii & qanfas a7 € § 9941 3F
FEAT A1MEY WX IqT 19 7 S -
Tz A WA A wAwfgr | A FAH
I9% ara AT o fernd § 7 AfeT
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s gz wre fa=me 98 & 777 1589
freaff @t wr g s aws AR
FE ATHTC GIOT F2H  ISTAT FAM@AT av
67 & qaaar fr madiez awt g art
H §8 FEAT FTRAT 2 |

FOd w7 g fadew Fo Tear
g & mrardt & w1 § o gwrw 99 w7
oF Frf fawa gar qr ag TAET 2
AT AT Y | A AT BTG qg & B qA
SARTAC FATTAT § | AT A AT
afezd orr 457 § ag a=4 fa=r & A8t
&g 951 % 78 faag maa a1 frovg
g BMaT £ | gFET A5 & (F
ufezd it s g A o faar fedr
Ffaw & woq gaeE 98 § 9@ @
g & | g AT ATAAT 924 & fF s
T8 AT BIEH AZ[ 2 | BIZ 712 AT
HaAq o1 99 973 41 Fq fAwEa §
IART AT T AZ WISH EI A AU AMA 2
af WA 9T &% wg1 PR a3aT
quTAE 9d@1 % wfezd 91 fF 3w F 91T
TTAA § I7E gHIFT § 48 HITH AA4T A7
AR CAR ]

ITreT WA, W GE I &Y
& gafaa & st=dr &Y sy F&m 1 gfF
73 =Y ¥ wrw AT 1 9arg o g
gafe &% ge@ ¥ wareT 3% F faar )
¥ FgA T 78 wAAq ¢ 6w gamT
A @ 1 & | OF TaAd wT FAqT
& EWTR I AT AIEA H1 AAAT
a2 s s & stfe ot @t w2
F wfor o syafer & wfo msz
oot Y FATETAT T KT HIA FATE
F AR FT ANGH FA § AR
negadfeaie faear & 1 ag qeafeq-
FrFr St ofEdr FaR @ g 2 A
g A g & @ 91 @ 6
Aifsaw FAT TIATE § IR TEHT
e feen ag=an & KT frae feem

HANAT I87 F1 GIAT 8 7 FHIHA 4
2 fF ag ARma S7 i #Y o6 &
@ & R fF a7 ST FwrAT qrEar
2 gafa @iz & e 99 g Fa
# #1€ surer fg=w ff 7d) gy & o
qg TEAHZ FT G agAdfeAie qiE
TE WIRT TR UF AR |

AT AT AT qAATE FT § AT
2qar & foF 3a® AL R FA GEHI R |
& gugar g f& g% §9 oF qar Jam
aarr arfze faad fe gg gaa gz a3
o I AT 3fEaT #) AgHeETE #
g1 w, dfeqm aaadq #) HEHEEE W
& £ Jafez #1 983 78 1 I
AFA FAITH 73 G AHT IR A"
g7 7§ A g frFe 1w TWAT g
arfew fF Fa1 $39  war g 7 fra
aiE a A g ?

e § agm fs fafree ama
7 A1% F7 {5 79 famg & s w47
F1 ST #=E0 A A, W foRaar wa g
a8 Fifaw 1 afgare fgar o § f
g I A7 T AIAA  AgHIE FAF
afFr & s g g 5 fafree
arza 7zt w2, i wa wfaerre ey v
aaT fF fead dmry o fagelt s7ar
/Y7 7R & AT ¥ gATL 94 B wwvfaa
firar & AT 3% FrEw 7 qEa
ag A AT & 1 A A A A Tl
¥ W@ 9 3T AT aAl ® w1 7
M ¥ faq #ifesr a7 wf @ ga
Fife 1 foad & 47 g foida &
F+EY FY qE AFT 7@ Ay | AT
afq wfaem WX go Fro o £ frare
wifr & 341 a7 ag A1 " Aofr w7
FHT 38 < fare w7 & 77 797 a4
faara AT FAT TE AT AN o7 faare
FTHT 7R AT AT |

wifedy amm & fah ag Fg g
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[ gerzar fa3d)

i eiwfFacdnd o sifew
T 78 @ afwa F wmgan g f gaw a=-
7 affn wavm swfara 2 s
ag o1 A g ¥ A § §3adz 7
waAd A 7@y 97 g aug" ¥ 97 A
TR F F0 F 7 gu &, oF fawa 7
AT TA FY TAAT ITEA ZTAH AWAL
w1 3w qu sfafafaa g1 gafag 3a
A ¢ f& feesft %7 1 g0 wafaoms
2 395 ¥ % 7 9 917 gfafafaar 1
£9q ¥ 21 Trfge 1+ g G #Y g
HITATEANT 8 | AT F 98 39 @
& AT TR 1 9T ITF Fg AT g
| §TTd FALS 60 GTHE A FH 7T
ZET | 60F 80 TTHE TF AT AT HFAT
g gafag Ao g AT e fe s oz
Arfaqoe R A1 IAFT 41 23 ghaaw
HITATEATA & 3% AfgFe ¥ fao a2
HIET FT AR ¢ | THFFAT Fgh a qarfa+r
FV 419 F KIS FT 1T AT FET T F
T & a1 gET 9 I F11 F1 sarar qfa-
fafaca faear anfen ot f& g &1 o7
fao &1 AEAT & F9ET ARAE

it wifn waw (&0 - TR
HZ13, gWIL ARIATT 9d1 FF Tg TF
T @ 8 fF 2w A wrandy & samw
# Igi waw saran fgeat faar | gadt
ATRISGATE ©il GRT FA § I I I47
¥ g AT G q8 30 & Aar @ afew
gt £1 ara g fr fergeama ¥ gl
% % A1 AT 2 & T3 H@AC G
ag wrar fagely aTwEgaEd aiwdl w91
waz & § | favit gefafaai & 0
ferpeam # Feafaar § & qeal, waT-
T2, IAHT AL WSS FA § AL AT agd
qTAT TAFT WOG A1 FEAD & aE
T T UTc A E | gaTT
Y &g ¢ fF gar aw F i I afEr
wAfree & I ord &1 W w3 §
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! waArdl & Frege # gagc § A4
T wAZAAT F1 W, AG whawrdr wr
TAZAAT FI WE | TR fae & g7 IAHT
sfafafuca sarar gar srfegg 1+t az
HIEF § IAFT GAT 1 HIATIRAT ALY
¥, ag A WiAafaeEa @ 2q Y@ Fo
& waar & g whawd 77, g741 7
I7% AaA w18 o wgrr A &) F A
AT AEAY § 7§70 A2 g fE
fra¥ fei G7 & wre fear & ot
T FAT, IAR IAY TAH HAAT
Y THFEA AT FT 4FgTT TGTH HIT
g 4 7 ot qzA an 1 fam gw7 39
=afF 7 1 gt F1 4757 & IAF1 AT
AT qAUTA F74 FT KIAT F1 T8 T
TH A AAE )

19 hrs.

97 wfa &1 fawifon a2 ag fa=r
At an, fag g AT g I
foq g% ag wu= § o7 @ A 99
Ffaee 3 FgrfE Fro s a9qr Tfge
ot fg3dY 7 @ gAwr fors faam ar
Iq FEAIAT KT 904 7 Fa1 frawma
¢, 9 Ia¥T 80 Wiwwa @ gwW W
srawfustasa g ? famawd
= 3femr fed 1 Frowm @E
T a1 & I ATE F AT 97 wfwwT A1
fawif & 9a% Agarfas awra oaF-
fagt &1 FTRarIOA W aqqT Tige,
W 3aq @ afen wifaeza § 9t 9
FECATAT H 17 & § TTHT O HLA
grar arfga, 47 9T 34 A0 Fr gwAr 7
aw fagar ¢ aw 57 ALAT /T AR
14T &, ¥4 29 &1 9T O TS F FI-
g4 97 74 IAKT AR AT &, T4
29§ AF] &1 UAEW ) a7 T
wEaT F AHATE EY AG) AT, 7€ ITH
fagars fraa & | qa W ga qw & 9§
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aeEsr T & a9 g wEigife 397
gaar IaF! qarfass s@ 9w § )
f6T aeT Sad &= T & 1 wmr
fempem zrgwn #1125 ATH Fo AILH
o91¥E HTrdv 7 9w faw o gw
3¢ ®90 AR F, AEAY AAA T, AT A
RO Fara & faw TreAa 3, AEn AT
Z, ag ar9-zw wfaAT fafeed aam
fawry a7 w=r3, garer aw A 9
ITH FAATLN § ITHT 00T FY 1| FF
man & g2t F1 fady T o g &7
g &74r & | A% far gq wifaw §
faas ot wfafafa aF, & =i a7=m
fF ag ady 7w g1 o afen sd@fEe= gi,
A AT F FH K@ &L

HI AATAT O fagi w1 aga 4
g 2 | ‘muETT WAl &1 A §
Hrfqa | 3q 7977 1 94T g foEy
w@dt 9 @Y § 1 gAF frEdr @A §
AR I IAFT GI1 AGN aFd & | TAATEN
adr f& 381 799 ad% 7 frdt =
TGN, UF  ATTe THe e FT qfEHA-
Fow F AR FA0L T TAT 3407 fA4r )
AMT IR I AT § TAT THEST FAI
72913 | OF-OF 79T { Z14 AFATG
7RI | gaET A g {rrT g A g
7 a7 IAFT AT F4q | a7 Al faqaw g
FAF TAFT LATT TFAT AT ATMET 4T 1

T ¥ ¥ angafas geqid "o
HOH FAATT I & | TF FLE 6§94 FY
“griqrgad’ v fafezm & & 1 W=
fergeA™ ¥ ®ATE $ 7 F wATAT ITH
FTE AT AET & | IAF! FH T2 FA
za fagrs & gwa a1 wfawe T8
fear 1 g8/ wfgwre fear amr afey
g7 58 419 F71 1% g0 ITRT 377 $T 94,
IAFT &4 FT qFT | §9 20 F H41-
Tifdeza ®1 £3 FET TGA AL 0
T A A A1 AveRaiias weqd g, fomd

A IF1C & gEar} g fomar w16 am
WTHEAT AET &, I 99 i § G4q7 WY
2, <o o g Wfgn | fegem
afwfere maard &1 frer 7@ &, W
100 To & Wr WL ¥ ferar af g7
Za T s, Afew J wadT 18
ZfeoTT & ATH 9T FUET §IYT TFEET FA
& 9% 99 § F1E TR £99 A4y foran
STAT | A A ATEA & fre anr @
TN F 9% a1 K HrE W S A4 &1
R AL CIE AR R R T 11011
g f& gaaT = g wnfeg f o avew-
zifaw weqmi & gm@ dar feg wg §
o[ T | 9 F0q1d {H eW # grverfas
T /A1 @Y § 1 g AL KA1 qfR
AR T & 1 W qew §, W af
oAl §, IAE faCry F oY &7 w9 FW
2 37 qugw FA F fAu €t ga faaow
¥ wrE worew T

# zeatea #8m ¥ g2 29 & foo
T AEVEF F & | FET AF TF F1
THAFAT T A ¢, T 3N FT 99 4 F
gl &, a8 AAmfaEa F 991 § awer
ZATE | AN ZTATAHH XA T W7 A
Zoafa Y wrawT & go fAaar o 91
ar 7Y fam ava | FAR BA fraw
faar strqar | gaF A wfawT g 2
A% wlfusrdi #7 g9 fadaw ¥ gwda
Zrar =rfew a1, 78 A8 & 1 93 wEaATi
¥ grz a9 Wigy, gurTC oAfAqi
FITII@ a7 I11gd W< Ta7 wfaws,
za fqags & gmr wfgg foawd gn
ATFRETIA® WEAT FT TF §6 | AGT AT
greEfady \YT gEdy N1 w1 TwA w7
HAT §, §49 TET WA IAET 30 7 qT7-
faar #1 § 91 30 F1 TFTIFT FT
A R | # wwwal g 6 guwr 79 w7
& fag wY wlas area gl Tl €14

s gream o (g9 feeell) o
I9red wgred, ag faguw gw afag
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[T gezara Zaqu]

& w wfufrow # daa7 571 ¥ fag
seqa fear T &\ ST gy aeerrar T
& 77 wfufraw g8 sfawm £ fawrfoori
FTEF 47| I fawiferi 7 51987 a7
af | oF AY 7z fF awEE-Ar #
ATATT KT FAW TG A AT gHI
ug o 37%1 = Far fear g 1 qg &
AF AEAE 34 77 whafow F 4
T IaF AT 9T &Y g7 wifaw qggar
s afrg #1 737 far mav ar | ag 7T
g& % aa g fe form 93 & fAc @a
#fae ®1 aran @7 91 A IAHT [
g FT AR A AAAET TAFTL FY
IAY AWM AT 921 | FH FHwT 7
wadY Fedle & g7 2w § gAYy g€ e
qaFT AT o I S fasw wr A,
e fasmar ar | 9 3w SEe #
ot %7 ofwy qu F@ # aE w7
F AR 4 @ IEE I e
feam

Wt aF g4 A7 fagaw a1 Adq
& 9% &% aga woer a1 ¢ 1 T8A Al
oY gAT §8 Fifaw & arfeat 91 gTa
gafam AR S Ffowar w2
way wsd ara, foaaw fau & d4Y wgen
&1 o wewTe 1 qurd AT qnEar g
Tz 78 & f¥ <o faaas 7 5= o
o\ FTOHTE R T FTHTAA fAq12 )
qg fadgs # s FT A1 AT AR
TR AT AT | T T FIOHT F q A
¥ @ ATl aTAl #1 97 YA £ G0
WTAT 97 a4 q@ FEA 4 6 qg gt
gfuse sy F I AT a@E, EAIA
gal ¥ FrEqE AT T FT TwA | I@
farors & s S w el &1 9| &7
o ATAF G Fifaer F1 wfasww ga
s FTOHT aF a7 faar mar @ ) www
fag & @t AgRg F1 T AT E AR
TH 919 T WA F@TE
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gae gAd a1 Arfeafen R &1
srag g ag fags arfag &1 F19r g2
aF gT &an | gafaq o § gaFr f
®|EE FAg | Afeq gag afraa a
T fazrs 7 et v @, foaw faq &
T T TYTE 2T ATZATE, T TG &
f& 7 Fifgsr w1 gur=TAS] ¥ fade
¥1q & 3T O IAT F1 I ¥ fag
A IART I F & o wiawr faan
™ & | HAY 5Eted A W @I 7 WY
oY gt wzA # oY e o @ fw
fazeft a7q F7 wara wiw fag o awrae-
T3t FT 797 TH W | favig w7 ¥ 43
@1 21 faeft gavars 3@ 2w 20 faare-
HITH F1 garfaT w71 & fao safaw
ITAFHFCIZE |

gAY uF faq o= Agr 97 AT &
Al 78 99 §B WEM FEAAF 649 9%
FAFEE | 7 awaAarg 5 g agd
a1 g% fag aoaT &7 419 FFT =4 77
TAT §, IAT AR T W IT AT
HEEG HTHT TT T AT A Ao THo THo
¥ faar 3@ Aa7 A wrar g |

st wf waw : fom 7 Ay Ao
HTAT # |

oft U™y . A q AT AAL
RICIEAIEE A RUCERIC CIE ARE )
54 Fifaw fdas s sgEm e ? ag
faas 33 afraa wfawrdl & fag 4@
qg @1 FHTETCOET W) Eaar /i)
TATHIAAT §1 F947C @A & fog ae Iaw
WIHR FAT A & fag @ 1| gafee 9a-
wrfzaT ¥ fag ar wedr @, o d@am

gq fa= 7 1= srfugt & 1 ow Ay
7g f& W Al F oaw e &
WA F qaF F gEEA § awaEs
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&1 gfafafaa faar mar g1 wF w77
g fF &t wreAa ararai & afafahn
i o f1a gat--gad 7 qa &
faarg w7 #1€ 78 wrar | A7 A & |G-
[ F1 amad w1 gfaffaa faw
fam® 937 T F1 ge71 37 wfama ¥
afus 7df 8, 9z a7 agqr wafaq 2
gafaa wredty qaEt F agErSt
w1 wfas afafafres fraar Tifgy o
adr arqrat &1 faear fge o St
Aataa fzq na F, 395 dF 9z T3 T4
wt 2 f& o sfafafa 21, 2z fafas
qIETAT § FL |

TEr AF TA-TATATT FT ATd 2,
ST A7 A7 @AT § | AGH TEAT @A
HTHRTEHI AF F &, FAIT @I AT
ot ggrmfadi 1 aTE 7 § FTATAT
fazefy 573 7t fazofy wqra 1 2 1 719
TTHTL AF FF FT (F TATAIIAT T W
wEaaar dga g, Afea IqEr FqoovA
axrgzfafadt | e arfen, awmET-
q&t F1 FFAAAT F fAT @A Ie0R FAT
2| FETATIIAT BT F@AFAT & T W
FTE gAY T A £ Al HERIT &
farad qra FV9TET & HIU9 & AT 3%
|19 AI5TE HT AHAT § AT ZAA A0
A qarfaai & 81 7 faas ag qa-
afa &, & aa fas™ Ara ava 7 397 a7F7C
A FA1g & | wa I 3% fAe 97 "7A
&1 i Froor fzard 4dY 241 AR
gmd fzo faaw 34% I7-9% arw=A
A A F wTHHA E, a@E 1 IAF
fao A IAFT w12 fao, Fgqw fzo,
qifaz fzq, wod gasr §4 fz0 7%
qA IR AiqF qgraar 4y | gy
I7%T 74 8 faar 1 7 91 75 7343
sgraTfes A Marfms g7 & 9%
fsfor ® STOHT ZrT & 1 A7 AT A9
a4 HGATT AT 214 A & T o 3§
wow faas< gfgarc & 1 ag aaETwa

MFAT F foq 7987 97 @I E 1 TAF
fafga ward &, 3 @ Faw g A
qUER & | T4 HiET ATHIT § AATE,
FF G F 397 &, Thag a@T
AT & A W FTHL AT AT L-ZATAT A
TR AT T a7 1 S1I0 9 T 71 fowet
77tz 3o 1 avar | gNfAg ag
ALHTT 1 AN @A F fAC HIX Wt
AN TTHIT & TO001 F @A & | gAT
zar § fr 3a% faa o A1 &7, afew
zfaaraft &1 o a F T w1 g fraar
&Y At weveg qaAT § | gafag g aga
T AW & AR 98 @A § AT 98 91
fasrat g Zor 5y ArAdY & faa, Freda
& f=a, fa=130 #1 @waAgar & faq, qar
FL W@ E | AT T AET HGIL FT
area® 2, faasr sgmore & o fafaqs
q gz7er AL W AT 9« @I AATT
g AsTAC T gaari w1 faag fafa-
AH ZI3AA FT ZZIET &, AAT-HAT TQAT
qGIAT | ALHTT IA GAT BT ACTEAT FEAT
& AT 3A%1 A9A fAl & g gedmrar
FTAT &, faa avg tfeqr &1 gedwre far
AT &, IAT AT AHTATA] FT gEA-
A fFar FET & 1 T FHET 97 w7
1T A BIT AT FART TIAT-AHFTAT
EiniA

Figd Al73TH § wAET 97 941
wdT 7 fggam & qq@ qdwLd w1
FATAT AT Rt 6 & " WA
®1 AL 99 (7 7 AF FT AFAT
£\ TH AT &1 ATHT | AEH T AT
T AE TART BT JAMFLTTAT L FHAT
&, W19 §9A 794 & % 39 30 & Arhaa
oY ANERAAl $ @AAAT K1 faveAm
agr @AT g | gAfAq § ag g fa
"1y I Ig Fgh (% gW FFaadr
MR & AIATL FT F@ATAT F1gA - A
FC AFA E | ATL AT KT JFaq H
HGHIT} A WITT F1AF FE) § Al
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wm ga% faa wrfow #ifse e o
FH 7 #1907 978 gaardi 1y =mAqaT
9T HF 98 |

AU IH AWM F wGATA F IA
fageiraa & 2 1 fa2w &1 577 wgardd
Haaqr &1 ad-ad fafeeq gard ardr
& gz fzaz w fas v fafe=d
7 adl, AN o AT FEAT Al )
ag ®947 *gr 4 AAv 7 gE fEaa
sfoagre fagel garaai # fam £ 7 avy
fergeara ¥ faad waare 913 § 39
5.5 fazaY zamal & aa # afawa
2 A ITT AT 46 97 IfFFC Faq =40
gam@ETE Brar ¢ st a1 5z Ar7 A7
FTLE | ARAFTEIE 15 % F4F BAAT
¢ faasr deqr o /@ 7 ST F 0
T g aT W A W E AT F fa=rdd w1
zfaa 7 w® & o1 7 191 Tw waFwd
I gAT AN KT AT AOA T77 AT 2,
ZraA 28 & W FARTHIA-979 &7 fmarm
A Z | TG I IART AL WA
g1 2 1 A1 A faa o fa2ori £7 qzardT
9% q@T AT &, AFAAT FIH AT 2
AT A 9L INAEFT FT 29 wIT 2 |
ag faimy &17 Fr FamT 97 721 2 1 w9
gaTar Y afFF0 q07 I E ) Fww
faar & & A3 517 F27 2, S g
ag  fe oF o dY sar @ A awr am
faa mar & w7 f5z gaae s w3
) AmmAFA A E? gur A RO
¥ WrATT 9T §F F ST F1 R B,
Iq% W1 w741 3 famar , waw ag
FEQANT FTAT 2 | W IW F TwAifaw
T F1, TAAfaw awtat 7 o
ATl 1 w9 faaroarani #1 w472
& & A 98 38 590 F1 e
FTT ¢ | T Favw 7 71 w9 77 9fg-
#1< fear mar &, 3z At gegr am 2,
afe Fx 54 afrg gam, sa @9
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BT, & IAaT featd wrodt ? swemmd
77 am w7 F1 ¢ fF fagot waqi &7
A AL 97 9 T, AT Tg A
w=rFTe wr & fr fazeft gamam swar &
wa ®1 garfag 77 & faq a1 gfea 77
F Ao grr s ® & A1 O g
T AYE A ®rEA T8 207 A d0dT 10 w4,
UFT & fAT st #9194 FET Ay
FITTE 71 AFT F7H 7 T FGAT AIFL
g f& faq @17 #1 AT AMT 757 (a0
£, 32 3N FY 0F T AT 3 AV ATHEY
¥ fA1 oF ag1 737 A4 § A FhA
FAFY AT Frardy TifgT w7 39% fao
FIE FTLATEN F7AT ATMET |

=t vfn wawr: wWorq wiEw,
afzaz w1 3=z fas fFar 2 7 a6
wgre ® gu i JwAr g fw afre &
ArEed 7 F1E A09 g5 3 A1 IAAT e
F1 98 A9 & AMAT a7 |

Wt ® A - Afzgz £ ara w
wE @ AT A% 407 H 94T AT 770 8 [
Tai ag? & fagar &

Y gRIATRA AT = 41 FAAE F
fa 19 157207 fod 99 maadi g B1a
g, TIFM 44T ATMAT AT

ot fipeam Ay (radizag)
ST WA, § 34 fadaw &1 @
FIT g7 wIFA F qA A famase
ERIC qar AT AT AT F1 agrg A0
wreAl § & @ wead: qga are 94
& fa1 uF afagardl AaMe g ama
gega fear 2

AAE, T7 B 222 F ®1 7 gHw
2qr 9@ g A faq g4 wadaar #
A gW AT AT F7d &, 7 anAaT g fF
gH IAF 1T 4130 A% F7A7 A1f7T |
W T/ FEEAT FT 99 qg WA AC
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f g & waw fora avg awdifas =1
utr fafaa frarrarrdi #1 777 974
2, &0 &y A7 fa=reaToRT & WA W
FaT 2, A1 & "wwaar g f& ag o
arfryze ardy it ag o o< A
Fradfy | w2 Zw auAa & 5 99 @r-
AT &1 v a7 ¢ fr gud S afqam T
aFe7 fao & wf 91 o A 2, Ew AW
FT A1 FAT FFWT FATAT FT2A &, T 7 AT
7 FuTHATd st AT AR E L . .
THEY, U W7 FHF WY FATTAT FIAT
wrzd & fa 3w & 0 Al F1 A
w7 FHAT I3 /i A0za 2 o gy amfor
4T qFIF g1 AF AT gH 3@AT Ze
FATT FAISAar 1 J1 7gq & a7 faav
1 /T & #iT fa femm 7 gwry o Hw
A gE F AR AOT A2 § 7 9
gfez & g6 9 ! =Ard=ar F arv
oF frared Ardre a7 741 6w Afzam
#1 zfez & g At Aew fam @3T8
itz ¥ vaF faae wwar grr 1 war
"1 gHA qAT f AT F AT FHIT
o wAo dro & A1 fFadt &1 7 77
FAG & ATE T OF q0A FZ), TAT FAAAT
2 fF avwry &1 3 71 O o F =1
T 3@d & T AE FAAT F g0 4T g
o g+ wfAfafea a9 a= =
AEITAG G | Az EAr g fR g A 7
aFTfaFT ®AT gA1 2 1 37 W F wraAdy
| ¥ qgA, § =NF7 FATg A A
AZA 70w\ frm o Adi T W T Haw
TGN A0 F AT K17 2T
F ACNAT Fr AFTILOAT-TAAFAT |
9% fA0 g0 34 J9TT & AT N qFTUA
1 gfqazs wva § fedia fa am &
HqaT WEITAT FT HGTZ FHT | AfHA
IAT G FT A 2T &7 =T 7 qf-
feqfaai g e afzgmaga g fr 3w &
AT FTIST AT HT TAY sqFEqT F Haw
ATAT A AV FH w9 A=A A=
famr # g@ant wasiq Afaam & S

FIT 20T | gfz w@rdEaT 1 99 98
famt stk i 27 =nfim, 27 T@aTe Ao
TIYAATT FOAT AT ag KT
BT ARTqa Z1 41 7 Z1-—Fg 4T IAFT
JATT FT, TA JFIT &1 &@AAT 1
AT F T T foqa wrEAvaE wA g F
AAAAT E A AT, 07 WY KGN FAAAT
T qafa FY 712 07 W A A F AR
g &, 0% fadrg HI=A F ) gafag
& Tt AgAT g fF gwrdy @A A
ez st AT AR ZrA 9rfza

7Y AT 7 WIS &7 AW K FWIL 4
77 1 wRifare o frafa § ag gafa-
FITIT AT &1 2 foaas aF X &%
Fmr E | FwiT aF oy ggnmfagt &
gra § # =¥ i 9T 7z g3a )
zafea g1 garT? AT 9g 94 ¢ &
naTifrar & At IA & gAE Ay F
FE ZAITIAR T FACI F14 | T
#1707 I F ATy W aAFwfAr a7
e oft FAATE AT (67§ AmAATE
f ot 3aFT 3z &, g Fifaa & af77
H AT 79 TqAFHEAT 1Y AAIAT AR §,
FEAATA F FAT 1 IAT AH AT
sad 7z ot 2 fe gw mWrETTAAl &
FETEHT AT GAFTL W HAT T AL
arga § | v wva 07 & e T 3w
w7 gy & = g arfay gfe ® o
ar gfagm A § 97 a1 fadsnan
TqTAT & IAFI FH G127 ACT | FAT AT
argd & fF TR FT FATATA AT
HTEF FAFAT W WA F w9
At T wwg A o fafees w7 &
mA7 & A wem famerdy, frer
A7 qFFT & Arq A TN Efw 37
a7 #1% wifgs fagaw 4 g1 ) qfE g
siifas frdaor § W ad FTOTd fF
afgadY fasres w1 das T9r1 7awTT
ga gfee ¥ Tga g § 1| AT T@-
FITAY 29 & 1§ off qAFT g W
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20 Wt ¥ F4 FT @ § AR
zafaq & Fgar WA g fs a2 qat
T AFEA # oqrAm et T ol
F amg arg fafaa 1 g=a waq
B1Z AT A7A IH F qqTT &
aft dFHr  waear ® O§ 1 mOd
57 %7 ®ifam & grev v Afardy e
gz fFar & 399 812 71T 77T 9@
F1 AT 97 3Y ¢ Al 399 § 0F a|
FAAN ARATE | AT AEATE AR
& AATATAAT F AT qTG IAAT &Y ZAT
fazait qrar F aai w14 fear 20 |
wrgar g f& o arfadea g o
s 13 ¥ 7 7 afew swfaea
@ g ag afen wEfaeza @i T
Fman A g argaq forsee-
vH g Srfen 1 gdy g ¥ afesd #
29 97717 & =nfya faa g Aifs aga
wrfaara 2tz a2 faover g1 w1 faasr
wifgs fataw g oarfasr #1 fa=r-
G A g1 Aifaaoe & awyg fagg =q
¥ 39 TA K AF F TFAT G0 F7AT
Fal (%7 g0 af7(4F7 F w@ma= ®
A RY AT Al FiWANT F37 AA]
# 1% wfeza aqr zitw 7nr 975 A
gt few fee oY 2% g ama &1 2|
g fe Amwady w1 9 sfaw faa
ot & 5H forg avg 7 g9 39 W &1 TA-
frrator Fear sme & 94 3fee & srfaami
&1 97 fFa sy 7T fwe gurn |
adF g FHIA FY AT | FW AR £
o 91 &7 FAT FATFY, IAFT GFAT a3
g A A AT s At E
waaa &1 Ffafafea s71 oo foer-
ardY #t faad | wfew gy A F7AT
Fzar g & ag o 91T & 9= et
H Y Ag AT I a9 A Ay
e 71 fF 81F 97 9 waw a7
faadt AT FY wETE IqT F@ E
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IAAT1 7T TA AL FT E | AT 97 FAA
wua qere 3zrza, fafem magt ar
sfafafasa #va & | w7 ag awg =/ w@n
2 5 fF wiw g A FAeT wET TCBIE,
qAA HT AGrE qFFIIN T A2 &Y
I A g7 ®ifea # I A wErw
9 | qWAET TAFIU T ZAA AT
17 aZHA g1, IAR AATH Y FATE
TATAMTAT Z1 AT g7 A=A T I K
a#y afafafaa g g7 wifaa Fgra &
el

SHRI VASUDEVAN NAIR (Pecrmade):
Sir. this Press Council will not tackle the
basic problems facing our press. Why should
the Government try to imagine that the
Press Council will accomplish something
which a powerful Government that the
Government at the Centre is supposed to be,
has failed to accomplish all these years?
After all, the Press Council is only a child
given birth to by this Government or by
this Parliament, if you want it that way.
This Press Council is going to be a very
weak instrument in the given set-up in the
country. The minister said, he wants to give
more tecth to this Press Council body by
this legislation. Whatever kind of new teeth
vou would like to give to it, it is not going
to bite anybody with any effect, because the
press is completely controlled by the vested
interests and monopolists.  Can Mr. Gujral
deny that? In such a situation it is sheer
illusion to imaginc that the Press Council
is going to achieve wonders, push up the
standards of journalism and maintain the
freedom of the press. Where is the freedom
of the press in this country? It is an illusion,
a moonshine, to talk about the freedom of
the press in a country where it is under the
shackle of a few millionaires. 1f you have
got Rs. 50 lakhs or | crore, you can become
a press baron. That is the reality of the day.
You may be a wonderful and most talented
journalist, but if you arc a pauper, what
can you do? It is a tragedy in this country
that some of our best journalists are being
bought over. They arc for sale. because they
are unable to function indepundently in the
present day society. If they want to make
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a living, they have to be at the mercy of
the press barons; most of them are behind
the curtain and they are not coming out
in the open. Very often, even their names
are not printed in the newspapers, cven
though they are really running the show.
And yet we arc being told day in and day
out about the freedom of the press which
is existing in this country.

We have so many experiences before us
and I do not want to narrate all of them.
The latest is the case of the editor of Stares-
man, a brilliant journalist. Because he could
not assert himself, he had to quit his post
as the powers that be, those who control
the press were not pleased with him. It is
a very powerful newspaper and it has been
bought over by the Tatas, a powerful interest.
Today, of course, government arc not very
happy with that newspaper because that
newspaper is against them. But they arc
very happy that some other newspapers arc
serving their interests.

Let us not look at the newspapers in that
way. By and large, the most powerful of the
daily newspapers of this country, whether
English or vernacular, are under the grip of
these vested interests and monopolies. We
want to know from the government whether
they will do something to liberate our
press from the grip of the monopolists.
Let us not tinker with this problem by
appainting some Press Counail,

1 was very glad to hear some fresh thinking
even from the representative of the Jansangh
when he pointed out his finger at the vested
interests controlling the press. But, in the
end of course the cat was out of the bag
because although he was attacking mono-
poly in general terms his target was the poor
Pairios. 1 would inform Shri Kanwar Lal
Gupta that if they want their talents and
encrgies to be directed to the breaking of the
hold of the monopoly on the press, then their
attention should not be concentrated on
Patriot which is perhaps the only  paper
which champions the right of the fighting
people of this country. Do you want to
drown that onc single newspaper which is
outside the fold of the monopoly press?
Yet, there is a concerted, deliberate campaign,
both inside and outside Parliament, unfor-
tunately led by my hon. friend, Shri Kanwar

Lal Gupta and others, against that ncws-
paper for the last few years. (inter-
ruptions) 1 know that crores of rupees are
being collected by Organiser and it has put
up a big building. From where did it get
all this moncy? Should there not be an in-
quiry about it?

SHRI KANWAR LAL GUPTA: 1 wel-
come such an inquiry.

SHRI K. ANIRUDHAN: Germany
Embassy and American Embassy is giving
them money.

SHRI KANWAR LAL GUPTA: I am

prepared for such an inquiry.

SHRI VASUDEVAN NAIR: So, let
us not indulge in such cheap charges, because
such charges can be levelled against Organiser
also. So, that is not fair.

The most important problem facing us is
the hoid of the monopoly. The limited pur-
posc which is assigned to the Press Council
can, lo a certain extent, be accomplished
provided we have a hcalthy and powerful
working journalist movement.  That is the
only guarantee for the freedom of the press.

Al this stage | do not ask for the nation-
alisation of the press. 1 know that the slogan
of nationalisation of the press is wrone.
The only goarantee for a healthy press is a
powerful  working  journalists  movement.
Only that can put fear in the hearts of the
press barons, the owners of the chains of
newspapers.

But T am sorry to say that the movement
of the working journalists is perhaps on the
wane these days; it is not as powerful as it
was in the past. T would like to sce a united,
powerful  working journalist movement
which can take carc of the Press Council
and dcliver the goods to a certain extent.
I am glad that the Bill is an improvement
over the old Act. This new Press Council,
which will be constituted, provides for more
representation for the working journalists
and the language newspapers and some
kind of a definite representation for the small
and medium newspapers. In all those res-
pects 1 welcome the mew features of the Bill.



419 Press Council (Amdr.) Bill

[Shri Vasudevan Nair]

About the PTI | want the Minister to
stand by his commitment that the PTI would
he converted into a corporation.

Ahout the Samachar Bharati, T will invite
his attention to the editorial written by
National Herald on the 20th March and
several representations that the Ministry and
the Department of Industrial Development
have received about the mess which this
agency has got into and the kind of things,
that are going on in the organisation. The
Government of India has given a loan of
Rs. 1.5 lakhs and several State Governments
have taken its shares. The Government has
got something to do with it. Now it is in a
mess and they have to put it right. I want the
Government to give attention to that problem
also.

I should like to know what is happening
about the huge loan of Rs. 50 crores that,
we hear, the LIC has given to the Hindustan
Times. ls it true that that kind of thing is
happening in this country? Why have such
big newspapers to be supported again and
again by the LIC and such other public
sector corporations? Why can a group of
working journalists be helped by the Govern-
ment by advancing loans and even subsidics
and grants? Let the working journalists join
together to float a corporation, trust or a
company. Let us have a new experiment.
Let us try whether we can have a really free
rress. Such a bold experiment should be
undertaken.

Side by side with implementing this Bill
and providing new powers to the Press
Council, T will request the Government to
give serious consideration to liberating the
press which is under the shackles of the
monopoly today.

SHR1 K. ANIRUDHAN (Chirayinkil):
Mr. Deputy-Speaker, Sir, The Press Council
(Amendment) Bill and the original Press
Council Act are mainly intended, | under-
stand, for the preservation of the frecdom of
the press and for having a high standard of
journalism. It is also meant to have a curb
on the monopoly press which is having a
stranglehold on the entire society in the
country, and they say it will try to encourage
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small and medium newspapers,  These are
the declared purposes and the object of the
Press Council (Amendment) Bill,

Regarding the maintenance of high stan-
dards of journalism. 1 am having two copies
of the Hindusthan Standard published from
Calcutta which, some of my hon. Members
claim, is one of the national newspapers
and which keeps some high standard of
journalistic ethics.  In  the  Hindusthan
Standurd dated the 27th March said  in
caption: “The Victim of ‘Black Tuesday’
her story is in the pity.”" A particular staff
correspondent went and interviewed  an
attractive 14-year teenage girl named Shukla
Mukherjee and wrote this: —

“A 14-year old girl from Burdwan
had something to say about the nine days
of uncertainty she had suffered since the
rumpus in which three persons were killed
and several others injured by™. . ..

one of the higgest letters in the journalist
patlern—

“CPHM)Y supporters on March 17,
She had moved from one place to another
all these days.”

It goes on to say:—

“Recalling the days of macabre
violence at Burdwan, when three persons
were brutally murdered”. ...

And he gocs on saying:

and several others injured
by an armed mob of CPIM)"

Further, he goes on saying:

“l saw smoke coming out of the
house. It was fire all night. Our lorry was
also on fire. =

This is the Hindussan Standard Jaled March,
27th keeping a high standard of journalistic
ethics according to them. It is published
from Calcutta which could produce Netaji
Subhash Chandra Bose, Shri C. R. Das and
also the former Chief Minister, Shri Ajoy
Mukerjee.
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Immediately after that the enlightened
population of Caleutta went and asked the
management as well as the editors of the
newspaper Lo correct it.  And they had to
correct it the next day. This is from the
Hindustan Standard dated 28th March. The
next day, it says:

", . . She admitted that she had
no personal knowledge of the Burdwan
incident nor did she come from that town,
“1 live in Budge Budge and I became an
escapade after a quarrel with my parents.”

This is the story which they had to correct
on the next day. These are, as my hon. friends
often suy the cock and bull stories fabricated
and published by the so-called national
newspapers. The Press Council should take
a serious view in this matter. 1 hope. It had
to publish the following also*

“In the afternoon, the Hom: Secre-
tary, Shri 8. B. Ray 1old newsmen that the
stary published in Hindustan Standard was
another instance of catering sensational
stories by newspapers. The other instance,
he said, was the story of lawlessness in
Caleutta carried by the Siatesman some
days before the imposition of President’s
rule.”

This is the type of scandalous propaganda
by the so-called national newspapers,

The Government have announced their
policy and they say that, after the nationalisa-
tion of few banks, they are going to nation-
alise the general insurance.  We know that
the big monopaly newspapers actually con-
trolled by the big business houses go  on
publishing these advertisements against the
Government policy, like. “'Nationalisation
Leaves My Livelihood Without Cover.”
An organised, paid, advertisement by the
Big Business Houses against the declared
policy of the government.  Government
advertisements in huge quantity go to these
papers not only through the D.A.V.P. but
through other news agencics.

The information and Broadcasting Minis-
try has got a department of Directorate of
Advertisement and Visual Publicity. But
most of the public sector undertakings,

like, the Hindustal Steel Ltd., the Indian
Airlines Corporation, Tourism and also
many others and release their advertise-
ments, not through the D.A.V.P., but through
A.S.P, and other organisations controlled
and owned by big business houses. 1 expect
that in the light of the recent policy announ-
ced by the Government in particular, they
will look into it.

Regarding the nomination of the Press
Council, T submit that we have included
enough provisions for providing big nows-
papers. My submission is that we should
delete big newspapers' nomination (o this
Council and include more and more  oppor=
tunities for the small and medium news-
papers and also for th> working iournaists.

it favaama ©w (Zafear) @ 9o
T WEIed, W &I qAFTICAT FT &<
FMFAFT AT AR @FOF fea 7
a1 fast g\ aug fa=rodE &, I9%
#4g 7 § aCH1L ¥ g2 HAVG [SAT ATAT
g, 9w 7 &1, & ot s gaFfar
2, ST &9 AIF £TF § I4 a7T T JT
a1 I8 FHTT F THA A AT E IAE
ATd 7 H1E FTars &1 1% § a1 ALY 7

St 37w 7 faw FT AT OEA F Qa2
F1 31 & a8 a8 97 % 3o £ qawriar
FT FT HAT g, g AT g1 AT IAH
FTH 79 A1 % fgar #1 wATF 1 39
a9q 94 ¢ fa= Arar & ar 99% Adq
7 a7 AT TF1 aTh 8§ qTE q8 TART
AT AI7o THo THo T AHYT &HTd qATH
Zl a1 Fwfaee g1, a1 &®a| @
qa943  FIX AN g, T g
aAT @ & fw  gawfenr ®
ATdTAaT g Afgd | a8 g4y gt ama
2, e @ fF oz @, ¥few o7 wm
qaTFIT o qg wgn & faq aven g
W A UAAT Y OHAAT T @ F7 qA
wadT 7rE W 3ferw fomm arefg
TPRTTIE 7 AT AW AT g, qw@ A
F1 A1 = & w7 =gy wWifE sw -
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AT & AW 9T, gAFAT BT F@ATAT
& AT I, AFAT F ATH 97, 7AF T 27
qT AT AT & WY IAEKT Afar & Fwror
et fang aeg & fagia & &r70 3q9%
fedl qT AT WFAATA@MIE | AT 34
ate T g1 ¢ a7 faaw g7 Fgar qzar
¢ f& s A o ot gfaga g
=fgd | w10 42 & f F=aa (g w@a
arar J1t o e ot ST

HHT ZHTY AW T7TH AAAT A5G
297 gg @ 4 F ‘awrEw AT’ &
gas1ei ¥ e 2 faar & fs gast it
TFTT F AGATT A4V E | A TAH FEAT
qEag FmEE I A
w11 7 F27 7 (Fa graw gzra aa g A
foaratt &1 qara=T fFgr T & | ST wEm
F TAGHY TGTH T FT IFHT AMET 2
Tyl A1 1 wg1A & et 7@ o =@y
&, ¥ 1€ ¥ ware o ardra & faady
aifgd, @ 78 for @ & | TmE Ew ww
ALY 43 AFT | W AT H IAT AIG
¥ w3 58 qaA H aCRT AT a7h ¥ IAT
forer & 0% woa & q49 7 fF 19248
WA H ¥ 19,000 AT A2 wTHT
FE 1AM 50 AR Eo TG LA
@ fagr & , IO RV & AW T
1 AT 25 AT Ro Fof IAT T THTT oy
2 | gAY mErTaT g & faAy & am
A da @ daw ¥ av o W 7 06
qaAFIET #1 EFEAT F AW 9T 4F
F7 RGN T W@, IW 4T F W4T A
TFLFS A AN, G HAgrawar g ?
ST &7 foes weeT 7 %g1 971, 9 6T
Fgar g 5 s f A9 7 A @
gy 1 fom awg ¥ @ 9.
Z <Y 47 qHTATT qTAT F1 I9 q9Y O
wd 4t fF waq Zfafiee £ sgaeqr 53,
FART ATOIA 7 FC | Afw7 70 0T &
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217 gu ot zfafged &1 wieds foar
AT R | TAGHE & g A1 AT FAT 9T
ag 344 fasz g | 3AF am@ W A%
&1 72 fF gasT raqaar st 1 4 7@,
T4 Fi ATAET & A0 9T AT AT A
T |G, AT A TAT AT EIAT |

HTT ari ®1 srgw7 747 2fas fE
IaF d0El F1 A0 FAFRTET 9 owr
g1 & ¢ {5 7 mara woa g1, afe
# wwwar g f& 1 g7 Froo 7 g2 I
¢ 1 397 s =47 fa=re & Atw ag
FFAEAT T AIAT FAH AT & ) THHT
F AT TrEvET M & AT T o oI
AW &1 FETSAAT FrAA-TaAT 78 &)
FfF wodT F=TAAT & F19U 97 94-
FIfEAT & AT F FHT &9 F fAw 39
nFAH F9 &7 7 q gafag 377 2@
FTar g | aAT AAT W AL A1 A9 A
gzar &y TifEw | A% Ao am g5 faw
F1FTH F ATAFT & ATF 9 F F19 777
arat & fza a1t var g

fomr avz & 73 gfas sefoi A
Taft &, 9a 2fez & afenr wdfaezs
FITLT F GAFTLN & HITHT FI0 7 FL |
YEFTICAT F 7T F1 FAT F7T I AT
3 AT 29 A9 947 qarfaea &
afafafy & g7 coargad stfaw §
ste g arfg | Sar Sar wwTSrard
A Fam AN HraTm fa vy
9 d= a1 Ia9 g% wfafafe @
arfer | & oft ST AWET F@TE )
FHTT F @I OAAT FY q= FEY
|rfge | FHTHIT WA F1 AT qWTATT
fazw & faed & ag Wear o2 qrewree
B ¥ 9gH w3 A9 91T &, gEA) 9w
@ IS HL | TF FEF AL 99 E,
T F AT AT I7A 9L T AFATE |
FATITCATET F1 W@l 3 a9 & 10 &9
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T aF aHTEI 24 * faq Zfafyz
TEANTS &7 &1 gAWG g, IqE aaq
2-55 e g7 9 fagw &1 qwE
et ' g2 gmfa fem 1 9a®
are 6 3 gurn ear qr 29 & ar
gt Swgl o7 e § 1 A fagw 7w
FATATT AI7AT &1 F241 97 #rfes & 7
wTT FEY 2 A1 7 fagw ¥ A= 99
frma s g ? fEImET Sz E, AT AW
T AT TeqF TOALIAT § FAT AGT T IA®
wifwes & 7 AF AW 2 fE oz W
IHT wifwa 8, ag F19 @I 7 778,
TaTH § FwT Afwa 2, 771 A wd
g F19 F0 a1 71 qearg g A
&1y feafy 7 <1 A g7 Trdfam
wifgiz fam =g &, w7 9% Ty
o &1 "wfuwr grm g agr g ?
# qagar g & a7 g 7 3an 987
@r= " AT srfET o

T AF WIHTL & A 24 FT 417
2, ¥ ATEIT 37 ATE ETH FF A
T @Y —" ag A Fear 5 v A
wdAfaai &1 7 faar sme, Sfew 45 #27
# 9z ot FET AT FAEF afvfq 7
oft S 5 72 79 3 & ew g A
forar oz % 9 oqAdr 1 A w9
T FTA AT & AT T W oA gy
eTHAT & IHE WAATL Y IAH1 WOT T
& fag ag &m 21 =3 & AT 48
1 Tar g1, TF% faq ff 519 | 7 "
g f sefra aewrdt &1 ot e gaa 8,
afew g@ aET AT AT ¢ fF Sw 4y
1 TaaT & fA @y w7 awAT @ Wi
gt awat & f o &Y 37 qF et w1 fraren
g1 AT, IHE AT WITHT A oY 7 AG
wYT IF A & A wTIT FAT AT )
e i g e | g g §
ag oAy 73, =AT faa @A e
qqFTU F WET 73T FT AT f2a1 70T,
ITH! IEH aTAT I | 7 fg=r F qw

T v 8, F4Y 4 gy T A
TATE AT ATHAA KT @ & fog A7
wTqor F1 1A & ferg ot AT GT @I
IUH wEAN 7, 7 ff ITH Ty ITAA &
faw &m0 &7 | IF T TAA &
FIH AL FAT ATMEW, THRT W1 T
anfew |

it fera sy (wgaddt) © wmsae
t, 3a faaaw & wtfoq s 91 949
waed 1 A FET ATEAT & AT
HEAN & #eEd T AgET ATEAT
ag AR weeT ¢, AfeA g9 fadaw &
afg & 35 wmew #1 arfea gy g
@B dZ A ATH Wl W dg Al
4redar g |

JATETET WETET, TH TIHIT K1 Arfer
AT ATHT? FT A1 89 39 qaTAF 78
% A8 2 1 gF A AT E wrwr F
fas & smm 7 faw g § fadt 2w
Frardt § gA & faq g &1 fega
Farr arfegn, adifes s =ifeg
7 fF 7z gmr a<ra, ffaafea admr
ar A1 &F F1 AT fowd 39 qvg A
rardr g7 78 g AwA AT F STy
#, 34 axg & T4 F1 A7 vy  fow
®Y | ag ATHTY IAA A TG E IAR
Fare @ & fa, 77 Hewe we @)
argftfms. ¥ ad g afew Gfrafea
T @ Y AT ACHIT T HHLT
AT &, T g7 Ffae fagas v @
AT FAt T FATITT FY HAT &
FIGEoT ®Y A FgeAT &, T @7 eww
T &1 @17 At & fgegEar A qa
St &, IUrens WETIA, A AEr ATLAL A
B qF TE E 1 AIHIT FT FAT IH T
STET 74 &, ATHIT & FoA ¥ 97 WA
2 ¥few wrfasi & #ox 7 & o) gt
# g8 wAE AE & A T TFEER
FEA AL
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[ fera=z =)

Y aEgRAT AT AR 7 F2 fF
¥4 91 § 7g AWz 44 §, Afew w3ia
fwT g ot w21 {7 gw gaF AnAaATgHTT
A4 ATEA, TEIAFIT AL TRA | TE
g7 werfewd am & 1 =
%  #d-sqa=qr ® HAMAT 3 A
a8 g 7 & fAd erfan £
FE7T ¥, AT A7 F 99 F1 A0 A
mAfaeza ¢, § T 1 oarfaaa
2, gas1am F71 § fAr adawor i
a1 catfan #1 fAgrm a5 £

IT(CAT WETTT, AEFT T F27 4T

“Our news system in a word is
a reflection on our social system™ and
“there will be no  vital change in oneness
unlese there is also a vital changein the
other.”

faza & 99 % arr § AvAr 7 ¥ fF
ag feraaom & o wdegEEan 2, afz
I8 ZW FAardt TfEsT AET 9=
# A1 79 wA-wraear 7 ofEdT F77 adr
faa adrd 7 azr At a7 2, 3drawg
¥ 74 T ATAA § =T 79T B AR
B WA AT FAT AT EART
AT Fr, oEtfaTey #1, Fifwz
#fFr #1717 J1737 TREIAEA A, §
faza @t & dw wafrara v ) frza
¥ Tiow FAOT WA FiwW 7T f2 99
3T @i 7 qHLT fEme gawr o
FAAT q1 | AHFT 7 AT g FH
g &1 7€ A7 1 AT A a7 fam
foF g &7 97 A1 § 97 @AT 7@l 8,
W oz TEdEdAfEE Adl 2 1 FHT qERI
% ga wryrr A4 § Mif® T 933
w@HAT 9T AT FfRz-AfFT oFArHT 93
gz § 1| g A A fgrgmam w1 AT AR
2 o\ 3aF fag oz a=d & fF qw aw
T CATY, TF F ArHA F AT HIAC |
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fa awg 71 w4q-sqaeqr & faq gw i
F7q &, IAT A T I H7 WY AT
FTAT T0fgT | #F g7 WG T AT
oF faggsw @t o feqr = g9 W%
qréf ¥4 & faq | w7 fag a@ 7 @nfar
AT wrfegn 7 faega awTT AT Foorr BY
FAT E A0 AT F0 @A F, TAH KT8
wE AEF 2 1 gWIT &M A FAaArfaw
=raeqr 2, (347 Ao &1 $197 71
wrET Zrar wfan, AT # qFATHA E
far wargr 1A sofgn 1+ gafAe &
AT g fr arftarz 94 21 29 g9
¥ F77 F A8 AT % fqaT off wgar g,
TR ITAT TIZEFRTN KT %, IAFT
wArfan 7 2, fHfag@ =0 7 70 71 904
g% oifon 2, sa+ gEa1dl #1 A944
F73 ¥ A7 7727 A9F a92 7 7 AT
z ) qifRz BfET F73 07T T AT I
frpma 12, IR TZAFA T
fa T AE FE AT 10 ZTTH F 0T
¥ AEAYA TA FEAL FT ARAALA
F1 #q A (FEAgse qfzyi § 994
AT %0 HT7 356 & (AL A7 Q1A
Fed €1 7 arfd w1 AR 77 91
aargw g1 1 faw fam are g8 w1
GIF G/ M, ZEIFA A 96 F7 AT
34 fa go% 7 Z000 | A T HOUET AR
ik Afvg F41 wZeg F1 ear AT A
AT HEAT § TS WG W K A
# w1 gg 7O fama @ e &
AwAYS & AT g W AR oA faga ot
@ g, . . (vTEawm). . . WE-
#d & 37 2, faA®! 037 Y I=A @,
77 13 ¥, At 7 7g Fgan g % s
g7 AT 917 g7 9= grir adt gFwa
# 54 &@ag 0 | TREA T FET &
f& ga @wm@@g & W T8 WA 7
iz o1 14T & AT F ®T TE K777 |
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qg qZT WSS A ¢ ATHFTT AT
uf ot Ageaar @ faaw w gwd
wrifgar gifas s asa & 1 a8 wrardy
afz aew 1 €, A1 gAd wAE F W
gifes adf &7 awa, ¥fww wraar 74-
qIEY AT 7 G AT 017 6w
wiw fa ga, WA & 2dT 7 2
wZS wT AL F gAt 7 & zAw)
urARE £717 ¥ fAq vonT AT w9 w7
a1 i St g8 F1 w=drEy 2 1 afz g
TH FIH FT AAN I3TH AT TFT AT FAAT
fF ey wirm 7737 8, ewian
§ 12T 3 afan”’ wifs fewton wre
fa sraem gvFz F Er E, FH AT AT
arfge otz 77 fagas gvA fagas &
qFEA § §@ 71 2, AfFw g@wn qwa
gifae 314 w1 A41 & AT g% TATET AT
RIAI ARG ¢, A& AATRAT A7FIT
A A1fa A6 adf 21 ARTETE AT
T ara 3575 wE | FZA G ATT G A
& | TAF 43 T TIFTEA qA TfEar ®
wredat 2, SfFT o am 2 R A=
TH A9E K ATA R &7 E )

TF AT A W93 IARN THEATES
g wes! g% 2, Afa (w7 o1 §5 am
ZIT ALY AT TE F | TAWI AWMLE
#q1 74¥ ZraT & | 9T AF N7 Z1eTH
aTsF & wiawiw far=2r wo R, Afe
foRTelt 3a%T sqaeq w=FT AL AT A2
gafaa afomaT 71 97w @ 3
& wrifeA® s T JwEm | 97 w1
FFEIA LT, ATAATLT FI, A T,
T4 IFEAT Rl IAAET AT AN
#var Afga 1 7z fagas fam =1 8 927
qrar # IR 39 I A1 0fA A€ AT
21 Ar ge AMaT 79 &, faaw g #id
g1 a%q &, afFa afqmdy afaqq sa-
AT & A SN AN AIAT |
20 brs.

oft mfewre wat(Yar) - SaTeTE

azied, 94 ®1 =@3ar {7 fadtea
sara & faq aga wed
EHTE 39T § W& T #deaaT 91T (e
& faa gvwre 4 729 3570 | 74 Fifaw
uFz q91, T8 a7 &7 eqraar 7 w
59 94 wifae 1 sqoar & are Iq%
&l & A1 qfear aqr wf, 9t wfwar
a7 @rfaat @4, 3987 g7 ®77 & fag
7z #na® fAgsw T9 "AEA & @A
AT T | T "M fagas wed
HH 0F azA Ay fagaw @ A
# AT FTT F7 & fA @grgAig

TEEIO F AT I FTAAT 8,
szl Ao § gAmAfTs w1 argata dar
T IR 2, T2T 597 & Hea7 0H 0 | q5Y
w1 7g 2 faa 3o § aregzrfrsar ot
T ZEEAL &1 agrar famar ) gw At
qaFTfeAT &1 &7 @) frear a7 =T &
=9 THFT A ¥ fA0 gET & R
o o= w1 Afirs A= a7 I
oY zdY zfezFor & zA fogaT 7 39
= FIH FIH F1 TT7 fFa7 17 ¥ |

gl zEr? 31 fAa 7o qal ¥
T | geww AN 7F G—F fim {
MTATTAT qT GEATH AT W7 FHL
faa 7 oF g9 0F 77 TAAM TAAT—
aZ AFAT § OF qg TR FAE Y |
fRAT ot For W v §A AR A 4F 97
3 faas F94@ © 77 ¥ rrwm A ¢
A 201 F IAAT F1 OG0 AN wAwAA AT
¥ oarr ¥ gz G FiAT § Aqr 34
aferrg gzt g3 & 1 zAfAc 9
Ftfe a1 a2 ®F F1 AAT R AT IW
&% %1 qfr & fra & wr9q 37 wfew
ST FAr 2 ATlE 98 7 A A
ST 7 FF T geawTa o ST A 32T
7 ¢, 3 sz aw adi § 1 T U9 /A
¥ qTRT 47 AT ¥ AHA §@ q@ A
fawia s AT g frawaer 7 8
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[t Fa= fopvite wat]
AL IAY TR F 7 ¥ wewr F ofy g2
der @ 1 F wvzAr g fE aew AR
ATHAT &1 AeZ ¥ Fez GO0 F9 97 949
Fifa= & afm o amai w1 forr
F0 | Aoz Igmfrgn awm &
w7 faarara 1 3w a1 o 99|
e ——aa 7Yz Tfaa § g fo9 0
ST HIATHAT T 41 F=q1 3197 77 E@TE,
T AT AL H AT BT AEAAT FT A4
o7 farrgd §, 3| 07 9 AT "ifew,
3a foon & a8 Y1 w1 §3 w9 FA7
qIAT |

99 Ffed ¥ 39 9 F A9-A7
# g A =g fF av fravi F A
Y oF agary §if7 faatfa #2017
gaTe 3 & famma & amw a7 aA-A-
faen 71 §2 SE-AE wEa OF @
¥ T AL BT Fgeaaal T ATETL T
femrza g dammgfazmamy
BT AT 99, KI5, 979 43 7,
AR AEAT g, AT qfeww 7w 2 e
faarm T3 w1 51 Aifq 2, a7 == A0
1 A F gt AT 2 A o ady
FITAF FiF 2 | AF TA4T T AT
&, S A gq Fram 2 zafao
w5 fdew #71  fF avwr gr A a7
T A AT | 99 FifaE, T
AT FT T AHFL AT (777 0F
arreg Aifa fraifa &%, famd s
7T afawmt 1 fawre fro oA,
AR AT & AT H A gEwma T
o1 &, I fAnE fEar s A%

74 fad &Y wHF | wemzai A A
TR G0 & 7z A FEAT AE W ¥ 7 By
TN HMET 4wt ot oz 78 2 gw
T & weda Arfaafzn &7 57 91
Tfawre ami faar & 3w% s 5w
13 wrefudi #1 aifadz far s,
Smg 16 mrzdr 3 Zi ot afezd @i
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o 7 3 W A wfEe R E
faa sty | w3 7 wrefdi & aEea W
AR ooz g Arfzn ogr fEogEd
=7 = 7iai w1 sfafafaa 3w,
T 7 afafafaa 7 1 gare aw F O
A1 ot & St 0w e Zz gl g
# WTHTC 9T 19 7 §, g A N
1T o g7 7 7 STy oq oo
F AT X w9 F7q §, e wm
arfeaTiz 1, For A, fadw A Aweandi
a7 famar, sa% mar=rdd &1 sfarfaa
FIATFIATE | O 7ol & g o AT
fenraiom @ A1 #=wr grar | afeA
Sfe wre de = e @, gafe A
gara & fF a7t 3w 7 %% 99 %Y u¥es
g §, 978 99 garfaona 9w gfear
& fa% aeor 79 30 & OF ngwe &
1 qgwrfEr & e # favam @y
&, foat g oret aga s91 @ 2,
fagia za 2w & fag agwfaT & 97
T F1Er 7w faar &, faaa a7t F FTEH
SAET TE1ETIA FAT &, T AWl F
AFIFAT TH T F7 791 w919 T |

T AT A1 & T 7z FRame A
I FET 29 WAF AW i g wifear
FAT A7 LA AT R, AR PTF AT
AL H AT oTF TATEAT | T AHAT T
7ZA TEA HA wEET F OF fazdr n
7 foraf Y, forme awET AT F ant
7 47 3o fem ar | afeaa ga g,
IFA IAF A H A1 @H FH AGN
I3P AW A § 2| @E o aww
¥ g7 oapfa o A W@, AATIR
A AR A A CHHT 6 AT
FT @I | AR A7 arfaea 2 fir g0
ad #1234 ¥ *19 qa=dra # dqor a1
TRV E WIE | TIHTL BIAT AHT TAA-
I T I oA ¥ oafe aqwT i
A FAfTet 1 oo grar & &' Saar
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TFA F1 aTiged |1 ATF g, Al AN
TH aH SATA AG &d & a1 WY WA
FHeq 1 F A€ § UEA AR AT

RE

e 7a #rm @ f5 9w @
FHETHI K1 avh eava i, fomd game
W AT TAFTOCAT &7 #AC FAT EWT AGT

TAT GITT ZATT W AT FwATT AT 1
*SHRI TENNETI VISWANATHAM

(Visakhapatnam): Mr. Depuly Speaker,
Sir, 1 welcome this Press Council Bill. But
I find that there are many drawbacks in this.
Firstly, the language used in the Bill is jarring
to the ears. In fact, the language used here is
such that even a pre-university class student
or a student of the Central College can easily
find many a mistake in the language. At
least, as long as English is used in our country
it is necessary that grammatical language
should be cmployed for statute purposcs.
Now, let us take, for example, Section § of
the RBill secking to amend Section 4 of the
principal Act. The amending Section 4(3)
(b) (i) reads:—*one cach shall ke a repre-
sentative of hig newspapers, medium news-
papers and small newspapers published in
Indian languages.” How did you pitch
upon “one cach™? The usage of this phrase
“one each™ seems archaic.  In proper and
good English it should read as “big news-
papers, medium aewspapers and small news-
papers shall have each, one representative.™
But the language used in the Bill is neither
that of an Oxford or Cambridge don nor is
it Indian English. I regret to say that the
Bill abounds in such incorrect language.

Again, “of the other members one shall
te. . .". How can “onc shall be" be
used? You have to choose a man with
necessury gualifications for the membership
of the Council.  To deline a “member™ 1o be
such and such will be irregular and improper.
Thixs is bad English. You choose a representa-
tive. You choose a person who is a represen-
tative of big newspapers. But when you
‘choose’ somebody how can he be a repre-
sentative of the newspapers * Now this is
all about the language.

Many Hon'bl. Members have opined that
there is no adequate rcpresentation on the
Council for the small newspapers. 1 fully
agree with them. When the total mem-
bership of the Council is 26, at least 13 of
them should have gone to the medium and
small newspapers. The representation of
these newspapers on the Council is woefully
inadequate and should be increased.

The other point I am going to mention is
very important. The big newspapers in our
country are now in the hands of a few big
industrialists. 1 you look at the established
newspapers of the past, you will find that
they had lofty ideals--cither it was to help
the freedom struggle or the development and
propagation of our culturc. With such lofty
ideals only were such papers  like  “Yugan
dhar”, “*Maharashtra Patrika™, “Swarajya”
and “Hindu" started by nationalist leaders
like Aurobindo Ghosh, Tilak, Prakasan,
Kasturi Ranga ITyengar and Subrahmanya
Iyer. But by no stretch of imagination can
onc accuse any of them of being an indus-
trial magnate. But now the situation has
changed. Now the owners of bhig news-
papers ar. the big industrial magnates. That
is why I submit that the control of the big
industrialisis on the newspapers should be
curbed.  These big industrialists branch
out into various ficlds of activity like bank-
ing aad they are also  the  press-barons.
In fact, whitever field you take, there they
are.

One HMon'kle Member had cited the case
of LIC giving loans to the “Hindustan
Times." | would like to suggest here, Sir,
that Government should ensure that the
public sector financial institutions should
be precluded from giving financial assistance
to such big newspapers. Tt is the duty of
the Government and the financial institu-
tions under its control to come forward
more and more to help the medium and
small newspapers.  But what is happening
now? For expanding their indusirial empire,
loans are given to the big industrialists: for
helping the newspapers owned by these
pcople, loans are also given to them. IF
you follow this trend, the entire financial
resources of the country would be meant
only for the benefit of the monopolists and

*The original Speech was delivered

in Telugu.
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nothing would be left for the medium and
small newspapers.

Again, Sir, for the small newspapers, the
quota of newspapers is most inadeguate.
They are already poor, and so, you say you
will not give any assistance to them. Nor
are any advertisements given to them. You
do not help them financially nor increase
their newsprint quota. On top of such
neglect, to say that you are helping the
small newspapers is ironical.

There arc ever so many small daily and
weekly newspapers in every State which
present facts and offer criticism in a frank,
dispassionate and impartial manner. You
should, therefore, help promote their growth
by giving them greater financial assistance,
releasing more newsprint quota and also
by giving them more advertiscments. It
may be argued, Sir. that the Press Council
would do the needful in the matter. But
then | suggest that guide-lines should be
laid down for the Press Council in regard

to  such assistance—both matcrial and
monetary.

In onc section of the Bill it is stated that
before making any nomination, the Nomi-
nating Committee shall, in the prescribed
manner, invile panels of names ctc. But
after inviting the names what should be done
has not been specified.  The implication
seems to be thal they shall nominate from
among the panels. We have only to under-
stand this from common-sense but it has
not explicitly been provided for in  this
section.

Sir, as [ secm to have exhausted my time,
1 shall confine mysell only to one or two
more points, though 1 have a lot to say. On
the whole 1 welcome this Bill as a measure
in the right dircction for the growth of Indian
Press. At the same time I should say that
I would have been far happier if this Bill
has provided for measures to help small
newspapers. In this connection | would also
like to sound a note of caution, Sir, that
if the Act is implemented in such a way that
i+ benefils only the monopolists, there would
be greater difficulties ahead.

In regard to the nominations to the
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Council, you have included working journa-
lists. But no representation for the workers
has been provided.  Even in the case of
nationaliscd Banks, there is a provision,
though on minor scale, nevertheless a wel-
come one, for the nomination of the workers
on the Boards of Management of the Banks.
Therefore, before concluding, Sir, | submit
that provision should be made for the re-
presentation of Press workers on the Press
Council.

SHRI R. BARUA (Jorhat): Mr. Deputy-
Speaker, Sir, at the very outset, | must con-
gratulate the Minister for so speedily coming
up with this legislation. In fact, the Press
Council was conceived as back as 1954 and
the Government took a long time to bring
out a Press Council, namely, in 1966 only.
After that also, it had to face very rough
weather. Therefore, it will not be in order
to blame the Government for not coming
up with the Press Council for so long a time
because the concept itselfl is very new and
secondly. it will be wrong to believe that all
the ills of the press will be met by establishing
a Press Council. It is only for a limited
purpose that we are going to have a Press
Council as envisaged in this Bill,

Now, two difficulties are faced. Firstly,
we talk of the freedom of the press: frecdom
from whom? On the one side, the argument
is the frecdom from the monopolists and
on the other side, freedom from the Govern-
ment. Then, what sort of freedom do we
conceive of ? It is not that kind of freedom
that we wanted. We wanted freedom in the
sense that it is freedom to express an opinion,
an honest opinion, consistent  with  the
standard that the country wants, That is
the type of freedom normally conceived ol
in democracy. That is why probably, Shri
Vasudevan Nair had to say that he dozs not
wanl nationali-ation of the press. I that be
the view, the present concept should be
given a projer wording. That can be done
only il the co-operation comes from  the
press and the concerned persons. The Press
Council could not function not because
there was something wrong basically, but
because the co-operation and understanding
were wanting. Therefore, the Press Advisory
Council had to go into the details and find
out that the whole thing was something
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based on nomination. That is a thing which
probably does not suit our grain. Therelore,
the manner of the nomination, it was sug-
gested, created certain misunderstanding
and trobule, and so, the whole concept had
to be changed and improved. Even now,
I submit that it can only function properly
provided the proper co-operation comes
from all concerned. It does not depend on
the Government alone now to see that the
Press Council functions properly. 1t will
function only il the press-co-operates.

The first Press Council failed because the
Federation of Working Journalists took up
a stand that proper representation was not
given and a proper interpretation of the Act
was not made. There was no room for making
an adjustment of what their thinking was.
Therefore, the new change is that the nomi-
nation committee will have the power to
review if there is any mustake. That will
probably now help all concerned to come
in. At that time, the atutude of the federa-
tion of working Journalists was such that
not one except themselves should be repre-
sented in the Council.  But, for instance,
if the Press Association tomorrow gels away
and does not participate in the Press Council,
will it be of any value? Therefore, it would
be proper that all ipterests arc properly
represented. T he Press Council, for instance,
will represent the thinking section of the
press and sec that a proper atmosphere is
created.

MR. DEPUTY-SPEAKER: His time 1s
up.

SHRI R. BARUA: Two minutes. Sir.
It would be wrong to assume that there
would be stututory recognition as to how
many persons would be represented  from
what organisation. All these organisations
and associations may change in character
from time to time. It is left to the Press
Council to decide what type of nomination
is to be given from time to time. Govern-
ment is right in  not giving a particular
number to a particular organisation or asso-
ciation. All the same, I hope the nomination
board would take into account the different
character and position of the various orga-
nisations and associations.

Then, the definition of ‘news agency™ is
very faulty. Is it the Board of Directors or

Manager or whom are they going to repre-
sent in the name of ‘news agency 7' Unless
there is a proper definition, it may lead to
giving loaded representation either to one
side or to the other. 1 hope the minister
will give a proper definition to this term.

Government has come in for a lot of eriti-
cism on account of the distribution of news-
print. To achieve a via media, it would be
proper if the Press Council is given the oppor-
tunity of making a review of the distribution
of newsprint which from time to time Govern-
ment may take note of while making the
distribution. Without making a legal pro-
vision, it would help the Government to
avoid the criticism of favouring  certain
papers as against others in the matter of
distribution of newsprint.

So far as the news agencies are concerned,
Government has been giving assurances
from time to time that some sort of corpora-
tion or trust would be established. Up till
now no positive action has been taken about
il. At present Samachar Bharti is the subject
of criticism and Government is dragged into
it. Government is still reluctant to form a
corporation or trust. I submit that the time
is ripe now for looking into the matter and
constituting a trust or corporation for the
ncws agencies.

With thesc words, 1 support the Bill.
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SHRI S. M. BANERJEE: Sir, I rise on
a point of order. I have a document with me
where the names of the members of the
Board of Directors arec given. [ find that
Shri Prakash Vir Shastri is also one of the
directors. Is he defending Samachar Bharati
because he is a director? In that case, he
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is not doing justicc cither to Samachar
Bharati or 1o the employees who have made
the complaint. 1t is most unfortunate that
a director of Samachar Bharati is defending
Samachar Bharati here.

MR. DEPUTY-SPEAKER: If he has
a direct interest he should kindly avoid re-
fercnces to that.
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SHRI I. K. GUIRAL: Mr. Deputy-
Speaker, Sir, I am grateful to the House and
hon. Members for a very worth while debate
this afternoon.

AN HON. MEMBER: Tonight,

SHRI I. K. GUJRAL: 1 am glad that
Members have shown so much interest not
only in the Press Council Bill but also in the
press as an institution.

As I said in the beginning of this debate,
it is very important that the freedom of the
press should be preserved. The freedom of
the press can be preserved only if people's
representatives remain very vigilant, 1 am,
therefore, glad that both in this House and
in the other House the people’s representa-
tives have exhibited a great deal of vigilance
not only in the matter of gencral running of
the press but in the matter of details also,
Therclore, 1 was not surprised when Member
after Member expressed his concern at
the method of monopoly press.

In the beginning of this debate 1= had
hinted that the growth of monopoly is a
process about which concern is being ex-
pressed almost everywhere in the free world.
Some time ago one of the very leading journals
carried an article—this was published in
England—which called such press as the
“¢uncubine press” or the “kept press”. |
think, this *kept press' concepl is something
which hus to be understood in our contest
also. 1 feel that this “kept press”™ concept is
not confined. (Interruption)

SHRI LOBO PRABHU: Kept by whom?
By Government.

SHRI I. K. GUJRAL: Shri Lobo Pra-
Prabhu is asking me, “"Who keeps whom 7™
He knows who kecps whom, because if it
were not kept, his paper would have pros-
pered better. The very fact that his paper
has not prospered better shows that those
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intercsts are not helping him though heis
trying to help them.

The main point that 1 was trying to make
is not the question of criticizing one paper
or another; it is the question of the institu-
tion of the press. Ever since the Press Com-
mission report came in we have debated very
often in this House and more often in  the
public, that a stage has come when something
should be done about it. Questions have
been asked of me again and again that since
I have mysell focussed attention on this
what | have done about it. 1 would only say
that in a democracy we have ways of pro-
ceeding; we do not take any arbitrary action
before a debate, before public opinion is
created, before the public opinion responds
and before the public opinion becomes
conscious.

1 think becausc of this national debate that
has been going on for some time not only
independently but also as a part of the inter-
national debate, a stage is now coming
when public opinion is maturing towards
this realisation that frecdom of the press
essentially implies that the press must be
frec from big money bugs.

There can be many ways of doing it.
AN HON. MEMBER: Nationalisation,

SHRI 1. K. GUJRAL: 1 am not thinking
of mationalisation. Even though my hon.

friend, Shri Jha, gets angry, | am very much
opposed to nationalisation because freedom
of the press to my mind means freedom from
Goverment interest as also freedom from the
money interest. For that it is very important
that we mwust create institutions which can
insulate against both these things.

There are many methods of doing it. The
creation of the institution of the Press
Council, the composition of the Press Council
and the method of nomination to the Press
Council that you are going to decide on is
one such method of insulting ail such things.
In the last debate 1 had said that one such
method can be the creation of a turst as a
buffer between employees and owners. These
trusts must bc manned by those who
command the conlfidence of the people. But
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onc thing must be safcguarded; that is,
Government  should have nothing to do
with the appointment of these trusts, Only
then those safeguards can come. But [
think that on the trusts the working journ-
alists should also get representation.  These
trusts can possibly be a way out. 1 am not
announcing any Government policy at this
stage; | am only initiating a discussion and
a debate on this. 1 would like public opinion
and the people’s representatives to react to il.

That brings me to another point which was
made here. My hon. friend, Shri Piloo Mody,
was very unhappy that very often in my
speeches | have said that freedom of the
press is socially accountable.  He did not
like it. 1 hope my hon. friends here will
realise that there can be no freedom in a de-
mocracy which is not socially accountable.
Every freedom is socially accountable, Itis
not absolute freedom; it is not a licence.

In the Constitution itself, article 19 pro-
vides for freedom of expression and it also
apphes to freedom of the press. Would then
the freedom ofthe press mean we shall let the
press wrile anything  they like oa communal
matters? Does the freedom of the pross imply
thut we shall permit any paper o inflame com-
munal bitterness in the country? The parlia-
ment, in its wisdom, has many times passed
snactments containing that freedom. When
we say, social accountability, we do not mean
accountability to Government. It means
accountability to the nation, accountability
to U Parliament and accountability to our
basic institutions.  Sccularism is one such
institution. Therefore, when we say, freedom
of the press is socially accountable, those
who run the press, those who man the press,
those who wrile in the press; must realise
that their pen is socially accountable,

This concept of social accountability is
deliberately, somctimes, misinterpreted by
some people. It has bzen said by some people
that perhaps the Government wants to inker-
fere with the freedom of the press. Sir, [ have
been holding this portfolio for a year now
and, for th2 bzst part of the year, the freedom
of the press has been debated upon and |
wouldlike to challenge anybody to quote even
one instance and convinoe the House that
the Goverami:nt has interfered with the
freedom of any paper in the country at all.
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SHRI KANWAR LAL GUPTA: You
hold an inquiry.

SHRI 1. K. GUJRAL: My hon. friend,
Shri Kanwar Lal Gupta, feels that every
innocent man in the country should be drag-
ged to the court. He has so much faith in
inquiries that even when he cannot cite an
instance, he wants an inquiry to be held.
In Parliament, inquiries should neither be
lightly talked of nor lightly ordered. 1t is
high time Shri Kanwar Lal Gupta should
realise that he is now a Member of a res-
ponsible House and he must also share res-
ponsibility.

SHRI KANWAR L4L GUPTA: You
have come here through the back-door from
Punjab now. | have come directly elected by
the people. You have only come through
the back-door.

SHRI 1. K. GUJRAL: Shri Kanwar
Lal Gupta has been clected by the people
and, I think, he does not have to say it. If
he were not representing the people, he
would not have been allowed 1o enter here.
He tried it carlier also but he was not allowed
to enter because he did not represent the
people. When you face the people after two
years. (Interruptions)

SHR1 KANWAR LAL GUPTA: You
have never faced the people, you have
always come through the hack-door.

SHRI 1. K. GUJRAL: Tt is very unfor-
tunate that Shri Kanwar Lal Gupta should
try to reduce the wholc debate to personal
matters.

SHRI J. M. BISWAS (Bankura): The
hon. Minister should know that Shri K. L.
Gupta is a Member of a respectable House
but not a member of a respectable party.

SHRI 1. K. GUJRAL: Sir, then, the
issuc has been raised heére about the working
of the news agencies. Many hon. Members
here have expressed concern about the general
working of the news agencies. Some have
named particular news agencies and others
have talked about ncws agencies as an insti-
tution. In the last debate. 1 had said, in
principle, the Government have accepted
the recommendation of the Press Commis-
sion. The Press Commission has said that

the news agencies should be set up in the form
of a corporation. Sometimes, this word
‘corporation’ has heen misinterpreted. Some-
times, it has been said that, perhaps, by
‘corporation’, it is meant a public sector
corporation. Far from it. We are not going
to set up any public sector corporation. The
main point that the Government has been
thinking of is that it should be a trust con-
sisting of eminent "public men, a trust con-
sisting of working journalists, a trust con-
sisting of those who have a vital interest in the
freedom of the press. There is going to be no
Government interference. 'We are keen that
these new agencies should be run by such
press trusts, How should it be brought about ?
I hope, the owners of the news agencies will
realisc what the time demands of them in
that context.

A question has also been asked about
Samachar Bharati. Samachar Bharati, as
you know, has been primarily financed by the
Statc Governments. The overwhelming
part of the shares is held by the State
Governments.  Only a few thousands of
rupces have been subscribed by private in-
dividuals. 1 am glad that, in the last General
Body mecting, the shareholders decided that
they are going to set up a public trust of the
type | have mentioned. | am, therefore, glad
that the owners and the present Board of
Directors have seen the changing times and
I hope this will be the beginning which will
ultimately cover all the news agencies.®
I hope PTI and UNI also will see light.
1 am not saying that the fourth news agency
Hindustan Samachar will also be left. behind
and 1 hope by the time the House debates
again the freedom of the press, the news
agencies will have fallen in line with the
trend of the times and the general opinion
expressed in the House itself’,

Rightly concern has been expressed here
aboul the foreign money and the foreign
influence. You will recall that during the
last debate 1 had said that not only in the
Press Council Bill we were giving the
Council authority to look into this bl.}l
the Government also suo mofu have insti-
tuted an inquiry into this and 1 would like
to place before you some of the directions
in which an inquiry is being held at the
moment. The inquiry is directed towards
looking into:
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(1) Amount of newsprint imporied
into this country by various em-
bassics, the amount actually used
by them for their own publications
and the disposal of the remainder
whether by way of gift, subsidiscd
sale, loan, etc.;

(2) Printing presses used by embassics
etc, of various countrics, the prices
paid by them for printing work,
whether these include an clement
of subsidy and what is the explana-
tion of the subsidy?

(3) The functioning of various news
agencies, Indian and forcign, operat-
ing in India, whether they are free
or subsidised and the existence of
any links between them inter se
and/or with foreign governments
or organizations.

(4) Trips in India or outside made by
journalists at the expensc of foreign
countrics or organizations, the
duration, mature and financing of
these trips, whether they are financed
by independent trusts or agencies
or otherwise, whether these trips
are on an ¢xchange basis;

(5) Whether any newspaper or journal
received or receives direct subsidies
from foreign countrics or organi-
zations  andfor whether they get
payments from undisclosed or not
easily traccable sources?

(6) Whether a dossier is kept about the
activities of those whose activities
may be suspected;

SHRI SRINIBAS MISRA: Arc these
things in the Bill?

SHRI I. K. GUJRAL: 1 am quoting
about the inquiry which has been instituted.

{7y Whether any Indian journalists

carn large sums by sending des-
patches abroad, either as stringers

or as regular correspondents,
whether thesc are paid for at normal
rates, whether any journalists

reccive retaining fees which are
unusually high;
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(8) Whether lists of those who get free
copies of foreign journals are kept
and analysed (for instance, to show
whether they are aimed at  any
particular grqup) ?

(9) Whether large numbers of any
newspaper or journal printed in India
are bought in bulk by any forcign

interests? and
(10) Whether any other kind of subsidy
direct or indirect is paid on a sig-
nificant scale to any newspaper/
journal or journalist by foreign
interests ?

SHRI KANWAR LAL GUPTA: What
about advertisements? You have not men-
tioned about them.

SHRI 1. K. GUJRAL: This covers al-
most cverything—subsidy, direct and in-
direct.

The House will agree with me that this is
a very exhaustive inquiry that we have
undertaken and, therefore, all the coneern
that the Members have cxpressed here s
well met.

While speakingin the debatc on the budget
last year, 1 had voluntarily placed before the
House the number of journals which the
forcign missions are printing in this country
and their circulation. You would agree with
me that this is something about which our
public must know, From the last year, the
Registrar of Newspapers has added a Chap-
ter in his Annual Report where all these
details are given and therefore the public
can always know what is happening about
this.

.

Some discussions have been there about
the Advertisement policy. So far as the pro-
portion of the small and big newspapers are
concerned, we have ftried increasingly 1o
give more and more support to medium and
small newspapers. The position of language
newspapers registered an improvement from
41.73 per cent during 1966-67 to 57.52 per
cent in 1968-69. Similarly in the case of
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small and medium newspapers  which
remained at 40.10 per cent in 1966-67 has
now come to 51.6 per cent. So the House
will appreciate that the Government's policy
on advertisement has been to give more and
more support to small and medium news-
papers.

Some hon. Members expressed concern
saying Government may be using advertise-
ment as an instr of infl ing the
freedom of the press. Nothing can be farther
from the truth, In India the Government

of India is spending approximately Rs.
1 crore

AN HON. MEMBER: Government in
Gujarat has done it.

SHRI I. K. GUJRAL: I am talking
about the Government of India. At the
moment so far as the Government of India
is concerned we have an annual budget of
approximately a crore of rupees for advertise-
ment purposes and this crore of rupees isvery
widely spread over number of papers and
journals throughout our country. Compared
to that, the private sector budget is Rs. 30
crores. And it is our assessment that 80
of this Rs. 30 crores is given to the top 10
or 12 groups of papers only. Thercfore all
those friends like Mr. Piloo Mody who have
tried to criticise me by saving that the Govern-
ment of India uses the advertisement policy
for influencing the freedom of the Press had
batter look into their own houses and they
would see that it is thus Rs. 30 crores which is
deciding the newspaper policy. Surely by
giving Rs. 3,000 or Rs. 4,000 or Rs. 2,000
annually to a newspaper Government cannot
be said to be influcncing any paper. It can
influence nobody.

Then, another point was raised about the
working journalists and help to be given
to them. My friend got up and asked the
question whether if the working journalists
set up a cooperative and start newspapers
any help would be given to them or not.

SHRI1 S. KUNDU (Balasorc): As it is
done  in Japan where the largest daily in
the would is Asai Simbun which is run by the
cooperative of the working journalists.

SHRI I. K. GUJRAL: 1 would say at
this stage that the Government will be very

sympathetic. A point has also been made
about sctting up a Newspaper Finance Cor-
poration. [ was hoping that all sections of
the House would welcome our endeavour
to set up a Newspaper Finance Corporation.

SHRI K. N. TIWARY (Bettiah): We
have got a bad idea an awkward idea, about
the corporations set up by Gowvernment.

SHRIT. K. GUIRAL: This matter of the
Newspaper Finance Corporation will, T hope,
be coming up before this House very soon.
The basic philosophy behind such a corpora-
tion is that it is to be independent corpora-
tion and it should be set up to give help
to assist the small and medium newspapers
in their hour of difficulty. And I hope this
is one way of helping them.

My friend Mr. Piloo Mody has made a
point about the newsprint production and
newsprint distribution.

I am one of thosc who belicve that the
earlicr we become sell-sufficient in newsprint
the better it is for us. At the moment, we
are spending about Rs. 14 crores a year.
We import newsprint Lo give to  various
newspapers. It has been stated that parhaps
we arce using the newsprint as an instrument
of policy. Again, | would like to deny
this. Newsprint is allotted in a manner
that the weaker sections of paper get
more support. We are more liberal in giving
more newsprint to small and medium news-
papers but are not so liberal in giving it to
higger newspapers. But by and large, the
needs of all are met. You might have noticed
that even the bigger news papers complain
of shortage of newsprint. We have tried to
cconomise on supplying this. In fact to-
day you would find that in some of
the papers, particularly, the percentage
of advertisements is now getting betier
of the news itself. The principle thatis
generally accepted is that the propor
tion should be 40/60—forty-percent for
advertissment and sixty percent for news.
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I think it is_ getting the reverse of it in-
creasingly. Seventy percent is for advertise-
ment while 30 percent is for news. Some-
times if one looks at pages after pages, onc
does not find material for reading butfinds
adwertisements only.

SHRI BEDABRATA BARUA (Kaliabor):
There should be ceiling on advertisements.

SHRI 1. K. GUIRAL: It has been stated
that a newsprint lactory should be set up.
I agree with it. And we are hoping to sct
up one in Himachal Pradesh very soon.
And in the Fourth Plan | am told a paper
manufacturing factory is going to he set
up. And we are hoping to set up three or
four newsprint factories—one in Kerala
and the others clsewhere.

My friend on this side is very allergic to
the Corporation. 1 wish I had time to dis-
cuss that with him to convince him about it
that we are not setting up a Corporation
because we want tos=t it up. | would like the
private interest and the private sector to
takec up the manufacturing of newsprint.
But they feel shy about it.

One point was made by my friend Shri
Dcevgun who has fired off and has gone from
here. [ wish he were here and 1 would reply
to him. He mentioned about influencing
the press by government. He made some
reference about the Prime Minister’s meeting
in the Press in Bombay. 1 would like to
categorically repudiate his allegation. The
Prime Minister, Ministers, Public men and
Members of Parliament are naturally mecting
the press at any time on any day they wish
to. This is one of the essential factors for
freedom of the press. There should be a
contact between public men and the journ-
alists. The Prime Minister is meeting the
members very often to explain her points of
view or her policies she being the head of
the Government. And I think that there is
nothing wrong about it. I challenge anybody
1o prove that she threatened anybody or she
said to anyone anything which should not be
done. One paper has written about it. The
representatives who were present have per-

sonally told me that therc was no such thing.
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SHRI SONAVANE (Pandharpur): Tet
the hon. Minister say why the advertisement
rate to the regional papers is much lower
than ths other papers? | think something
must be done in this regard.

SHRI I. K. GUJRAL: The rates arc
determined by the papess. Naturally for
the newspapers which  publish 500 copies
and the newspapers which publish 5,000
copics the rates for advertisement may
not be the same. One thing must be kept
in mind that advertisement has to yield
the results of what Government would like
to expect from such advertisement.

One other point was made by my hon.
friend about the proliferation of the papers
in various cities like Ahmcdabad ete. [ can
only say that since last year in our news-
print policy we have not permitted and further
proliferation because this proliferation has
to be contained if monopoly has Lo be von-
tained. Some friends have also mentioned
about representation to the Press Associn-
tion and other organisations. The Bill does
not lay down as 1o how and which organiza-
tions hould be represented. | am  hoping
that the Pres Council will look into this.

Shri Supakar asked about the representa-

tion of news agencics and how it will be
decided so that it might not tilt the balance.

1 only hope the nominating committee will
kecp that also in mind.

I am thankful to the House for supporting
this.

~ MR.DEPUTY-SPEAKER: The question
is:

“That the Bill further to amend the
Press Council Act, 1965, as passed by
Rajya Sabha, be tuken into consideration.™
The motion was adopted.
Clause 2—{Amendment of long title)

SHRI SHIVA CHANDRA JHA:
to move:

1 bez
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Page 1, line 6,—for “*and news agencies”
substitute—"and news and feature
article agencies.” (1)

4 31 fame am | wraz way wgrEa St
7 AWAT WG | T R FETAS ¥ g 340
feafFar @ &1 gl a R O
g €. “giT g gFEE
IqE Tg 9T F AgAT  fF “ooe T
gide ooz g7 Arfzfea oxede”
w fagr am ) g g4y e 3Aq
2, afer aw faai ¥ garoo § fag
adf & zafy “ooz ara oxefr mow
wrae aifzlea qada” v faar qm )
gafag a7 w71 & 5 awr—a7 ooz
wrat mizfes agsra w1 q ga9
mifes 77 7 |

SHRI 1. K. GUJRAL: 1 appreciate his
sentiments. The difficulty is not that we are
not going to do what he wishes us to. But
I do not think it is nccessary (o defioe it.
Those who are going to nominate do under-
stand that news agency also includes feature
agencies.  This will be taken good care of,

MR. DEPUTY-SPEAKER:
the amendment to vote.

I shall pat

Amenmdmens Nu. | was put and negatived.

MR. DEPUTY-SPEAKER: The quesiion
is:

“That clause 2 stund part of the Bill.™
The motion was adopted.
Clause 2 was added to the Bill.
Clauses 3 and 4 were added to the Bill.
2L hrs.

Clause S5—(Substitwiion of wew seciions for
section 4.)

SHRI SHIVA CHANDRA THA:
to move:

1 beg

Page 2, line 14,—
add at the end—

“and the Chairman of the Planning
Commission.” (2)

Page 2, line 35—

after “'science™ insert, “‘economies"(3)
Page 3, line 16,—

add at the end—

“one which is published daily,
weckly and monthly;: and —"(4)

Page 3, line 18,—

Jor “fifty substitute “‘ten” (5)
Page 3, line 20,—

for “fifteen" substiture “eight” (6)
Page 3, line 23,

for “fiftcen™ swbstitwie “ecight™ (7)

SHRI

move;

SRINIBAS MISRA: T beg to

Page 2, lines 19 to 22,—

omit, “'so, however, that the pumber of
such editors and working journalists
other than editors in relation to
newspapers  published in  Indian
languages shall, in either case, be
not less than three." (14)

Page 2,—

Jor lines 25 to 31, substitute—

“management of newspapers, of
whom two each shall be represen-
tatives of big newspapers. medium
newspapers and small newspa-
pers;” (16)

SHRI LOBO PRABHU (Udipi):
o move:

I beg

Page 2, line 22,—

after “three” inserr “cach representing
a different language™ (15)
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Page 2, line 28,—
after “'languages,” insert—
“provided the representatives will

be of different Indian languages"
(amn

Page 3,—
for line 4 to 7, substituie—
*“(e) there shall be members of
Parliament, two elected by the

House of the People and one by
the Council of States.” (18)

SHRI KANWAR LAL GUPTA:
to move:

I beg

Page 2, line 18,—
after ‘“‘newspapers” insert—
“not holding any shares in the
newspapers.” (26)
Page 2, line 22,—
for “three" substitute **six™ (27)

Page 2, line 29,—
omit “'big newspapers' (28)

Page 2,—
for lines 32 and 33. substiture—

*(c) one each shall be a representa-
tive of language news agency and
news agency of other language;”
(29)

Pages 2 and 3, lines 34 and 35and 1 to 3,
respectively,—

substitute—

“(d) six persons of whom four
persons shall be the represen-
tatives of the reading public
of language newspapers and
onc representative  of  the
reading public shall be a lady ;"

(30)

Page 3,—
omit lines 4 to 7. (31)
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Page 3,—
omit lines 30 to 35. (32)

Page 3,—
Sor lines 38 to 41, substitute—

“that sub-section, the nominating
Committee may send a reminder
lo the association of persons.
In spite of this, if the association
of persons referred to in sub-
section (4), fails to forward a
panel of names, the nominating
Committce may invite such panel
of names in the like manner from
any other association of persons
of the category concerned or may
nominate members after consul-
tation with such other indivi-

duals or interests concerned as
it thinks fit." (33)

SHRI S. KUNDU: I want to move an
amendment. 1 had written to the Spcaker.

MR. DEPUTY-SPEAKER: The Speaker
has not told me anything about it.

SHRI S. KUNDU: You may consult
the office. The Speaker never told me that
he would not allow it. I was told that if I
mentioned it, I would be allowed.

MR. DEPUTY-SPEAKER: There arc
certain rules. You should have known how
to do it. 1 have no information.

SHRIS. KUNDU: [ wrote to the Speaker
and the Speaker sent it to the Deputy Secre-
tary and 1 was informed that if 1 mentioned
it, I would allowed it. Now you tell me that
1 will not be allowed, How do we function.

oft frr = Wy SuTEAN WEIE,
S8 T F7 A1 ATCGATZT FHET T
fadas & e w0 o1 @
IET A9 FEA -

“Conaisting of the Chairman of the
Council of States, the Chief Justice of
India and the Speaker of the House of
people-"
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¥ agar § & gad JaedT wie
A ifaT F F1 1 wrfa= fmgr st
% gz gmas gafag afi 2 w g fs
A 99d TART SAAT FI4A wAY
AT FAAT F FITRA FY TAA A
F1 ¥ IE97 47 & 5 w2 T o079 A
ot 7T FIT R FEIT g1 A1AAr, gafag
ATTET AME IT AT FATAT FT IAH
ZMT A& ZT A@T )

gae Amgd # 47 gara fom 3 e
gt AT O 6o A wrda F fagaa
1 @AT AEA &, q@ TR &
fastaq &1 T@Ar Afgw | TAIATHER
# AT & 70 7 aga azfana 3, ad7
amﬁqwarma‘:m‘a T HTH F#TAT
Ffvwer g1 orar &

drat dmad ¥ F gz aEar g f®
YT F AAFGT T AT AT
gt & 7 g1, afex 5t T4, gaT ofemw
g &, 7 9 zaq mfvA i-—ag T
A7 AT AT A1fE0, Fga -gga faa
& ¥ 7g Ira ATE A4 gAY B, gAT AL
A% FEAT AT

g /AT ¥ & |wgar g (= fan
FqEqTe, wifeas sg@dae aar e
FIFATT & FHATA H1 A1 IFCAAT A
g ag ¥ B | far gy ®
50 A F #4M 97 10 AT 7@ A4,
difew 7 @2t 50 AT X A L,
IART 8 FATT Q@I AT AT WA F

15 BAT 0 &/ F2d4 &, 98 8 AT
&%= 7@ 0w | FAT AA GgF WA
wTae & w31 g1 & 10 3FT F A
A T W FGE FAT MR, IA
zfez & ggaw Y FRATA F19MQT
AT TEN ET AT § ) A g LILE £
T JATTA| wY w@EC FG

SHRI SRINIBAS MISRA: In Clause §
the expressed uwsed is “Indian language.”
What is an Indian language? Does it mean
that all the languages mentioned in the
Eighth Schedule are Indian languages? Then,
English should be an Indian language be-
cause we know that there is one state in this
country which has as its official language

English. Their legislature has passed a reso-
lution that English is their official language.
So, what will be the meaning? Or, will it be
left to be interpreted by the courts? If you
say Indian language, and English is taken
to be an Indian language, the three persons
who are to be chosen from other languages
must be Greck, Hebrew and other persons.
If it is said that Indian languages are VIII
schedule languages, the other Indian languages
shall include English.  Previously, Indian
languages  which meant non-English
languages needed protection and it was said
that the number should not be less than
three. We find that the number of non-
Indian languages are protected; it should not
be less than three. That means all the six
cin represent non-Indian languages. That
is  something strange.  All the six can be
editors who are connected with papers of
non-Indian languages. The trend is now for
Indian languages. So, the non-Indian lan-
guages. o speak frankly, English language
papers need protection. Why not abolish
it altogether. | suggest that the whole pro-
tection should go.

The next sub-clause (b) says that one each
shall be a representative of big ncwspapers,
medium newspapers and  small  newspapers
published in Indian languages. Sub-clause(ii)
deals with other languages. There is the same
trouble again. 1 have said there should be
two cach, representing big  ncwspapers,
medium newspapers and small newspapers,
without any distinction of language.

SHRI LOBO PRABIIU: I am also in
this language tangle but from a different angle
We have fourteen or fifteen languages which
are national languages. So far representa-
tion—=I am subject to correction—has been
largely of two or three languages only. [
have proposed that there should be not more
than one representative of onc language in
every group. There are six representatives
of Indian languages and cach one of them
should represent an Indian language. He
should feel towards the Indian languages a
national attachment, not any sensc of per-
sonal attachment. We should feel a national
attachment, They are called national lan-
guages. 1 think that even those who are
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protoganists of their language or the proto-
ganists of Hindi will concede that for the
healthy growth of Indian languages there
should at lcast be six languages represented
on the Council. So, I hope the Minister will
kindly accept my amenment. . .
(Interruptions.)

&t wat " qw (freaee)
JANAT WEIEF, IA FATE 97 AL 8
HoaA § | TawT w10 7% ¢ o 4z wew
FaTa &, fomd fea wifast & Fo00-
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“not holding any shares in the
newspapers”
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SHRI LOBO PRABHU: There is an
amendment on which the whole opposition
is in agreement. That is about representa-
tion of the Members of Parliament. Tt has
been provided in the Bill that the representa-
tives of Lok Sabha and Rajya Sabha may be
selected by the Speaker and by the Chair-
man respectively. This is against all prece-
dents of parliamentary committecs. They are
all elected. It would be very derogatory in
a Bill like this that they should be nominated
by the Speaker. On this point this side of the
House is completely united. The minister
himself feels that it is not fair to the House
that it should delegate the powers to the
Speaker, however much we can rely on the
Speaker. 1t is the democratic right of the
House that it elects its own committees. [
do hope that the minister will accept this
very simple amendment that Members of
Parliament wili be chosen by election and not
by nomination by the Speaker or Chairman.

MR. DEPUTY-SPEAKER: Beforc I
call upon the minister to reply. I would like
to clear a little confusion in the understand-
ing of the hon. member, Mr. Kundu. He has
wrilten to the Speaker asking his permission
to move an amendment now. The rules
require that he has to give 24 hours' notice
in advance. It seems the Speaker has not
given any decision on it. He has just passed
on the papers to the Table Office.

SHRI S. M. BANERIJEE: Without any
comments ?

MR. DEPUTY-SPEAKER: Yes. The
idca of giving 24 hours' notice is that Govern-
ment may be ready with the answer. IT an
ad hoc amendment is suddenly moved, it
may create confusion. That is why it is not
allowed. Not only Mr. Kundu, but there
are others also who have sent their amend-
ments in a similar way. Under these cir-
cumstances, 1am sorry it will not be possible
for me to allow them.

SHRI S. M. BENERJEE: It is true that
under the rules 24 hours’ noticg is required,
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but in certain circumstances, the Speaker
has got the power to allow an amendment
without notice. But to send the letter to the
Table Office without any comments is, |
think, rather unfair,

SHRI S. KUNDU: The answer you gave
is also not complete. At least you will agree
that we are entitled to know—the office is
there to inform us—that the Speaker has
not passed any remarks on my request. 1
do not want to dilate upon this matter. but
I would like this matter to be enquired into.
1 should not sit here till 9.20 in the night in
the hope that 1 will be allowed o move
my amendment. If 1 had been informed
about it earlier, I would have gone home.

MR. DEPUTY-SPEAKER: I am sorry

for the inconvenience caused to the hon.
member.

SHRI S. M. BANERJEE: But I am
sitting herc without any amendment. Let
not the impression be created that we are

sitting here either to move amendments or
for dinner!

SHRI 1. K. GUIRAL- Sir. before |
submit to vou and ta the House my detailed
reaction 10 the amendments soueht 1o be
made | would like to draw the attention of
the House to the point that this Bill by and
large has been drafted on the lines of the re-
commendations of the advisory committee
of Members of Parliament sct up for the
purposc.  The committee consisted of hon,
Members from both the Houses and except
for one or two amendments all their recoms-
mendations, have been aceepted and incor-
porated in the Bill,

With that background I would like to say
thatas a sort of a Committee of the
House has paid attention to it and come 1o
conclusions, it will be diffizult for me now
to accept amendments. Therefore if 1 do not
accept the amendments, my hon. friends
should not misunderstand me.

SHRI TENNETI VISWANATHAM:
You can yoursell move them.
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SHRI I. K. GUJRAL: There is no con-
vincing argument also for those amendments.
For instance, one suggestion made by Shri
Jha is that the Chairman of the Planning
Commission sould also bc a member of the
selection committee. I would like him to
keep in mind that the Planning Commission
is a wing of Government and we are koen that
Government should not dircctly or indirect-
ly have anything to do with the nomination
committee. | know, Shri Jha has a different
philosophy but unfortunately for him the
Government does not contribute to his
philosophy. Therefore I am unable to accept
that amendment.  The other amendments
are only verbal and 1 do not think there 1s
much in them.

Shri Lobo Prabhu has suggested that
languages should be defined. 1| would like
him to keep in mind that the selection com-
mittee, consisting of cminent persons as it
does, will naturally sce to it that no one
language gets representation and that other
languages are not ignored. After all, the very
purpose of the Speaker of this House knowing
your sentiments, being a member of the nomi-
nating committee, the Chairman of Rajya Sabha
being a member of the nominating commi-
ttee and the Chiel Justice in his eminence be-
ing a member of the nominating committee
obviously implies that these factors will be
kept in mind and the house will not be packed
with only one language or one way of thinking.

The second thing which has been said is
about small and big newspapers and about
language newspapers. Mcmbers  have
addressed themselves only to the six seats
which are for the owners and managers of
the press. There are other scats like six for
editors and scven for journalists, In those
13 scats also all languages come in. Only the
arca of ownership has been more clearly
defined for a very specific reason, nam:ly,
that the Press Council is basically a sell-
regulatory body; it is not a ‘representation’
body in the sensc in which sometimes it is
understood. The point basically is that it
is for self-regulation and unless all sections
of the press as they exist and not as they
should exist—whether we like it or nol non-
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Indian language papers are there; people who have experience of journalism so that
read them; they have very wide readership they might be able to serve the cause of
and the Press Council has to represent the the Press Council better. The Committee
reality outside as it is—unless that reality is not in favour of this idea, firstly because
is represented,  self-regulation will not be it is not desirablc to lay down in the Act
possible. itself any qualifications or limitations to
be observed in selecting the persons and,

ot T A oA« Ffemw dqoaw secondly. uecause by prescribing or sug-

* f'l'!"f T ATATZ FATET ﬁ 3=Flﬁ‘ frg- gesting qualifications it may tilt the bnlfnce
HTOrT FAT T#Y T AT AT 7 of  representation  between  various

categories. In fact, if at all, it may best
be prescribed that members so chosen

SHRI 1. K. GUJRAL: My hon. friend, X
should not have, as far as possible, any-

Shri Kanwar Lal Gupta, will kindly keep in : .
mind that 13 journalists we have not defined thing to do with the press as suf:h. They
as to from which language thay will be should really refiect the viewpoint of the
chosen. Naturally, panels will be invited from reading public only. However, it should
be left to the discretion of the Chairman

all organisations and the selection committee
of the Rajya Sabha and the Speaker of

will keep that in mind. So far as those six

seats are concerned, there also language will the Lok Sabha to select the right type of
come becausc in the small and medium persons and no qualifications or restric-
newspapers field more language newspapers tions should bec added to the persons to
exist than in English, be sclected for membership of the Press

Council under this category.”

SHRI KANWAR LAL GUPTA: Do you
agree with it that Mcembers of Parliament
will not bring politics into it? You should

Regarding Members of Parliament in para-
graph 45 of their report the Advisory Com-
mittee on the Press Council consisting of
of Members of Parliament addressed them-

: be realistic.
sclves to this particular aspect. 1 will not
read the whole paragraph; 1 will read only SHRI I. K. GUJRAL: 1am very rcalis-
the relevant portion. It says: tic.

“Memhers of Parliament are clected SHRI S. M. BANCRJFEE: Wiy dont
representatives of the people and, in that  yoy read the whole paragraph ! There it
sense. they renresent the entire  country is also written that such members should be
and can be decmed to represent the read- progressive.
ing public from all points of view. There-
fore, there is no force in the argument that SHRI LOBO PRABHU: Election is

the Members of Parliament may bring in the only way to get the right type of persons,
party politics into this arca of the Press progressive or non-progressive. It will be
Council which is concerned merely with the consistent with our past practice.
maintenance of ethical and professional
standards of the newspapers. The Com- SHRI I. K. GUJRAL: I have heard the
mittee, therefore, recommends the continu- different viewpoints. Now allow me for a
ance of three scats to the Members of minute to have my say. The two viewpoints
Parliament, as already provided for in expressed here are separate.  Shri Kanwar
the Act, with the existing  procedure of Lal Gupta's suggestion is that there should
nominations by Speaker and Chairnan be no representation for Membrs of  Par-
of Lok Sabha and Rajva Sabha. liament while the objection of Shri Lobo
Prabhu is concerned with the procedure of
A suggestion has been made in this selection. so, they are two different issues
connection that nomination by the two altogether.
Houses of Parliament should, as far as
possible, be from amongst the members Here it will be much better to keep in mind
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that the House was represented in the total
wisdom of the Committee’s report. Natu-
rally, the governmant is in the hands of the
House. 1If a Committee of the Housce has
decided something it is for the government
to fall in line. That is why we have not
changed it.

Members of Parliament are politically-
oriented; naturally. But, so is the press. The
press is also politically-oriented. The issues
of politics are going to be discussed in the
Press Council—how a political issue, or a
communal issue or a social problem is pro-
ected in the various papers which may or
may not harm a particular social institution
or public cause. The Members of Parliament
represent all these things. The Members
of Parliament are naturally the custodians
representing the various social, economic
and political interests and trends in the
country, Their wisdom can bring in a great
deal of reality to the Press Council.

SHRI KANWAR LAL GUPTA: You
are adding fuel to the fire,

SHRI 1. K. GUJARAL: It is not a
question of adding fuel to the fire; it is only
a guestion of secing that public opinion is
well-represented. A minute ago Shri Kanwar
Lal Gupta was not conceding to me even the
the right to represent the people becausc 1
come from the Rajya Sabha.- Now when I
want to concede him the right to represent
the people, he does not want to accept it.

SHRI KANWAR LAL GUPTA: Be-
cause 1 smell politics in it. So, 1 do not want
it.

SHRI 1. K. GUJARAL: 1 feel that
Shri Kanwar Lal Gupta is thinking of poli-
tics as something abhorrent.

So far as Mr. Lobo Prabhu’s argument is
concerned, you would have seen, Sir, when
T recad out the para, the M. P’s
Committee had, naturally, visualised somc
difficulties in elections that might come in.
Some such sections which even the Members
of Parliament Committee may have
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wanted to keep out may get through elections.
I think the Speaker and the Chair-man
will be able to keep that in mind. We are
conceding the right of elections. Mr. Lobo
Prabhu then might say, “you are cornering
all the seats for yourself,” The Chairman
may give all the seats to him. Therefore, 1
leave it to the Speaker and the Chairman.

MR. DEPUTY SPEAKER: First 1 will
put amendments Nos. 2, 3, 4, 5, 6 and 7 in
the name of Shri Shiv Chandra Jha to vote.

Amendments Nos. 2 to T were put and nega-
tived.

MR. DEPUTY SPEAKER: Now, 1
put amendment Nos 14 and 16 in the name
of Shri Srinibas Misra to vote.

Amendedments Nos. 14 and 16 were put and
negatived

MR. DEPUTY SPEAKER: Then, 1 put
amendment Nos. 15, 17and I8 in the name
of Shri Lobo Prabhu to the vote of the
Housc. '

Amendments Nos. 15, 17, and 18 were put
and negatived

MR. DEPUTY SPEAKER: 1 put amend-
ment Nos. 26, 27, 28, 29, 30, 31, 32 and 33

in the name of Shri Kanwar Lal Gupta to
wvolc.

Amendments Nos. 26 ro 33 were put and
negatived

MR. DEPUTY SPEAKER:
tion is:

The ques-

“That Clause 5 stand part of the Bill*.

The motion was adopited.
Clause 5 was added to the Bill.
Clauses 6, 7 and 8 were added 1o the Bill.
Clause 9—(Amendment of section 12.)

SHRI SHIVA CHANDRA JHA: | beg

to move:

Page 5, line 15,—and wherever they occur
in the clause,—
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For "and news agencies™ substitute
“and news and feature article
agencies™ (8)

SHRI SRINIBAS MISRA:
mowve;

I beg to

Page 5, line 24,—
after “'of™ insert *direct or indirect”
(19)
Page 5, line 37,—
after “India™ insert—
“or national™ (21)
SHRI LOBO PRABHU: I beg to move:

Pagc 5, linc 35,—
Sfor “forcign newspapers" substiture—

“all newspapers™ (20)

Page 5, line 45—
afier “agencies™ inseri—

“and to prescribe qualifications for
future entrants to all grades of
journalists.” (22)

SHRI KANWAR LAL GUPTA: 1 beg
lo move:

Page 5, line 26,—
after *Central”™ inseri “or State’ (34)

Page 5, line 28,—
add at the end—

“or otherwise™ (35)

Page 5, line 35,—
after “'newspapers” insert—

“foreign news agencies™ (36)

w1 fimreex | §F w9A FAT
T Afa® 7 ad gq Ta { s
a1ga1 § fF 9gr 0T 0¥ A qa=
g agi9IIE & a9 ‘Tz qw dz
T mfesa oq=aw” w7 fagramg |

SHRI SRINIBAS MISRA: [ am aware
it is very difficult for the hon. Minister to

accept any amendment although he may
like 1o accept some of the amendments
because they are in a hurry and if he accepts
any amendment, the Bill will have to go back
to the Rajya Sabha.

1 would like to draw the attention of the
House to the fact that the Draftman has
been conscious regarding keeping in view
the cases of assistance received by any news-
papers or any agency. As the hon. Minister
has assured the House, the purpose of this
clause 1s Lo keep under review or under con-
stant waich any assistance received by news-
Ppapers or news agencies from foreign sources.
He has already stated that he has started
an enquiry into indirect help by foreign
sources Lo our news agencies. It is only
about indirect help. What 1 want 1s to keep
under review the cascs of direct or indircct
assistance. That is in keeping with the views
expressed by the hon. Minister and  the

Draftsman. But it not clear here. He has
already instituted an enguiry. But 1 am
conscious that he is helpless. We would

like this indirect help by purchasing bulk
newspapers—that is not direct help—through
some third persons, that is No.1 and the other
is to undertake control of papers including
thosc brought out by embassies and other
representatives in India of a foreign State,
But what about newspapers brought out
in India by foreign nationals or their re-
presentatives?  That is No. 1. Forcign
nationals also bring out certain newspapers.,
That must be also under constant review.

The Minister is talking to his Deputy
and perhaps he is nol wvery attentive to
what | am speaking. He is not going to
accept it.

AN HON. MEMBER: The Parliamen-
tary Affairs Minister is attentive.

SHRI SRINIBAS MISRA: He is atten-
tive but not the Minister concerned. He will
say it is irrelevant or simply omit it. Foreign
agencies and foreign embassics—that is all
right or agents of foreign powers. But what
about foreign nationals, They will come
under the guise of individuals and they will
bring out newspapers. The Minister has not
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provided for them. 1 wamt that it should be
added and hence my amendment to insert
the words ‘or mational® after ‘India’ in line
37 on page 5.

SHRI LOBO PRABHU: | also have the
same feeling that the Minister is not willing
to accept any amendment because of the
time factor. At the same time, { don’t think
the Minister would like something to go on
the statute book which is absurd hy itself.
This clause undertakes studies of foreign
newspapers.  What are the foreign news-
papers? Are you thinking of the Tine? Are
you thinking of the London Spectator or
New Statesman? These are the only foreign
newspapers you can think of. Any paper
published in India is an Indian newspaper.
So the word appropriately to be used is
‘all newspapers’ and not ‘foreign news-
papers.” By using the words ‘forcign news-
papers’ you imply that its publication is in
a foreign country. This is such an obvious
mistake that notwithstanding the prestigious
Committee which considered this draft, 1 do
hope that the Minister will not allow this
to go on the statute book and will accept
my amendment and substittde the words
‘all newspapers’ for ‘loreign newspapers’
which, of course, in cfect is the real purpose
of the section which is to control the papers.
brought out by embassies and other represen-
tatives in India.

I do not know whether he would like to
include papers brought out by forcign
nationals because that is a very wide cate-
gory, may be difficult for Government pre-
cisely to see. 1f his intention is to control
papers brought out by embassics and foreign
States, he can accept my amendment that
it should for ‘all newspapers’ and not for
‘foreign newspapers’ and avoid this uttar
absurdity in the draft.

Second point 1 want to make is that Sec.
12 which gives the functions of the Council
is a very important section. You have to
give some teeth to that section in order to

make the Press Council a body which is
really effective. If this body has no power
except merely to admonish, warn and ask
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the paper to publish this admonition, you are
really not advancing very far. You are not
giving the Council any power at all, It would
be a body which will ask a paper to condemn
itself to its readers who prefer the paper as
itis. If you condemn the paper to those who
wanlt Lo read it, it has no effect. What 1 have
proposed is that you should give teeth to
these functions of the Council and you should
give il the power to decide whether an crring
paper should have an advertisement from
Government.

Very important for me to point out is that
advertisements from Government represent
a greal power o Government.  DBut that
power is now exercised by the Minister. He
has assured usthat he has exercised it very
well. They may be doing it but I feel that a
body like this, with the highest sanction of
Parliament is a better body to decide whether
advertisement should be given to an erring
newspapers. 1 am not saying to all paper.
So I do hope that the Minister who is so
keen to make this Bill a success will add this
that in addition to admonitions and other
similar punishments this body will have the
right to disqualify an erring paper to get
advertisement from them.  Thank you.

&,

St ®AT AR qA: T AL AT
agar g & sa% faq o1 doga am
HqITE 1 A% AFT HEAYT & | W Ay
afefeafari w1 2@k gu 2w 1 grard
W G7 £ FFAFAT AL H 98 G 41 )
T ATES IART & FATE AT ATGAT E |
TAFT F w=a Y FIATE | LH ILHT
FMAT @& 1 AMT 71 & fF dga
TAAHE F FgA ¥ a1 {27 TEATHE AT
THT HOA a1 7% safaq ar wrAATLAIA
%3, a4 IAA 77 FrIfe= smqdr | FF
7z #21 ¢ % 2z maddz g a1 quAr
qTH ¥ Y ¥ w3 9T ar oA &
FHAT & 1 Wl AOF AN 54 qvE A7
FeqT A8 A | W wa FrIfaw &
qTR H9A JT 9T @A AT AC fF FAT
gaar< fa2efr agrgar Sar & a1 saay
aqdt wraif@ adi & fF ag gar we
I O QI A | F qwaar g oo
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Tga w=dr & f ag gaT 7121 W oA
& g% | AT AifaT # ar ST
FTIT AT qg AT IAET G AT

W 7g ot TrEAT § fE e g
¥ ATG AT B 17 AR T A gAH
wifadr fdar srg 1 ZWTT FWOH 76
CEAE &1 IAT A 24 AU AGATT
frpmrdT & | 34 A% ¥ 103 FE@AX
gate AW F fawaw 21 o waandi
FF aHANA 12.7 1 714 2 | AT faar
argdT g fawT v memrei &
axgaee ¢ ) fedy & foad waare 3
IAF FITAVA T IATT FR{AVA FEL
saret & 1 et & sl #1 A
10.09 /@ & 1 6.52 @ fwaA
urigr grn fasm U wEETr &5
qHIAVA 8 AT 5.14 A GHAFA
TFEIAT GO fAT Q. wEETil &7 0
%1 A== gz faw=ar § f& gaer
TIAFTEN TN AT ®IZ | 7 qg Al
AT FGA1 % 57 07 A qrEdr FA7 2
FAfF IART AGAT T FFT &1, FIAT
arfad A%z F77 F1gF ¢ | AlFF gare
Al F famr 7 w=a 9 3 s
TATFZAL AT FETTIEZAL, TART agTvd
A&t far a7 Awar 1 3% foafaw
g sarer §, 3% ary fafen & 70%
gA A5 &, ¥ 997 F fagav azq &
g OF A7Z § ZATE AZ=1T ATAAT 7
TTTRIATH FTAT S | qg ZZTRIALH T
a1, 7a% fag 9 snaeqr #Y 0 g aga
w8l & | afew g F3IfEA #1 79
wfagre o fao ary wifge ofs a7
fasir 7T &1 715 fema~ra 777 ¥ fae
qEq KT AE | TAF AT F AL AT AL
AT §, ITRT #4617 FT forgm e

SHRI S. M. BANERJEE:
to spcak on the third reading.

I do not want

MR. DEPUTY SPEAKER: If you
speak now others would also like to speak.

Shri Gujral.

SHRI 1. K. GUJRAL: One thing I
would like to point out to Shri Kanwarlal
Gupta is this. If he will read clause (f) again
he will find that the clause reads as follows:

“(f) to keep under review cases of
assistance received by any newspaper or
news agency in India from any foreign
source including such cases as are referred
to it by the Central Government or are
brought to its notice by any individual,
association ete., ete.”

This implies that suo motu the Council has
a right 1o go into these things becausce they
also receive complaints,  The State Govern-
ments also have the right to refer to them.
So far as the figures pointed out by my
friend Shri Gupta are concerned--this is
about publication of Foreign Missions in
this country—he might recall that | had also
pointed out the same last time. | am glad
he has accepted them. 1 find it very diili-
cult to accept Shri Gupta's approach, namely
that whatever may be printed in this country
should be allowed to go free.

SHRI KANWARLAL GUPTA: No, no.
I have not said that.

SHRI I. K. GUJRAL: | stand corrected.
So, we should not feel concerned ourselves.,
We have also brought to the notice of the
Ministry that there should be some regula-
tion about the publications of the Forcign
Missions in this country and they should
have some corclationship with our publica-
tions in those countries also. Because they
are not able to project our way of thinking,
our way of life and our way of functioning
in these countries, some such co-relationship
should be established.

My hon. friend Shri Lobo Prabhu, I am
glad to find, has some sympathy for me. But
ooe thing | would like to tell him and that is
that not only because the Bill has been gone
through in the Rajya Subha but it is pri-
marily also because Members of Parlia-
ment have given a great deal of attention to
it that | am not accepting any of his amend-
ments. The other point that 1 would like to
mention is about the powers of the Council,

So far as these are concerned, my fricnd
Shri Lobo Prabhu would do well to read the
calusc again. Lf he reads the clausc again he
would see that his poinis have been met.
The last point that [ would like to touch upon
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is about the powers of the Press Council.
The Members of the Parliamentary Committee
went into details about this. Their fecling
was that the Press Council should not con-
vert itsell into a court of law but thal it
should rely more and more on good con-
science,

MR. DEPUTY SPEAKER:
put the amendments. . .

I shall now

SHRI SRINIBAS MISRA: Before that,
Sir, 1 would like to draw your kind attention
that the hon. Minister was inattentive through-
out and that he has not heard me. And so
he has not replied to my amendments.

MR. DEPUTY SPEAKER: | shall now
put the amendment No. 8 1o Clause 9 in the
name of Shri Shiv Chandra Jha to the vote
of the House.

Amendment No. 8 was put and negatived.

MR. DEPUTY SPEAKER: 1 shall also
put amendment Nos. 19 and 21 of Shri Sri-
nibas Misra to the vote of the House.

Amendments No. 19 and 21 were pur and
negarived.

MR. DEPUTY-SPEAKER: 1 shall
now put amendments 20 and 22 to vote.

Amendments No. 20 and 22 were put and
negatived.

MR. DEPUTY-SPEAKER: [ shall now
put amendments 34, 35 and 36 to vote.

Amendments Nos. 34 1o 36 were put and
negatived.

MR. DEPUTY-SPEAKER:
tion is:

The ques-
“That clause 9 stand part of the Bill.”
The motion was adopted.
Clause 9 was added to the Bill.

Clanse 10—(Amendment of section 13.)
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MR. DEPUTY-SPEAKER: Shri Piloo
Mody is absent; Shri Lobo Prabhu is not
moving his amendment,

SHRI SRINIBAS MISRA: As a pro-
test against the casual attitude of the Minis-
ter. 1| am not moving my amendment.

SHRI KANWARLAL GUPTA: | beg
o move:
Page 6, lines 17 and 18,—
awfter “newspaper’ insert—
“including  foreign  newspapers

published in India and forcign
news agencies.” (37)

FAT AT FEr AV gEAT T
areq fear s A1 g3 TFAA FE
2 39 F1 BT F ATFA &Y & KfAA
FTAT IAA FATY AW T W@A FI
a1 fzgr afeg gaw  faat waaRi
HAZA7 M 7 SMa g, I F 4737
FTHNTFR GTAT T & | HA T8

Tgr &, 98 gT =gy |

SHRI I. K. GUJRAL: As an eminent
lawyer, he knows that it is not possible.

MR. DEPUTY-SPEAKER:
amendment No. 37 to vote.

I shall put

Amendment No. 37 was put and negatived.
MR. DEPUTY-SPEAKER: The ques-
tion is:
“That clause 10 stand part of the Bill.”
The motion was adopted.
Clause 10 was added to the Rill,

Clause 11 was added to the Bill.
Clause 12—(Amendment of section 18.)

SHRI1 SHIV CHANDRA JHA:

maove:

1 beg to

Page 7, lines 2 and 3,—

JSor “and news agencies” substitufe—
and news and feature article
agencies” (9)
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MR. DEPUTY-SPEAKER:
put amendment No. 9 to vole.

1 shall now

Amendment No. 9 was pur and negatived.

MR. DEPUTY-SPEAKER: The ques-
tion is:
“That clause 12 stand part of the Bill.”
The movion was adopted.
Clause 12 was added 1o the Bill.

Clau:e 13—(lnsertion of new section 18A)

SHRI LOBO PRABHU: 1 beg to move:

Page 7, line 10,--
Sor “at any time during the course of

a year.”  substitute—

“at the end of cvery year™ (25)

This is another kind of error that has
arisen through the Bill having passed through
two prestizious bodies. a committee of
MPs and Rajya Sabha. The Council is
allowed to presgnt a report during the course
of the year. It is quite unusual for this being
left very vague, Does it mean that if it
decides to submit a report in January, it can
do so? Or if it wants to submil a report in
June, it can do so? So | have proposed that
it should be at the end of the year.

SHRI I. K. GUJRAL: My complaint
is that he has not read his brief carefully.
The annual report will be submitted. but in
addition the Council is given the right to
submit a report to Parliament whenever it
considers suitable,

$HRI LOBO PRABHU:
mention of annual report.

There is no

SHRI I. K. GUJRAL: There is.

MR. DEPUTY-SPEAKER:
amendment No. 25 to vote.

1 shall put

Amendment No. 25 was pui and negatived.
MR. DEPUTY-SPEAKER: The ques-
tion 15:
“That clause 13 stand part of the Bill."
The motion was adopted.
Clause 13 was added to the Bill.

MR. DEPUTY-SPEAKER: The ques-
tion is:
“That Clauses 14 and 15 stand part
of the Bill”.
The motion was adopted.
Clauses 14 and 15 were added to the Bill,

MR. DEPUTY-SPEAKER:
tion is:

The ques-
“That Clause 1, the Enacting Formula
and the Title stand part of the Bill".

The motion was adopted.
Clause 1, the Enacting Formula and the Title
were added to the Bill.

SHRI L. K. GUIRAL: I move:

“That the Bill be passed.”

MR. DEPUTY-SPEAKER:
moved :

Motion

“That the Bill be passed.”

SHRI S. M. BENERJEE (Kanpur): Tam
cxtremely happy that at last the recommenda-
tion of the Press Commission has been
implemented in this Bill.

Much has been said about forming of the
various corporations, 1 would plead with
the hon, Minister even at this late hour that
the P. T. L. should be converted into a corpo-
ration at the carliest opportunity.

Shri Kanwar Lal Gupta and others have
said much about the Soviet Embassy and
certain publications by them. 1 do not mind
any resiriction whether on the Russians or
Americans or any onc else. But it has been
brought to our notice that a certain organi-
sation under the influcnce of the USA in
India are publishing certain pamphlets where
they have not shown Assam and a portion of
NEFA as part of India. In March 1968 the
Regional Office of the Peace Corps at Hydera-
bad wanted to print and placed an order for
a pamphlet with the Osmania Printing Works,
Secunderabad, in the name of Science in
India where Assam and a portion of NEFA
were not shown as part of India. I know the
hon. Minister cannot give an off-hand answer,
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but it requires a thorough investigation.
This is one example of the Peace Corps
which is functioning in our country under
US influence with CIA money. In so many
places such organisations are functioning,
and the hon. Minister must see that there
is proper investigation into it not only by the
Department but by the CBI, because if it is
true that such an order was placed by the

Peace Corps of Hyderabad, il is a very serious
maltter.

Shri Kanwar Lal Gupta and others have
allergy to Soviet publications, but they never
mention other foreign publications and maps
in which Kashmir is repeatedly shown as not
being a part of India. Soviet Russia and the
socialist countries have got much respect
for India, but the Americans and their allics
are still trying to subvert us, to give aid at the
cost of our political subjugation. That is
why | request that a proper enquiry should
be made.

There should be freedom of the press, but
it should not be misused by anybody, by the
jute press, the monopoly press or any other
press. If they want to utilise it to subwvert
our democracy and our Constitution and
our attempts at socialism, then there should
be some restriction on those presses.

ot Tordie Fag (Agas) © sarse
RETET, FAG qEAT AT AT F TZ T Al
Figm fw fam gae fafawes amg &
qz AT @ % I ¥ w59 q 94
|/ W G F1AT Arfgg AR TaqH0z &
¥ 7 Y 7y frar avfaq 1 Far fr w2
nqr A B1G F2Z 1 Fa sl
t{!fﬁ}ﬁﬁ atrr qfewdr &, a7 & 94
qT BT FIT @ | AT ZART 0T WA
gt =1fEm |

ol F 7y wgm wgw fE
gt #71 wraar fad @@ sfrwa oy
Wl § @A At Y 35 § | WY &)
e Fifag e g 7 7 wga gy )
Ia% foq 71 AT WO FL, 7T T FE,
Tg WT9H 2@A K A9 ] | FfrT g
a1 Hifawr &1 FgadT Aifear @, gawr
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wraat T ArAt w1 74 faear 1 Hear
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Y & & F7 qEFEa @, $3 fefE-
FoO00 &, 75 dACE AN ATT AR
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fora=m g, I7&r foaem gt
sfgir, g7 ¥ wody ardiw &, w7 qAfE-
FuA &, IT% A0 w1 AfAx, afen
wdfaeza w1 Aifay | e w1 F19
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F41 @A T2 1 T A Aori w4
AT HFTT T1adiiaT |

SHRI S, KUNDU (Balasorc): 1 happen
to be the President of part-time journalists®
Having lived a life of a journa-
list for many years, | know the suffering and
agony of thousands of part-time journalists
throughout India. | Suggest that in this
board some representation for part-time
journalists should be there. Inspite of the
recommendations ol two wage boards for
Journalists, their suffering and agony has
not been relieved and big monopolies do not
generally include part-time journalists because
undzr the definition only those who are full-
time employees are classified as journalists.
If you are going to check monopoly in the
Press effectively. you have to build up a
dynamic working journalists movement, We
should also see that there is a co-operative
movement of the working journalisis and
other workers who are working in the news-
paper industries, just as in Japan where
they have onc of the largest circulated papers
in the world, Ashai Shimbun run by working
journalists and workers in newspaper indus-
try. A similar thing could be started here. A
humble beginning could be made. We could
find out from fellow journalists of Japan how
they are managing it. It will be a small step.
But even a small step will create a big impact

association.

and in the entire developing world India
will be the leader in this respect.
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FAAT &1 WODTEAIT | T H@GTL AT 1
7 %% 1+ ¥ ga% fad ars i #1-
sz, A e ey fard ) e
7 13 avg w0 g0 &, faad fay
HIAL AT F7 997 574 § AR g 7
o5 AT T T9AE |

nE A TAH agT HIST FE Ak
%——nﬁfqu 7 & fF sfa=l
H7 Zi4T XN AT, r-ﬁam:rrr‘rafmﬁ
iiitrr T ®RTE T AL (Far , 0F o
H-W§¥ LGN fomr & 1 gardt
T 5—f=ziT &7 qfﬂ'a 73 sz g
zieT FTAAME UFT § AT Tq & AT
1AW q, IART A T UF fagqr 41 |
w7 59 A #1 &5 forwrga w1y
FQIT( FT GAAT 4T T B X B
i fam 2, A1 34% ar ¥ foEAine
FIA F1 7 BT EART A0 A10EY

ST & EAT TiedT 41 50 A ®ifae
¥ AgA WTAI AT, #7066 T8 TEHTCHY
qan N AN AT E A7 T ag FRaT g
f§ gz FWAFTAETE, F7 Y, A AT-
w17 w1 ag1eards &, aqife gaw afor
F@TTHTA FT TAIC T § | AA
I T ILEIM WAAT -7 FETRIO
AT §—ag ATHTEE § 4-11-1969 7T,
fa® qvee fovr & wfemwdz qfeee &
wiwa ST F Ak ¥ frw g 3m-
er wEYEd, & WUE Afada A §
ford &4TC §—TF NWHTR ¥ 4 AT 476
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wrfgz & fs fvm o & qigw fafaeev &
R4 &7 wwda far @ A frodiee w1
wAATr g fear & 1 frdT o faeR-
TR CENREE WIEAT B T gE WTHAT
&9 w1 a1 g, w7 F1f gA afswe
WA, AT AT AE T AT AT FZ, T 4AAT
& faa qdare g 1 ga9fa & s g f®
T sfear deqr o1 T A F4T-
arza 8, faaw sfm a7 #7 wAda
ST AT &, LRI & HIT A ZAT 8,
ag WY A% w=T WAL =qUled

41 wgEE 7 F7r fF aEdAHz A
IH 9T FTE FIW A4 2, K gw ATH AT
A ATAAT | WTAT BEAT FTGILOA
T * foy weT, dgifas = G a90
oY T FEAATE | 374 37 e wrz
T 92 qqT FT AT AT FEFIT AT 27T,
I T %1 qfea O FH7 T | T
RIEAT FTLATLAA JAET & A7 77 #1397
X & o1 gT AT AT A AT T A AT
T, AR fEuETT 0T E )

o rEafew iz 24 & AfeT 3a% a7
¥ ot ooEr F1E arfAAT TF E oamE
#1% arfadt aATE Y A8 21 F AIATE
f& oo To% T ¥ wrdr vy gifady
feFme &7 | s A7z T A1 Tt
¢ gy fafarx g areare 2. 3 =40
AT ®1 ATT AT AT & ST 2, faa
qF ATAT ATEAT B, TH AT A ATAT
TOA ATE TAA FT AT AT 2 | T7717
&1 38175z svw ad, =rfzm

wrfas T i 77 F7 %7 TETA TIAT
g fr oa s & o medfady
gamy afemdid, afi Zuir ) A B
gfez & s Faadt wmmar ofemfady i
JAAT Y FEAATEO | gAE ATC T 7AY
wETRA &I qr=AT Al |

SHRI LOBO PRABHU: 1 only want to
say, the representative of the monopoly
press, according to the Minister, was my
friend Shri Piloo Mody. He is not present
here. Otherwise, il appears, if you want,
he is against what they think is the monopoly
press. This is x free country. No one is com-
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pelling Mr. Kundu to read Hindustan Times
but he does it. No one is compelling
Mr. Kanwar Lal Gupla to read any paper
he does not like. If there is any monopoly,
it is the monopoly of excellence. A person
clects to recad a paper because it is a good
paper and if vou have to attack any paper,
do not attack it on the basis of size. Attack
it on the basis of being a poor paper, a paper
which does not reflect truth, which s not
truthful, a paper which does not serve the
national interests. So, in fairness 1o what
you call monopoly paper, let your attack
be not on size but on the substance of these

papers.

SHR1 SRINIBAS MISRA: In spite of
the defects, inconsistencies and unintelligi-
bie provisions in the Bill, it is a step in the
right direction by the Government and |
welcome the Bill. In a country where copies
of pamphleis  like Dharm-RBem  published
from Pakistan containing serious atlacks
on Hinduism are being circulated among
Members of Parliament, in a country where
Russian maps showing Kashmir as disputed
territory circulate and fran publishes maps
showing the whole of northern India o
completely Muslim territory, in  this coun-
try. we expect that this Act when passed
will be admunisiered intelligently by an
inattentive minister. so that it may not share
the sume fate as the last Press Council.

it foy mumw (@40 @ gunay
fiza, Fed& §0 7 98 &g 72z gAT
2 feasfia f e s Fy gaq adl
fonqrarsy qa %Y gt & | gafaT g8
TAqTE FY 0 3157 &1 4T 2 fF ag qa
T wzd # zzfRAT F &1 AT ¥
3/ %71 2 % wgEeEe 8V § AR
TET W AT FrAAT 99 * @y fEgr man
ag aga &1 ArgArfaa 4r... (swmam). .
& F7F FTAT qATT AR 1T AT
geraraw fag #1 fF gag gag e
AT TATE ATAH Z1T & q qET =T
2 & fe qrre Aedt & amEAw WY
#fa=s #1 fagr 19, 77 FF &7 W
saTT SWToE ey ® gro AT € 1.
(wrear) . 59 wifew 1 72 freaard
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& afe ST AT 7 417 IAET AR
gT ¥ 1 F W wEA Wz g R aw
#1 g0 GIEN I1, GG A7 F AHAZA
U, wr-wrqifea Ffam a7 a=my, fady
oY 77 FY FTH IR FH A TFT AT
IAFT LT ATy adt 5T 3w F Fearh A
979 qEqr | FfwT e g feaize-
forg w=mAT ATZT AT IART TR AD
fear s, . (wzEm) .. 7®
FRETLT AqAT X qwaﬁ w7 AT arfz,
50 WA ATfgw . . . (swmaw).

g% "Aan qdy frardiaey arg 77 2
fo& 1 3 mrafadi w1 arfesz fE s
ENIY A [ 13 KT AT HIL AT AT
& gaf=y o o AT 14 71 Afaaz 77
0 f67 12 F1 %% F AaAaT g A1]
TeaeraY fAag ¥4 aa 7 g  ndr
FIT |

AT TAT FHITN W@IT HAIT /AT
(i meaarviaw fag) © 9z a=ar wd
awF Ao agroa 2

st foy qrugw - AR A9 T
FAFF T & . . L (sTEwE). ..
gafaa & arzarg f& wm warfas
T A ATF(FTYT TIT T 1 IAF
HAAT T4 Z9 F1 AT AT A70T 2—

# &7 fzdr & fa 41 a8t A TR
afe® wwdY, TITAT, AAT, FEAAT AT
faadr @r qdra qraw ? Iq T4 AT
steaTes far s 39 wmard w1 20
FTEY T8 FY FFTIAT Z1 AT GAA T
afffirz <1 1 37 30 7 fas oF 31
quiz "wESY ®edr qma go afEs
fmT Y AT AT FY w7 AT TS E | TR
atﬁ:qufmtﬁmwﬂﬁ

1 irfrﬁm'aﬁr
at7g & & wre arfoqoqwe afaw #¥
WENTAT L A1f% T W & sredfeea f1-

fea, msafrea FHfasy # {80e=<
nétsifeacs #Y wqEm g W% ? #
SIFAT AMEAT § FqT |G THHT FIA 7

g 13z ag § i st i afew
Zied % ¥g1 2 o wre 3w #rf Mfafc
:rflzara'rm#r YT FAT T1ZAT §
a1 fa=re e 97 wgAr & fF Iuwt

T AT 9e7 TR FY QL /Ay giAv
Trfem Afew F=1 fF 99 warag & ot
F21 & 1% w7 el & P fares

& 1 Far 7w IA WO FAATH WA T
T\ AT F SAAT AEAT § O¥T AT
faare TAEn W wETw AR T9 &
qAFA 2 7 F AWMAAT§ (@ AOHY T
Wﬂﬂ-‘il%stﬁﬁqm!ﬁrﬁn T
w2 wATT 21 AT FRT TTH Y A AT
A& 140 31 felt a7 &1 ot w1 WA
7, IAN G K AT 4T AT 21

AraeT exvzz 7g ¥ fF WU G
AT AT 9HE § AT 395 ATORY
97 #TGH I AFAT g 7 A fawtfaar ®§
qATt 51 AEAre faEAar & 1w
Fo W waaAr e § AT ad
FTE UITH 77 ZT AR WA gW qEY
uqrag I %039 A% 59 97 fqmAm my
g1 afFs f57 ady arm dar ST & R
| AT AATAZT

F:ITATALFT ATR TR, AilA4 7%
Zidr wnfze w1 34T F garfaw oA
719 # afcaa Zrar arfam )

SHRI 1. K. GUJRAL: I promise to be
very brief. Shri Banerjec raised a point about
some particular map. 1 will look into that.

So far as Shri Randhir Singh's suggestion
about newspapers for villages is concerned,
1 can only say that 1 have sympathy with his
suggestion. That is why we are now experi-
menting with the idea of wall newspapers.
I hope very soon we will be in a position to
do that. In that spirit also we will encourage
small newspapers. We have already enunciat-
ed various steps for encouraging small news-

papers.

Coming to Shri Kundu's suggestion about
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co-operative mancrs etc, | have
referred o it in my earlier speech.

already

So far as Shri Kanwar Lal Gupta’s points
are concerned, which are very much worth-
while, 1 would only say this, that the impact
of the Press Council is going to be increa-
singly felt because Parliament is also realis-
ing that more and more powers afe to be
given to the Press Council and its function-
ing has to be improved. 1am hoping that,
after the present Bill comes into force it will
be possible for the Press Council to create
a better impact.

So far as staff and finance ure concernel.
I may say that the staff of the Press Coun-
cil is not appointed by the government? it
is appointed by the Press Council itsell. The
Press Council is compleicly independent in
appointing anybody it likes. If it wants to
takc anybody from government on deputa-
tion, it is welcome to do so; il it does not
want to do it, then also it is welcome to do
s0. No staff member is forced on i

So far as finance is concerned, it is placed
at the disposal of the Press Council by the
government.  Government provide what-
ever it asks for and government does not
interfere at all in its disbursement. Therefore,
s0 far as finances arc concerned, there also
it is independent.

So far as the sioppage of telegram lrom
Orissa which Siri Knwar Lal Gupta has
mentioned is concerned, | may say that the
Ministry ol Communications is going Lo bring
forward an amending Bill very soon which
will cover the points raised by him. [ might
also mention that this was brought to the
notice of the Press Council and it has sugget-
ed that there should be no stoppage of such
things.

He also referred to a talk about the Con-
gress constitution on 4th November, 1969 in
Spotlight. Shri Kanwar Lal Gupta is a very
wise man. So far as that particular Spor-
light is concerned, an independent journalist
. dicussed the Congress constitution, and

~ 3;. discussed the Congress constitution
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because that was relevant topic at that time.
Bzcause under the Congress Constitution and
its interpretation certain steps were being
taken by one side against another, it was
in the public interest that that detailed in-
formation should have been given. The
views and pros and cons of an independent
Jouraalist on either side are always welcome.
I can quote instance after instance where we
have been criticized very badly on the radio
itsell.

SHRI KANWAR LAL GUPTA: Not in
that way. He was a pro-Indira man,

SHRI 1.
for Shri

K. GUIRAL: Unfortunately
Kanwar Lal Gupta, people who
arc pro-us can not also be independent:
Only pro-Jana Sangh people arc independent.
Other people can also be independent.

The main point that 1 am trying to make
is that this is not a debate on the All India
Radio:  otherwise, 1 would have met this
point in further detail.

i A A0 qAA 3T 215
AR A FOATT IZ 375 ATAT T8

- imdifag : 90 gfAwa argw
wifoa F1 faar ar & /i a2 s
LOEARE Jesiier g FEAE | FAT 5 THT ST
AR o0 o

SHRI I. K. GUJRAL: " About the pro-
posed Newspaper Finance Corporation, 1
may eIl Shri Kanwar Lal Gupta that the
Newspaper  Finance Corporation concept
has been born out of a recommendation of
the Press Council itself. The Press Council
has laid down the structure, the way of select-
ing the directors and how it should function.
The proposed Bill will be in line and incon-
formity with the recommendation of the
Press Council.  So, he need not worry on
that account.

1 have already talked about the advertise-
ment policy and will not repeat it. As regards
the press representatives going abroad with
the Prime Minister, Shri Kanwar Lal Gupta
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might keep in mind that press representa-
{ives going abroad with high dignitaries are
selected in consultation with the Press Asso-
ciation. Therefore on that account also he
need not feel worried.

Shri Lobo Prabhu has raised wider issues
but since he has gone away, 1 will not refer
tothem. 1 will only say that Shri Lobo
Prabhu is trying 1o hide behind the garb of
excellence the rule of monopoly. Excellence,
naturally in today’s technological growth,
<an be achieved by big money. That is a
danger 1o the freedom of the press and we
are trying to guard against that.

Shri Sheo Narain has raised a point about
the meecting of the press with the Prime
Minister in Bombay. 1 have already dealt
with it in detail.

So far as Shri Jha's point is concerned, 1
may tell him that freedom of the press imp-
lies freedom of dissent and that democracy
also implies freedom of dissent; we are very
much for freedom ol dissent.

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That the Bill be passed.”
The metion was adopted.

MR. DEPUTY-SPEAKER: Now there
are two olner items—statutory Resolution
and the Calcutta Port Trust {Amendment)
Bill for which two hours have been allotted
and there is a half-an-hour discussion.
The House is welcome to have them.

SOME HON. MEMBERS: No, no.

SHRT KANWAR LAL GUPTA: Let
them be postponed.

MR. DEPUTY-SPEAKER: 1 take it
that that s the sense of the House.

SOME HON. MEMBERS: Yes.

MR. DEPUTY-SPEAKER: Then, the
House stands adjourned till 11 A. M. to-
morrow.

22.25 hrs.

The Lok Sabha then adj'ourﬂad 1@l
Eleven of the Clock on Tuesday, March, 31,
1970/ Chairra 10, 1892 (Saka).



